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LOK SABHA

Moenday, 21st February, 1088/2nd
Phalguna, 1887 (Saka)

The Lok Sabha met at
the Clock

Eleven of

[MRr. SpEaxEr in the Chair]
ORAL ANSWERS TO QUESTIONS
frvem  quosme fefidy ¥ ffma

qar AT
+
*9). = G\ AT dvar
oY g¥R WY A
s JrTEE WY WY
! Ho Wo ATH !
ot gary gaw
oY 7o mo&ﬁ'r:
sirerat arfarelt fome -
o1 90 Wo wEwT :
q‘r]"lo ll"l'ofﬂ'ITﬁ:

w1 wiaeen set ag and & ga1
% fs

(%) w1 ag a5 § e swTC A
ez woowre: fafres dmele #
% QuT qTquTT AT § A 17,000
%< I FATE 9T IA7 qAAT § ;

(@) afx g1, &1 39 #1 s
w1 g W

(7) ™ % fagwi & Amy M
9= frm e & wn faky iy §
The Minister of Btate in the Minis-
try of Defence (Shri A. M. Thomas):
(a) to (c). The HAL. (Bangalore

Division) has developed and produced
a Jet Pack installation which is fitted

to a Fair Child Packet Airframe to

1058
give the aircraft extra power for high
altitude operations, The cost of a Jet
Pack including installation charges is
Ra. 4.79 lakhs, out of which the foreign
exchange content is Rs. 1.56 lakhs.

St wfwre qre dvar ;o ofie, &
g s Sgm f& s ag fa
T W T Y S QIR A AR &
faeg gt wfael &t Agraar & @@,
e F F7 F w1 ;e @

Shri A. M. Thomas:; Yes, thatis the
idea with which it has been developed.

ot WhRT e qear ;- wiwA, &
ag ATt A fr e A ew & fam
93,8 a7 WY gw fadwi & A qaTHT
T gAY AT T & IAA ¥ AT e
draa aArdt § 7 afz g, At v oAw

Shri A, M. Thomas: I do not think
that the development of this parti-
cular power installution has anything
to do with fuel requirements.

Y W T o AT T AR A
w?

weaw WENm | J® WEY 5w TaT
g, &1 dr oy o =M

Sbri S. C. Samanta: May T know
what will be the annual production
of this sort of aircraft?

Shri A. M. Thomas: This relates to
a transport aircraft. In fact, it 15 a
U.S aircrafi, Pocket which was filted
for giving additional power, with
auxiliary power plant J-34. The
original plane is manned by two pis-
ton engines but we thought that, since
we were producing a jet engine. addi-
tional puwer could be given by that
particular engine We developed our
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own power installation; that has been
added and it has yielded results.

With regard to the total production,
we have, upto 31-12-1985, installed
about 18 jet packs.

Shrimati Savitrl Nigam: May I know
whether an estimate has been made
regarding the number of these to be
produced in our factories during the
Fourth Plan and whether it has also
been estimated and planned to see
that these could be made for not only
transport but also for regular use?

Shri A. M. Thomas: Estimates have
been prepared for both transport as
well as fighter aircraft. It would not
be in public interest o give the
details of estimates.

Shri P, C. Borooah: May 1 know
from where the imported components
are being obtained and what guarantee
has been received from the suppliers
for continued supply?

Shri A. M. Thomas: They are
obtained from UK.

it gro Wio forer® : ¥ fomray
wa ag arfagl sy @A & fod s wrar
g, ey qreft &2 F%1 oY ©F .
WRATAe w1 W7 g 6T 7

Shrl A, M. Thomas: I said, this is
a transport aircraft for freight pur-
poses.

Shri Indrajit Gupta: With regard to
the requirements for high altitude
aircraft, we were told previously that
the HAL. Bangalore, was also going
to manufacture alouette helicopters.
May I know whether any progress
has been made in that direction?

Mr. Speaker: That would be a diffe-
rent thing.

Shri D, C. Sharma: When the
Chinese aggression took place last
time--that is not the last—we got
these transport aircraft from the
U.S.A. and some other countries also.
May I know how far the production
of these transport aircraft will relieve
us of the need to get them from any
other country?
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Shri A. M. Thomas: We have
already purchased these transport air-
creft from the US.A and we have
them in possession. We want to
utilise them in the high-altitude
regions, especially in the Chusul area.
In order that it may be able to lamd
at high altitudes and take off also at
high altitudes, we thought that the
installation of jet packs with Orpheus
engine (Bristol Siddeley) which we
are manufacturing in the HAL, Bam-
galore, would be useful, and we have
developed that instailation, and that
has been found to be very useful.

Bhri Kapur Singh: 1 want to under-
stand whether landing at high alti-
tudes is a matter of merely piloting
skill and grounding facilities, or of
technological sophistication.

Shri A, M. Thomas: It is well known
that high-altitude take-off and land-
ing would depend upon the atmos-
pheric temperature as well as atmos-
pheric pressure.

Mr. Speaker: Now question No. 92.

ot aware fog ;AT sEEw W
sva § o | o gET agh W WO
frfrert amga @3 gu § wi< grate &
wTw w9 fear gu § o ag A g
fs g s gaTt weT AT W At
foqr | (vowwm)  Fdfafrdwa
w1 o v § qg A gare Fafree amw
X aeqw T k...

wvaw g : €F ¥ WTT FT Wy
daow 7

ot qrqrw oy : W ag Wt §
fiF @ FTH IR w1 A AT E A EH
qoft wie ¥ 2wd qu Oy K& TN e
T wat & Foe oy ww o amw
wrdt wlt ¥ @ e !

weTW WENU : oeaT  Og ft 3w
forar e 0
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wToatfeer o & gitwmenrey
farvrtfam safenat w1 prafe

+

*92. W ®o ATo famit :
«ft fnyfr farme
Y e
=Y wwre ATTE
oft whwTe wrer e :
Sl geN W wRaT
ot fom Bt :
it &I mtewt :
it wrdw Feg Fergreefh -
ST ATTAN W WATHTY :
st qo ATo f‘[ﬂi\':
Y 7o Wo ®WIATX :
st ey formsy
ot o Weo wwwT :
it fergwere wam
ot aw:
lﬁq"ﬂfﬁl{
ot weifermy :
ot oy formd :
it afto wo Tt :

(%) g & ¥ gu wreg-nfesns
wwy # fra wrerg v frrgrfo €Y
g

(w) ¥ mTEX 9T g
O T g |l & grata ¥ fard
W gy dqre o

(7) g & weriw few
faemfer  sufiemdt &1 amr a1 o
g o=

(w) 37 7 fwedt Ui wdt 7
w§ & w3y o Qe fod
(s wnh?
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The Minister of State In the Depari-
ment of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) 3,07,783.

(b) All the displaced persons are
to go back to their villages. Rehabij-
litation assistance in the form of ex-
gratia grants and loans for recon-
struction of houses damaged, loans for
agricultural and professional purposes
will be provided. In addition main-
tenance allowance determined on the
basis of the size of the family will be
glven.

(cy In Punjab the rehabilitation of
displaced persons will start after 25th
February, 1866. In J. & K. nearly
50,000 persons have been sent back
to their original places of residence
in Jammu Division, while the remain-
ing will start going back after 25th
February, 1068,

(d) The information s
collected.

T %o Alo fowt : #or @ wA
aTe @ o feeAer WY T & I AT
T ® /T 1 T & W9 & TrEE
f& 57 w1 o= witg fan o
ar w3 W o & fag et 9
T & fag g s fagn s
a1 fE 34 %1 9 F wv # fagay amgm ?
o AT & e ¥ fron Avem o e
e W a9 fear amm ?

Shri Jaganatha Rao: For recons-
truction of houses in Punjab and
Rajesthan, the scale proposed is up
to Rs. 2,000 for every pucce house
destroved or damaged, and up to
Re. 750 for every kutchg house des-
troyed or damaged. In Jammu and
Kashmir, it is up to Rs 500 plus
timber. That is the basis tha! has
been allotted.

ot wo A1o foratdy A OdiwewT
&% & wara  vefemy dve W
THATA FWT § T %7 w4 e fow
gt e 3 A1 oY gy e A
arfr ?

being
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Sbrli Jaganatha Rao: It is not a
question of compensation. Every
assistance will be gilven to those
industrialists who have been put to
hardship. That will be done in res-
pect of supply of raw materials, credit
facilities and so on.

off wifere srer dewy : & ST T
fr d% ey s wTRAC & freafeet
wY Famay 91 T W I W A e
gfray & o ot § @ w1 qeeRE &
o faearfoei #1 st s i
wth ¥ gfray & ot avowd ?
wfe aft, &t =i 7
Bhrl Jaganaths Rao: Yes, the pat-
tern is uniform for asll displaced per-

sons whether it be Jammu and Kash-
mir or Punjab or Rajasthan.

st g wg g © & e g
far Troreaa, dame s s SR @
ve-wan wdnt ¥ faayfeay sofer
I MU ¥ W7 T W A oagrEa 3
w1 e 7, g Fra wmeTc o e,
forer g & 37 #t guvar fagr g ?

Shrl Jaganatha Rae: I have stated
that the total number of displaced
persons is about 3,07,793. Out of these,
about 250,000 are displaced persons
in Jammu and Kashmir, about 51,793
wre persons displaced in the Punjab
and about 6000 are persons displaced
from Rajasthan. The pattern of assist-
ance, as I suggested carlier, is to give
them assistance for reconstruction of
houses damaged or destroyed, grant
loans for agriculture and elso give
them some oans for housing purposes.

ot wewWIT e T,
ey Wi wwlT & agw aft dear ¥
fremfor IwT wt afesama o oy
w A wa aafe faearfoat &) feg &
wET Wt G T ¥ frammdr g
ot 3% S W Ty wT arfweara T ¥
o o s A fpet & ard o
& grar § ogoeTT A wn Afe
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qrrez Wt § wir T qfaT ¥ aifweta
Fu qwifel gara 7 for a® 99 % gaew
o gomETm A TR ?

Shri Jaganatha Rao: The question
of rehabilitation arises only when they
%o back to theilr original places. The
State Governments have been asked
to conduct a survey and scnd their
proposals and then necessary assist-
ance will be given,

=t swrefte et : e R,
wadfeai 27 . . .

weaw s yadfea w1
WEEET & AT | WA W Ay A Wi
Tw & fou mide wn woft 0 ow

wegE A §

off Teric qredt © ma fad
g 25 AT ¥ ATa w@WT @ § oww
I nfam ¥ v qwifsr fec ar
g

waw AT . I WEEE qare
g

8hri Linga Reddy: Is there a com-

mittee to deal with the rehabilitation
problem? If so, will speedy relicf be
afforded by this committee?

Shri Jaganatha Rao: Yes, relief has
already been given. Now the ques-
tion of rehabilitation has to be tackled.

ot wnw fey  fegrft 0 wr
ATETT g ATy § Fo o F1ag wor
N ofeeTs ¥ §O IATH A A A
g ITS W A1 qfw § feemAr &
v ot ol g1 o W aTwTT Oy waT-
Y fr o feaT afore & fAT 2000
w7 Y wgra war Yfeww et 7

WeIW WEWE g &l WIAHe
# 9t § og vk wEcwm @ A8
3
Shri §. C. Samanta: Wil the State
Governments have to bear & share of

it? 11 so, will lands be given free by
State Governments?
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Shri Jaganatha Rao: That is a diffe-
rent question. Assistance for rehabili-
tation purposes will be given by the
Centre.

Bhrimati Savitri Nigum: Replying
to a supplementary, the hon. Minis-
ter mentioned that credit {facilities,
raw materials and other help are
being given to industries. Bui my
information is entirely different. I
would like to know how much money,
how much grant for the supply of raw
materials has been given speclally to
cottage and small-scale mdustries of
those areas?

Mr. Speaker: This is the last year
of this Parliament. The hon, lady
Member should shorten her supple-
mentaries.

Shrimati Savitri Nigam: Because a
wrong reply has been given, I had
to explain it

Sbri Jaganatha Rao: In Jammu and
Kashmir, several steps have been
taken by various Minisiries of the
Government of India. As regards
industries, the Department of Social
Security has allotted about Rs. 27
lakhs for the purpase of purchase of
handicraft and other materials. Orders
have also been placed with Punjab
industries for purchase of barrack
blankets costing Rs. 87 lakhs.

Shrimatli Savitrl Nigam: He s
8gain muddlng up and not giving a
specific reply.

Sbri Jaganatha Rao: In ‘industries’
all these things are included. The
Comraerce Ministry has also given
some amount to the All India Hand-
loom Board to purchase necessary
handloom.

Shei P. 0. Borooah: Have eny
Indians again been displaced as a
result of surrender of Indian terri-
tory in Pak-occupied Kashmir as a
result of the Tashkent Agreement?
If #0, are all these Indians ready to
Ko to Fakistan-occupled territory?

Shri Iaganatha Rao: It is too early
to say. We have to wait till Feb. 28.
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ot wy formdy ; frwd ww & goar
woft & sy v fis gt & AT Toren
# ofeam & 24 wOfedt o e
foqr & | on ¥ 7 dwrat ¥ wtw ad
£ ot & o g § e o i
& o Farearrfaer § fiert ey arver ey
# § fowert wre ¥ § o' o weenaet
¥ g7 w1 ofvw fewr wrdar Wic 97k
gamig ¥ g S aank oy 7

Bhri Jaganatha Rao: I think it does
not arise out of this. Anyhow, we
have tg wait till the 28th February.

Mr. Speaker: The information may
be collected and placed on the Table.

Shri Jaganatha Rae: Yes, Sir.

Shri D. C. S8harma: The Govern-
ments of Punjab, Rajasthan and
Jammu and Kashmir have asked the
Centre for ald to do this rehabilita-
tion work effectively, May 1 know
what each of these governments have
asked for, and how much of it has
been granted, and how much is going
to be granted in the long run?

Shri Jaganatha Rao: For relief
measures, the Punjab Government has
asked for about Rs. 73 lakhs, of which
Rs. 38 lakhs have been placed at their
disposal or sanclioned, the expendi-
ture has Leen authorised For pur-
chase of quilts and durries Rs. T lakhs,
and the entire umount was given;
repairs for roads Ra, 44 lakhs, and
the same amount has been authorised
to be spent. For loans, the Punjab
Government wanted about Rs, ] erore;
Rs. 50,00,000 expenditure has been
authorised; for settlement loans Ras. 10
lakhs has been requested for and
Rs. 10 lakhs has been authorised.

Shri D. C. Sharma: What about
Rajasthan and Junmu and Kashmir?
You are omitting these two.

8hri Jaganaths Rae: For Rajasthan
also I can giwe the figures. The
demand of the Government of Rajas-
than for about Bs. 2 lakhs has been
allocatad
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Indonesian boats mear Andaman
Islands

+

*83. Shrimati Bavitri Nigam:
Shri M. L. Dwivedl:
Shri Hukam Chand

Eachhavaiya:

Dr. Ram Manohar Lohia:
8hri Kishen Pattnayak:
Shri Ram Sewak Yadav:

Will the Minister of Defence be
pleased tp state:

(a) whether the Indonesian boats
have been clted near Andaman islands
recently;

(b) if so, their number;

(c) the motive of their coming su
near o the Andaman Islands; snd

(d) the action taken in this regard?
The Minister of State in the Minls-

try ol Defence (Shri A, M. Thomas):
(») No, Sir,

(b) to (d). Do not arige,

Shrimati Savitri Nigam: May 1 know
whether the attention of the hon,
Minister has been drawn to the news
item which appeared in various news-
pupers of Indonesia that the Indo-
nesian Government is considering as
to how they should claim these
islands, and that they would move
all the International agencies to make
it clear that these islands belong to
them?

Shri A, M. Thomas: I answered that
these are not Indonesian vessels.
These are fishing vessels. These ves-
sels which were sighted were fishing
wessels of Singapore registration.
With regard to the other fact, in fact
we are taking adequate steps to stren-
gthen the sccurity of Andaman and
Nicobar Islands, keeping in view
particularly the sighting of foreign
vessels in our territorial waters.

The Minister of Defence (Shri Y. B.
Chavan): I would like to make ome
thing clear. The Indonesian Govern-
ment has never claimed them as such.
The newspapers of Indonesia may
write any Irresponsible thing. I do
not think we can take it serlously.
‘The only point, as far as we are con=-
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cerned, is that we should take all
the necessary steps to protect our
islands. Those steps we are taking.

Bhrimatl Savitrl Nigam: Keeping
in view these vessels which are sight-
ed from time to time and other sub-
versive elements which are gquite
active especially in Nicobar Islands,
may I know what particular step our
Government is intending to take to
see that this type of element never
gets its root there, and may I kmow
why it has not been decided to grant
permission to the people of Port Blair
to go to Nicobar more frequently and
more easily?

Shri Y. B, Chavan: These are sug-
gestions really speaking which can
be taken into account by ourselves
and the Home Ministry—giving more
facilities for men from Port Blair to
go to Nicobar etc. As far as fishing
vessels are concerned, mostly they
come from the Malaysian side. Many
times they have been captured and
warned and sometimes some action
has mlso been taken against them.
We have also taken it up with the
Malaysian authorities,

ot wo wlo fyedt: st zww
aTgw A s@era 31 fe ag A &

& i & fefrr daew e o
& ¥ & oy o wgen e Ay e
fee & & dmew ¥ o7 o7 daew e
& Wi gy @l § a aid Iew
frg s ddfer fadeit  weafrai o
i v ge foam o &1 of &, of, &f
a1 Igw wqr oW frwer § 7

Shri Y. B. Chavan: The point is
they were registered in Singapore. I
think they were registered in Binga-
pore when Singapore and Malaysia
were together. The only thing we
can do in this matter is to take action
against the people found in the fish-
ing vessels, and take up the question
with the Malaysian authorities. We
are doing both the things.
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!ﬁl‘olﬂow:*i’mﬂ
fie Wt 37 & faome forar off &Y o
TOH( w1 T gur wg Al wwwEr
g ?

oW W e I R

Higew wa wgra ¢ & ot
g § e weE qeey A Wi g
I OO T ATARY ad® ¥ oW
¥ o 3@ wvw ¥ wwifward goer
71 fras WS } a1 39 frmmw o
wit ax feaq qaq go ¢ o @
ga% foy woy ST w0 Sy R
wfaesr # & a8 sANS == T L
g ?

ot AT wgre : ama ag d
fs o1 fefiry dgegr T O W ITF
o ¥ g7 7 e mafmnt e &
arq i £, frared) % § WX
9 FATE N § R g wiawT
™ &y i wufEy & faan of
®O G aE A @ g & e
X vl ¥ W § Tew faees o
g % Qe Fan qEm

e T HAGT Wifi@r :  wwewTA
gy % O3 fiq g fea §, wgi
a1 amfoet €1 2T 7 dfaet & o
arardt agAt § 7 gz o & iy
9% 731 § f =l T Mo g fn o
wrfrard s aerifea ar Pemge
& dogww # ik g 1 o foT &
et AEF &, 4 @At & e
i ey S e g @ 7
®N afrm @y T amfoe o
Afr aeft awmy & fag w1 T w1
wg?

Shrl Y. B. Chavan: There are cer-
tainly a large number of islands

where there is no population, To give
the exact number, T would require
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notice. They are quite nearer, at
nearer d!ztances, from some of the
points in Indonesia. As far as the
steps necessary (o take precaution
against any activity In the nearer
islands are concerned, the steps have
gradually increased. I can say there
were not any large preparations in
this matter, but we have undertaken
certain preparations in this matter
and they are gradually developing.

¥lo Ot wwige Wifgat : & ¥ oy

Y g7 & foF agt o7 a=fr 4wy ¥ fao
¥t waeT fear o @ &

Shri Y. B. Chavan: T am sorvy I
missed that point. Certain sugges-
tions were made that we cun go and
rehabilitate some of our ex-service-
men in that area or possibly take
some people from other areas. A
Study Team went into that area and

studied that question; but their report
is not very favourable,

Wt fewr qramw @ e ¥
& fard) faely & A v fgmmw
ot R & fv g 7o
gTT g B, wat ST 26t @ foon g
weer gt &, ofz gi, o 3@ o gquwm
wg?

Mr. Speaker: That is another ques-
tion.

Y v aTaw ;WA S TERE
A e f gerw froage & g
waYafoar € €k A1k At § | v e
¥ To7 § rom Al A ey i agt o
gowre wanh wx T f 0 ooy
T Wig § fie O g wrhag
fea 2wt & faems § w7 dw for vy
ma &, agt 07 ¥ fiv 3 £ agh 9T
w1 qrarEt A § A &% 1w amm A
sreTdr Kt 3 e wErAfra £ and
wgt or ot £ ar ot

Shri ¥. B. Chavan: It Is not & ques-
tion of merely getting information
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from the people who live in those
islands, It is from the patrolling
which goes round in the area and that
is, really speaking, the best source of
getting information. As far as get-
ting information is concerned, that is
my answer. About the steps taken,
we are not taking steps against any
specific threat as such., We have to
tike steps for our self-defence.

ot o Wo wal :  wH-aifweTa
dwd ¥ mwg & gEEfoar @, oW
WAwT IA T & HAmE, Ty,
T gwvt &1, fg=gema & afi @ v
T §, TR ATHA T@H £0 A9 qOHTT
¥ 38 drmag # grar a1 &1 fado
sqaeqr %1 B, ar AreAT 97 oY ey

A AL

Bhri ¥. B. Chavan: I think I have
answered this question.

Shri Bhagwat Jha Asad: May I
know whether the attention of the
Government has been drawn lo a
press conference held by the Secre-
tary of the Andaman Congress say-
ing that debarring the entry of any
settlers in the Micobar Islands has
®een a great cause of concern and
it threatens the defence of the island
itself? May I know whether any step
has been taken in this regard?

Shri Y. B. Chavan: Yes, Sir. This
news item on this particular fact has
been taken note of and it is under
eonsideration.

Shrl Ranga: Would some steps be
taken by the Defence Ministry also
to supplement the efforts of the Home
Ministry in order to increase the num-
ber of our steamers that will be ply-
ing between Andamans and Calcutta
on the one side and between Anda-
mans and Madras on the other, in
order to further strengthen our secu-
rity measures?

Shri ¥, B. Chavan: 1 do not know
what the Defence Ministry as such
can de about this particular traffic.
T have not got any particular idea on
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this matter. But if there are any
suggestions certainly they can be
considered,

Shri Harl Vishon Eamath: Has the
report which appeared in the press
last year been confirmed—that the
Indonesian Government has officially
renamed the Indian Ocean as Indo-
nesian Ocean? If so, is it a straw in
the wind that they are laying claim
to not merely the waters of the Indlan
Ocean but also the land or islands of
the Indian Ocean?

Shri ¥. B. Chavan: We have no
information on this point. I will
require notice.

St TSR T T eTH FANE
wifgt ¥ 9w & IAT ¥ Adar wEEw
¥ qam ¥ R Agi a% =y T@Tr .o
aar &, 38 F a1t ¥ foore dd o
aft & 1 & s wrgen f i 9w foR
B xw art ¥ wqr w0 wary oy # o
wn 1g froR fedy megoe oo &
qurT 97§ wgar O fedr oo
971

Shri Y. B. Chavan: Really speak-
ing, ultimately people who are con-
necled with the defence services will
have to take the mmitlative in this
matter to persuade some people to
go and stay there. The climatic con-
ditions, the possibility of undertaking
certain occupations there, etc. also
have to be taken note of. I do not
say we have accepted it as the final
reply, I have only given this infor-
matlon on whether any thinking is
made in this respect. I do not think
that is the final stage or final conclu-
sion that we have reached.

wat ¥ Aot W oty e

+
*g(. We TW wwIFT Wi :
oy armt :
ol Ty Wrww e
Y foww T :
ot wgaw ot :
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it e wtfewr :
it fyerarfegen -
it T e At :
oft o Wo wwwm :
off gww WY WA
ot oy :
ﬂ\mi‘ft:
et Tope Wy
St STy e
st agqqmw fag :
ot fazware aedw -
ot T wETT IIRT
ot vaivor wwt :
ot TR T qEm

w1 wforom 4t ag a@ry @
= f5 :

(%) w7 ox ow § fis fegmw,
1965 # 9Iffeam T8 a7 FTeT
% gare Arn-faEg amt § adg =
#qw v g ;

(&) w7 ag Wi g= ¢ e o fdely
R FARfAaraginw ;W

() afx g, &t wreim g dw
o IAET AT W & A ® fam gy
Y OFATE %Y WK 7

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) to (c). A gang of Naga hostiles,
estimated at 1000 to 1,500 entered
Burmese territory on 28th December,
apparently en route to East Pakistan
for obtaining arms and ammunition
in military training. The gang was
intercepted by Burmese troops after
which it dispersed and re-entered
Indian territory in small batches.

Shri Hari Vishno Eamath: This
concerns the External Affairs Minis-
try. Is he deputising for the Exter-
nal Affairs Minister? Any clarifica-
tion on this point?
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o Ty wavre Wifgan : wff et
WY wrean Wy avn faefen) & sfa o
Wi ot Tl a1 e w8,
wr It wror ag & fe e 1051 ¥
off wam 7ot o wifge ) wnr g
% w4, at 3 e Ao &
arr s w1 fadveda g & off e
w7 g o\ aw AvTeeT 9w owwr W@
OWTR FT &, T §T F, 35 w7 w

m 7

Shri A. M. Thomas: The Govern-
ment of Burma have never assisted
or encouraged underground Nagas.
In fact, recently they have taken
much firmer action to move the Nagas
out of the Burmese territory. I have
mid in the main answer that the
Burmese forces intercepted the hos-
tile Nagas and they had to retumn.

Wo T wAET wifgat : w1 ag afy
3 fe arm fanfy wit ot a91 & T
qrfwer & wuwr ot feet g Y
qgR. Wt & T K7 wgrew faey 7

Shri A, M. Thomas: Under the
Indo-Burma agreement, the local tri-
bal residents have freedom of move-
ment to a depth of 25 miles on the
other side of Indo-Burma border
without permit or wvisa. Taking
advantapge of this facility, they enter
there. Now the Burmese Govern-
ment is more careful, because they
are entering with arms and ammuni-
tion.

o T wAgT wWifigat : & & gw™w
9% ger w1 f-

B o mfew : wrn erer 0y
arr wrgd § fr v oaml & wmn
o e A §, qgt ¥ owe v
77 wY v A famft g1

The Minister of Defence (Shri Y. B.
Chavam): There are some ways, but
they are rather more dificult
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=t Twdwe arew c# qg an
g g e oY faeeft & o Ao faey
W @, o1 #9737 F AT HF G9Y
RUTH HAT A I F1 w9 70 Wi &=
ar; ufz gh, a1 37 &1 sy wfaten
qr ?

ST Sy v g Aot (ot
sfrer i) : o e A s
¢ AfeT o wg wrg, A X A 2
g1

oea WG W W9 T g
g araa.

st iy ey g art # :m
¥ e &C o

it fverey v s A fafeai
& 1 g F, GF a<F a1 g7 wifs-
arel foams fagig & Wi AT @ R
o<l awh 3o fafew szifa 1 s,
Laciud DI G AL Sl G
BT WS woT A W dan § 7

Shrli ¥. B. Chavan: This question
does not arise out of this. Possibly,
t#hat might also be answered when
she statement is made.

Mr. Speaker: Probably, what the
hon. Member meant 1o say was—that
is what I have been able to gather—
that they are having double dealing,
they are having two faces, one to-
wards this side and the other towards
the other side.

An hon, Member: That is not what
he said.

lllr._ Speaker: He might repeat the
question,
st forerr wEaTaw @ wa Ve T
AIEER R ikt el AR
t v wfrandt s fm & fadg
# dr A § o gEa ogh o I
wriareaY &1 weaw , & fafew F=hify
ara e § o
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Shri ¥. B. Chavan: As far as this
particular fact which has been asked
is concerned, I do not know how this
is eonnected with the main question.
Certainly, I have not been able to
follow.

ot femA qeATaw @y WEREY,
ard W gaw w1 eqEfa & &
afer #eft A —

s qEiqW ;o wgHfa a1 {1 oY
afe o AT mrn @ ag WA g
far & 0

oY vy fed ;w8 o W
WA FY g A R

st WIETC TR A0 TH IS S
w9 & ofewr # oHr faeet & arn
fazifgal & qeomd €71 § 7 T Ay
a1 o famn oo e 1965 B feat
w g !

Shri Y. B. Chavan: I think we have
given all this information in the series
of statements that we made in the
course of last year or so. But the
point is, mostly they made use of
this area or this concession for the
purpose of tramsit through that area
to reach Pakistan. That was the most
disadvantageous thing.

»f, WieTe wre Wt : fieat gzamd
wr § ug foqer §

wras wEiRw : TE weT g frag
oEH T TEE1 2 q% € |

o wheTenTR WTaT: 196364
s o= fomm 3 &7 1965 ® @t
#ogqer g1
Shri ¥. B, Chavan: 1 have given it
in 1965.

Shri P. C. Borooah: Ever since the
Burmese Government lost  full
administrative control in North Burma
and areas adjoining Assam border
that border has been infested with
pro-Chinese Commumists as a result
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of which the Naga Hostiles have got
facilities to negotiate not only with
Pakistan but also with China through
this territory. If that is so, may I
know how Government propose to
tackle this problem?

Shri ¥. B. Chavan: I do not think
it is right to say that the Burmesge
Government have lost control over
some of the territories and some
people are functioning there. [ think
their contro] ig all right They are
not indifferent to the problem as thay
were before.

Wt g W eEETT T
AT & AN W O § W
# w1 arasra w97 fw SFT 2w wme
sk o ag o1  fe
o % sofemai w1 feelt W7 oI &
steaTga 7 fran smw o W & faeme
¥ aIg ¥ FTaw v g 7 oW
Arm fagifgat & ey # w1 ara
A

Shri ¥. B. Chavan: The general
principle of Tashkent Declaration is
thut either country would not inter-
fere in the internal affairs of the other

country. It is presumed that this
matter is also included,

Shrimati Renuka Barkataki: May I
know whether any specific proposal
for joint controlling of the border by
the Indian Army and Burmese Forces
was put forward by our late Prime
Minister when he last vigited Ran-
goon; if so, what is the attitude of
the Burmese Government to this
matter?

Shri Y, B. Chavan: I think this
question was mentioned in the talks
there with the Prime Minister and the
Tesponse was very positive.

Shrimati Renuka Barkataki: The

point is whether they agreed to this
er not.

Y g o wepa : e g,
AL v & gt W W e A arn
£—
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TR RN I AW 0% Wi
e g g ¢ ouw & &% wfiw

xF: 7

shgen W wawE: & I TR
ayr gum oy | & F ag ger 91 fE aow
faefeat & aeama & o qEAT w0
ez # i & Qo 7

Shri ¥. B. Chavan: No, Sir. I cam
make that point clear here. This
particular aspect was not discussed.

ot gqumTe g : w1 WA FTETC
F wwf woeTe & Q97 & vew wew
R wre qur § A g ar At # s
T wAt GOeTT A faar & 7wy g
W agi ooy et § 7 &
gt dg ww oy § 7
Shri ¥. B. Chavan: I mentioned that
this aspect was touched in the dls-

cussions and the response was posi-
tive.

Shri Hem Barua: In view of the fact
that the Naga hostiles, concurrently
with the talks of their leaders with
our Prime Minister In Delhi, have
intensified their hostile activities in
the neighbouring States of Nagaland
like Manipur and Assam and are also
sending their men to Pakistan for
training in guerilla warfare and arms
aid, may I know whether our Prime
Minister told the representatives of
that section of the Nagas whom she
met here that Government take a very
serious view of this because they are
violating the agreement of cease-fire

and also seeking co-operation for
arms with a foreign country like
Pakistan? Did she tell the Nagas
like that?

Shrimati Indira Gandhi: As 1 said
earlier, 1 am making a statement
today about the talks.

Mr, Speaker: These facts might also
be mentioned there.

Shrimatl Indira Gandhl: Or would
you like me to answer It now?

Mr. Speaker: Yes.
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Bhrli Swrendranath Dwivedy: Was
this question raised?

Shrimati Indira Gandhi: It was
raised. They agreed with me that
people who were responsible for these
incidents were people who did not
wish the talks to succeed and, there-
fore, both sides should try to stop all
these incidents.

Bhri Hem Barua: Have they dis-
owned them? What about the state-
ment made by the Forelgn Minister
of the Naga Federal Government,
which was reported in the press?
They said that they are a wing of
our Government?

Shri Kapur Singh: It is a very per-
tinent question.

Shrimati Indira Gandhi: I have
seen the newspaper reports. They
did not say this to me. As you know,
we huve increased the number of
observers.

Bhri Hem Barua: On the
national pattern.
failed.

inter-
Government has

Bhrl Mangu: In view of the fact
that both sides had agreed to meet
again in April, may we have this
assurance that Government would
contniue to try to persuade these
friends who have come here to meet
them and to do all that lies in their
power to prevent this kind of acti-
wity and in that way further facili-
tate the success of the talks that are
adjourned just now?

Shrimati Indira Gandhi:
that is our endeawvour.

o wgew Wttt o A,
¥ra AT o €1 1 WA 3T AT e
At ot oW AR W oan

Certainly

stvww mfrew ;e Woog T
an v T w1 s wr At #
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*5§. Dr. Ram Manshar Lehia:
+
*58. DPr. Ram Manochar Lobia;
Stri Bagri:
Bhri Yashpal Singh:
Shri Balmiki;

Will the Minister of Information and
Broadeasting be pleased to state:

(a) the further progress made in
the publication of the complete works
of Shri Jawaharlal Nehru; and

(b) when the work of publication
is likely to be completei?

The Deputy Minister in the Ministry
of Imnformation and Broadcasting
(Shrimati Nandini Satpathy): () A
proposal to set up a separate unit for
bringing out the Collected Works of
Jawaharlal Nehru is under finalisa-
tion.

(b) the work of publication is like-
ly to be completed in about 7 years
after the setting up of the unit,

ot Tw wiige wfgar : & oW
Ao g ey et § ol ?

weaw g : ouvii 99 g §
TR ww & fE g arer w0

Wo TH wANET S : &7 TwTwel
9T Tedt & a1 & wy seww fen
mr g ?

et ot gaTew SW (s o
) o TEEr ¥ wmk # A
faaroder & | ey ag fafeas @ §
fir ogt T W wfew IET-
ferwrfat Y &, smer gesm feam oo

o T wAET wifig : w aTT
TS 9O § T WU qg T A1 I
v man @ fis e A W ferd nETee
g oY o ¥ 3% e a v O
amgm ?
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oft W aTyT XA ST AR
ar wdt § 1 fey g P am § e
farerrr arer wre s & Sy arwgTT ATR
IgE w1 Iw Oy e §, e
gewl ¥ Ta wmom W T O
qerE qi |t g5 o gl

o T wATET Wfigat : am wig
1 ¥ 7 WA wE T g ?

oft v wgrge ;. wd W e
A AE | AW 57,5 WE 9T K
w5 W s b

Y warqrw Fig : T wOwTT 9% @0
o § fF w oI oA TR
fear § fe fggee & A Sfaey e
Wi e ¥ g ogw wdr oy gk
ww arer fadwi & Yook w1 e wavy
foqr amg ?

oft oo wgyT : o Ay s
gt & T fakr faed & ot g,
qeY et Wi favame e o &

Shri Surendranath Dwivedy: Will
this include letters exchanged bet-
ween Pandit Jawaharlal Nehru and
Dr. Rajendra Prasad as President of
the Indian Republic?

Shri Raj Bahadur: I believe, the
word “works” does envisage or en-
compase within its ambit all that he
has written, maybe, including his
letters,

Shrimati Lakshmikanthamma: May
I know whether any abridged edition
or pocket-sized books of all these
important statements of Jawaharlal
Nehru will be brought out for the use
of the common man?

Shrl Raj Bahadur: I think that i
& juggestion for action; but, 1 think,
something has already been done in
that behalf.

Shri Ranga: Are we to understand
that all the correspondence that had
been carried on by Pandit Jawaharlal
Wehru with everybody all over the
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world as well as with those of us in
India is sought to be published; if so,
would they see that no distinction is
made between one man and another,
between one party and another and
between one section of people and
another?

Shri Thirumala Rao: Include Shri
Ranga's |etters also in that.

Shri Raj Bahadur: There would
have to be an editorial board and a
proper survey would be made. On
the basis of that survey a selection
would be made of the important ones.
If we want to Include everything, it
may not be possible.

Sbri Ranga: Who appoints that
selection board? Will there be any
representation on that from the
Opposition side also?

Shri Raj Bahadur: That is a matter
which has to be considered.
off opn wEw Www oA
Wi Y oy ¥7 Wiz Wt 7 eepfirer
ey argm 7

ot o aprye ;e oy fpelt
o wdoft ¥ A, FA *T Feer ar
waE vy wraret & gomoar wff ww
97 fawre femr o gFT )

oft wreft v W - AT wEr A
wrrwTaT fi w6 T WTH F ST 57 e
%o wet T ) & T Wi g fiv v
oy faelt & art o w0 Afy aar
Fmeft WY IW ¥ WAt 9T Toeht
€ AT wqET ¥ W ¥ WTETL 9T
et € e

s ox wpwe : Ifew w O
v w97 fawre fegr oo fwo o
fe owft

Shri Napur Bingh: 1 want to under-
stand how this public sector enter-
prise on the part of the Government
of India precisely advances the cause
of the socislist pattern of society
which is our goal
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Shri Raj Bahadur: I think, all that
Panditji has written is a precious
heritage for the nation.

Shri Kapur Singh: Question.
Shri Ra) Bahadur: There is no

question of any private sector or
public sector; Panditji belonged to
all.

Shri Harl Vishnu Kamath: Con-
‘gidering that in various ways Gov-
ernment has actively participated in
compiling and publishing the works
of Mahatma Gandhi and Pandit
Jawaharlal Nehru, do Government
propose to take similar action with
regard to the writings and speeches
of that other great leader amung the
big trio of the freedom struggle,
Netaji Subhaschandra Bose, the father
of Indian Revolution?

Shri Raj Bahadur: The hon. Mem-
ber might be aware, perhaps, that
the Publications Division has already
done that, and selected speeches of
Netaji Subhaschandra Bose have been
brought out. The editorial board
consisted of Professor N. K, Siddhanti,
S. A. Iyer, J. K. Bhonsle and M. Siva-
ram. I can give other details but, I
think, this should suffice. Apart from
that, there are other publications also.

Bhri Harl Vishnu Kamath: That is
a very small thing, trifling.

off T AW 9 aw AT AR
F wrETat i ¢y 9T WY g1 57 "
o g1 Xyt W § fe Oy
oyt AT gt ar et T et
wrEdr ?

Shri Kapur Singh: Complete works.

Shri Raj Bahadur: Some of the
speeches extendime from 1946 to 1963
have already been brought out in four
volumes. Speeches delivered by
Panditji during his last year are under
compllation. Speeches  specifically
bearing upon the subjects of foreign
policy, community development, unity
of the country, co-operation ete, have
also been brought out, This excluded
the works I have just now indicated,
which cost that much amount.
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Malaysian Students

+
Bhri Narayan Reddy:
Shri Himatsingka:
Shri Rameshwar Tantla:
Shri Bibhuti Mishra:
shri K. N. Tiwary;
Shri Yashpal Singh:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri P. C. Borooah:
Shrimat! Savitri Nigam:
Shrl Subodh Hansda:
Shri Balakrishnas:
Shri Ram Sewak Yadarv:
Shri Bagri:
Shri Ram Harkk Yadav:

Will the Minister of External ANairs
be pleased to state:

(a) whether it is a fact that the
Malaysian Government huve request-
ed the Government of India to absorb
the Malaysian studenis who were re-
ceiving education in Pakistan and had
been asked by the Pakistan Govern-
ment to leave that country;

(b) whether the Government of
India have agreed to absorb all thuse
students in India; and

(e) if so, the number of such stud-
ents and the facilitiesx provided to
them?

The Minister of State in the Minls-
try of External Affairs (Shri Dimesh
Singh): (a) Yes, Sir

(b) Government of India has agreed
to make every effort to accommodate
these students,

(¢) Government has received the
names of ten students—flve for ad-
mission to Veterinary courses and five
to Medical courses. Steps are being
taken to secure admission of these
students in appropriate Institutions,

Shri Narayan Reddy: In which uni-
versity have these students been
admitted and has the university been
directed to see that these students’
education is not affected and they do
not lose one year of study in view of
their late admission?
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Blri Dinesh Singh: 1 could not say
off-hand in which institution they had
been admitted, but the idea is that
they will not lose the time which they
Mave spent in Pakistan.

Bhri Narayan Reddy: May I know
whether the Government of India is
considering an increase in the num-
ber of seats already reserved for
Malaysian students and absorbing as
many students of Malaysia as want
to take their education in India?

Bhri Dinesh Singh: That will be
wery difficult because we give already
10 to 12 scholarships and about 10 to
12 students are placed through us
On the other hand, there are about
100 students or even more wanting
sdmission in our Unlversities, It will

be very difficult, (Interruption).
Amn hon. Member: What is the
expenditure?

Sl Dinesh Singh: [ could not
say off-hand what the expenditure
would be.
B v eifeat . wfr woit
wgRT ¥ qmemm fe wrx frandf
werdtforan & § & areran wgen g e wrer
I& ferd frandf § ot ot firr 1@
§?

weIW WG : TF qHC HAT
¥

ot o Mo fowrdt ;. wwi  wAT
e A e f aw faamdt arfeermay
¥ur ¥ & wm W f fw
wifser § wforat & o # frardt
¥ a1 & W ¥ o ag e A
W ¥ a1 fF gw A R s fea
- 7

ot fokm fox . & A1 ™
FwE o wO0w 32 @@, fa
¥y wefom goec A g W m@W
W & Ay fowr | o T I oW

-1
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oUW WEINT W E Al 3" 6
cewy W fifordr

ot wo o fyddy : mifwer i
werd farat % 3o GaT wut e ok e oo
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arw & W am i v o &
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Shri 8. C. Samanta: May I know
whether we have the letters of ex-
change of students with Malaysia and,
if so, whether there will be vacancies
where some of these will be taken
in?

Shri Dinesh Bingh: I do not know
about the letters that may have been
exchanged. But we have & system
by which we take students from
foreign countries for studies in India.
Some are given scholarships for some
we are responsible for finding place-
ments only, We are trying to increase
the number. It has been cons derably
increased. But we have difficulties
because our own students camot
always find the sccommodation.

Shri P. C. Borooah: Malaysia fe]l
out with Pakistan on account of
Malaysia supporting the Indian cause
in the Indo-Pak .conflict. May I
know whether, in view of the spirit
of the Tashkent Declaration, these
students will be taken back by
Pakistan?

i
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Shrl Dinesh Singh: I think I have
followed the hon. Member. 1 think
the hon. Member wants to know
whether these students will go back
to Pakistan if their relations improve.
1 have already answered that.

Shrimati Savitri Nigam: In view
of the fact that these students are
coming here in special circumstances,
may [ know whether the Govern-
ment has appointed any special officer
to see that these students get proper
admission and get proper belp? I
would also like to know what is the
number of students who have made
the application and how many have
been admitted and given proper facili-
ties so far.

Shri Dinesh Singh: 10 students
were to be placed here al the reguest
of the Governmemnt of Malaysia, Out
of those 10 students, 3 have already
becn placed in the Universities and
for others, the efforts are going on.
1 may point out that they are coming
not for the 1st year admission but for
the 2nd and the 3rd year. We have
got to sce which University has that
curriculum in which they can be fit-
ted. 1 do not think it is necessary
to appoint any special officer because
we are doing the placement through
the Universities and with the Uni-
versities there will be other students
also.

ot Ui arew ¥ o e
g s ow owetfom & froferat &
qifFem & @@ W FT FIT A 6T
fs weafoay fgger w1 2y & 7
afx g, @ =t 32 faendt ey o
t™ wop Rl & g R
% wm wfeamf B o 7

wit fioyy ferg : wfon € ot Wk ft
¢ g X wqr fx Pt o nfeerm
¥ gE M ¥ W ag WE A e
i A g A R A TEM I K
fod v tw P g & zo & fed
s faat
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8hri Hem Barua: May 1 know M
our Government have enquired from
the Malaysian Government as to why
is it that the students are sent back
from Pakistan? Is it because of the
fact that Malaysia supported us against
Pakistan in the Security Council?

Shri Dinesh Singh: 1 do not know.
We did not want to ask the Malaysian
Government about this. They wanted
the students to be placed here and
we said that we would,

Shri Rameshwar Tantla: No. 97,

The Parliamentary Secretary In the
Department of External Affairs (Dr.
Sarojinl Mahishl) rose—

Shri Hem Barua: Has
introduced to us?

Shri Hari Vishnu Kamath: Before
she speaks, makes her debut, she
should be introduced.

Mr, Speaker: Does she require any
introduction?

The Minister of Parliamentary
Affairs and Commaunications (Shri
Satya Narayan Sinha): The hon.
Member is already known 1to the
House. She has been appointed as
the Parliamentary Secrctary ta the
Prime Minister,

she been

National Defence Fumd

Shri I.;Il-iwu Tantia:
Shri Himatsingka:

Shri Lahtan Chaudhry:
Shri Yashpal Singh:
Shri Balmiki:

Shri Warlor:

Shri Vasudevap Nair:
Shri Indrajit Gupta:
@hri Prabhat Kar:

Shri Narayan Reddy:
Shri P. C. Borooah:
Shri Hem Raj:
Shrimati Savitri Nligam:

*97.
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Shri Kishen Pattaayak:
Shri Ram Sewak Yadav:
Shri Daljit Singh:

Shri Bade:

Shri S. M. Banerjee:

Shri Vishwa Nath Pandey:
Shri Gokulinanda Mbohanty:
Shri Mohammad Ellas:

8hri D. J, Naik:

Shri Kindar Lal:

Shri Ramachandra Ulaka:
Bhri Dhuleshwar Meena:
Shri Shiv Charan Gupta:
Shri Vishram Prasad:

Shri Bibbuti Mishra:

Shri K. N. Tiwary:
Shrimati Jyotsna Chanda:
Shri Mohammed Koya:

Will the Prime Minister be pleased
to state:

(a) the total amount of gold and
cash so far received in the National
Defence Fund, State-wise;

(b) how much has so far been uti-
lized f{or the defence of the country;
and

(¢) how the remaining sum ig like-
ly to be utilized?

The Parliamentary Secretary In the
Department of External Affalrs (Dr.
Sarofinl Mahishi): (a) A statement is
laid on the Table of the House.
[Placed in Libra'y. See No. LT-5408/
6],

(b A sum of Rs. 27-27 crores nas
so far been utl ised for the purchase
of defence squipment,

(e) Tt was decided soon after the
establishment of the National Defence
Fund that it would be utilised for all
purposes connected with defence, in-
cluding the welfare of the Armed
Forces and their families, In view
of the losg to clvilian life and property
because of the recent conflict with
Pakistan, it has also been decided that
grante from the Fund should be made
to the State Governments and some
suthorised agencies like the Citizens’
Centra! Council for relief work among
the affected population. Proposals for
the utilisation of the balance in the
Fund are under consideration,
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Dr. Sarojini Mahishi: The total

cash contribution upto 31st January,
1986 is Rs. 74.06 crores.

Mr. Speaker: That is contained in
the statement. The hon. Member
wants to know what amount was
received upto the 4th August, 1965,
and what has been received after that
date. Has she got the break-up?

Shri Ranga: The Prime Minister
should come forward with the reply

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhl): I am sorry I do not have
the information,

ot e omfet ;o Oy 24 @A
TH HFT AT WA ¢ q% nnw afy &
femar mar ¥ Wt wtiang & fea
agr g 7

Shrimatl Indira Gandhi: I am very
gorry I do not have the details. 1
shall make the information available
to the House.
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Shri Himatsingka: Persons who
want to deposit gold or gold orna-
ments have to encounter lot of diffi-
culties and delay and they do not get
the bonds or even certificates for
about twoe months. Do the Govern-
ment propose to take any steps to
remove these difficulties?

Mr. Speaker: It is a suggestion.

ot ogen w.adt : g afcfeafa
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g gy mow o of g ) o
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oft g g @ ag  #ove,
ﬁnl{o 1 Fw T foem fw
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S8hri Warlor: May I know whether
the government had received repre-
sentations from wvarious people that
undue pressure and coercion has been
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employed in collecting defence fund
in unhealthy competition among the
distriet collectors?

Shrimati Indira Gandhi: I have
received some letters from individuals
and we have enquired into these cases.

Shri Indrajit Gupta: In view of the
fact that this fund and the voluntary
contribution to the fund are a parti-
cular mechanism or device to meet a
certain situation or a particular situa-
tion, and in view of the fact that the
budget is imminent and it is supposed
to look after the country’'s require-
ments of defence and development
have the government considered
whether they want to continue this
fund and whether it is not high time
that it is wound up?

Mr. Speaker: She has answered that
for the present it is to continue.

Shri Indrajit Gupta: She said that
it was continuing, not whether it is
proposed to continue it or not.

Shrimati Indira Gandhi: There is
no formal collection. People are giv-
ing voluntarily on their own and that
is accepted.

Shri Priya Gupta: ....*

Mr. Speaker: Order, order,
will not go into the record.

This

Shri P. C. Borooah: How many
cases of receipt books have been
detected so far and what is the amount
of unaccounted money?

Shrimatl Indira Gandhi: It is a very
old question; that has been actually
before the Pakistani sggression. No
complaints have been received after-
wards.

Shri Hem Raj: Officers who are
authorised to collect funds for the gold
bonds and other contributions ask
people to gather and when people
gather the officers do not attend those
meetings.

*Not mo}d.ed
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Shrimati Indira Gandhi: I have
not heard this before.

Shrimati Savitri Nigam: What
amounts have been spent from this
fund for the welfare of the families
of soldiers and how much has been
spent for investment in the defence
production units?

Dr. Sarojini Mahishi: For the pro-
duction of defence equipment, Rs. 27.27
crores; and for the welfare of jawans,
provision of amenities, ete, through
the citizens' central council and the
Ministry of Defence, Rs. 0.76 crores.

=t yen woy wgum ¢ § g e
TE g fFwT aRT B W am
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Shri Ranga: His point is, Sir, that

Re. 3 crores had been kept by the
State government. He used the word
misappropriation; it would mean that
it had been merged in the general
revenues. Have any steps been taken
to seec that such an action is pre-
vented?

Shrimati Indira Gandhl: It is true
that U.P. has kept back some money
but that has not been mixed up with
any fund; it is kept separately ana

they are using it for the benefit of the
jawans' families, etc.

st wrtw foy fogmeft @ wn
wraTe qardar e for Prerl & o
¥ oA W § 9w feari o, et
w1 T wT f fersr ga @ et
RETATi 7 fea o R 7

WEIR WE ¢ W1 4E qAET
ot memr 7

Qe HY : qg @t WZeE % e
g

Mr. Speaker: Now the Question
Hour is over.
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WRITTEN ANSWERS-TO
QUESTIONS

Amsistance to Punjab for Indo-Pakistan
War damages

*98. Bhri Hem Raj:
Shri Daljit Singh:
Shri Karnl Binghji:
Shri Hem' Barud:
Bhri Gulshan:
Shri Balakrishnan:
8hri D. N. Tiwary:
Shri Madhu Limaye;
Shri Kishen Paitnayak:

]

Will the Prime Minister be pleased
to state:

(a) whether any final estimate of
the recent  Indo-Pakistan War
damages has been ‘received by the
Centrs] Government from the Pun-
jab Government;

(b) if g0, its extent and the
amount involved therein; and

(c) the amount advanced by the
Centre to the State Government and
the amount asked for by the Punjab
Government for the rehabilitation of
the refugees, industries and the dis-
placed labour?
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The Prime Minister and Minister of
Atomic  Energy (Shrimati Indira
Gandhi): (a) No, Sir,

(by Does not arise

(¢) A statement s Lind on the Table

of the House. [Ploced im Library. See

No, LT-5499/66)
Exchange of Inlernces
*99, Shri Madhu Limaye:

Shri Narayan Reddy:

Shri Lahtan Chaudhry:

Dr. Ram Manchar Lohia;

Shri Bagri:

Bhri P. R. Chakraverii:

Bhri K. N. Tiwary:

Shri Rameshwar Tantia:

Shri Himatsinghka:

Shri Onkar Lal Berwa:

Khri Subodh Hansda:

Shri S. C. Samanta:

Shri Bhagwat Jha Asad:

Bhri M L. Dwivedi:

Shri P. C. Rorooah:

Bhri Bads:

Bhri Hukam Chand
Kachhavalya:

Dr. 1. M. Singhri:

Bhri Vishram Prasad:

Sbri Kiahem i'athl,nt

Heri Ram BSewak Yadav:

Shrimati Malmoona Hulian:

Shri Vishws Nath Psadey:

Shei Maheswyr Nalk:

Shri Bishotl Mighrs:

Blri FPrakask Vir Shastri:

Shri Jagdev Singh
Blddhanti:

Shri Mohammad EHas:

Shrl ml
Shri R. B. Pandey:
Shri M. Rampure:

Shri . C. Sharma:

Wikl the Minister of External Afales
be plemaed to state:

i{3) whether the exchange of Im-
dian and Pakistan internees has taken
place:;
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(hy the number of Indian rationals

wha were mterned by Pakiston dur-
g the Inde-Pak, contlict; and
te) the number of themm who bave

been rep aled both from Rast and

West Pukostan?

The Minister of External Affairs
(Shri Swaran Sionghy: (a) Yes, Sir,

(b) Acvording w the informution
supplicd by the Pakistan Government
dant Indiin nationals were interned
by Pakistan during the Indo-Pakistan
conflie].

t¢) The number repatriated  from
East Pakistan jg 2212 and the number
from West Pakistan 1659,

Anti-Indian Propaganda in Ceylon by
China

*180. Shri Lahtan Chaudhbry:
Shri Himatsingka:
Shri Rameshwar 'Tantia:
8hri Onkar Lal Berwa:
Shri Narayan Reddy:

Will the Minister of External Affairs
be pleased to state:

(a) whether attention of Uoverm-
ment has been drawn 1o the press re-

port of a leading columnist in  the
Ceylon Daily News on the 20th
Decsmber, 1965 commenting thag the

continued publication in or distribu-
tion from Ceyion of anti-Indiam
Chinese propagands matenal was am
affront to our sovereignty and foreigm
policy of neutralism;

(b) if so. whether Government pro-
pose to take up the matter of anti-
Indian propaganda by the Chinese i

Ceylon with the Government of
Cerylon; and
(c) It not, the reamons therefor”

The Minister of External Affairs
(Shr Sawaran Singh): (a) to (c). The
Government have seen this press re-
port. It is possible that some antl-
Indian propagands material might
have come through Ceylon by ovost.
The Indian customs authorities are
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maintaining a strict watch and steps
are being taken to prevent its entry
into India. The matter has not been
taken up with the Ceylonese Govern-
ment,
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() W o o Teew)
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Mazagaon Diocks

*183. Shri Subodh iansda:
Bhri 8. C. Samasta:
Shri Bhagwat Jha Amad:
Shri M. L. Dwiveai:
Shrt P. C. Borosah:
Bhri Bibhoti Mishra:
Bari K. N. Tiwary:
Shri P, R. Chakraverti:
Bhri Maheswar Nalk:
Shri Ram Harkh Yadav:

Will the Minister of Defemce be

pleased to state:

(a) whether it is & facl that the
Masagaon Docka Ltd, Bombay will
maaufaciure smoall fricates fiom next
Ywar;

(b) if so, whether this will be dome
without any foreign aid and materials;
and

(c) if not, to what extent the foreigm
aid and materials will be utilized*

The Minister of Biate im the Minis-
try of Defence (Shri A. M. Thomas):
(a) The keel of the first Frigate will
be laid this yesr

(b) No, Sir.

(c) Three frigates will be construct-
od in collaboration with M/s Vickers-
Armstrong (Ship-bullders Ltd.) and
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M/s, Yarrow and Co, Ltd. This in-
volves the supply of necessary data,
drawings and other information re-
quired for the construction, training
of our personnel in the Collaborators’
Yards and deputation of Collabora-
tors' personnel to Mazagon Dock Ltd,,
and purchase of certain important
items of machinery manufactured by
the Collaborators,

An initial Credit of £4'7 million
has been extended by the UK. Gov-
ernment to meet the external costs of
the expansion of Mazgaon Dock Limi-
ted and the frigate project. The Min-
istry of Defence (Navy) UK would
provide the design and specifications
of the Frigates,

Alr accident of late Shri B. G, Mehta,
Gujarat Chief Minister

*103, Shri Vishram Prasad;

Dr. Ram Manohar Lohia:

Shri Bagri:

Shri Ram Sewak Yadav:

Shri Kishen Pattnayak:

Shri Yashpal Singh:

Shrl Madhu Limaye:

*Will the Minister of External Aflalrs
be pleased to state:

-(a) whether any reply has since
been received from the Pakistan Gov-
ernment 1o pur protest nole regarding
the air accident of the late Shri B. G.
Mehta, Chief Minister of Gujaral;

__(b) if so. the details thereof; and

(e} whether Pakistan Government
have been asked ‘tu pay full compensn-
tion for the loss?

The Minister of External Affalrs
(Shri Swaran Singh): (a) Mo, Sir,
(b) Does not arise,

(€) Yes, Sir.
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Conscription to Armed Forees

*104. Shri Linga Reddy:
Shri Ram Harkh ¥Yadav:
Shri Vishram Prasad:
Shri Kishen Paltuayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Bagri;
Shri D. C. Sharma:
Shri Ram Sewak Yadav:
Bhri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Bhagwat Jha Amad:
Shri P. C. Borooal:
Shri M. L. Dwivedi:
Shri 5. C. Samanta:
Shri Subodh Hansda:
Shrimatj Savitri Nigam:
Shri Yashpal Singh:
8hri D. N. Tiwary:
Shrimati Maimoona Sultam=
Bhri Vishwa Nath Pandey:
Shri Hari Vishnu Kamati:
Dr. Mahadeva Prasad:

Will the Minister of Defence be
pleased to state:

(a) whether the scheine for selee-
tive canscription has been  finalimed
and if so, ils broad details;

{b) the reaction of the Siate Gow-
ernments and the people in peneral
to the proposed scheme;

(c) whether Government proposs
to extend the scheme of conscriptiom
to all the able-bodied pecple in view
of the threatening attitude of certaim
neighbouring countries; and

(d) it so, from what date and i
not, the reasons therefor?

The Minister of Defence (Shrl ¥. B
Chavan): (a) The schemes has not yet
been finalised. The broad features of
the proposal were furnished in reply
to Short Nolice Question No, 13 ssked
by Shri H, V. Kamath in thjs House
on the 10th December, 1965,

(b) The scheme has not been cir=
culated to the State Governments as
such. It is yet being considered ot
the expert level,

(c) and (d). Do not arise at this
stage.
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Supply of Military Equipment to
Pakistan

*185. Shri Yashpal Singh:
Shri Balmiki:
Shri R. G. Dubey:
Shri Bagri:
Shri Kishen Pattnayak:
Shri Utiya:
Dr.-Ram Manchay Lohia:
Shri Ram BSewak Yadav:
Shri Vishram Prasad:
Shri Gulshan:
Shri Madhu Limaye:
Shri D, C. Sharma:
Shrimat{ Savitri Nigam:
Shri P. C. Boroouh:
Shri Bhagwat Jha Azad:
Shri 8. C. Bamanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri Bibhutl Mishra:
Shri K. N, Tiwary:
Shri Hukam Chand

Kachhavaiya:
Shri Vishwa Nath Pandey:
Shri Prakash Vir Shastri:
Shri Jagdev Simgh
Siddhanti:

Shri S. M, Banerjee:
Shri Harl Vishnu Kamath;
Shri Hem Barua:
Shri C. K. Bhattacharyya:
Shri Bade:
Shri Maheswar Nalk:
Shri Ram Harkh Yadav:
Shrimati Renuka Narkataki:
Shrl Krishnapal Singh:
Shri Onkar Lal Berwa:
Shri D. D. Puri:
Shri M. Rampure:
Shri Gokulananda Mohanty:

Will the Miniséer. of -~ External
Affairs be pleased to slate:
(a) whether Government's  atten-

tion has been drawn to the press re-
ports about the supply ¢f Russian
made submarines by Indonesia 1o
Pakistan;

(b) whether Pakistan also acquired
large quantities of military hardware
from Iran, China, Turkey, Portugal,
Jordan and France; ang

(c) if so, whether Government have
lodged protests with those countries
against the supply of arms to Pakis-
tan?

The Minister of Exiernal Affairs
(S8hri Swaran Singh): (a) to (c).
Government have seen news reports
from time to time about Pakistan
acquiring military equipment from
various countries. The Government of
India have laken appropriate dipio-
malic action, whenever deemed expe-
dient, For obvious reasons, no clari-
fication is possible from China and
Portugal,

Pakhtoonistan
*106. Shri P. R. Chakravertii:
Shri K. N. Tiwary:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Dr, Ram Manohar Lohia:
Shri Bagri:
Shrl Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri §. C. Samanta:
Shri Subodh Hansda:
8hri P. C. Borooah:
Shrimati Savitri Nigam:

Will the Minister of External Affairs
be pleastd to state:

(a) whether Government hava taken
into account the uhreéserved announce-
ment of Acharya Vinoba Bhave In
Jamshedpur on the 21st December,
1965 that he whole-heartedly support-
ed the demand for Pakhtoonistan;

(b} whether Government endorses
his view-point; and

{c) if sn, the stepg Government pro-
pose to tuke in lending ita support to
the advocates of Pakhtoonistan led
by the Frontier Gandhi, Khan Abdul
Gaffar Khan?

The Minister of State In the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir,

(b) and (c) The Government of
India’s views are well known and
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have been soneatedly expressed in the
House, Government has every  sym-

pathy with the legitimate aspirations
of the Pakhtoons and will do what-
ever  possible
support them,
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Rhodesia

*108. Shrimati Renu Chakravartty:
Shri D. N. Tiwary:

constitutionally to

Shri M. L. Dwivedi:
Shri P, C. Borooah:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bagri:

Shri Vishram Prasad:
Shri Yashpal Singh:
Shri Madhu Limaye:

Dr. Ranen Sen:

Shri Dintn Bhattacharya:
Shri Bibhuti Mishra:
Shri R. Barua:

Shri R, S. Pandey:

Will the Minister of External Affairs
be pleased to state:

(4) whether Government have taken
note of the fact that a numher of
African countries have severed their
connections with Britain on the issue
of Rhodesia; and

(b) if so, the attitude of Government
in the matter?

The Minister of State in the Minis-
try of Extermal Affalrs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) The Government of India have
expressed their sympathy and support
for the African people in the context
of the illegal selzure of power by the
White Minority regime in Rhodesia,

Cemmities sn Broadcasting and sther
Medls

*1#9. Shrimatl Rennks Barkataki:
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Shri Ravindra Varma:
Shri R, 5 Pandey:
Shri Rajeshwar Patel:

Shri R. Barua:
Wil the Miuster of Information and
Rroadeasting be pleased (o state:
ta) whether the  Committee  on

Teoadeasting and other  Information
Media has now submitted ils report {1y
Government:

(bl <o the main recommendations
ang findimgs thereof: and

(¢) Government’s reaction thereto?

The Minister of Information and
Broadcasting (Shri  Raj Bahadur):
(a) The Committee hax sent  threo

reports on specific acltivities of  All
Indis Radio—first on ‘Radio Coverage
for Border Aveas’. the second on
‘Broadcasts for Rural Areas’. and the
third on ‘Television for India’. The
Committes expects to send its final re-
port on All India Radio, by the end
of March, 1968. Copics of all the tnree
reports are also being placed befura
Partiament separately,

(b) and (c). A statement showing
the main recommendations made in
the frst two Reports, viz. ‘Radio
Coverge for Border Areas’, and Broad-
casts for Rurpl Areas' and consequent
changes introduced in the programmes
of All India Radio, was lald on the
‘Table of the Fouse, on 22nd Novem-
ber, 1983, in reply to Starred Question
No. 366, The report on “Television for
India' i{s at presemt under considera-
tion and its summary is belng lald on
the Table of the House separstely.

Asmulie en Indian Sindents in Loaden

*IM. Shri Indrajit Gepts:
Bhri Onkar Lal Berwa:
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Dr. Kam Manohar Lohia:
Shri Ram Sewak Yadav:
Shri P. R, Chakraverti:
Shri K. N, Tiwary:
Shri D, N, Tiwary:
Shri Subodh Hansda:
Shri 5. € Samuamta:
Shri M. L, Dwivedi:
Shri P. €. Borooah:
Shri Bhagwat Jha Arad:
Shri S. M. Banerjee:
Dr. Ranen Sen:
Shri Dinen Bhattacharyya:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:
Shri Ravindra Varima:
Shri Rajeshwar Patel:
Ahri B, S. Pandey:
Shri Krishnapal Singh:
Shri Shree Narayan Das:
Shri R. Barua:

Will the Minister of External Affairs
be pleascd to state:

(n) whether Indisn  students ie
London have complained to the Indian
High Commissioner of the phyaical
assaults and insults by gangs of rowdy
elaments;

(b) whether it is a fact that the
local police also behaved rudely mad
unsympathetically to the studente im-
stead of giving them protection:

() the action talen in this regard
by the High Cemmissioner; and

(c) and (d). The High Commimsion
thereto?

The Minister of External Affalrs
(Shri Swaran Singh): (a) Yes Sir

(b} No, Sir. This is not correch

(e) and (d). The High Commission
has taken up thy matter with the
Commonweaith Relations Office and
was informed hat  this was being

urgently examined by the sppropriate
authorities.
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Drive against Bengal] Language in
East Pakistan

*111, Shri R. G. Dubey:
Shri Maheswar Naik:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Dr. L. M. Singhvi:
Shri D. N. Tiwary:

Will the Minister of External Affcirs
be pleased to state:

{a) whether Government are aware
that there has been a drive against the
Bengali culture and Bengali language
in East Pakistan and there is resent-
ment amorgst the Bengali people
about it; and

(b} if so, whether the attention of
Pakistan Government has been drawn
to this crusade against the Bengall
language and culture?

The Minister of External Affairs
(Shrl Swarap Singh: (a) and (b),
Government have seen some reports
in this conmection. However, the
status of Bengali language and cul-
ture in Pakistan iz a matter for the
people and authorities of Pakistan to
consider and decide.
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Confiscation of Properiies of Indians
abroad

*113. Shri Krishnapal Singh: Will
the Minisetr of External Affairs be
pleased to state:

1a) whether it is a fact that tne
properties of the Indian nationals in
Pakistan, Ceylon, Burma and other
countries have been confiscated by the
Governments of those countries;

(b) the action Government have
taken to get the prnpertm restored or
to see that ad tion is
given to those whu have lfut their pro-
perties; and

(c) with what pesult?

The Minister of External Affalrs
(Shri Swaran Singh): (a) It is ture
that during the recent Indo-Pakistan
conflict, the properties of Indian na-
tionals in. Pakistan have been taken
over by the Government of Pakistan
and wvested in the Custodian of Enemy
Property in Pakistan,

Propertics of Indian nationals in
Ceylon ynd Burma have not been
conflscated, The Government of Indla
have not received any complaints re-
garding the confiscation of properties
of Indian nationals in any other coun-
try. .

(b) As a consequantial meagure, the
Government of India had also taken
over the properties of Pakistani na-
tionals in India and vested them in
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High Commission in India against the
i‘legal seizure of properties by Pakis-
tan and asked for the restoration of
the properties to their rightful own-
ers,

(¢) There has been no response
from the Government of Pakistan to
our communication. However, accord-
ing to the Tashkent Declaration, the
two countries have agreed to discuss
measures for the return of private
properties and assets taken over by
the two sides,
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Import Substitution of Raw Materials

*116. Dr. Chandrabhan Singh:

Bhri D. C. Bharma:
Will the Minister of Defence be
pleased to state:

() the measures taken or proposed
to be taken for promoting the indi-
genous substitution of the critical
materials required for defence pur-
poses; and

-

(b) the results schieved?
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The Minister of Defence Supplies

in the of Defence (Shri
llll.hl}:l (a) and (b). A state-
ment ig laid on the Table of the
House, [Placed in Library, see No.
UT-5500/66],
Antl-Indian Propaganda by Pakistani
Misslons
*117. Shri D, C. Sharma:
Shri Bagri:

Shri Vishram Prasad:
Shri ¥ashpal Singh:
Shri BMBhuti Mishra:

Will the Minister of External Aflairy
be pleased to staute:

(a) whether Government are uware
that Pakistan Government has ins-
tructed its Missions abroad to get
published anti-Indian articles and re-
ports in the foreign papers for mone-
tary incentive; and

(b) if so, the steps taken by Gov-
ernment in the matter?

The Minister of External Affairs
(Shri Swaran Singh): (a) Govern-
ment have no such information.

(b) Does not arise,

Guarantee for Non-Nuclear Nations

*118. Shri Shree Narayan Das:
Shri P. C, Borooah:

Will the Minister of External Affairs
be pleased to state:

(a) whether indications are avaii-
able that with a view to prevent pro-
liferation of nuclear tests and making
uuclear weapons, the major nuclear
powers have shown inclination to
make a determined attempt to guar-
antee non-nuclear zones in  Asia,
Africa, Latin America and Central
Europe; and

(b) if so, the precise nature <f the
indications available?

The Minister of External Affalrs
{Shri Swaran Singh): (&) and (b).
The major nuclear powers have
supported thy establishment of nu-
clear-free zones in principle as an
important collateral measure in the
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fleld of disarmament, which would
contribute to check the spread of
nuclear weapons, However, they are
not agreed on the conditions for the
establishment of such zones in differ-
ent parts of the world or for the
extension of guarantees to such zones.

Both the major nuclear powers have
voted for a resolution adopted by the
U.N, General Assembly at its last
(XX) Session on the de-nucleariza-
tion of Africa.

Prime Minister's Visil to Assam

*119. Shri P. C. Borooah: Will the
Prime Minister tge pleased tn state:

(a) whether she visited Aszam 1n
the first week of February, 1966 to
study the peaco. and  security und
other problems prevailing theve;

(b) if so, whether any memoranda
of demands were presented to her
during her visit by Government and
other representative institutions; and

(¢) what were her main observations
and Government’s reaction to tackle
the various problems in the light or
her observations?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhl): (a) to (¢). The required in-
‘formation is given in the statement
below:

Statement

The Prime Minister paid a visit to
Assam on the 5th and 8th February,
1968, This visit was primarily in con-

nection with the 23rd annual
session of the Assam Miri
Seminar. No formal memoranda

of demands as such were presented
to her during this visit by Govern-
ment o other representative institu-
tions. but in some welcome addresses
reference was made to ‘he question
of the integration of NEFA with
Assam, establishment of more indus-
tries, improvement in communications
system, agriculture, rising prices, ete.

The Prime Minister touched upom
the great diversity of our people and
especially in the State of Assam. She
emphasized the need for unity and
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working together towards the solving
of problems. She assured that Gov-
ernment attached great importance to
measures for the welfare of the peo-
ple of Assam, specially those of the
tribal areas. She mentioned that the
financial provision for the wellare of
the tribal people had been increased
substantially while making allocations
for the Fourth Five Year Pan. The
Prime Minister paid a tribute to the
people of Assam for their courage in
facing the grave crisis which had
arisen as a result of the Chinese ag-
gression three years ago. She also
touched upon the problems of food
and rising prices and ssured the
people that Government were doing
their best to tackle these ard other
issues.
Space Research Technology Centre
411. Bhrj .A. K, Gopalan: Wil] the
Prime Minister be pleased to state:

(a) whether any Space Research
Technology Centre is proposed to be
set up;

(b) whether any foreign countries
are expected to take part in the
rocket technology: and

(e) if so, the countries which are
likely to participate®

The Prime Minister and Minister
of Atomlc Energy (Shrimati Indirs
GandM): (a) The Department of
Atomic Energy has a proposal to set
up & Space Science & Technology
Centre at Veli Hill near the Thumba
Equatorial Rocket Launching Station,
Trivandrum, in Kerala State.

(b) and (c). The Centre, in which
Indian rockets will be developed, is
proposed to be established under the
technical guidance of a Japanese ex-
pert in rocket technology. The French
‘Centaure” sounding rockets are also
being made in the country under Ji-
cence from Sud Aviation who have
developed them. The manufacture of
these rockets, however. does not pro-
vide the country with the requisite

know-how for completely designing
and developing rockets.

Benefits to Family Members of
Officers and other Ranks from
Kerala

412. Shri A. K. Gopalan: Will the
Minister of Defence be pleased to
state:

(a) how many army personnel and
officers had to lose their lives during

the Indo-Pakistan conflict from
Kerala;
(b) the concessions and reliefs

given to their heirs;

(e) how many of them have ap-
plied for land for cultivation and how
meany have been allotted;

(d) whether 1their children are
Riven fee concessions; and

(e) whether there is any difference
in the educational concessions given to
the children of officers and other
ranks and if so, how much and why?

The Minisier of Defence (Bhri ¥.
B. Chavan: (1) 5 Officers, 4 JCOs and
85 Ors,

(b) A statemenl is laid on the
Table. [Placed in Library. See No.
LT-5501/668].

(c) Six applications from depen-
dents of those who were killed in se-
tion were received for allotment f
land, but none of them has so “‘ar
been allotted land,

(d) (i) The Kerala Governrment
give various educational con-
cessiong including free educa-
tion to the children and de-
pendents (direct brothers,
sisters  and wives) of those
kilted in action, in standard
I1X and X in &1l depariment-
allaided schoo's and Arts!Sci-
ence Colleges. Full fee con-
cessions are also granted to
wives, children and depem=
dents of those killed or dis-
abled in sction. undergoing
Teachers Training Course and
Nursery training Allowances
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at the following rates for pur-
chase of books and staticnery
are also granted: —

Rupges ten per annum per pupil
in Lower Primary Schools.

Rupees fiiteen per annum per
pupii in Upper Primary
Schools.

Rupees ‘wenty-five per annum per
pupil in High Schools,
Rupees thirty

pupll in
Course.

Rupees forty per annum per pupil
in pre-University classes,

Rupees fifly per annum per pupil
in Degree classes.

Wii) A number of scholarships
are alsg awarded tg children
of officers and men killed in
action to the Lawrence/Mili-
tary and Sainik Schools by the
Ministry of Defence. In all
cases, the scholarship comp-
rises remission of full fee, in-
cluding cost of tuition, board
and lodging text books. sta-
tionery and games and regi.-
tration fee, but excludes cost
of clothing.

‘(e) Children of Service officers who
vdie due tp causey which are accepted
as attributable tg or aggravated by
‘service may, in caseg of pecuniacy
‘need, be granted under the no:rmal
rules an education allowance not ex-
'ceeding Rs. 480 per annum per child
subject to the fulfilment of the con-
‘ditions regarding means limit, eic. in
addition to special family pensionary
awards. There has heen no sm.lar pro-
vision at any time in the Pension Re-
‘gulations in respect ol personncl de-
low officer rank. The difference In
‘the rules in this respect would, how-
ever, not affect cases of officers &nd
personnel killed Ip action in the re-
cent operationg for the first 7 years
period, because in both cases 3 conso-
lidated rate of special family pension.
ary award equal to two-thirds of the
basic pay last drawn by the decrased
is admissible during that period; and
further, in the case of personnel below

per annum  per
Teachers Training
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officer rank, the specia]l family pesn-
sionary awards will, unlike the posi-
tion' in the case of officers, be at 14
times the rates in the Pension Hegu-
lations subject to g maximum of che
basic pay last drawn, if this is more
favourable.

Dabolim Airport (Goa)

412, Shri Karni Singhji: Will the
Minister of Defence be pleased to
state:

(a) the terms of the agreement
under which precision landing radar
equipment for Goa's Dabolim airport
was to be supplied by a West Ger-
man Firm;

(b) whether the equipment has
since been received and installed;

(c) if not, when it is likely to be
installed; and

(d) how the payment
effected?

The Minister of Defence (Bhri ¥. B.
Chavan): (a) The order placed for
the equ.pment is governed by the
Standard Conditions of Contract
adopted by the India Supply Mission
London, a copy of which is
laid on the Table, [Placed in Library,
See No. LT-5504/66].

(b) The equipment has not ¥e. been
received.

will be

{e) The equipment is expbecled to
arrive in India by March 1667 and
will be instalicd ag soon as possible
thereafter.

(d) The payment to the firm will be
in foreign exchange.

Antl-freeze Content

414. Shri Ram Harkh Yadav: Will
the Minister of Delence be pleased
to state:

(a) whether the Defence Research
Laboratory at Kanpur has {~evolvea
an indigenous anti-freeze content to
serve in high=-altitude regions;

(b) if so, its utility as an aati-

freeze; and
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(c) its reaction on the import of
the substitute?

The Minister of Btate in the Min-
istry of Defence (Shri A. M. Thomas):
(a) Yes, Sir.

{b) In the radiator cooling systen
of vehicles operating under sub-zero
temperature conditions, an an.l-freeze
has to be used. The indigenous anti-
freeze developed by Defenc. Hesarch
Laboratory (Materials), Kanpur, has
been found satisfactory both in labo-
ratory tests and fleld trials and has
been accepted for Service use.

(c) With this development of a
suitable substitute, import of foreign
materia] has been stopped.

Alr Crash near Barellly

415, Shri Ram Harkh Yadav: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that there
was an JAF Plane crash late on the
23rd December, 1885 near Bareilly;

(b) it so, the detalls thereof; and

{c) whether any Inquiry has been
ordered into the accident?

The Minister of Defence (S8hri ¥.B.
Chavan): (a) Yes, Sir.

(b) The aircraft, which wa: on &
training flight, crashed about 60 miies
north-east of Barellly. The aircraft
was damaged beyond cconomucai re-
pairs. The pilot baled ou safely.

(c) Yes Sir.

Patrolling of East Osast

416, S8hri V. V. Thevar: Will the
Minister of Defemoe be pleased to
state:

(a) wiether there is any proposal
to intensify the patrolling of the
East Coast from Madras to Kanya-
kumari in view of the Importance
and vulnerability of this region due
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t0 naval operations of the hostile
countries;

(b) it so, whether the road faclli-
ties in this reglon are adequate to
cope up with the movement of our
military equipment and personnel:
wnd

(c) the priority assigned to this
strategic scheme in the current
defence expenditure?

The Minister of Defence (Shri ¥.B.
Chavan): (a) No, Sir, No naval ope-
ratlons of hostile countries have been
noticed in this region.

(b) and (c). Do not arise

Meeting of Indo-Nepal Officials

417, Shrimat] Ramdulari Sinha:
Will the Minister of External Affaire
be pleased to state:

(a) whether there is any proposal
for & meeting of the Indo-Nepal Of-
clals at Biratnagar in the near
future;

(b) if so, the nature of the discus-
sion likely to be held;

(c) ‘whether any attempt has been
made in the past to check border
smuggling in cooperation with the
officials of each country; and

(d) if so, the commodities Involv-
ed and result thereof?

The Mimnister of External Affairs
(Bhri Bwaran Singh): (a) No, Sir,

(b) Does not arise.

(c) and (d). Except for a few
itemg which are in short supply, like
iron and steel, petroleum products,
metals, giant sized tyres, wire!ssy sota,
wheat and other foodgrains, sugar and
molasses, there is no restriction or
control on the movement of goods of
Indien/Nepalese origin between the
two countries. Movement of resiricted
itemg across the border jg wat-hed by
Check-posts on the border
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" Production of Stamps by Nagas

418. Shri Kolla Vénkaiah:

" Bhri M. N. Swamy:
Shri Laxmi Dass:
Shrl Karnl Singhji:
Shri Hem Barua:

Will the Minister of External
Afairs be plessed to refer to the
reply given to Unstarred Question
No. 278 on the $th November, 1865
and state:

(a) whether the enquiries regard-
ing thg production, sele and utilisa-

. tign.of the stamps by the underground
Nagas have been completed;

(b) if so, the findings thereof;

(c) the action taken thereon; and

(d) i the answer to part (a) above
be in the negative, the reasons for the
dalay?

The Minister of External Affairs
(8hri S8waran Slogh): (e) and (b).
Qur enquiries have revealed that the
set of filve stamps was sent to Mr. Jal
Cooper by Mr. E. W. Proud of M/s
Proud Bailey & Co., Sussex, England.
Mr. Proud in his covering letter point-
ed out that he obtained these stamps
from the Nega delegation in Londom.
He also pointed out that these stamps
are “quite rare and are fetching up to
pound 10 a set”

_In reply to.[wiher queries by Mr.
Jal Cooper Mr. Proud wrote that he
could not obtain any information as
ton the nymber of gtamps printed nor
could he.oblain any used cover.

(c) As the use of these stamps
cither as pos'al or revenue jtamps has
not bheen rcported from Nagaland or
wisewhere thy question of taking any
action does not arise.

(dy Does not arise.

Bus Owners and Comtractors killed
in Indo-Pakistan Conflict
419, Shri Guhlpan: Will the Minis-
tor of Pefance he pleased to state:

(a) the number of private bps
owners and contractors who died in
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the recent conflict with Pakistan; and

(b) whether any compensation has
been paid to the familiss of the
deceased?

The Minister of Defence (Shrl Y. B,
Chavan): (a) Nil, Sir. Three drivers,
one conductor and flve cleanerg of
civil vehicles which had been hired/
requisitioned, were killed during the
hostilities. None of the 8 persons in
question was an owmer or contractor,

(b) Does not arise in view of (a)
above.  However orders have issued
for payment of family pensionary
awards in respeet of civilian drivers
and cleaners, killed while engaged in
Defence work, as for  corresponding
civilian drivers and cleaners in  the
Army on the minimum of their scale
of pay. The claims relating to  the
persons mentioned in (a) above will
he settled in accordance with Gov-
ernment orders already issued. Sd far,
only one claim has been received.

Naticaa] Defence Fung

420. Shri Yashpal Singh:
Shri Balmiki:
. Bhrl Hukam Chamd
Kachhavalya:
Shri Bade:
Bhri Bagri:
Bhri Rameshweranand:

Will the Prime Minisier be pleased
to state:

(a) whether Government have
received any complaints regarding
the irregularities in the coHeetion of
the National Defence Fund;

(b) if so, the number thereof and
the action takem by Government In
the matter; and

(c) the steps taken to prevent such
irregularities in future?

The Prime Minister and Minister
of Atomie Energy (Shrimati Indirg
Gandhl): (a) to (c). No serious com-
pla‘nts regarding irregularities in the
collection of National Defence Fumd
have come to Government's notice.
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Some minor complaints, generally of
a trivial and vague nature, are how-
ever, received from time to time.
These are forwarded to the State
Governments concerned for appro-
priate mction, since the primary res-
ponsibility for organising collections
rests from the very. begianing with
them.
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Atomic Power Station In UP.

423. Shri Ram Harkh Yadav:
Shri Rameshwar Tantia:
Bhri Himatsingks:

Shri Lahtan Chaudhry:
Shri D. C. Bharma;
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Bhrimati Savitrl Nigam:

Shri Huokam Chand
Kackhavaiys;

Shrl Yashpal Singh:

Shrl Shinkre:

Shrl Vishwa Nath Pandey:

Shri Bhagwat Jha Azad:

Sbri M. L. Dwivedi;:

Bhri 8. C. Samanta:

Bhri Sobedh Hansda:

Shri P. C. Borooah:

Will the Prime Minister be pleased

te state:

(a) whether It is a fact that the
Uttar Pradesh Government have
decided to set up an  Atemic Power
Station in Uttar Pradesh in the nesr
future;

(b) whether the detailed scheme
has been’ wocked out in consyltation
with the Centra]l Government; and

(c) if so, the probable date of set-
ting up the Statien?

The Prime Minister and Minister
of Atomic Energy (Shrimatl Indira
Gandhi): (a) No. Under the Atomic
Energy Act, 1062, the Central Gov-
ernment is the only authorily compe-
tent to decide whether a nuclear
power station should be set up and,
it mo, in which region.

(b) and {c). Do not arise.
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India’s Puoblicity Abroad

425. Shri Narayan Reddy:
Shri Rameshwar Tantla:
Shri Himatsingka:

Bhri C. K. Bhattacharyya:

Will the Minister of External
Affairs be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal
to make a systematic study of India’s
neighbours, particularly China and
Pakistan, so as to collect information
useful for publicity purposes both in
peace and war;

(b) if so, the details thereof; and

(e) when it is likely to be imple-
mented?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (c).
There is no special proposal as such.
However, in pursuance of the normal
functions of the External Affairs Min-
istry, there is constantly a systematic
study of the policies of all the coun-
tries with which India has diplomatic
relations, not only for publicity pur-
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poses but also with a view to the
evolution of our policies. This study
is naturally intensified and adapted to
suit changing conditions as and when
occasion arises.

Interim Report on Television

426. Shrl Narayan Reddy:
Shri Rameshwar Tantla;
Shrl Himatsingka:

Dr. L. M, Singhvli;
Shri Linga Reddy:

Will the Minister of Information
and Broadcasling be pleased to state:

(a) whether Government have re-
ceived the Third Interim Report on
Television in India;

(b) if so, the details thereof; and

(e) the gteps taken to implement the
suggestions made therein?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) Yes, Sir.

(b) A Summary of the Report is
laid on the Table [Placed in Library
See No. LT—5504/66.]

(e* The suggestions made in
lteport are under consideration.

the

Prime Minister's Meeting with Naga
Rebels

427. Bhri Lahtap Chaudhry:
Shrl P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Eswara Reddy:
Shrimatl Renuka Barkatakl:
8hri Rameshwar Tantia:
8hri Himatsingka:

Shri Onkar Lal Berwa:
Shri Kolla Venkaiah:
Shri M, N. Swamy:
Shrl Laxml Dass:

Shri P. C. Borooah:
Shrl Guishan:

Shrl Narayan Reddy:
Shri D. N. Tiwary:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri 8. C, Samanta:
Shri Subodh Hansda:
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Shrimatli Bavitrl Nigam:
Shri Madha Limaye:

Dr. Ram Mamohar Lohia:
Shri Kishen Pattnayak:
Shri Yashpal Singh:

Shri Hem Barua:

Shrl C. K. Bhattacharyya:
Shri Ravindra Varma:
Shri R. S, Pandey:

Shri Rajeshwar Patel:
Shri R. Barua:

Shrli Basumatari:

Shri Ram Harkh Yadav:
Shri Murll Manohar:
Shri Sidheshwar Prasad:
Shri Hem Raj:

Shri Dbharmalingam:

Shri D. C. Sharma:

Shri Prakash Vir Shastrl:
Shri Mohammad Ellas:
Shri Visbwa Nath Pandey:

Will the Minister of External
Affalrs be pleased to state:
(a) whether it is a fact that the

Prime Minister had a meeting with
the rebel Naga leaders;

(b) if so, the subjects disoussed;
and

(¢) whether any agreement has
been reached with the rebel leaders
for the settlement of the Naga pro-
blem?

The Minister of External Affairs
(Shrl Swaran Singh): (a) Yes Sir.
The Naga leaders met the Prime
Minister on the 18th and 19th in Delhi

(b) ond (e). The discussion was in
the nature of preliminary talks by
the underground leaders  with the
Prime Mimuster to facilitate an early
pexceful seltlement. Wayy and mearis
of ensuring peace, effective implemen-
talion of the present agreement on the
suspension of opermtions and speedy
inquiry into complaints of breacies
ongd their settlement were discussed.

No specific agreement has been rea-
ched! for tne settlement of the Nagu
problem but further discussions wiil
tnke pisce in April this year.

Effect of Radlation on Flora
and Fauna

428. Shri Vasudevan Nailr:
Shri Warlor;
Shri Daji:

Will the Prime Minister be pleased
to state:

(a) whether any study had been
conducted to fird out the effects of
natural radiation on the flora and
fauna in the monozite areas of Kerala
during the last few years; and

(b) it so, with what results?

The Prime Minister and Minister
of Atomic Energy (Shrimatli Indira
Gandhl): (a) Yes, As a part of a lar-
ger study on the effects of chronic
radiation on man and his environ-
ment an extended series of investiga-
tions have been carried out on the
flora and, to a limited extent, fauna
im the monazite areas of Kerala and
Madras States.

(k) The Biology Group of the
Energy Estubuishment, Trombay, have
conducted extensive  radioecological
surveys of the monazite areag amed
at aefining the nature and  present
levels ol radiouctivity in a large num-
bor of the most extensively occurring
plants of the region. It has been ob-
served i:at levels of both alpha and
gamma rugicactivity in plants from
the monazite areas are higher than
in plantg from the non-monazite areas.
Results obtained so far suggest that
‘ne exisiing levels of radioactivily in
\hese planig are chiefly due to  liw
absorption ol isutopes of radium fruom
the soii. 7The absorption of radioac-
tive elemcn.s by plants is relalea tc
the nature of the root system as well
as the growth pattern of the plant
spreies. Evperiments have also been
undcrtaken to obtain quantitative in-
formation un the question of absorp-
tion, iransiccation and selective loca-
lzatioh «f thg radioactive elements ol
the natwral thorium and uranium se-
ries {= planis.

In addition to radioactivity mea-
surcments, the effects on plams of
the long-term exposure to radiation
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obtained in Lhe monazite argas have
ulso been exammed, Results show that
the frequency of occurrence of dam-
uwge at the cellular level in plants
growing in the monozite areas is
statistically grealer than that in the
plants growing in the non-monazite
regions, It appears that some of the
plant species are more sensitive than
others to long-term irradiation.

The possible effecls of natural ra-
diplion in the monazile arcus on in-
sects have uwlso been investigated. Pre-
liminary cytological  studies on the
Collemboly 1nsccts show no detectable
dilfereneeg betveesn the insects living
in the monaziie sands of Kerala and
in the non-monazite regions. Similar-
ly, studies on the effects of natural ra-
diation on rats living in the monazite
arcag show nu obvious evidence o
genetic damage.

Vietnam Situation

429, Shrl Vishram Prasad:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri ‘Warlor:

Shri Indrajit Gupta:

Shri Vasudevan Nair:

Shri Prabhat Kar:

Dr. L, M. Singhvi:

Dr, Ram Manohar Lohia:

Sh:i Bagri:

Shrl Ram Sewak Yadav:

Sbri Kishen Pattoayak:

Shri Yashpal Singh:

Shri Kajrolkar:

Shri Madhu Limaye:

Shri 8. M. Banexjee:

Shri R, S. Pandey:

Shri P. C. Borooah:

Shri Ram Harkh Yadav:

Bhri Mohammad Elias:

Dr. Ranen Sen:

Shri Sezhiyan:

Shri Rajaram:

Shri Kappen:

Shri Kolla Venkaiah:

Shri M. N. B:I"lﬂ,'!
Will the Minister of

Affalrs be pleased 1o state:
(a) the efforts made by , Govern-
ment for the settlement of the

Vietnam problem and the cessation of
war there;

External
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(b) whether Government have put

some concrete proposals before the

Guvernments concerned; and

(c) if so, the reaction of those Gov-
ernments thereon?

The Minister of Exiernal Affairs
(Shri Swaran Singh): (a) to (c). The
Government of India have been in
touch with other countries interested
in seeing the establishment of peace
in Vietnam. So far it hag not been
possible to help those principally con-
cerned in the reconciliation of their
views.

Genera] Marambio's Talks Re
Withdrawal of Forces

430. 5hri Vishram Prasad:
Dr. Ram Manohay Lohia:
Shri Bagrk
Shri Ram Sewak Yadav:
Shri Kishsn Pattnayak!
Shri Maheswar Nalk:
Shri Rameshway Tantia:
Shri Himatsingka:
Shri Madhu Limaye:
Shri Yashpal Singh:
Shri Hukam Chang

Kachhavalya:

Shri Shinkre:
Shri Vishwa Nath Pandey:
Shri P. C. Borooah:
Shri Bhagwat Jha Asxad:
Shri M. L. Dwivedi:
8hrl S. C, Samanta:
Shrl Subodh Hansda:
Shri D. C. Bharma:
Shrl Kindar Lal:
Shri P. R. Chakraverti:
Bhri Linga Reddy:
Shri B. Barua:
Shri K. N, Tiwary:
Shri Onkar Lal Berwa:
Shri Prakash Vir Shastri:
Shrl Jagdev Singh Siddhanti:
Shri R. 8. Pandey:
Shrl Harl Vishmo Eamath:
Shri M. Rampure:
Shri Dharmalingam:

Will the Minister of Defence be
pleased 1c state:

(a) whether General Marambio of
Chile visited India and Pakistan as a
spevial envoy of the UN. Secretary-
General for talks regarding with-
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drawal of armed forces to the posi-
tions held by the two countries as on
the 5th August, 1965;

(h) if go, the details of the talks
held with him by the Government of
India; and

(c) the reaction of Government 1o
the Secretary-General's proposals n
this behslf?

The Minister of Defence (Shri ¥. B,
Chavan): (a) General Tulio Marambio
vigited India and Pakistan on behalf
of the Secretary-General o assist in
ensuring the cease-fire and in the
withdrawal of all armed personnel
back to positions held by them before
5th August, 1865,

(b} After some exploratory talks
with the Military representatives of
India and Pakistan, an agreemcnt was
reached on 28th January, 1968. This
agreement incorporated the ggreement
reached between the COAS Indig and
the C-in-C Pakistan on the disengag-
menl o, troops, dismantlement{ of
defences and withdrawals pursuant to
the Tashkent Declaration. It further
incorporated a set of ground ruleg of
procedure to implement the withdra-
wals,

(c) The Government of India gave
the fuilest cooperation to the Secre-
tary General's representative in  the
fulfilment of his task.

met'.[‘llhwlthlm

431, Bhrl Vishram Prassd:
Shri 8. N. l::lnmrlradl'i
Shri Maheshwar Naik:
Shrimati Savitrl Nigam:
Dr. L. M. Sioghvi: .

Dr. Ram Manohar Lohia:
Shri Bagri:

Shri Ram Bewak Yadav:
Shri Kishen Paitaayask:
Shri Lings Reddy:
Shri Shree Naraysn Dus:
Bhri D. N. Tiwary:

Bhri Yashpal Singh:
Shri Prakash Vir Shasirl:
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Shri Hukam Chang
Kachhavaiya:

Sh-l Jagdev Singh Biddhanti:

Sbri Karnl Singhji:

Shri Vishwa Nath Pandey:

Shrl Bishwanath Roy:

Shri Balkrishna Singh:

Shri P. C. Borooah:

Shrl M. L, Dwivedi:

Shrl Bhagwat Jha Aszad:

Shri 8. C. Samanta:

8hri Subodh Hansda:

Shri D. C. Sharma:

Shrimat! Reniuka Barkataki:

Shri D. D. Parl:

Shri J. B. 8. Bist;

Will the Minister of
Affairs be pleased to slate:

External

(a) the p-ogress so far wmade in

peace talks with the Naga Rebel
Leadcers;

(b) whether Mr. Phizo has aiso
been invited to participate in the

peace talks; and

(e) it m‘.lhe details of the peace
talks and the time by which the peace
talks will conclude?

The Minister of Exlernal Affairs
(Shrl Swaran Singh): (a) The period
of suspension of operations hus been
extended upto 15th of April 1088
There has been no material progress
in the talks with the Nagas since this
matter was mentidned in the House
last.

(b) Mr. Phizo was invited by the
Peace Mission 1o come to India and
discusg matters with them,

(e) The Peace talks are continuing
and efforts are being made to find out
a peaceful golution of the Naga prob-
lem. No specific time for concluding
the peace talks can be given at this
stage.

Ordnance Factories

453.8hrl Limga Reddy:
Shri 5. M. Banerjee:
Shri Vishram Pragad:
Shri Bagri:
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Dr. Ram Manohar Lohia:
Bhri Ram Sewak Yadav:
Shri Kishen Pattnayak:

Shri Yashpal Singh:

Will the Minister of Defence be
pleased to state:

(a) the number of Ordnance Facto-
ries in India; and

(b) the progress made 80 far in
the varicus factories to cope with the
requirements of the present emer-
gency?

The Minister of Btate in the Minis-
try of Defence (Shri A. M. Thomas):
(a) the number of Factories is 25 in-

cluding the Heavy Vehicles Factory -

at Avadi. Three more ordnance facto-
ries are being set up at Chandrapur,
Ambajhari and Tiruchirapalli, a fac-
tory for the production of freeze dried
meat is being set up near Tundla and
a factory for production of vehicles is
being established at Jabalpur,

(b) To cope with the requirements
of emergency the manufacture of a
number of new items of equipment es-
tablished earlier has been stepped up
and capacities for manufacture of a
number of new Items have been es-
tablished.

wv wfe wrdm

434. Wo W WA wifygm :
wft fiesr gz ¢
oft TR T
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w7 fws
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gy s ot @ g
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oft wo we fipily :
st Ho Wo wewn
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Demareation of Indo-Pak Border

437. Shri Yashpal Singh:
Shri Balmiki;
Shry Bagri:
Will the Munusier of External
Aflairs be pleased to state:

(a) the progresg so far mede in the

demarcation of ([ndo-East Pakistan
border;

(b) whether boundary pillars have
been fixed in Tripura and West

Bengal borders; and

(e) the time by which 4he work Is
likely to be completed?

The Minister of External Affairs
(Shri Swaran Singh): (a) Of the total
streteh of 2,519 miles of the India-
East Pakistan border, demarcation has
been fully completed by construction
of pillars along 1,686 miles.

(b) Yes, Sir. Boundary pillars have
been constructed along 184 miies out
of the 550 mules of the Tripuré-Eust
1’akistan border; and glong 1009 ailes,
uul vl the 1,349 miles of West Bungul-
Last Pakistan border.

(c) It is difficult to predict g firm
date for the completlon of the work
alyng the entire border.

Ceass-fire violations by Nagas

438.8hri Yashpal Singh:
Shri Balmiki:
Shri Shree Narayan Das:
Shri Rameshwar Tantia:
Shri Himatsingks:
8hri Narayan BReddy:
Shri Bagri:
Dr. Ram Manchar Lokla:
Shri Ram Sewak Yadav:
Shri Kishen Patltnayak:
Shri Madhu Limaye:
Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Wil] the Minister of Exteyaal
Affalrs be pl_eued to state:
(a) the number of cease-fire wviola-
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tions committed by the Naga hostiles
in Nagaland since the 2nd November,
1965 so far;

(b) the details of the incidents of
such violations;

(c) the steps taken ov Government
to stop such violations; and

(d) whether Governmuent also pro-
pose to pul an end to the truce
period?

I'he Minister of External Affairs
(Shri Swaran Singh): (a) 110 brea-
ches of the terms of suspension of
operations.

(b) (i) Kidnapping—54.

(ii) Collection of money—17.
(1ii) Movement in villages with
armg and in uniform:—37.

(iv) Murder—I1.
(v) Firing on security posts—I1.

(c) All caseg of breaches of the
terms of suspension of operalions arc
being reported to the Peace Mission
typ prevail upon the underground ‘o
refrain from such acts. Legal action
is alsv being taken in criminal cases.
Government of Nagaland has alreauy
issued instructions tp the Adnunistra-
tive Officers lo prevent commission ol
uniawful acts by the underground
Nagas and use the local police furces
Por this purpose and to ensure that
underground do not interfere with the
nurmal administration,

(d) No, Sir. Government propose to
explore all possibilities of finding a
solution of the Naga problem through
peacefu] negotiations.

Medical College and Small-Scale
Industries in Nepal

439, Shri Yashpal Singh.
Shri Balmiki:
Shri Bagri:
Dr. Ramm Manohar kohia:
Shri Kishen I'attmayak:
Shri Vishwa Nath Pandey:

Will the Minister of External
Affairs be pleased to refer to the
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reply given to Unstarred Question

No. 1012 on the 22nd November, 1865 ~

and state:

(a) the further progress made in
establishing the Medical College and
the development of small-scale indus-
tries in Nepal;

(b) whether any speclalist on
small-scale industries had visited
Nepal to make surveys lor the deve-
lopment, of industries there; and

(c) ¥ so, the repurt submitted by
him?

The Minister of External Affairs
(Shri Swaran Singh): (a) The officer
deputed by the Government! of India
to Nepal to study the feasibility of
setting up a Medical College in Nepal
has submitted a report which has
been forwarded to His Majesty's Gov-
ernment of Nepal for their conside-
ration.

(b) and (¢). An expert in the
field of small scale industries 18 cur-
rently in Nepal to collect necessary

* data for preparation of his report on
the possibilities of setling up Small
Scale Industries in Nepal

Eamla Dam in Mepul

0. Shri Bailmikl:

Bbri Yashpal Singh:
Bhrl Bagri:

Will the Minister of External
Affairs be pleased to refer to the
reply given to Unstarred Question
No. 1019 on the 22nd November, 1965
and state:

(a) whether Government have since
prepared the blue print for Nepal's
Kamia Dam;

(b) if so, the total amount likely
40 be incurred on the project; and

(¢) whether the Government of
India will bear the enlire cost of the
project?

The Minister of External Affairs
(Shri Swaran Bingh): (a) net yet, Sir.

(b) Not yet knowh.

(c) Yes, Sir.
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Ademic Power Blution, Delhi

441, Shri Balmiki:
Shyi Yashpal Singh:
Shri Bagri: :
Dr. Ram Manohar Lohia:
Shri Kishen Pattpayak:
Shri Ram Sewak ¥adav:

Will the Prime Minister be pleased
to state:

(a) whether there Is any proposal
to establish an Atomic Power Station
in Delhi in view of the power short-
age in Delhi;

(b) # so, the details thereof; and

(e} the time by which a final decl-
sion is likely to be tuken?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhl): (a) There is no proposal
with the Government to set up an
atumic power station in Delhi. The
Atomic Power Station under constrfuc-
tion at Rana Pratap Sagar in Rajas-
than, when commissioned, is intended
to serve the power needs of the
Rajasthan-Delhi-UP region,

(b) and (c). Do not arise.

Alr Space violations committed by
Pakistan

442. Bhri Badmiki:
Shri Yashpal Singh:
Bhrli Bhagwat Jha Azad:
Bhri M. L. Dwivedl:
Shri 8. C, Samanta;
Shri Sabodh Hansda:
Shrimati Savitri Nigam:
Bhri P. C. Borooah:
Bhri Bade: .
Shri Shree Narayan Das:
Bhri Bagri:
Bhri Eam Bewak Yadav:
Dr. Ram Manohar Lohia:
Bhrl Kishen Patipayak:
Shri Rameshwar Tantia:
Shri Himaisingka:
Shri Prakash Vir Shastri:
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Bhri Jagdev Singh Siddhanti:

Shri Hukam Chand
Eachhavalya:

Shri §. M. Banerjee:

Shri Vishram Prasad:

8hri D, C. Bharma:

Bhri D. N. Tiwary:

Shri Basumatarl:

Dr. P. Srinivasan:

Shri Paramasivan:

8hrl Vishwa Nath Pandey:

Shrl Kinder Lal:

Shri M. Rampure:

Will the Minister of Defence be
pleased to state.

(a) whether it is a fact that Pakis-
tan has committed Indian air space
violations during the last 3 months;

(b) if so, how many together with
their details;

(e} whether any Pakistan airplane
has also been shot down in Decem-
ber, 1965;

(d) if so, the details thereof; and

{e) the steps taken to prevent such
air space violation by Pakistan?

The Minister of Defence (Shri Y.B.
Chavan): (&) and (b). Yes, Sir. There
have been 54 violations of Indian air
space by Pakistan aireraft during the
period 21st November, 1985 to Tth
January 1968 and only one thereafter
on 31st January 1886. These violations
were in J & K., Punjab, Rajasthan and
over our forward positions in the
Western Sector.

(e} and (d). Yes, Sir, One Pakistan
A.O.P. aircraft was shot down by In-
dian Air Force Fighter aircraft se:ven
miles from Amritsar town on the 16th
December 1965.

i1e) Complaints about these air-
rpace violations were lodged with the
U.N. Observers. Other action as evi-
denced by (c) above was also taken,
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Indo-Ceylonese Agreement

443. Shri Balmiki:
Shri Yashpal Singh:
Shri Kollsa Venkalah:
8hri M. N. Bwamy:
Sbhri Laxmi Dass:
Shri P. C, Borooah:
Shri M. L. Dwivedl:
Shri Bhagwat Jha Azad:
Shri §. C. Bamanta:
8hri Subodh Hansda:
8hri P, B. Chakravertl:
Shri K. N. Tiwary:
Shrl Bagri:
Dr. Ram Manohar Lohia:
Shri Kishen Paitnayak:
Shri Ram Sewak Yadav:
Shri R. Barua:
Shri R. S, Pandey:
Shri Madhu Limaye:
8hri D. N. Tiwary:

Will the Minister of External Affairs
be pleased to state:

(a) the further steps taken by Gov-
ernment towards the implementation
of the agreement signeq between the
two countries regarding the state-less *
persong of the Indier, origin in Cey-
lon; and

(b) if so, the details thereof?
The Minister of External Affairs
(Shrl Swaran Singh): (a) and (b).
The Joint Committee for Implemen-
tation of the Agreement which was
established in July 1985, has been
meeting regularly. Discussions are
taking place in the Committee
prior to the issue of notices for
Indian|Ceylon citizenship. A spacial
application form is being devised and
will be supplied in bilingual texts
(Tamil and English) to the applicants
for Indian citizenship.

Invitation to Ehan Abdul Ghaffar
EKhan

444. Bhrl Balmiki:
Shri Yashpal Bingh:
Bhri 3. M. Banerjee:
Shri Prakash Vir Shastrl:
Shri Hokam Cband
Kachhavaiya:
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Bhri Jagdev Singh Siddhanti:
Shri Bagri: .

Dr. Ram Manohar Lohia:

Shrl Ram Sewak Yadav:

Shri Kishen Pattnayak:
8bri Madha Limaye:

Will the Minister of
Affairs be pleased to state:

(a) whether Government have re-
cently offered invitation t¢ Khan Ab-
dul Ghaffar Khan to visit India in the
year 1966;

(b) whether he has accepted the in-
vitation;

Exlernal

(c) whether any date has been
fixed; and

(d) if so, the details thereof?

The Minister of External Affairs
(Shri Swaran B8ingh): (a) to (d).
An invitation was extended to
Khan Abdul Ghaffar Khan in
January 1065 to visit India at any
time convenient to him. In reply.
Khan Abdul Ghaffar Khan nad said
that he would come to India at a suit-
ablg opportunity. The invita*ion is
stil] open but no dates have yet been
fixed for this visit.

Casualties after Coase-fire

445. SBhri E. Barua:
Shri Yashpa] Singh:
Bhri Badshah Gupia:
Bhrl R. 8, Pandey:

Will the Minister of Defence be

pleased to state:

(a) the number of casuslties on the
gide of India due to the cease-fire vio-
lations by Pakistan on all the sectors
after the Cease-fire; and

(b) the steps taken by Government
to assist the families of these Jawans?

The Minister of Defence (Shri
Y. B. Chavan): (a) The total
number of Indian casualties due

to cease-fire vioiations by Pakistan on
all sectors after cease-fire is 2,082
Of these, 459 were killed, 1348 wound-
cd, 239 missing and 16 were tiken ar
Prisoners of Wer.
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(b) A statement is laid on the Table
|Placed in Library. See LT-No. 5503/
85.]

Space Probe

446, Shri Bibhutl Mishra:
Shri K. N. Tiwary:

Will the Prime Minister be ploased
‘o state:

7a) whether it is a fact that the
President of U.5.A. has invited other
nations to join space probe specially
of the sun and the planet jupiter; and

(b) if so, whether India has decided
to join this probe?

The Prime Minister and Minister
of Atomic Energy (Shrimatl Indira
Gandhi): (a) No, Sir.

(b) Does not arise.
Pakistan Plans for Atom Bomb

447. Bhri Bibhuti Mishra:
Bhrl E, N. Tiwary;
Shri Hem Raj:
Shri Daljit Singh:
Bhrimatl Renuka Barkataki:
Shrj Madha Linaye:
8hri B. G. Dubey:
Shri Krishnapal Singh:
Bhri P. C. Borooah:
Dr. L, M. Singhvi:
Shri M. L. Dwived!:
Shri Bhagwat Jha Asad:
Shri Subodh Hansda:
Shr| 8. C. Samanta:

. R. Chakravertl:
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Shri Ravindra Varma:
Shri R, 8. Pandey:

Shri Rajeshwar Patel:
8hri Shree Nararan Das:
Shri R. Barun:

Will the Prime Minister be pleased
to state:

(a) whether Government's atten-
tion has been drawn t¢ ¢ news-item
under the head-line Pakistan Splits
Atom' published in the morning edi-
tion of Searchlight, Patna dated the
23rd December, 1065;

(by whether it is a fact that the
Pakistani scientists are in a ‘position
to start the manufacture of Atom
Bomb and ballistic missiles In the
near future; and

(e) if
thereto?

The Prime Minister and Minister of
Atomic Energy (Shrimatl Indira
Gandhl): (a) Yes. This news report
would indicate that Pakistan has
bought from a U.S. source a research
reactor comparable to ‘Apsara’, the
swimming pool reactor bullt by India
scientist in 1957.

so, Government's reaction

(b) Government s not aware of
the existence wof any atomic encrgy
installatlon in Pakistan, as, for exam-
ple, an atomic power station, a fuel
reprocessing plant or &  diffussion
plant which will enable her to pro-
duce muclear wespons on a significant
scale.

(¢} As Pakistan iz a signatory to
the Partial Test Ban Treaty, it is hop-
ed that she will adhere to the peaceful
uses of atomie anergy.

Parjinmeniary  Delagailems sent
ahroad

448. Shri P. R. Ohakeawertl:
Shri K. N, Tiwary:
Dr. L. M. Singhwi:
M. L, Dwivedis
P. 0. Berecah:
Jha Azad:
Haneds:

|

h
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8hri 8. C. Samania:

Bhri Linga Reddy:

Ghrl Prakash ¥ir Shastri:

Shri Hukam Chand
Eachhavaiya:

Bhri Jagdev Singh Biddhanti:

Shri Vishwa Nath Pandey:

Shri Vishram Prasad:

Bhri P, H. Bheel:

Shri Narasimha Reddy:

Bhri Hem Raj:

Shrl Ram Harkh Yadav:

Will the Minister of
Affairs be pleased to stafe:

(a) whether full assessment of the
Reports of Parliamentury Delegations
sent to the different countries to ex-
plain India’s stand on its policy of
non-alignment and ite confrontation
with China and Pakistan in their
aggressive designs has been made;

(b) if so, how fa- the delegations
have succeeded im creating a conge-
nial atmosphere and understanding in
favour of India in the countries wviait-
ed by them: and

(¢) whether copies of their reports
or summarieg thereof wil] be laid on
the Table?

The Minister of Extermal Affalrs
(Shri Swaran Singh): (a) Yes, the
impressions conveyed to the Govern-
ment by the Goodwill Delegations to
various countries have been assessed.

(b) The delegations have succeed-
ed in projecting India’s point of view
on matters of current interest and
concern to us. Governmant are satis-
fled that the exchange of views bet-
ween the Delsgations and the Govern-
ments and press of the countries vi-
sited have been very useful. There is
considerable appreciation abroad of
India's polices. The work of the Good-
will Delegations wijll, naturally, be
assiduously followed up by our dip-
lomatic missions.

(¢) Their reactions are treated as
confidential and hence no reports or
summaries thereof are to be placed on
the Table of the House,
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Medium-wave Transmitters in Border
Areas

449. Bhri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Onkar Lal Berwa:
Dr, L. M. Singhvi:
Shri D. C. Bharma:
Shrimati Renuka Barkataki:
Shri Subodh Hansda:
8hri 8. C. Samanta:
Shri Bhagwat Jha Asad:
8hrl P. C. Borooah:
Shri M. L. Dwivedi:
Shri Indrajit Gupta:
Bhrl Karnl Singhji:
Shri Hokam Chand

‘Kachhavalya:

Shri Yashpa] Singh:
Bhry Shinkre:
Bhri Bafe:
Shri Vishwa Nath Pandey:
Bhri Bibhutl Mishra:
8hri C. K. Bhatlacharyya:
Shri Ravindra Varma:
Bhrl R, 8. Pandey:
Bhri Raleshwar Patel:
Shr| Rameshwar Tantia:
8Shri Himatiwingka:
8hri R. Barua:

Wil the Minister of Tnformation
and Broadcasting be pleased to state:

(a) whether Government have taken
steps to set up new stations with me_
dium-wave transmitters In border
areas to counteract effectivelv the
antl-Indian propaganda by Pakistan
and China;

(b) whether arranzements have
been made to secure these trensmit-
ters on a priority busis;

(c) whether the power of existing
transmitters is proposed to be aug-
mented; and

(d) how far the expansion of the
broadeasting net-wor:: for  internsl
services has been provided for?

The Minister of Information and
Broadcasting (Bhri Raj Bahadar): (a)
Yes, Sir

thY Yes, Sir. Equipment has hoen
ordered in a phased manner on prin-
ritv basis.
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(c) Yes, 8ir; in cases where neces-
Sary.

(d) Expansion of internal services
would be provided for, consistent with
final decision about Plan ceiling and
allocation to other priority items like
border coverage, External Services
ete.

e % wrrw wrfarerdf wr whoaw

450. oft few gTATTe :
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oft sermare qredy
oft e ww e
oft wrTew AT wTe
ot wo wyo firdl} :
ot wo we wTAW :
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AT T qEr Ay & fred afadva
H 7 W ¥ 27 g 1 9T AT
7 gada foeay qr farg & Frreeft o w1
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qrAnfasT 9 gaq7 exdaa fae
a faart ot q1g w4 o€ o1

Indian Delegation to Arablan States

451. Shrl Hem Raj:
Shry Daljit Singh:

Will  the Minister ¢f External
Affairs be pleased to siate:

(a) the number ot Indian delega-
tions which visited the Arabian States
during the year 1883; and

(b) how far they have been able to
counteract the anti-Indian propa-
ganda of Pakistan in those countries?

The Minister of External Affalirs
(Shri Swaran Singh): fay Apart
from the Vice President's visit to
Kuwait, Saud!  Arsbia, Jordan,
Greece and Turkey, there were three
delegations; first. led by Shri
Nur-ud-din Ahmed to Mecca. second,
a Goodwil] delegation led by Shri
Ali Zaheer to Kuwait, Iran. Lebanon,
Jordan, Iraq, etc. and third, another
Goodwill delegation led by Shri C. D.
Pande, M.P., to Morocco, Algeria and
Tunisia.

(b) The delegations had frank ex-
changes of views with the leaders of
the countries visited which led to a
better  appreclation of India's
policies, both internal and external.
From the fact that the delegations
were well received and adequately
repotred through the publicity media
in the Arab countries concerned, it
is believed that they were effectlve in
projecting India's point of view gnd
in countering any false propaganda
against India.

sframgy iz
452. «ft wifwre o dow :
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Community Listening Sets

Shri i R Barkataki:
8hri P. C. Bornoah:

Shri Ravindra Varma:

Shri R. B. Pandey:

Shri Rajeshwar Patel:

Shrl R, Rarma: '

Will the Minister of Ipformation
and Broadcasting be pleused to state:

(a) whether it js a fact that Gov-
ernment have asked the Siate Govern-
ments to accord high priority to the
installation of community listening
#ets in the border areas; and

455,

(b) if go, the progresg achieved in
this regard in the border States?

Information and
Eaj Daladur):

The Minister of
Broadcasting (Shrj
{a) Yes, Sir.

2463 (Al) LS—4
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(b) 6724 community sets have been
installed in the border areas of
Assam, Gujarat, J.&K,, Punjab, Utlar
Pradesh, Himachal Pradesh, Manipur,
Tripura  and NEFA. Inlormation
from Bihar, Rajasthan, Nagaland and
West Bengal is awaito.,

Military Base in Indian Ocean

456. 8hri Umanath: Will the Minis~
ter of External Affairs be pleased to
state:

(a) whether it is a fact that Gov-
ernment have not sent their protest
to the Governmentg of United States
and United Kingdom against the
move to establish military base in
the Indian Ocean;

(b) if so, the reasons therefor;

(c) the existing position as regards
the establishment of the military base
in the Indian Ocean; and

(d) Government's reaction thereto?

The Minister of Extarpal Afairs
(8hri Bwaran Singh): (a) and (b),
Government of India's strong opposi-
tion to the estabtianment of military
bases in the Indian Ocean has been
expressad on the Floor of this House
and clsewhere and s already well
known.

(c) and (d). The proposal appears
to be still in the planning stage.

Thumba Rocket Lamnching Statlom

457. Bhrl Umanath:
8hrl A. K. Gopalan:

Will the Prims Minister be pleased
to state:

(a) whether g group of Russian
Scicntists will be conducting actual
experiments for the first time at the
Thumba equatorial rocket launching
station:

(b) if so, the particular sphere in
which the collaboration will be ope-
rating;

(c) the purpose of the joirt expert=
ment;
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1d) whether the collaboration is of
short-term duration or long-term
duration; and

project

(e) whether the Thumba
the

will get any assistance from
U.S5.S.R. Academy of Sciences?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) Yes.

(b) to (e). Particulars of the prog-
ramme of joint scientific investigations
as well as of the assistance which
the Thumba Equatorial Rocket
Launching Station has received from
USSR are contained in the Memo-
randum of Understanding concluded
between the Department of Atomic
Energy and the Hydrometeorological
Services of the Union of Soviet
Socialist Republics on January 13,
1964, a copy of which was placed on
the Table of the House in answer to
Unstarred Question No. 1470 on Nov-
ember 29, 1865. A copy of the Memo-
randum of Understanding is again
placed on the table of the House,
[Placed in Library, See No. LT- 6507/
6.1

No time limit has been preseribed
for the conclusion of th: joint co-
operative programme.

ALR, Staff Artistes

458. Shri Umanath: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether there is any proposal
under consideration to create a fund
to help All-India Radio staff artistes
who are in distress;

(b) it so, the details thereof; and

(¢} how the matter stands at pre-
sent?

The Minister of Informatign und
Broadcasting (Shrl Raj Bahadur):
(a) to (c). Yes, Sir. A scheme for
financlal assistance to gistinguished
musicians, both vocal and instru-
mental, dancers and dramatists who
have contributed substantially to the

FEBRUARY, 21,1966 Written Answers
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success of All India Radio and other
units of the Ministry of Information
and Broadcasting has been drawn up
and is being finalized in consultation
with concerned Ministries. A copy of
the scheme as finally accepted will be
laid on the Table of the House,

Disabled Officers of Armed Forces

459. Shrl Umanath: Will the Minis-
ter of Defence be pleased to state:

(a) whether it is a fact that he
has requested the various employing
Ministries of the Central Govern-
ment that suitable jobs in  Public
Undertakings might be earmarked for
disabled officers of the Armed For-

ces;
(b) if so, the nature of the posts;
and
(c) the response from the Public
Undertakings and its details?

The Minlster of Defence (Shri ¥, B.

Chavan): (a) No, Sir: but the ques-
tion of placing them before the
Special Selection Board of the
UPSC. ang giving them First

Priority for appointment in Class T
and in Clasg II posts recruitment to
which is normally made through
U.P.S.C. otherwise than gn results of
competitive examination conducted
by the Commission is under conside-
ration, provided they are otherwise -
qualified for such posts. Government
have taken g decision to give disabled
persornel over-riding Priority within
Priority 11 for appointment to Class
II1 and Class IV posts under the
Central Government which are fiiled
through the Employment Exchanges
and for which they have voca'ional
aptitude and are considered suitable
with due regard to their disability.

(b) and (c¢). Do not arise at this
stage.
Disabled Soldiers

460. Bhr} Umanath: Will the Minis-
ter of Defence be pleased to state:

(a) whether it is a fact that a team
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of Military experts is now conduct-
ing an investigation into the kind of
vocations and crafts for which sol-
diers disabled during the recent
fighting have special aptitude or pre-
ference;

(b) whether the investigation has
been completed;

(c) it so, its mormnendatiom;.lnd

(d) the action Government propose
to take on the recommendations?

Minister of Defence (Shri
(a) The Vocational
Guidance Officors atlached to ihe
Employment Exchanges (and not a
team of military experts) are visiting
military hospitals where soldiers who
are likely to be invalided are under-
going treatment with a view to
assessing their vocational aptitude and
suitability for particular civillan
trades with due regard to their dis-
ability.

The
Y. B. Chavan):

(b) and (c). The work is in

progress,

(d) Steps will be taken to provide
direct civil employment to those who
are recommended by the Vocational
Guidance Officers as suitable for such
employment straightaway. As regards
those who are recommended for
employment after g course of training
in a particular trade, steps will be
taken to provide the necessary train-
ing and, on complelizn of the traming,
get them employment,

Retrenchment of EM.E. Workers
461. Shri Indrajit Gupta: e
Shri Yashpal Singh:

S8hri Balmiki:

Shri Bagri:

Shri Ram Sewak Yadav:
Dr. Ram Manohar Lohia:
Shri Kishen Pattoayak:

Will the Minister of Defence be
pleased to refer to the reply given

to Starred Question No. 370 on the
20th November, 1965 and state;

(a) whether the surplus workers.
of the EM.E, organisation have since
been absorbed in suitable alterna-
tive jobs;

(b) if not, the provislon made for
them after the 31st January, 1966;

(c) whether any additional dis-
charge notices have been issued after
the 1st November, 1065; and

(d) whether any modification of
the discard policy of Army vehicles
is under consideration?

The Minister of Delence (Shri
Y. B. Chavan): (a) and (b). Except
for 503 surplus workers the others
have been offered alternative, equi-
valent or lower skilled/semi-skilled
appointments, both within the Defence
Organisation and outside. The
surplus employees who have not been
offered alternative, equivalent or
lower skilled/semi-skilled appoint-
ments go far will continue upto
30-4-86 during which perlod efforts to
offer them alternative cquivaleny or
lower appointments will be continued.

(c) Surplus employees who refused
equivalent or lower alternative skilled|
semi-skilled appointments when
offered to them are given notices in
addition to the normal notice ot terml-
nation of service on account of their
being surpiug to the Organisation.

(d) No, Sir.

Kutch Tribusal

462, 8hri Madhu Limaye:
Shrimati Savitri Nigam:
Shri Onkar La] Berwa:
Shri P. C. Boroosh:
Shri M. L, Dwivedi:
Shri Bhagwat Jha Amad:
Shri 8. C. Bamanta:
Shri Subodh Hansda:
8Shri Linga Reddy:

Shri Bameshwar Tamtia:
Shri Himatsingka:

Bhri 8. M. Banerjes:
Shri Shree Narayan Das:
Shrl D. N, Tiwary:
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Shri Harl Vishnu Kamath:
Bhri Vishwa Nath Pandey:
Shri Bibhuti Mishra:
v Shri Hukam Chand
Kachhavalya:

Shri D. C. Sharma:

Shri Sham Lal Saraf:

Shrl Yashpal Singh:

8hri R. Baruoa:

Shri Kajrolkar:

Shri Basumatari;

Shri R. §. Pandey:

Shri Ram Harkh ¥Yadav:

Shri Murli Manohar:

Will the Minister of Exiernal
Affairs be pleased Lo state:

(a) whether the Kutch Tribunal
has been duly constituted;

(b) it so, ®s composition and terms
of rcference; and

(c) when it is likely to submit its
findings?

The Minister of Fxternal Affairs
{Bhrl Swaran Singh): (a) Yes, Sir.

(b) The Tribunal consisis of a
Chairman and two Members. The
Chairman, nominatedq by the TUN.
Secretary-General, is Judge Lagergren
of Sweden, and the two Members
respectively nominated by India and
Pakistan are Dr, Ales Bebler of
Yugoslavie and Mr. Nasrollah Entezam
of Iran. The Tribunal has been
constituted by agreement between
India and Pakistan for determination
of the borders in the light of thelr
respective claims ang evidence pro-
duced before it. Decisions of the
Tribunal are final and binding on both
both the parties.

(c) This iz a matter for the Tri-
bunal to decide.

No War Pact
483. Shri Madha Limaye:
Shrl Prakash Vir Shasiri;
Shri Jagdev Singh:
Siddhanti:
Shri Hukam Chand
Kachhavalya:
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Shri D. C. Sharma:
Shri Shree Narayan Das:
Shri R. 8. Pandey:

Will the Minister of External
Affairs be pleased to state:

(a) whether it is a fact that Pre-
sident Ayub Khan has made an offer
of a no-war pact with India;

(bY whether it is also a fact that
the late Prime Minister had also re-
peated the Government of India's
offer of a no-war pact with Pakistan;
and

(c} if so, the difference between the
two offers of the Pakistan President
and the late Prime Minister?

The Minister of External Affalrs
(Bhri Swaran Singh): (a) President
Ayub, during hig address to the UN.
General Assembly on December 13,
1065, said:

“For my part, standing here in
this world forum, I make this
offer. Let India honour its agree-
ment, as we would, to allow tne
people ¢f Kashmir to exercise
their right to self-determination in
compliance with its past pledges.
Let India also agree, so we do, ‘0
settle other Indo-Pakistan diffur-
ences through the same peaceful
mcthods of negotiation and medi-
ation, or, if those fail, through
arbitration; and then let India and
Pakistan sign a no-war pledge"

(b) Yes, Sir.

(c) While the offer of India is
without any preconditions, the offer of
President Ayub is conditional

Asian Organisation

Shri Madhu Limaye:
8hri Shree Narayap Das:
Dr. Ransn Sen:

Shri Dinen Bhattacharya:
Shri P, R. Chakravertl:
Shri Yashpal Singh:

Will the Minister of Extermal
Affairs be pleased to state:

(a) whether the late Prime Min-

464,
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ister proposed the setling up of an
Asian Organisation on the O0.AU.
maodel; .

(b) if so. who will be invited to
join it; and

(¢) what will be the functions of
this Organisation?

The Minister of Externul Affalrs
(8hri Swaran Singh): (a) No, Sir.

(b) and (c). Do not arise.
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Foreign Exchange for Defence
Projects

Shrl Buta Singh:
Shri Guishan:
Bhri Yashpal Slngh:

of Defence be

Will the Minister
pleased to state:

(a) the amount of foreign exchange
allotted to his Ministry for the various
projects during 1862-83, 1963-84 and
1964-63;

(b) the amount actually utilised;

(d) the steps taken by Government
to gear up the full utilisation of funds
allotted 1o it and to ensure self-
relimice?

The Minister of Defence (Shri ¥. B

Chavan): (a) and (b).

_ _ ... (Rs.in crores)
Alloca-  Utilisa-

S . S -

r96a-63

Free Foreign Exchange . 4976 4976

1983-64

Free Foreign Exchange. 91-86 cI1-79

1964-65

Free Foreign Exchange .  66:48 65-11

(c) It will be notlced that the
amount that was allocated to the
Ministry has in fact been utilised.
‘The allocation represents the limit
upto which the Ministry can put up
cases for scrutiny by the Ministry of
Finance—both the Department of Ex-
penditure and the Department of
Economic Affairs—and Government
has to take a final view with regard
to the actual placing of the orders so
as to secure the beat utilisation of the
various credits available and of the
free foreign exchange. Hence there
is always a slizht qiuference between
the ceilings indicated and the actual
commitments.

(d) Does not arise.

Atomic Power Station at Kalpakkam

469. Shrl 8. C, SBamanta:

Shri Subodh Hansda:
Shri M. L. Dwivedi:

Shri Bhagwat Jha Azad:
Shri P. C, Borooah:
Shri Bagri:

Dr, Ram Manohar Lobia:
Shri Kishen Patimayak:
Ehri Rare Sewak Vadaw:
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Bhri Yashpal Singh:
Shri Renoka Barkataki:
Shri Muhammad Elias:
Shri Rajeshwar Patel:
Shri R. S, Pandey:
Shri Ravindra Varma:
Shri R. Barua:

Shri Muthiah:

Shri 3. V. Ramaswamy:

Will the Prime Minister be pleased
to state:

(a) whether the investigations inclu-
ding hydrographic survey and bore-
hole drilling to determine the most
suitable location for the Atomic Power
Station at Kalpakkam have been com-
pleted;

(b) it so, when this construction
work will commence and which coun-
try is collaborating and to what extent;

{c) the arrangements made to train
technical personnel to be required for
the maintenance and operation of the
station; and

(d) whether some personnel have
also been sent abroad for training?

The Prime Minister and Minister of
Atomic Energy (Shrimau  Indira
Gandhi): (a) No, The investigallors
on which considerable progress has
been made are continuing.

(b) Pending finalisation of arrange-

ments to finance the foreign exchange
component of the expenditure invol-
ved in the setting up of the Power
Statlon. preliminary site works are
proposed to be taken up very shortly.

As mentioned In the reply to Un-
starred Question No. 2474 on Sep-
iember 20, 1985, the Station will be
set up by Indian Engineers utilising
the basic designs obtained from Canada
under the Techincal Co-operation
Agreement concluded by the Depart-
ment of Atomic Energv with Atomic
Energy of Canada Limited.

() and (d). Technical personnel
trained in the Atomic Enecgy Estab-
lishment, Trombay snd later in the
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Tarapur Atomlc Power Station and
the Rajasthan Atomic Power Station
will be available ag operation and
maintenance staff for the Madras
Atomic Power Stalion, Some of them
will also receive training abroag in
Europe, Canada and UL.S.A.

Soldlers killed daring Indo-Pak.
Conflict

470. Bhri Gulshan:
Shri R. Barua:
Bhri Badshah Gupia:
Bhri R. 8, Pandey:

Will the Minister of Defence be
pleased to state the number of soldiers
dead or injured during the conflict
with Pakistan in the year 1065, state-
wise?

The Minister of Defence (Bhrl ¥. B
Chavan): A statement giving the in-
formation regarding number of Service
personnel who were killed or Injured
in the recent conflict with Pakistan
State-wise is laid on the Table
[Placed in Library, See No. LT-8518/
66.]

Rank of Commimioned Officer

471. Bhrl Guishan: Will the Minis-
ter of Defence be pleased to state the
number of years a Junior Commis-
sioned Officer has to serve as a Sub-
Major before he is promoted to the
Rank of an Honorary Commissioned
Officer?

The Minister of Defence (Shrl ¥,
B, Chavan): No minimum service
limit has beep lald down for the grant
of honorary commissions as Lisute-
nant or Captain. Candidates for
Honorary Commissions lrave to be at
least substantive Subedars or Rlsa]l-
dars and must have rendered spe-
cially distinguished service in the
Army. Various factors such as nature
and length of service rendered,
amount of service left before retire-
ment, awards received for good con-
duet, ga]lan'ry etc. are taken Intc
consideration for the purpose of grang
of such Commissions, *
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Indian Alr Force

474. Shri D. C. Sharma:
Shri Narayam Reddy:
Shrimatl Savitri Nigam:
Shri M. L. Dwivedi:
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8hri Hukam Chand
Kachhavalya:

Shri Rameshwar Tantla:

Bhri Himatsingka:

Shri Ram Sewak Yadav:

Shri Bagri:

Shri Ram Harkh Yadav:

Will the Minister of Defence be

pleased to state:

(a) whether a decision has since
been taken to upgrade the Indian Air
Force a3 a [full-fledged arm of the
country's defence like the army; and

{b) if 30, the steps taken or propos-
ed to be taken in the matter?

The Minister of Defence (Shri ¥.B.
Chavan): (a) The Army, the Navy and
the Air Force have been functioning
as fulfledged arms for the country's
defence from the 15th August, 1947

(b) Does not arise,

Tetadan gy e & e ¥ faw

475, ft gwm W W :
ot a§ ¢
wa sfaeen W@l 6 frwma, 1965
¥ FrTifes 9w @WOT 664 ¥ TUT
weaed ¥ ag aa #1 F91 541 %

(%) w1 3w =afer & faeg forg
AT ¥ Uy JA o W & fedy
dare fer M W # faw fremy w
sware fem @, st srdam gl
LUK §

(&) afz g, &t ws v froed
sy §; W

(7) w1 ag Feg @ 7 @
wg feeft gut aw &7 e A ?

sferow wnfy (ol oW )

(%) & (m). avad &7 gfam ot
AACT AL

PHALGUNA 2, 1887 (SAKA)

Written Answers 1166

Tt goen s & fog g

476. ot gww wr Wy :
Uﬂ‘l!:
ot TR
ot gy fay :

WY TN WAT qE a9 & gAT
w7 fw .

(%) Ugw sfren € & fag
fort Tl & I €@ R Ao
sey e §;

T (W) fem Tt & oo f o
femr g, o

(n) w<w & gowrT o fpan
AT vy €1 g & oA wrow T o
eaan § 7

wwm et awr w wfew el
(oot gfirer widft) - (%) fodft o
TRY ¥ §§ Y17 1 gere 9T Al
et

(w) mar (m). s A ISR

Manufacture of Jets with UAR's
Collaberutlon

477. Shri Bagrl:
Bhri Yashpal Singh:
Shri Balmiki:
Shri P. C. Borooah:
Bhri M. L. Dwivedi:
Shri Bhagwat Jha Agad:
Stri 8. C. Samania;
8hri Swbodh Hansda:
Shri Vishwa Nath Pandey:
8hri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Defeace be
pleased to state:

(a) the progress so far made in
the manufaciure of jets with the
U.AR.s collaboration;

(b} whether work op the project
bas been axpedited in v of aggres.
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sive postures of certain meighbouring
countries; and

(c) when the production of the jets
will commence?

The Minister of State in the Minis-
try of Defence (Shri A. M, Thomas):
(a) to (c). A Team of technical
officers from HAL was sent to UAR
in October, 1965. The Team has come
back and given a detailed report, This
is under examination.

Powerful Transmitter In Nagaland

478, S8hri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
8hri Utiya:
Shri Ram Sewak Yadav:
Shri Yashpal Singh:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given o Unstarred Ques-
tion No, 1677 on the 28th March, 1865
and state:

(a) whether any suitable site for
installation of a powerful Radis
Transmitter in the State of Nagaland
has been selected; and

(b) it so, where ond when
transmitter will be installed?

the

The Minister of Information and
“Broadcasting (Shri Raj Bahadur): (a)
Not yet, Sir.

(b) Does not arise.

Subsidy for purchase of T. V. Seta

479. Bhri Bagri:
Shri Kishen Patthayak:
Dr. Ram Manohar Lohla:
Shri Vishram Prasad:
Shrl Ram Sewak Yadav:
Shri Yashpal Singh:

Will the Minister »f Information
and Broadcasting be pleased to refer

to the reply given to Unstarred Ques-
tlon No. 766 on the 8th March, 1845
and state:

(a) whether the scheme to give sub-
sidies for the purchase of TV sets to
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woluntary organisations for the Com=-
munity Centres has .been finalised;
and

(b} if so, the details of the scheme?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
end (b). No, Sir. The proposal is
stil] under consideration.

UAR Film Festival

480. Shri Bagrl:
8hri Kishen Pattnayak:
Dr. Ram Manchar Lohia:
8hri Vishram Prasad:
Shri Ram Sewak Yadav;
Shri Yashpal Biagh:

Will the Minister of Informatiom
and Broadeasting be pleased to state:

(a) whether &8 JAR film festival
was organised by his Ministry in New
Delhi in December and January last;

(b) if so, the number of films which
participated in the festival;

(c) the total cxpenditure incurred
thereon; and

(d) the total earnings out of the
sale of tickets in this festival?

The Minister of Information and
Broadcasting (8hri Raj Bahadur): (a)
A festival of United Arab Republic
films was held in New Delhi from the
17th to 23rd December, 1965.

(b) Six feature films and five docu-
mentaries.

(c) Rs, 19,608,72.
(d) Rs. 17,664.11.
Devaluation of Indonesian Currency

481, Shrimatl Savitrl Nigam: Will
the Minister of External Affairs be
pleased to state the effect of devalua-
tion of the Indonesian currency on the
population of Indian origin in Indo-
nesia?

The Minister of External Afairs
(Shri Swarag Singh): Government
is not aware of the effect of devalua-
tion of Indonesian currency on the
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people of Indian origin in Indonesia
being in any way different from its
effect on the general population

Transfer of Nagas Affairs to Home
Ministry

Shrimati Savitry Nigam:
Shri Madhu Limaye:
Rhri Kishen Pattnayak:
Dr, Ram Manohar Lohia:
Shri Basumatari:

Will the Prime Minister be pleased
to state:

(a) whether any final decision has
been taken to transfer the subject of
Nagas from the External Affairs Min-
istry to the Home Affairs Ministry;
and

(b) if so, when this will be given
effect to?

The Prime Minister and Minister of
Atomic FEnergy (Shrimati Imdira
Gandhl): (a) and (b), As already
stated by the late Prime Minister in
the Lok Sabha on 29th November,
1965, in answer tp Question No. 1404
by Shri Lakhmu Bhawani, Govern-
ment have accepted in principle that
Nagaland being an integral part of
India, matters relating to Nagaland
fall outside the usual scope of the
functions of the Ministry of External
Affairs and that they should more
appropriately be dealt with by the
Ministry of Home Affairs. However,
in view of the present situation a
change in the existing arrangement
cannot be undertaken immediately.

482,

Telescope in Ootacamund

483, Shri Ram Harkh Yadav: Will
the Prime Minister be pleased to
state:

(a) whether Government propose to
set up a powerful telescope in Oota-
camund;

(b) if so, the caparity of the pro-
posed cylindrica] telescope;

(c) when it is likely to be commls-
sloned; and
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(d) the steps taken by Government
to remove the long continued depen-

dence of India on imported costly
equipments?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) Yes. A Radio Telescope
is proposed to to be set up in Oota-
camund.

(b) The Radio Telescope will con-
sist of a parabolic cylinder, 1700 feet
long and 100 feet wide. Its collecting
power will be equivalent to a para-
bolic dish of 500 feet diameter. The
radio telescope will be used mainiy
for studies of distant radio galaxies in
our Universe by the method of moon
occultation.

(c) By about the end of 1867.

(d) The Radio Telescope has been
designed by Indian scientists and will
be constructed entirely in India,

About 95% of its content will be
Jdndigenous.

Powerfal Transmitters

484. Bhri 5. M. Banerjee:
Bhrimati Bavitri Nigam:

Will the Minister of Information and
Broadcasting be pleased to refer to
the reply given to Unstarred Ques-
tion No, 252 on the 8th November,
1985 and state what further progress
has since been made to install power-
ful transmitters in India?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
The progress made so far in the pro-
curement and installation of the
powerful transmitters in the country
is as follows:—

1. Powerful medium-wave transmit-
ter, Calcutta:

The posscasion of a suitable site for
the installation of tranamitter has
been taken and its soil investigations
corapleted in collaboration with the
Rus:ian experts. Arrangements re-
garding power supply.«telephone link,
etc. are being finalised. The C.P.W.D.
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has been asked to commence civil
works on ancillaries pending receipt
of design drawings for the main trans-
mitler building scheduled to be re-
ceived from USSR. in July-August,
1966,

2. Powerful medium-wave transmit-
ter, Rajkot:
A contract has been executed
between Director General, Supplies

and Disposals and a Yugoslav filrm on
November 17, 1966 for the supply of
the transmi:ter in the first half of
1868. A suitable site for the instal-
lation of this tranamitter has been
selected in Saurashtra. Clearance
from Defence and other authorities
for this site is being arranged.

3. Powerful
Dalhi:

short-wave transmitter,

The transmitter is likely to be re-
ceived in a few months. The
C.P.W.D. has been requested to flna-
lise their building drawings.

4. Powerful
" Aligrah:

short-wave transmitter,

DG., S. & D. has placed formal
orders for the supply of two 250 kw
transmitters. The equipment is ox-
pected to be ready for inspection
towards the end of 1968. A suitable
site for these transmitters has been
selected near Aligarh. The site will
be finalised after receipt of the clear-
ance from the Radio and Cable Board.
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U.S. Ald to Pakistan

486. Shri P. C. Borooah:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Yashpal Singh:

Will the Minister of External Aflaire
be pleased to state:

(a) whether Government received
an official intimation from the Indian
Ambassador in the US.A, or otherwlise
about the prospects of U.S aid teo
Pakistan ag they emerged from the
recent visit of President Ayub Khan
of Pakistan to the US.A, particularly
in regard to the U.S. support to
Pakistan in relation to Kashmir issue;
and

(b) it so, the details thersof?

The Minister of External Affairs
(Shrl Swaran Singh): (a) We have
received reports from our Ambassador
in Washington about President Ayub's
visit to the United States.
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(b) It le¢ not customary or in pub-
lic interest to make public confiden-
tial reports from our Envoys. The
Government, therefore, cannot give
dctails of these reports.

Border Publicity
487. Shrl Shree Narayan Das:

Shri Vishwa Nath Pandey:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether the recommendations
made and proposals formulated by a
High Power Central Committee on
border publicity have been considered;

(b) if so, with what results; and
te) the action taken thereon so far?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)

1887 (SAKA) Written Answers
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(b) The programme is a Pilot Pro-
Jeet for exchange of Peace Corps
Volunteers on the same lines as the
U.S Peace Corps Volunteers in India.
The Government decided 1o partici-
pate on an ad loc basis more or less
as a Pilot Projoct on the idea of re-
verse Pcace Corps.

(c) As in (a) abowe.

(d) A batch of 5 volunteers was
selected by the Government of India
and the voluntieers left for U.S.A. in
June last year,

Indian Soldiers Disabled during Indo-
Pakistan Conflict

489. Shrl Shree Narayan Das: Will
the Minister of Defence be pleased to
state:

(a) the number of the Indian
defence personnel, out of the total

ber of those wounded in the last

te (c), A statement is laid on the
‘Table. [Placed in Library, See No.
LT-5508/66.]

Peace Corps Volunteers

488. Shri Bhree Narayan Das: Will
the Minister of External Affairs
be pleased to state:

(a) whether there is any scheme
for organising Peace Corps Volunteers
of different categories to be sent to
different countries on the lines of the
American Peace Corps Volunteers;

(b) if so, the main features of the
scheme;

(c) whether any call to join this
Corps has been made; and

(d) if so, the extent of the response?

The Minister of External Affairs
(8hri Swaran Singh): (a) There is
no scheme of organising Peace Corps
Volunteers or for sending Peace Corps
Volunteers of different categories to
different countries. However, an invi-
tation was received from the Govern-
ment of USA. to participate with 5
to 10 volunteers to work for 9 months
to a year in American Community
Action Programme. The expenses arc
to be borne by the U.S. Government
under their U.S. Ald Programme.

Indo-Pakistan conflict, who have
already resumed duty;

(b) the number out of them who
have been permanently disabled;

(c¢) the number out of them who
have succumbed to their injuries; and

(d) how many of them are still
- ndergoing treatment?

The Minister of Defence (Shri X. B.
Chavan): (a) 5586 have already re-
sumed duty and 336 who are on sick
leave will also join duty after the
expiry of their lcave.

{b) to (d). 477 have succumbed to
their injuries; 2046 are stil] under-
going treatment out of whom about
462 are likely to be invalided on
account of permanent disability.

Abduction of Sikh Women by Pakisian

4%0. Dr. L. M. Binghvi:
Shri Prakash Vir Bhastri:
Shri Hukam Chand

Kachhavalya:

8hri Jagdev Bingh Siddhantk:
Bhri Yashpal Singh:
SBhri D. D. Puri:
#brl Ram Harkh Yadav:

Will the Minuter of Defence be
pleased to state:
(8) whether the imguiries and

imvestigations regarding the Sikh
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Women who were kidnapped by
Pakistan soldiers have been com
pleted;

(b) if so, whether any responsi-
bility has been fixed for any lapse or
negligence on our side; and

(c) whether any efforts have been
made to repatriate them?

The Minister of Defence (Shri ¥. B,
Chavan): (a) to (c). During the “Half
an hour” discussion in the Lok Sabha
on the 17th November, 1965 and in
reply to supplementary questions to
Starred Question No, 656, answered in
the Lok Sabha on the 6th December,
1965 the Defence Minister promised
that an enquiry would be held to as-
certain the facts about the reported
kidnapping of Sikh girls and women
by the Pakistani army from the
Fazilka Sector of the Punjab and the
allegation that the Indian Army had
given orders not to take any steps to
rescue them.

2. An enquiry into the matter was
conducted by the Army Authorities.
The Court of enquiry was presided
over by a senior Army Officer with
the Additional Deputy Commissioner
of Ferozepur as member. The Court
of enquiry examined 19 witnesses
which included an Army Officer, Sub-
Divisional Officer Fazilka, the Presi-
dent, Municipal Committee, Fazilka
and the Sarpunches of the wvillages,
Jhangar and Pakka. The findings of
the Court are as follows:—

(i) Pakistan Forces on the even-
ing of Bth September, 1865,
made & sudden attack on
border  villages  including
Jhangar, Beriwala and Pakka.

(i) Because of the proximity of
the villages to the border, the
residents of these villages had
no time for everyone to come
out.

(iii) Village Jhangar, being almost
on the border, suffered the
most, Out of a total popula-
tion of 141 persons, seventy-
two persons could not come
out
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(iv) Pakka, which is a mile fur-
ther back, had a population of
1573 persons and only thirty-
eight could not come,

(v) The persons left behind in
these two villages were of
both sexes and of different
age groups.

(vi) Information even about the
persons left behind in the said
villages, was not given by
any person, till the first week
of October, 1065, when Lhe
local civil authorities started
making enquiries about loss
of life and property.

(vil) There has been no case of
kidnapping as such, of young
girls or women either on the
6|7 September, 1065 or there-

(vili) No orders have been ever
given by the local military
commander not to rescue any
women alleged to have besn
kidnapped.

(ix) Military authorities in Fazilka
sector were most helpful and
cooperative to the clvilians.

3. It is clear from the findings of
the Court of enquiry that there was
no evidence of any kidnapping of
young girls or women by the Pakis-
tani Forces nor is it true that orders
were given by the local military
Commander not to rescue any women
alleged to have been kidnapped. The
fact, however, is that there was a
sudden attack on the border villages
of Jhangar, Beriwala and Pakka of
Fazilka Tehsil by Pakistani Forces on
the evening of 6th September, 1965,
whereafter some villagers were found
missing.

4. According to veport received from
the Government of Punjab a total of
110 persons were found missing from
the villages of Jhangar and Pakka.
From the information so far avallable
the Ministry of External Affairs who
are seized with the problem of repat-
riation of Indian internees in Pakistan,
bhave arranged for the repatriation of
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118 persons (53 men, 28 women and
35 children) belonging to the Fazilka
Sector. Apparently the difference is
accounted for by missing persons
from villages of Fazilka Sector other
than Jhangar and Pakka.

Self-sufficiency in Arms

Bhri Warlor:

Shri Vasudevan Nair:
Bhri Prabhat Kar:

Bbrl Indrajik Gupta:
Dr. L, M. Singhvi:
Bhri Madhy Limaye:
Shri 8. M. Banerjee:
Shri P. B. Chakravertl:

Will the Minister of Defence be
pleased to state the steps taken to
make the country self-reliant in the
matter of arms and armaments pro-
duction?

The Minister of State in the Ministry
of Defence (Shri A. M. Thomas): The
principal steps taken to achieve self-
sufficiency in the production of arms
and ammunition are:—

(i) four new Ordnance Factories
have been planned one of
which has a]read.y gone into
production and the second
one is likely to go into pro-
duction in a few months
time;

maximising production in the
existing Ordnance Factories
by working two shifts and
over-time where necessary;
the existing production lines
are also being modernized
and extended where neces-
sary and feasible;

establishing the produrtion of
new items of weapons and
ammunition  which were

hitherty imported;

harnessing the capacity avail-
nble in the civil sector for
production of armament com-
ponments;

wuspension|curtailment of

production of stores in facto-
tles under the Department of

1.

(ii)

(iii)

(iv)

{v)
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Defence Production for civi-
lian consumption.

Pakistan Arms deal with US.A,

d#2. Shri Kajrolkar:
8hri D. D. Purk:

Will the Minister of External Affaire
be pleased to state:

(a) whether it iz a fart that Pakis-
tan has entered into an arms deal
with the United States according to
Cairg weekly Rose al Youssef;

(b) whether it s a contract form-
ing part of a new move for an Islamie
defence alliance to replace the Cen-
tral Treaty Organisation; and

rc) if so, which are the other coun-
tries likely to follow suit?

The Minister of External Affairs
(8hrl Swaran Singh): (a) Govern-
ment are not aware of any such arms
deal.

{b) and (c), Do not arise.

1080 Ew Tranamitters

493, Bhri Daljit Bingh: Will the
Minister of [Information and Broad-
casting be pleased to refer to the reply
given to Starred Question No. 518 on
the 20th November, 1985 and state the
time ‘by which 1000 Kw transmitters
will be installed?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
According to the coniract as entered
into with the Export-Import Corpura-
tion hexport”, M . the
equipment is likely to be supplied in
the latter half of 1087 It will
take another 8 to 8 months to cum-
plete the installation.

Tarapore Atomic Energy Project

4™, Bhri Madhu Limaye:
Shri D. D. Purl:
Will the Prime Minister be pleased
to state:
(a) the progreas so far made in the
construction work at the Tarapore
Atomic Energy Project; and

Pr
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(b) when it will
commercial power?

start generating

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhl): (a) and (b), The work on
the Tarapore Alomic Power Station is
proceeding according to schedulé, and
a major purt of the construction work
will be completed by December, 1867,
The Station is expected to deliver full-
rated power of 380,000 kilowats by
October, 1968,
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Cash Dole for Displaced Persons

406. Bhri Earnl Singhji:
Shrimati Maimoona Sultan:

Will the Prime Minister be pleased
to state:

(a) whether Government have flxed
any uniform scale of cash dole for
the displaced persons in Punjab,
Rajasthan and Jammu and Kashmir;

(b1 if so, the details thereof; and

(e) the amount so far spent in that
direction?

The Prime Minister and Minister of
Atomic Energy (Shrimatl Indira
Gandhi): (a) Yes, Sir.

(b) The details of the Uniform scale
of cash doles fixed by Central Gov-
ernment for providing assistance te
State Government are as under:

Re.

For a family of 1 member 30-00 PM
For a family of 2 members 40°00 5
For a family of 3 members 50°00 4,
For a family of § members 57750 »
For a family of § members 65°00 ,,
For a family of 6 members 70°C0 4,
For a family of more than

4 members . . 75.€0 5

(c) Rs, 51,42,022 have been spent
vpto the third week of January 1966.

U N. Observers on Cease-fire Line in
Kashmir
497. Shri Karnl Singhji:
Thri Hem Barua:
Shri Onkar Lal Berwa:
Shrl Hukam Chand
machhavalya:

Will the Minister of External Affalrs
be pleascd to state:

(a) whether in view of Pakistand
agpression. Government have taken
any decision to discontinue puyments
towards the maintenance of UN. Ob-
servers along the J. & K. Cease-fire
Line; and

(b) if not, the reasons therefor?



The Minister of External Affairs
(Bhri Bwaran Singh): (a) and (b).
The Government of India have in-
formed the United Nations that they
cannot be expected to contribute
towards the financing of the additicnal
Observers sent to the cease-fire line
in Jammu and Kashmir as India has
been a victim of aggression. The
Government have reserved their posi-
tion in this behalf.

The Government of India will con-
tinue to pay for the U.N. Observers
operating in Jammu and Kashinir
before the 5th August, 1965 as they
‘were in existence before,

Cantonment Boards Act, 1924

498, Shri-A. N, Vidyalankar: Will
the Minister of Defence be pleased L0
state:

(a) whether Government have re-
celved repeated representations em-
pbmsising the need of radical revision
in the provisions of the Cantonment
Boards Act, 192%;

(b) whether Government have exa.
mined the need for the revision of
warious provisions of the Act under
the present set-up of the Cantonment
Boards; and

(c) if so, the decisions taken in the
matter?

The Minister of Defence (Shri Y. B.
Chavan): (a) Some representations
for amending certain provisions of
the Cantonments Act, 1924, have been
received.

(b) and (c¢). The question of making

prehensive d s to the
‘Cantonments Act, 1924, has been post-
ponted for consideration during the
present emergency.

Cantonment Fund Servants Rales
49. Shri A, N, Vidyalankar: Will

the Minister of Defence be pleased to
state:

() whether Government have fina-
Imed the C t Fund S t
Rules;

2085-(Al) L5,
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(b) whether it isa fact that con.
trary to the assurance earlier given,
the Rules were finalised without op-
portunities being given to the All-India
Cantonment Board Employees Federa-
tion (Regd.);

(c) whether a copy of the Rules
will be laid on the Table;

(d) whether Government have ‘l-
lowed all the directives of the National
Industrial Tribunal regarding the
making of appropriate provisions in
the Rules for such matters as recruit-
ment, promotions and transfers: and

(e) it not, the reasons therefor?

The Minister of Defence (Shri Y. B.
Chavan): (a) The Cantonment Fund
Servants Rules were framed in 1937,
Certain amendments proposed therein
were published on the 20th November,
1865, in the Ministry of Defence
Gazette Notification No. SRO. 378
dateq the 16th November, 1085

(b) No, Sir. The draft rules were
published in the Gazette of India
dated the 31st October, 19684 Inviting
objections or suggestions thereto. The
objections and suggestions were re-
ceived from various persons and asso-
ciations, including the All India Cun-
tonment Board Employees Federatioa.

‘These were duly considered before

the Rules were finalised.

{c) to (e). A copy of the Canion-
ment Fund Servantzs (Amendment)
Rules, 1865 is laid on the Tabile.
| Placed in Library, See No. LT-5509/
68]. It is correct that these amend-
ment Rules do not include all tlhe
provisions necessitated by the Award
of the Natfonal Industrial Tribunal,
1858, in the malter of recruitment;
promotion and transfer. Tlus is pe-
cause until recently, it was felt that
the directives of the Tribunal coula
not be implemented without amena-
ment to the Cantonments Act, 1924,
1t is now considered that cven within
the ambit of the present Cantonments
Act, it should be possible to frame the
Rules, to give effect’to the directives
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of the Tribunal in the matter of vec-
ruitment, promotion and transfer; and
action in this regarg has already Leen
wnitlated.

Posthumous Award for an LAF.

Officer
500. Shri Harli Vishnu Kamath:
Will  the Minister of Delence be

pleased to state:

(a) whether it is a fact that the
question of & Poithumous award to
the Indian Air Force Officer who
destroyed a Pakistani radar sigmal
installation by crashing his aircraft
thereon during the last September
war, has been under consideration for
a long time;

(b) if 8o, the reasons for the delay
in arriving at a decision; and

(c) the present position?

The Minister of Defence (Shri ¥, B.
Chavan): (a) to (¢). A recommen-
dation for an award to Sqn, Ldr, Jas-
peer Singh, along with other recom-
mendations, was received from Air
Headquarters. In the citation in res-
pect of Sgn. Ldr. Jasbeer Singh it
was mentioned that in his final attack
on the radar station near Gujranwala
atrfield, while he had to approach the
target very low, his aircraft was hit
by ground fire and was seen crashing
near the target. After considering
the citation, Sqn. Ldr. Jasbeer Singh
was recommended for an award of
Vir Chakra. The recommendation
was approved by the Presid:ai ana
the award was published in the nows-
papers on 1st January, 1966.

Polish Film Expert

861. Shri Subodh Hansda:
Shri Yashpal Singh:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that a Polish
Film Expert was invited to India;

(b) if so. when he came to India;
and

FEBRUARY 21, 1966
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(¢) the purpose for which he was
invited?
The Minister of

Broadcasting
(a) Yes, Sir.

Information amd
(Shri Raj] Bahaduar):

(b) On 27th December, 1865

(c) The Polish expert has opeen
invited to deliver a series of lectures
i the Film Institute of India, Pooua
under the provisions of Indo-Polian
Cultural Exchange Agreement.
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Cosmic Ray Experimenis

505, Shri Vishwa Nath Pandey:
Will the Prime Minister be pleased
to state:

{a) whether it is & fact that the
Atomi: Energy Cuommission have
undertaken a scheme 1o produce ‘m
India rockets to carry out cosmic rey
experiments; and

{b) if =0, when and at what insti-
tute?
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The Prime Minister and Minister of
Atomic Energy . (Shrimati Indira
Gandhl): (a) and (b). As stated in the
reply to Starred Question Mo, (49
answered in the House on April 12,

1965, the Atomic Enecrgy Estublish-"

ment Trombay has undertaken 1o
manufacture “Centaure” sounding
rockets under licence from Sud Avia-
tion of France. These rockets can be
used for a variety of scientific investi-
gatons, including studies in cosmiec
rays, at altitudes between 130 and 150
kilometres. The  first Indian-made
‘Centaure rocket is expected to roll off
the assembly line some time during
this year.
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Delegation to Tashkent

508. Shri P. C, Borooah:
Shri Hukam Chand
Kachhavalya:

Will the Minister of External Affairs
be pleased to state:

(a) the names of members of the
delegation that went to Tashkent
(USS.R.) for Indo-Pak talks there;
and

(b) the expenditure
that delegation?

The Minister of External Affairs
(Shr} Swaran Singh): (a) The names
of the members of the Indian delega-
tion that went to Tashkent are as
dollows:—

1. Shri Lal Bahadur
Prime Minister.

2, Shri Swaran Singh, Foreign
Minister.

3. Shri Y. B. Chavan,
Minister.

4. Shri L. K. Jha, Secretary to
Prime Mimister.

5. Shri C. S. Jha, Foreign Secre-
tary.

‘6, Shri L. P. Singh, Secretary,
Ministry of Home Affairs.

7. Shri T. N. Keul, Ambassador
of India, Moscow.

8. Shri Kewal Singh, High Com-
missioner of India in Pakis-
tan.

9. Lt. Genl. P. P. Kumarmanga-
lam, Vice Chief of Army

Staff. .

Shri D. R. Kohli, Joint Secre-

tary, Ministry of Defence.

incurred on

Shastri,

Defence

10.
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12.

18.

18.

The
assist

-

. Air Commeodore

. Shri R. 5. Goel,

. Shri B. P. Joshi,
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Shri C. P. Srivastava, Joint
Secretary to the Prime Min-
ister.

Shri 1. J. Bahadur Singh, Joint

Secretary, Ministry of Exter-
nal Affairs.

. Bhri R. Jaipal, Minister, Em-

bassy of India, Moscow.

. Shri B, L. Sharma, Officer on

Special Duty,
External Affairs.

Ministry of

. Brigadier B. M. Sarkar, Min-

istry of Defence.

. Shri K, S. Bajpai, Officer on
Special Duty, Ministry of
External Affairs.

. Shri J. 8. Teja, F.rst Secre-
tary, Embassy of India,
Moscow,

Shri Z. S. Bains. Private Se-
cretary to the Foreign Min-
ister.

Shri S. M. 5. Chadha, Under
Secretary, Ministry of Ex-
ternal Affairs.
following officers also went to

the Delegation:—

. Shri M. M. L. Hoojs, Ministry

of Home Affairs,

. Shri 8. K. Mallik, First Secre-

tary. Embassy of India, Mos-
cow,

. Brigadier Hari Singh, Military

Attache,
Moscow.

Embassy of India,

Krishna Rao,
Air Attache, Embassy of
India, Moscow.

Under Secre-
tary, Ministry of External
Affairs.

. Shri G, S. Boela, Private Se-

cretary to Home Minister.

. Shri N. Sethi, Deputy Princi-

pal Information Officer.

. Dr. R. N. Chugh, Staff Surgeon.

Shri M. M. N Sharma. Perso-
nal Assistant to Prime Minis-
ter.

Personal

Assistant to Defence Mimister.



11. Bhri J. M. Trehan, Personal
Assistant to Secretary to the
Prime Minister.

12. Shri P, L. Madan, Personal
Assistant to Foreign Secre-
tary.

13. Shri P. R. Chona, All India
Radio Correspondent.

14. Shri M. M. Vaidya, Newsreel
Cameraman.

15. Shri K. Narayanaswamy, Still
Photographer.

18, Shri Ram Nath, Personal
Attendant to the Prime Min-
ister,

-17-20. Four Members of the Staff
from the Embassy of Indis,
Moscow.

(b) The estimated expenditure on
this delegation is:

Foreign Currency — Rs. 70,447.00
Indian Cutrency — Rs. 19,746.50

Manufacture of Alom Bomb

49, Shri Hari Vishnu Eamath:
Shri Prakash Vir Shastri:
Shrl Jagdev Singh Siddhanti:
Shri Bibhuti Mishra:

Shri Lahtan Chaudhry:

Shri Huokam Chand
Kachhavalya:

Shri Dharmalingam:

Shrimati Ramdularl Sinha:

Shri M. Rampure:

Shri RBam Harkh Yadav:

Shrl Bade:

Shri P. B. Chakraverti:

Shri K. N. Tiwary:

Shri Madhu Limaye:

Shrl Kishen Paitnayak:

Shri Ram Sewak ¥adav:

Shri Bagri:

Will the Prime Minister be ploased
to state:

(a) whether there has been any re-
thinking on the issue of the manu-
facture of the Atom Bomb and
nuclear weapons by India; and

(b) if so, the present positlon?

The Prime Minkster and Minister of
Atomic Energy (Shrimatl Indirs
Gandhl): (a) No, Sir.
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(b) Does not arise,

Foreign Exchange for Defence
Preduction

510. Shri Daljit Singh: Will the
Minister of Defence be pleased to
state:

(a) whether adequate foreign ex-
change has been provided to manu-
facture acticles for Defence purposes;
and

(b) the time by which our country
will be self-sufficient in this respect?

The Minister of State in the Min-
istry of Defence (Shri A. M, Thomas):
(a) The foreign exchange allocations
are made from time to time having
regard to the priority necessary for
meeting the Defence requirements
and the foreign exchange rasources
position. In making nllocations of
foreign exchange Defence Production
is given high priority.

(b) Self-sufficiency in this respect
is a continuous process and no time
limit can be laid down at this stage.

Indian Naional imprisoned In
Shanghai

511, Shri Hem Barua: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether It is a fact that, an
Indian National, Shri M. L. Das
undergoing flve years' imprisonment
in a Shanghal Jail has been subjected
to imhuman tremtment by the Chinesa
authorities;

(b) it so, the detalls thereof; and

(¢) the steps taken by Government
towards securing just treatment for
the prisoner?

The Minister of External Affalrs
(8hri Swaran Siogh): (a) ‘The
Chinese Government hawve not shown
any regard for well-recognised prin-
ciples of law and the ordinary canons
of humanity in dealing with the case
of Shri M. L. Das who is undergoing
five years’ imprisonment in Shangha!
jail.
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(b) The full details of the treat-
ment meted out to Shri M. L. Das
have been narrated in .several of
Government of India's notes to the
Chinese Government, including our
note of the 2nd November, 1885. A
copy of this note was placed on the
Table of the House on the 15th Nov-
ember, 1065.

(c) The Government of India have
demanded. that the Chinese Govern-
ment stop the persecution of Shri ML,
Das and review his case. The Indian
Government have also demanded that
facilities be provided to the Indian
Embassy in Peking to extend full
consular protection to Shri M, L. Das.

Visit of Mr. Averell Harriman

512. Shri P. C, Borooah:
Shri M. L. Dwivedi:
Shrl Bhagwat Jha Asad:
Shri Subodh Hansda:
Shri S. C. Samanta;
Shrimati Renu Chakravartty:
Shri Mohammad Elias:
Shri Bibhuti Mishra:
Shri Tridib Kumar Chaudhuri:
Shri D, C. Sharma:
Shrimatl Savitri Nigam:
Shri Shree Narayan Das:
Shri R. Barua:
Will the Minister of External Affairs
be pleased tp state:

(a) whether Mr. Averell Harriman
Special Envoy of President of USA.
met the late Prime Minister in New
Delhi on the 2nd January, 1966;

(b) if so, the main purpose of his
visit; and
(c) the resulis thereof?

" The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(by and (c). In his discussions
with  Indian leaders, Mr. Averell
Harriman mainly discussed the ques-
tion of Vietnam.
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Losses suffered by Indlan Journalists
in Pakisian

514. Shri Hem Barua: Will the
Minister of Extermal Affairs be
pleased to state:

(a) whether there has been any
response to India's demand for full
compensation for the losses suffered
by five Indian Journalists and their
families in Pakistan during the Indo-
Pak armed conflict; and

(b’!\ if so, the nature of the res-
ponse?

The Minister of External Affalrs
(Shri Swaran Siagh): (a) No: Sir.

(b) Does not arise.
Chinese Submarines

515.. Shri Hem Barua: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fect that the
Chinese have equipped their fleet of
submarines with ballistic missiles;
and
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(b) if so, the sieps taken to counter-
act this impending threat to our
security?

The Minister of Defence (Shri Y. B.
Chavan): (a) China is known to have
completed the construction of one
Ballistic Missile carrying Sub-marine
in 1865.

(b) Government are tpking steps
to strengthen the anti-Submarine
component of the Navy, but it is not
in the public interest to disclose
them.

Alr-ralds on Jodhpur

516. Shrl Krishaapal Singh: Wil
the Minister of Defence be pleased to
state:

(a) whether it is a fact that
Jodhpur had no Air-defences ducing
the last conflict between India and
Pakistan;

(b) the number of casualtics and
the extent of damage to Jodhpur
town proper on account of air-raids;
and

(¢} whether any compensation has
been given to the victims of the
air-raids?

The Miuister of Defence (Shri ¥ B.
Chavan): (a) No, Sir.

(b) The major damage was to the
Jail Hospital in Jodhpur which was
bombed by Pakistan Air Force,
killing 33 persons, including 28 pat-
ients, and injuring many others.

fc) The information is being ascer-
tained from the State Government.
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Meetings of Indo-Pakisian
Comn:inders

518, Shrl Kindar Lal:
Shri Onkar Lal Berwa:
Shri Vishwa Nath Pandey:
Shri Tula Ram:
Shri Basumatari:

Will the Minister of Defance be
pleased to state:

(a) whether it is a fact that meet-
ings of the Commanders of Indla and
Pakistan were held at Lahore and
Amritsar oarly in January, 1068; and

(b) if so, the points dlscuned and
decisions taken thereon?



1195 Written Answers

. The Minister of Defence (8hri Y. B.
Chavan): (a) Yes, Sir. Meetings
werg held under the auspices of Gene-
ral Tullo Harambio, representalive of
the Secretary General of the United
Nations.

(b) The discussions related to with-
drawal of armed personnel by both
countries to the positions held by
them before 5th August, 1965. In the
meeting held on 20-1-1966, an agree-
ment was signed incorporating the
agreement already reached between
the COAS, India and C-in-C, Pakistan
for disengagement of troops, dis-
mantlement of defences and with-
drawals. A set of ground rules of
procedure to implement the with-
drawals wag also agreed upon.

Attitude of Western Fowers towards
India

519. Shrl Kajrolkar: Will the Minis-
ter of External Affairs be pleased to
state:

(a) whether us a result of President
Ayub Khan's visit to Britain and
U.S.A,, there has been any basic change
in the attitude of the Western Powers
towardg India; and

(b) if so, in what direction and in
what manner?

The Minister of External Affairs
(Shri Swaran Singh): (a) No evi-
dence has come to our notice, which
would warrant the conclusion that
there has been any basic change in
the attitude of the Western Powers
towards Indla after President Ayub
Khan's visit to Britain and U.S.A.

(b) Doeg not arise.

Protest note to Pakistan

520. Shri Kajrolkar: Will the Minis-
ter ol External Affalrs be pleased to
state:

(a) whether the Pakistan Govern-
ment have given any reply to tho
protest note handeq over to Pakistan
in the second weeck of December, 185
in regard {o a serieg of incidents along
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the Assam-East Pakistan border bet-
ween the 20th November, and 3rd
December, 1965;

(b) whether Pakistan returned the
kidnapped Indian nationals and pald
compensation for the paddy stores and
livestock carried away by Pakistani
nationalg from East Pakistan; and

(c) whether the protest note mem-
tioned other Afiring incidents in Ahe
Karimganj area also; if so, with what
result?

The Minister of External Affalrs
(Shri Swaran Singh): (a) and (b).
No, Sir,

(c) The Note mentioned one imcl-
dent of firing in the Karimganj area,
namely, the firing by Pakistan foroes
towards an Indian Border Patrol nems
Kara] Bauny at 18:30 hrs. on Decema-
ber 3, 1865. No reply was received
in regarq to this incident either.

Rellef to War Victims

522. Shri R. Barua:
Shri R. 8, Pandey:

Will the Minister of Defence be
pleased to state:

(a) the steps so far taken by Gow-
ernment to provide relief and rehabd-
litation to the families of the armed
personnel killed and disabled during
the recent Indo-Pakistan hostilities;
and

(b) the details of assistance givem

by the Central Government to lhe
different States for their rehabilita-
tion?

The Minister of Defence (Shrl ¥. B,
Chavan): (a) A statement is lasid om
the Table. [Placed in Library. See
No. LT-5510/66.)

(b} No specific assistance has bean
given to States for thiy purpose
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Allotment of Radio sets to Rural Areas
of Orissa

523. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) the number of radio-sets allotted
in the rural areas of Orissa till the
end of January, 1968; ang

(b) the number of radlo-sets propos-
ed to be allotted to that State during
1966-677

The Minister of Informatiom and
Broadcasting (5hri Raj Bahadur):
(a) 8780

(b) The allocations for
have not yet been finalised.

Supply of Radlo Sets to Orissa

524. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Information and
Broadcasting be pleased to refer to
the reply given to the Unstarred Ques-
tion No. 1071 on the 22nd November,
1965 and state the number of radio-
sets actually supplied to Orissa dur-
ing 19685-607

The Minister of Information and
Broadcasting (Shri Raj Bahadur):

340 sets (exclusive of auxiliaries).

Bcheduled Castes and Scheduled Tribes
Artistes, A.LR., New Delhi

525, Shri Dhuleshwar Meena:
Shri RBamachandra Ulaka:

Will the Minister of Information
and Broddeasting be pleased to state
the number of staff artistes and em-
ployees of the New Delhi Station of
the All-India Radio belonging to
scheduled castes and the scheduled
tribes as on the 31st January, 10667

The Minister of Infermation and
Broadcasting (Shri Raj Bahaduor):

1966-87

Scheduled Scheduled

Castes Tribes
Swf Antistes | 2 1
Regular employee + . 16 1
ToTaL 38 2
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Recognition of Nigerian Government

528. Shri D. C. Bharma:
Shrimati Savitri Nigam :
Shri Ram Harkh Yadav:
Shri Murll Manochar:;
Will the Minister of
Affairs be pleased to stalc:

(a) whether the new Nigerian Gov.
ernment has been -ecognized; and

(b) 1t so, the details thercof?

External

The Minister of External Affalrs
(S8hri SBwaran Singh): (a) and (b).
A federal Military Government in
Nigeria replaced the previous govern-
ment on 18th January, 1866. The ques-
tion of according recognition to the
new Tegime has not arisen and our
Mission in Lagos continues to maintain
normal diplomatic relations. For its
part, the new Gdvernment has under-



1199 Written Answers
taken to maintain existing relations
and to respect all treaties and agree-
ments entered into by the previous
Nigerian Government.

Note from China

529. Shri D. C. Bharma:
Bhrimati Savitri Nigam:
Shri P. C. Bornoah:
Shri Lahtan Chavdhry:
Shri Kajrolkar:

Wil] the Minister of External Affairs
be pleased 4o state:

(a) whether it js & fact that China
has sent a very strong warning on the
alleged intrusions by India during the
first week of January, 1866;

(b) if so, the conients of the note;
and

(¢) the nature of reply semt by
India, if any?

The Minister of External Affairs
(Bhri Swaran Bingh): (a) Yes, Sir.

(b) and (e). In their note dated the
6th January 1966 the Chinese Gov-
ernment repeated their false allega-
tions regarding 300 “intrusions by
India" across the border in the period
from November 1962 to September
1865 and attempted to use
justification of their so-called “self
defence” measures. OQur reply of the
8th February 1965 rejected these pre-
posteroug  territorial claims and
arrogant threats of the Chinese Gov-
ernment. It also exposed the fact
that under the pretext of “self-
defence” the Chinese Government, in
definnce of their own assurances and
de larations, had becn crossing the
“line of actual control,” remilitarizing
the 20 km demilitarized zone in the
western sector  as well as  sending
troops to the Thagla ridge and
Longju areas. Copies of the Chinese
note as well az our reply are placed
on the Table of the House, [Placed in
Library, See No. LT-5511/66]
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Universal Treaty on Nuslear Arms

530. Shri M. Malaichami: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether the attention of
Government has been drawn {g a press
report in the 'Hindu' dafed the 31st
December, 1965 to the effect that the
Japanese Premier has advocated ‘for
a universal treaty on nuclear arms;

(b) if so, the significant features of
the proposal; and

(c) the steps taken by Government
to lend its support tv the proposal and
universalise it as - step to world
peace?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
Government have seen press reports
of a statement said 1o have been
made by the Japanese Prime Minister
in which he advocated a universal
treaty on nuclear arms which would
prevent the proliferation of nuclear
weapons and provide guarantees of
security to non-nuclear powers.

(c) The rcported proposal of the
Japanese Prime Minister has not been
eommunicated to the Government of
India. Howewver, the Government of
India have consistently supported all
moves calculated to check the spread
of nuclear weapons and have advocat-
ed the early conclusion of a treaty
on non-proliferation of nuclear wea-
pons involving a mutually acceptable
balance of responsibilities bv the nu-
clear powers and the non-nuclear
DOWErs,

Disabled Ex-Servicemen

531. Shrimatl Reno Obakravartty:
Will the Minister of Defence be pleas-
ed to state:

{a) whether proposals huve been re-
ceived that disabled ex-servicemen
who have been fittei with limbs will
be given preference in jobs like Lift-
men, Receptionists ond Commission-
aires; and
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(b) Government's reaction thereto?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir; Government
have received such suggestions.

(b) Government have  already
decvided to give disabled ex-service-
men over-riding priority within pri-
ority III for employment under the
Centra] Government in those occupa-
tions for which they are considered
to have wvocalional aptitude and to
be suitable with due regard to their
disability.

Kidnapplog of Indians by Chinese

532. Shri D. B. Raju: Will the
Minister of External Affairs be pleas-
ed to state:

(a) how many Policcmen and other
persons have been kidnapped by the
Chinese Armed DPersonnel on the
Indo-Tibet border I-om 1st December,
1965 to 15th Januairv, 1068; and

(b) whether Government  have
lodged any protest with the Chinese
Government in this regarcd?

The Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
ta) 5 Indian personnel were killed,
3 capturcq and 1 missing as a result
of an incident on 12th December 1865
which took place inside Sikkim terri-
tory on the Sikkim-Tibet border.
The Chinese later returned six dead
bodies, one of which was of a cap-
tured person wha died in captivity
and two caplured personnel. One
Indian soldier is still missing.

(b) A protest was lodged with the
Chinese Government in regard to this
ncident.

Visit of Prime Minister to USA

533. Shri Shree Narayan Das:
Shri Lahtan Chaudhkry:
Shri M. B, Rrishna;
Shri Vishwa Nath Pandes:
Dr. L. M. Singhvi:

Will the Minister of External Affairs

be pleased to state;
(a) whether the President of the

U.SA. has Invited Prime Mimister to
pay a visit to that country;
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(b) if so, whether the Invitation has
been formally accepted; and

{(c) whether any date has been

fixed?

The Minister of External Affalrs
(Shri Swaran Singh): (a) Yes, Sir.

(b) Yes, Sir.
(c) No, Sir.

Withdrawal of Armed Forces

534. Shri Linga Reddy:
Shr| Lahtan Chuudhry:
Shri P. C. Borooah:
Shri M. L. Dwivedi- .
Shri Bhagwat Jha Aszad:
Bhri 8. C. Samanta:
Shri Subodh Hansda:
Shri Harl Vishnu Kamath:
Shri M. Rampure:
Shri Dharmalingam:
Shri D, C. Sharmia- |
Shri Vishwa Nath Pandey:

Will the Minister of Defence be
pleased to state the outcome of the
meetings of the Chief of the Army
Staffs of India and Pakistan with re-
gard to the withd::anssl of the armies
to the 5th August, 1985 positions?

The Minister of Defence (Bhri Y. B.
Chavan): A copy of the Agreement
reached between the Chief of the
Army Staff, India and the Comman-
der in Chief Pakistan Army on
22-1-1986 is placed on the Table of
the House. [Placed in Library. Ser
No, LT-5512:66].

2. Subsequent to this agreement the
Military representatives of India and
Pakistan, meeting under the aecgis of
Gen. Marambio, representative of the
Secretary General, United Nations on
20-1-66 also agreed to a sel of ground
rules of procedure relating to the
withdrawals.

3. In accordince with the agree-
meni between the two Army Chiefs,
the work of disengagement! of troop:
was carried out smoothly and com-
pleted within the specified period of
five days. Thg work relating to dis-
mantlement of defences is proceed-
ings satisfactorily on our gide and is
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also reported to be proceeding satis-
factorily on the Pakistani side. It is
expected that the withdrawa] will be
completed by 25-2-1068, as laid down
in the Tashkent agreement.

Pak, Nationals in India

535. Shri Dasaratha Deb: Wil the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is 3 fact that Pak.
nationals residing at Tripura and
Assam are required to collect their
repatriation certificates from West

Bengal office; and

(b) if so, whether Government pro-
pose to ppen such an office somewhere
in Assam in order to give relief to the
repatriates from Assam and Tripura
for undertaking a long way journey
from Tripura and Assam?

The . Minister of External Affairs
(Shri Swaran Singh): (a) and (b),
Pakistan nationals in Tripura and
Assam wishing to leave India are
granted permits freely by local Civil
Authorities of the areas in which
they reside. As such, there s no
occasion for the Government to open
any further offices in Tripura or
Assam for granting travel permits to
Pakistan nationals in those areas.
However, if Pakistan nationals are
in need of Pakistan trave] documents,
they would normally approach the
nearest Pakistan office.

L F. S. Officers in Commercial and
Trade Sections

536. Shri S. V. Ramaswamy: Will
the Minister of External Affairs be
pleased to state:

(a) whether itisafact that I, F. S.
Officers are appointed in our Embas-
sies as Heads of the commercial and
Trade sections even though they do
not have any training in commereial
and trade matters;

(b) whether it is also a fact that there
is dissatisfaction among senior Com-
mercial Secretaries who are asked %0
work under junior LF.S. Officers;
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(c) whether there is any proposal
to entrust commercial/trade matters
to only officers trained in this line and
not place them under junior LF.S.
Officers simply because they belong to
a superior service; and

(d) whether there js any proposal to
create a cadre of Commercia] Sec-
retaries of those who have at least 10
years training in the Commerce Minis-
try and its Departments/Corporations?

The Minister of External Affairs
(8hri Swaran Singh): (a) No, Sir.
It is not correct to say that LF.S.
officers appointed in Commercial and
trade Sections of our = Embassies
abroad do not have training in com-
mercial ang trade matters. In fact,
it is always the effort of the Ministry
of External Affairs to give ag much
commercial and trade training as
possible to an officer before he is sent
on a commercial assignment. This is
also in accordance with a Cabinet
decision of 1046 to evolve an integ-
rated commercial and diplomatic
foreign service, In accordance with
this decision the Ministry of External
Affairs arranges to train its officers
adequately in the commercial and
trade fields by attaching them to the
Ministry of Commerce, by deputing
them to special courses offered by
institutions like the Indian Institute
ot Foreign Trade and through tour
programmes wherein the officers
meet leading representatives of the
commercia] and trade world,

1t an 1F.S. Officer, with commercial
experience is not readily available, a
non-IFS officer with adequate experi-
ence iz selected and sent abroad to
man the commercial trade post.

(b) No, Sir. Senior commercial
officers are not asked to work under
junior officers of the IF.S. The
Commerclal Secretary is as much an
adviser to the Head of the Mission
in his sphere as the officer in charge
of political|consular work is an advi-
ser in his.

(c) No, Sir, It may be clarifled thal
the question of a superior or Inferior
service does not arise, because com-



1205 Incidents in
mercial posts are staffed by officers
of both the LF.S. (A) and (B) and
non-1.F.8. officers, depending upon
the necds of the post and the experi-
ence of the officer.

(b) No, Sir.
Bharat Electronics, Bangalore

537. Shri M. R. Krishna: Will the
Minister of Defence be pleased to
state:

(a) whethrr the Bharat Electronics
Ltd. Bangalove are enjoying monopoly
for producing: valves in the country;

(b) if not, how many ni'\er concerns
are in the line;

(v) the annual putput of valves from
the Bharat Electronics Ltd; and

(d) whether any =r'ling agents have
been appointed throughout the coun-
try to market the valves wmanufac-
tured in the Bharat Electronics Ltd.?

The Minister of State In the Minis-
try of Defence (Shri A. M. Thomas):
{a) and (b). At present Bharat Elec-
tronics Ltd. are the only manufac-
turers of Radio Re:eiving Valves in
the country.

(c) In 19A4-85 Bharat Electronics
Ltd. produced 2-27 million receiving
valves of wvalue Rs. 62'34 lakhs.
During 1865-d6, the production is ex-
pected to be 31 million re-eiving
valves of varue Rs. 85 lakhs.

(dy The (‘ompany has appointed
«distributors 1n the principal cities of
India for sale of the valves direct or
through their agents and dealers at
fixed prices,

12 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

IncroENTs ™8 THE BAnARAs Hovoo Uwi-
VERSITY CAMPUS

Mr. Speaker: Now, we shall take
up the calling-attention-notice. Hem
Barua.

PHALGUNA 2, 1887 (SAKA) B.H.U, Campus

1206
(CA)

To T wANT wifgm : (FiaT-
) : www R, § oow seqr
¥ g T G Of oatear A
10. . .

wewm AR cwg & X efe
w!'ma’rl‘za{qmtu

R AET ;3w Wrww
o dor § 3w ¥ fagf e
8 wnéaT e fe wg W ar e

1

Wo TW AAEC wifjgar : ow &

WY W F¥H RE aq wwar § 7

wew W A6 @ roeama
8 fe O g ww A w2
= ¥ ool W

An hom. Member: It should be
brought up before the House.

Mr, Speaker: First, let me hear the
facts. If there is any necessity, I shall
bring it up before the House later.

Shri Hem Barua (Gauhati): I eall
the attention of the Minister of Edu-
cation to the following matter of
urgent public importance and request
that he may make g statement there-
on:—

“The reported police strocities
in the campus of Banaras Hindu
Universily on the 3rd February,
1966.".

The Minister of Education (Shri
M. C. Chagla): On the 3rd February,
1866, when the District authoroties
and police went to the Banaras
Hindu Universjty to make arramge-
ments for the visit of the President
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[Shri M, C. Chagla]

of Indiu on the following day in con-
nection with the special Golden
Jubille Convocation of the TIniver-
sity, a student of the University was
knocked down by a police truck as
& result of which he later died in the
hospital. The unfortunate accident
sparked a series of incidents involv-
ing the police and the students of the
University. The facts have been as-
certained from the University autho-
rities and the State Government.

According to the University autho-
rities. Shri Mohan Lal Verma, a
student of B.Sc., was run over by one
of the incoming police vehirles. The
occupants of the vehicle made no at-
tempt to render anv assistance to the
vietim and the wehicle did not even
stop to enquire. The boy was re=
moved to the University hospital by
students passing by, where he died.
The news regarding the fatal accident
and the carelessness on the part of
the police caused considerable exicte-
ment among the students and ouv’sid-
ers in the campus of the University.
The police personnel started with-
drawing through a side-gate. But
one police vehicle went towards the
mnain pate and was held up near the
place of the accident. A crowd. con-
gisting of students and outsiders
which had enllected om the scene of
the accident, pelted the vehicles with
stones. The occupants ran here and
there and left the van, which later on
set on fire.

An order was promulgated under
Section 144 Cr. P.C, prohibiting as-
sembly of mnre thm 5 persons with-
in as well as outside the campus.
Shortly after 3 pm., the District
Magistrate went with a police force
in uniform through the man gate of
the University to look for two missing
vehicles and some police personnel,
against the advice of the University
authorities and without giving suffi-
clent time ax had been requested by
them so as o enable them to control
and disp-rse the students On hearing
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that the police had broken open the
lock of the gate and after making a
lathi charge had entered the campus,
the University authorities went to
the District Magistrate and suggested
that if the police stood where they
were, they would see that the group
of students that had collected would
disperse immediately. No sooner had
the crowd started dispersing, than a
group of policemen appeared from
behind wielding lathis indiscriminate-
ly thereby injuring some of the
students badly. The Senior Superin-
tendent of Police thereafter restored
order among the police.

The Additional District Magistrate
was taken to the University hospital
where 3 police constables, detained
there because of the situation outside,
were handed over to him. In the
meantime, some teachers and students
reported to the District Magistrate
that the police had raided the De-
partment of Pharmacology, the Cen-
tral Office and the International
fouse and some of the students and
some members of the staff were
beaten. Subsequently the police with-
drew.

According to the report received by
the Government of UP, two Univer-
sity students double-riding a cycle
collided with a riskshaw and fell
down in the middle of- the road inside
the campus striking against the rear-
wheel of a P.AC, truck., The driver
stopped the truck, and some students
who had assembled removed the
injured student to the hospital. The
driver of the truck was immediately
suspended and put under arrest.
Shortly after the ineident, a mob of
students assembled near the spot and
attacked a police party in a truck
which was burnt. Stones were pelted
on the unarmed policemen as a result
of which some of them were badly
injured. Some of the policemen
managed to come out of the Univer-
sity campus, whereas some were trap-
ped in the campus and wrongfully
confined by students who threatened
more violence. On reeipt of this

——
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information, the District Magistrate,
after discussing the matter with the
University authorities on the tele-
phone, went with a police force to the
site 10 rescue the trapped policemen
and the police trucks. An order
under Section 144 Cr P.C. had been
promulgated but the passage of the
police  was blocked and, therefore,
force had to be used to disperse the
mob in order to get an entry into
the campus, The police again came
in conflict with the students inside
the campus wher a mob started
throwing stones at them and injured
some of the rolicemen, A mild lathi
charge was cesorted (o, to disperse
the unruly mob. Soum after, the sec-
tion of the police force in search of
the missing policemen, while trying
to join the main party, found them-
selves surrounded by’ excited students
who jeered and threw brickbats at
them and therefore had to use mild
force once again. The police force

returned after rescuing the missing
policemen.
It will be seen that there are

important variations in the facts of
the case as received from the State
Government and the University
authorities. The State Government
have appointed a retired High Court
Judge as a Single-member Coummis-
sion of Enquiry under the Commis-
vions of Enquiry Act, with powers of
a Civil Courl. to enquire and report
into the entire series of incidents with
a view to ascertaining facts and causes
which led to the incidents and asses-
s'ng responsibilities and extent there-
of. The Commission is seized of the
enquiry. And, the Chief Minister of
U.P. Government has announced on
February 8 in the UP. Assembly that
it any official is found guilty after
the engiury, appropriate pumishment
will be given.

In view of the fact that the
matter s under enquiry, it will not be
appropriate  nor in the interest of
justice to discuss the incidents at this
stage as  that will prejudice the

eNQUITY.
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Shri Hem Barua: The police broke
open the lock of the main gate and
committed unprecedented vandalism in
Banaras Hindu University on 3rd Feb.
ruary . .,

Mr. Speaker: The hon. Member
would kindly reco'lect the last obser-
vation of the hon. Minister, with which
1 also ogree.

Shrl Hem Barua: 1 shall remember
i, I will not come to that.

Mr, Speaker: We ought not to dis-
cuss those things until the inquiry is
completed and facts ascertained.

Shri Hem Barua: This is already
admitted in the statement. Out of the
500 policemen, 100 were steel helmet-
ed and they carried fire-arms. They
went about belabouring the students,
teachers and members of the adminis-
trative staff of the University with
dastardly vandalism. I have been fo
the campus and I have got the facts.
In the context of that, may I know
what steps Government have {aken to
ensure the sanctity and autonomy of
the Universily so that these things
might not be violated as they were
violated in Banaras Hindu University
by the police? Also, since Banaras
Hindu University is under the direct
control of the Cemtral Government
and Parllament. why ig it that the
Central Government have not consi-
dered it fit {, order an inquiry on
their own into these incidents under



g211 Incidents in

[Shri Hem Barua]
the auspices of a Supreme Court
Judge, since the Minister has himsell
admitted ip his statement that there
is a lot of variance between the re-

port submitted by the wuniversity
authorities and the report submitted
by the UP. Government. The U.P.

Government is a party to this vanda-
lism; it is the police of the U.P. State
Government that has perpetrated this
vandalism. 1 want a straight reply
‘to these two questions.

Shri M. C. Chagla: I am strongly
in favour of the autonomy of the uni-
versities, and we will do whatever
we can to maintain that autonomy,
but before I pass judgment, I must
await the report of this tribunal. My
hon. friend savs he has gone and
ascertained the facts, but these are
the very facls to be ascertained. The
District Magistrate's report is one, the
report of the Vice-Chancellor is diffe-
rent. That is why the Chief Minister
of UP. appointed a tribunal. We
‘must await its report.

Mr. Speaker: But who is responsi-
ble for giving these facts that have
just now been read by the hon.
Minister?

Shri M, C. Chagla: On the one
hend, I have got the facts from the
Vice-Chancellor; on the other hand.
I have got facts from the District
Magistrate, and I have put them fairly
and squarely beforc the House. As
1 pointed out, the two sets of facts
differ. That is precisely the reason
why a judicial tribunal has been ap-
pointed, to ascertain what the facts
are, before we can draw any infer-
ences.

Mr. Speaker: 1 entirely agree with
the hon. Minister that unless the facts
are known, no action can be taken,
and we also cannot go further into
these things, but one difficulty I am
not still able to surmount. If the
Government comes up with certain
facts, if this iz the Government's own
position that such and such things
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~ have happened, and there was vanda-

lism or excesses committed, whatever
it might be called, then Members can
ask if some preliminary action by the
Government is not called for before
any final action is taken after the
decision of the tribunal.

Shri M. C. Chagla: We are not in
a position to know what the facts are.
As T said, bolh are responsible autho-
rities. I attach the greatest import-
ance to what the  Viee-Chancellor
says, but on the other hand, you have
got the facts from the District Magis-
trate. How are we to decide which
facts are correct? (Interruptions).

Shri Priya Gupta (Katihar): The
Minister has prejudiced the enquiry.

Shri Raghunath Singh (Varanasi):
The police. have indulged in excesses
there, we know that.

Shri M. C. Chagla: If we knew
certain facts to be established, then
it would be incumbent upon us,
Banaras University be'ng a Central
university, to take necessary action,
but I am not in a position, sitting in
Delhi, to know what happened on
that unfortunate day.

An hon. Member: Why didn't you
‘go there?

Shri Raghunath Singh: Why was
Government sitting idle for the last
s0 many days?

Shri S. M. Banerjee (Kanpur): On
a point of order. The rule is either
40 or 41, I do not know exactly. It
relates to replies to questions.

Mr. Speaker: A Member of his
position and stature shou'd quote some
rule definitely. 40 or 41—what does
it mean?

Shri 5. M. Bane-jee: Make it 40. I
would only invite your attention to
this, The Minister has replied that the
case is sub judicc. When the facts are
brought by the hon. Ministcr in a case
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which, according to him, iz sub judice
and is being enquired into by a retired
Judge, I would like to know whether
it is open to the Central Minister or
the State Minister to state certain
things. Shri Hukam Singh, the State
Minister, went there and issued a
statement condemning the students,
even foreign students. If the Minister
can condemn the students openly in
the State, and the Education Minister
here can 'make a statement, is it not
open to us to put questions on that?

Mr. Speaker: First, he asked me to
make it rule 40, and rule 40 is that
the guestion may be addressed to a
private Member. That finishes the
whole thing.

Secondly, whatever the Minister
might have stated, even if 1 were to
answer it, he is not able to quote that
rule. Then foo, if some Minister has
committed indiscretion, then too we
have to wait for the verdict of the
enquiry that is being held and every
body shall be bound by what it gives
and then we will see when the facts
are known, Otherwise, with regard
to any dlscussion taking place HNere
would be prejudicing the enquiry that
is to be held, Therefore, we cdnnot
go into the details...(Interruptions.)
Order, order. All shall resume tHeir
seats, They need not take that fur-
ther since I put that guestion myself
to the Minister, He has stated that
he has certain facts. He says that
there were two versions and he has
tried to make out a story out of these
versions as dispassionately asz he pos-
#ibly could but that is not his owh
information or conclusion. The result
of the erquiry is to be dwaited.
Other mratters, at what stage it 1s,
whether there is one fman making the
enquiry, by what time would it be
eontluded—these things can be agked,
fiot the merits.

Shri Hem Barma: On a point of
clarification. We want that the Unlon
government should hold the enquiry
into the incident because the Banarss
Hindu University is under Parliament
and the Central govermment.

2485 (Ai) L8—8,
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Sbri Warler (Trichur): May I know
whether this enquiry is entrusted to a
retired judge and whether he is still
ander the employ of the UP, govern-
ment?
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Shri M. C. Chagla: As far ns I know
he was a judge of the Allahabad High
Court and after he retired was ap-
pointed a member of some tribumal,
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Bbrl A. P. Sharma (Buxar): Re-
garding the point of order raised by
Mr. 8. M. Banerjee he has quoted a
wrong rule. Will it be a precedent
for the future? Without quoting the

Pproper rule, can a point of order be
rajsed?

Mr_ Speaker: If he has quoted a
wrong rule, I have given my decision
about it,

Shrimatl Renu Chakravartty (Bar-
rackpore): In view of the fact that
this is a very serious case where start-
ing from the Vice Chancellor down to
the entire Banaras Hindu University
staff, professors. teachers, everybody
has condemned the police for coming
into the campus without the permis-
sion and against the will of the uni-
wersity authorities, also, in view of the
fact that large incursions are being
made into the authority of the uni-
versities in many States, may I ask
why it was thought fit to ask a quasi-
judicial person, about whom there is
grave suspicion and various other
feelings are also entertained, and why
a man of the stature of a judge, of
the stature of Shri Gajendragadkar or
somebody else—(Interruption)—it isa
serious questiop and let me proceed—
why such an eminent judge was not
appointed to look into this question
which is of such grave import for the
future of the university?

Mr. Speaker: First of all, before
the hon. Minister answers, I have to
suggest to the hon. Members one
thing. We al] ordinarily here suggest
that there ought to be some judicial
enquiry. And when that js accepted
then, when we begin to
that one person Is not so distinguish-
ed and the other person is—{Interrup-
#ion) —Order, order. T have followed
all that. Let me conclude.
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Mr. Speaker: Then the only ques-
tion that ought to be put is whether
there are charges or whether he was
suspected or he had such and such
antecedents. Otherwise, this compari-
son that this judge is not competent
or that judge is not competent is not
necessary. (Interruption),
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Shrl H. N. Mukerjee (Calcutta Cen-
tral): Ag far as this judge is con-
cerned, according to the information
given to you already, he is working
on a tribunal or something, which
means he is already in possession of
a gitt from the State Government con-
cerncd, which State Government has
already taken a partisan notice, (In-
terruption).  So. to call it judicial in=
vestigation s a travesty of words

Mr, Speaker: 1 would request hon.
Memberg just to exercise some res-
traint when we are passing any re-
marks against our own judiciary and
judges. (Interruption).

An hon. Member: A retired judge.

Mr. Speaker: Order, order. Let
hon. Members listen to me, When
there was so much of divergence bet-
ween the two gtorfes and a judge had
to be appointed, at least efforts should
have been made to see that a judge
should be such as would inspire con-
fidence. (Interruption.)

Shri M. C. Chagla: I shall say
what 1 have done, A statement was
issued by 12 members of the court,
some of them very distinguished

people—ex-judges and ex-Vice-
Chancellors—complaining that this
was not a proper tribunal. A dele-

gation of students waited on me and
also sald that they were not satisfied.

T  have written to the Chiet
Minister and T will tell the
House what I have written to her.

I have written to her that there is not
much point in appointing a tribunal
which does not inspire confidence and
that no useful purpbse would be ser-
ved by the tribunal appointed by her
if it starts with the handicap that a



1217 Incidents in

large section of public opinion is op-

posed to it. I have not received wu
reply from her.

Shri Raghunath Singh: It is very
elear.

Shri Ranga (Chittoor): It is a mat-
ter between the Union Government
and the State Goverrment, In their
correspondence, they are supposed to
maintain the utmost confidence and
secrecy and it ought not 1o be divulg-
ed in this House llke this. But here
is the Minister who dismisses all that
claim and creates a new precedent, I
have no objection, but I only warn
the Government about it. (Interrupt-
tions).

Mr. Speaker: That cannot be made
a precedent. The discretion is to be
exercised by the Minister himself, as
te whether he can disclose it or not.
(Interruption).

Shri Surendranath Dwivedy (Ken-
drapara): About the remark on the
judiciary, I quite agree with you that
we should not make any aspersion on
the judiciary, but does your ruling ap-
ply to retired judges also who have
nothing to do with the judiciary at the
present moment? You make a gen-
eral remark in which you mentioned
the judges. Does a judge include the
retired members of the judiciary who
are in employment somewherc else?

Mr. Speaker: 1 only advised the
hon, Members to exercise restraint,

Shri 5. M. Banerjee: Sir, while 1
appreciate the letter writtep by the
Education Minister, Shri Chagla, to the
Chief Minister of Uttar Pradesh, is it
a fact that a students’ delegation which
met the hon. Minister yesterday or
the day before and also the Prime
Minister, have requested—also the
university professors—that just to

te an at phere of confid in
the public and the students, H is
mecessary to form a three-man Com-
mission, the chief of which should be
not less than a Supreme Court Judge?
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What is the impression of the Gov-

ernment? May I know also whether

it is a fact that 10 criminal ceses are

pending and whether those cases will

be withdrawn.

Shri M, C. Chagila: About the
second question, the students told me
there are 10 cases pending. My in-
formation is eight cases are pending
Whatever the number, 1 wish, with
all respect to the Chief Minister of
U.P., she would look into these cases.
It is always unfortunate if cases go to
court and the accused are acquitted.
The right test 1y not whether thers ls
a prima focie case but whether there
ls a probability of conviction. I wish
the Chief Minister and her legal ad-
visers will look into these cases
and will come to the conclusion that
if there is no probability of conviction,
they would be releaged. This is a
matter which is for the Chief Minister:
law and order is her concern and it
would not be right for me to inter-
fere with the lega] prucess. T do not
know whether prosecu‘lon has besn
launched, but they have been arrest-
ed. T cannnt tel] the Chief Minjster
to release them. When the students
met me, T told them, “How can I, as
Fducation Minister tel' wyour Chiel
Minister ‘Don’t prosecute these stu-
dents"?” T do not know what mate-
rial she hag got and what material the
students have got, But T do want to0
say on the floor of thiy House that i
sincerely hope the Chief Minister her-
self will jook Into this matter asaist-
ed by her legal advisers. see the mate.
ria] and come to a conclusion.

Shri 8. M. Banerjes: What about
the first part of my question about th
demand of the students for a three-
man commission?

Shri M. C. Chagla: That was the
same demand made by 12 signatorfes
who wre members of the Court. I
have pointed omt to the House what
T have written to the Chief Minlster
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8hri 8. M, Banerjee: The students
represented that a three map Commis.
sion should be appointed with the
Chief’ Justice or a Judg= of the Sup-
reme Court as Chairman. What is
the impression of the Government?
One-man commission cr three-man
commission?

Bhri M. C. Chagla: The tribunal
has been appointed by the State Gov-
ernment.

Shri 8, M. Banerjee: They can al-
wuys dictate to the Chief Minister...

Shri M. C. Chagla: We cannot dic
tate.

ot we fom® (wiv) oy wraen
T TR & wWitn g § weidm
arT W owr w1 wifowe &

Shri M, C, Chagla: The university
is o Contral University and [ want to
assure the House that T am as jealous
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of the autonomy of this university as
any member of this House Let me
get the report and then I will decide
what action should be taken to sse
that the autonomy of the university is
not undermind or in any way affect-
ed. I want to get the facts.

Wo T AET wifgaT : 1859
¥ g oEw A ¥

sft oy fomdr - 1942 BT wEd
gt ¢ v frew ®1 wend @ W@
gl om g9 ¥ W wEr &< fam
mr & & gaw Wt ¥ gy S
LG LI SR

SEY & AT ¥ qur W)

The Prime Minister and Minister of
Atomig Energy (Shrimati Indira
Gandhi): Sir, 1 just want to say that
I have noted the views of the honm.
Memberse expressed in thig House.
The education Minister has himself
expressed his deep concern and has
desired to do something about this
matter. T shall discuss this matéer
with the Chief Minister myself amd
see what can be done.
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Shri P. K. Dee (Kalahandl): Sir,
while condemning. ... (Interruptions).
Sir, there & 30 much nose in the
House. Is the House functionin, pro-
perly?

Mr. Speaker: Order, order,

Bhri P. K. Beo: Sir, while condemn-
ing the heinous atrocities committed

wow whww ;A ¢ ar ag
w W dw et dF frewn § 7
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Shri P. K, Deo:...... on the students
including foreign students, girl stu-
dents und members of the staff, and,
at the same time, while rei*crating
that only the appointment of . tribu-
nal headed by a Judge of the Supreme
Court could only inspire confidenc
in all concerned, may 1 knocw, as an
interim step, if the Government are
going to suspend the district authori-
ties so that the evidence is noi biased
and, secondly, the property sand :noney
that has been taken mway from the
students be returned mmediate’y?

Mr. Bpeaker: That is for the State

Government to do and not for the
Centre,

Shri P, K. Deo: They can give
advice,

Mr. Speaker: That is for the State
Government to do. The Centre cannot
take away law and order from the
State. I have disallowed that ques-

tion.

Shri Kapur Singh (Ludhiana): May
I know whether the Government of
India are prepared to advice the Stale
Government thut in the interest of
fair-play they should immediately
return the considerable amount of
property snaiched away from the
students and withdraw the cases that
have been launched against them.

The Minister of Parllamentury
Affairs angd leations (shri
Satya Narayan Simhs): Sir, after the
statement made by the Prime Minister,
I hope the House will not dis:use the
matter any more,

Shri Kapur Singh: Sir, that is no
answer 1o my question—that the

Prime Minister will discuss it with.
the Chief Minister,

Mr. Bpeaker: This also wil! be dis-

cusscd,

Shri P. K. Deo: Then you need not
have called us.

Shri Kapar Sisgh: Let them at least
say that they Will put these sugges-
tons before the Chief Ministar.
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Mr, Speaker: That is exactly what
has been said,

sty femlt : T i femt fet
<o o A T ?

Shri D. C. Sharma (Gurdaspur); Sir,
I have been & Member of this House
for quite a number of years. I have
never come across a situation like this,
The Education Minister has read out
two statements which do not agree
with each other. The Banaras Hindu
University is o central umivessity.
The members of the Court which
inlcude ex-Vice Chancellors and
judges of the Supreme Court have
issued a statement condemning all
that. May I know what is the func-
tion of the centre vis-a-vis a central
university? When atrocities take
place there which are unmentionable,
when the Vice-Chancellor was also
going to be molested and beaten, what
ic the Central Government to do, I
want tu know from the hon, Minis-
ter?

Shri Kapur Singh: May I rise on
a point of order?

Mr, Speaker: What is the point
of order?
Some hon. Members: Mention the

rule.

Shrl Kapur Singh: Members can-
not be expected to quote the rules
from the cuff. Give me the book
and I will quote the rule. I have
never raised a point of order which
is irrelevant.

Mr. Speaker: I am sending him
the book. In the meanwhile, the
Minister might answer the question.

Shri M. C. Chagla; We have to
distinguish betwe~n the autonomy
of the universitv, the academic lfe
that Is carried on there and the ques-
tion of law and order. TUnder the
Constitution, law and order is  the
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concern of the State Government
We can advise the Chief Minister, we
can make suggestions but, ultimately,
the question of law and order must
be decided by the State Government.
As far as the sutonomy and acade-
mic life of the university are con-
cerned, they are the concern of the
Central Government, because it is a
Central University. I have already
given an assurance to this House that
1 will sce to it that the autonomy of
the university is in no way interfer-
ed with. As regards law and order,
the Prime Minister has assured the
House that she will convey to the
Chief Minister all the suggestions
made in this House—suggestions
about release of students, return of
property, transfer of police officers.
All that will be conveyed to the Chief
Minister and I am sure the Chief
Minister will give sympathetic con-
sideratlon to all that has been said
in this House.

Shri Kapur Singh: Sir, I -ise on a
point of order under rule 41,
sub-rule (2), clause (xv) of the Rules
of Procedure and Conduct of Busi-
ness in Lok Sabha.

Mr. Speaker: Now he might pass
on that book to me so that I might
also see that rule.

Shri Kapur Singh: Sub-clause (xv)
of that rule says that nobody shall
ask for information sct forth in acces-
sible documents or in ordinary works
of . reference, The supplementary
question asked ‘for information as to
what were the functions of the Cen-
tral Government in relation to a
Central university, information which
is already avallable In accessible
documents. ‘Therefore, that supple-
mentary ls impermissible under the
rules.

Mr. Speaker: He should also point
out to me in what accessible docu-
ment this information is available

Shri Rangn: Banarasg Hindu Univer-
sity Act...... (Interruptions) .

Mr. Spmker: Order, order.
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Shri D. C, Sharma: May I know
from the hon, Member which astro-
loger told him of the atrocities com-
mitted in the university, which astro-
loger told him....

Mr, Speaker: Order, order. It is
not a matter for laughter. It is a
serious matter to be considered. Of
course, when the information is con-
tainec_l in an accessible document...

Shri D. C, Sharma: Whirh docu-
ment?

Mr. Speaker: That is the guestion
which I put to the hon, Member. Why
should he borrow it from me?

Shri Surendramath Dwivedy: Can
he sit and speak?

Mr, Speaker: No, he cannot; but
some are privileged. I bhave already
pointed it out to him and, therefore,
that is over. Why drag it again now?

EEFEEE]
TEM
!
¥
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and Kerosene Supply

(Adj. M)
IT A g EE R g § ot W
T T oy A § W g wfae
v Tt awary, o & s fad
&t 7 g fawafeorn & s
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A point of order is between a Member

and Spraker and not between twe
Members.

arfz Wis WY W9 FoE g,
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12.41 hrs,

RE: MOTION FOR ADJOURNMENT
—Contd.

FoOD BITUATION AND SUPPLY OF KERO-
SENE TN Wit BENGAL AND OTHER
FPATRS OF THE COUNTHY

Mr. Speaker: There is an adjourn-
ment motion pending. The Minister
of petroleum and Chemicals bag . te
make a statement sbout the shortage
of kerosene in Calcutta.

Shri Hem Bama (Gauhati): Whes
is the Prime Minister making the
statement?
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The Minister of Petroleum and Che-
micals (Shrl Alagesan): Op the 17th
ﬁ‘ebruary 1968, reference was made in
the Lok Sabha to difficulties over the
supply of kerosene in West Bengal and
the unfortunate incidents that have
taken place there. Some Hon'ble
wmembers from both Houses have given
Calling Attention Notices ang some
ethers wish to ask Short Notice and
other questions on the subject of
kerosene supplies. I wish to place
before the House information on the
kerosene situation in that State and
also in the rest of the country,

The Govermment of India has been
taking steps to ensure that adeguate
supplies of kerosene are arranged wut
all the main supply points in the
eountry either from the indigenous
refineries or from imports, Upto
May 1965, the indigenous production
of kerosene, which was less than 2/3
of our need, was supplemented by im-
ports mainly from free foreign ex-
change sources arranged through the
private oil companies. From May
1865, however, due to the severe strin-
gency of free foreign exchange, im-
poris through these complanies were
stopped. Simultaneously, warrange-
ments for substantially increased im-
ports from rupee sources were made
by the Indian Oil Corporation; these
amounted fo about 450,000 tonnes dur-
ing July to December, as sgainst
188,000 tonnes from rupec sources and
private oil companies in the preceding
private oil companies in the preceding
& months. The Government of India
also arranged that the private coastal
refineries moved sufficient quantities
each month by coastal tankers to
sther ports of supply and that im-
ports fitted into well-adjusted wnd
equitable supply plan for all the sup-
ply areas,

Judging from the trends of kerosene
sonsumption during the past 3-4 years,
the requirements for 1985 ang 1086
have been wussessed at around 200,000
tonnes per month. The level of kero-
sene supplies during the period July
to December 1985 has been averaging
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200,000 tonnes or slightly more, ex-
cept in September 1965 when supplies
for civilian use had to be curtailed
substantially so as to subserve Defence
needs.

When supplies are wmore gr
equal to the requirements,
vious that some regulation
bution and prices is called for, The
Government of India had, therefore,
in September 1965 advised S'awe Gov-
ernments to place restrictions on the
quantity of kerosene which muy be
sold to an individual family/household
in urban areas, and to adopt price
control measures to prevent bhack-
marketing, We also arranged o sup-
ply information about stocks at in-
stallations and depots every week to
the concernel State Governments and
Collectors of districts; the object was
that this would facilitate measures
that the Stule Governments may wish
to take to ensure the maintenance of
supplies to dealers and the general
public. Some State Governmenis have
alrecady taken steps to ensure equitable
distribution, particularly in the cities,
and also enforced price control mea-
sures in terms of the Kerosene (Price
Control) Order, 1863. But in several

less
it is ob-
of ‘distri-

States, no such steps appear to
have been taken, with the result
that there seems to be mno pro-

per distribution of kerosene (a)
among different categories of cus-
tomers in large cities and (b) as
between urban and rural areas. It is
not unlikely that the dealers/agents
may find it more advantageous to sell
kerosene in or near large cities rather
than in the .rural areas., It is desir-
able that State Governments should
Introduce suitable schemes of cantrol
over distribution In large towns, such
as those with a population of 1 lakh
and over and also enforce price con-
tro] effectively.

As regard supplies of kerosens to
Wert Bengul, 1 ind Yollowing quan-
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tities were sold in the State from
June to December 1965:

June 1985 21,126 tonnes
July 1985 24480
August 1085 19,382 "
September 1965 14,771 "
October 1965 22,221 "
November 1985 24,210 "
December 1965 20,123 " (Esti-
mated)
EE—— L
December 1985 20,123 o
Shrimati Renw Chakravartly (Bar-
rackpore): This is 10C?
Shri Alagesan: All The average
monthly  supplies during these

months compare favourably with the
bonafide demand of about 21,000
tonnes per mohth in previous yecars.
Though actual sales figures for the
State for January 1986 are not yet
available, the opening stocks and the
receipts for the month were suffi-
eien' to meet the normal demand.

Stocks of kerosens at the main port
installations in Calcutta (from where
supplies are made to West Bengal and
other areag in the hinter land) were
12,500 tonnes on the 1st February
1966. Bight tankers, coastal and
foreign, have been programmed
during the month to bring a total of
about 28,100 tonnes of kerosene to
Calcutta. Of the eight tankers pro-
grammed, seven are reported to have
arrived already. and only one with a
supply of about 2,000 tonnes is yet to
arrive, This tota]l] availability ex-
Calcutty of about 40,600*tonnes during
the month should be adequate for the
entire Calcutta. Supply Area, whose
daily requirement has been worked
out at about 1,000 tonnes in additlon
to supplies from the refinerfes at
Digboi, Gauhati and Baraunl which
are around 20,000 tonnes per month.
Available supplies at Calcutta are,
therefore, adequate; a regular flow of
supplies from company installations
and equitable distribution arrange-
ments would aveid hardship to con-
sumers. Nevertheless, (n order to
ease the current diMiculties, the Chair-
man of the Indian Oil Corporation
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who met the Chief Mnister of West
Bengal lost week at my instance has
offered to supply additional quanti-
ties of kerosene immediataly from
the Corporction's stocks so that the
State Government can arrange for its
orderly distribution. Additional re-
leases have accordinly started. 1 am
informed that the State Government
intends to license dealers, regulate
distribution and control prices almost
immediately. In addition, we have
also asked the private oil companies
to play their part by putting in suffi-
cient quantitiegs of kerosene in the
marke: so as to relievy shorlages
wherever they exist.
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My attention has been drawn to the
supply and price difficulties experien-
ced in the Punjab, Uttar Pradesh and
Bihar. Average monthly supplies to
Punjab during June to December 1985
were B,936 which compare
fuvourably  with the monthly
demand of about 8,700-
tonnes during 1964. Suppliex to U.P.
during the mid period averaged 16,081
tonnes (except in the month of Sep-
tember 1865) against the demand of
16,800 tonnes/month during 1064. Ex-
cept in the abnormal months of Sep-
tember & October 1885, when supplies
io Bihor State were 7323 & 7153 tones,
Bihar received an average of 10,300
tonnes per month in the months since
June 1965, This is about 3/6
of previous supplies, We have ac-
cepted the need for improving the
position and are taking necessary
action.

On the question of kerosena prices
generally, I would like to mentllan
that the Government of India had,
under the Defence of India Rules, Is-
sued the kerosene (Price Control)
Order in 1963; this layg down the basis
for calculating the celling selling price
of kerosene at any point of sales. The
State Governmenty can, in terms of
this Order, fix the prices on a per
bottle per litre and/or per tin buasis
and prosecute pegsons pelling at rates
higher. We are aware that a few
States have already taken action to
fix prites of kerosens,
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In order to ensure adequate supplies
of kerosene to all the States und .also
ensure that supplies gre available to
consumers at reasonable pricea, we
propose to take the following steps
bmmediately:

(i) The present practice is to ear-
mark supplies of kerosene on
the basis of individual supply
areas which, in most cases,
consist of areas falling in
more than one State. I s
now intended to fix State-wise
quotas along with each com-
pany’s shmre of supply ‘o ful-
fil these quotas. This arrange-
ment will ensure an  even
more equitable  distribution
of supplies among the States.
The Kerosene Price Countrol
Order, 1963 is being amended
in order to remove cetain
doubts that seem to have aris-
en about itg interpretation.

1 a'so propose to invite Ministers in
the State Governments In charge of
Civil Supplies to a discussion aimcd at
evolving proredures for implementing
decisions wilh regard to State-wise
programmes of supply, distribution
arrangements  within  the State and
price controls,

(i)

1 would also like to inform Houn'ble
members that with the commissioning
of additiona] refining capacity in the
midd'e of 1966, substantilly increased
quantities of indigenously produced
kerosene will become available and
the kerosene supply position will
thereby become much more comfort-
able in the tecond half of this year.
Even before that time, we are consi-
dering how kerosene production cau
be increased within the existing refi-
ning capacity. Meanwhile, our im-
port programme will take care aof
the gup between our requirements and
iatermal production.

Severa| hon. members rose—

Mr, Speaker: Now I can allow Mr.
Banerjes or Mr. Dajl or Mra. Kenv
Chakavarttv—only one might speak—
just to satisfy myself on two points.
“The other members sboulg sit dowm.
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One is that there has been & failure
in face of this statement; the secoad
is that there is a bar on account ef
anticipation because we are iaking up
the President’s Address today, I might
sctisfy '‘myself only on these two things
because there will be a resgular dis-
cussion and opportunities are there to
discuss all these subjects.

Shrimati Renu Chakravartiy: 1
would like to gpeak with regard 1o
kerosene first and then with regard
ty foog where, I feel, the Centre has
iziled,

With regard to kerosene, *he res-
ponsibility of the Centre was nol oy
to serve out an edict to the State
Governments in September, whioh wss
aever implemented, Neither the gues-
tion of distribution was implemented
nor was it really given out in quanti-
ties in which it would have avoiaed
ilus crisis. The Central Grvernment
say that they gave whatever quanti-
ties they have stated, But the fach
remaing that they have never ensured
as they did in May—opening ot the
centres of 10C—that that which s
bring supplied centrally is also distri-
buted

Secondly, I shall give specific exam-
ples of the amount of kerosene which
is held back by British companics [
have rot got the TIOC figures and I
would Yke that he should tell us this.
In West Bengal, the Burmah Sheli ias
a bif quantity coming in ot Budge
Budge. In Budge Budge the kerosene
position is that there was a total of
18558 metrie tonnes in February, As
far as the Burmah-Shell is concerned,
they have these 18,558, but they have
decided to release only 83500 metric
tonnes and the stock in hand is 10,038
me‘ric tennes. 1 would like '» know
whether it is not the job of lhe Cen-
tral Government which knows exwctly
the quantity that has been sent to the
various States, to see as to what exac..y
is being released, what is being with-
held and how much is going into the,
black market. In the villages of West
Bengai, there is not an iota of kero-
seanc, not a drop of kerosene. All the
villages wre dark. The studsnis are
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not zble to prepare themselves for
exarminalicns, The kerosene i3 selung
at Rs. 2, 2§ and 3 where it is available,
That is why I say that ‘he Central
Government has just left the entre
stock to go into the black market
They are not working—they have
cluted down—some of the 10C droota
which they opened during emergency.
This is u big failure,

May I also speak about the question
of the rice position? I have got parti-
cular figuers. Mr. Subramaniam mis-
led this House to a certain exteni,—he
certainly misled me—when he said
that they are going to give lentatively
one lakk tonnes. 1 was under the
impression that he had given one lukh
tonnes of rice. Only 10,000 ionnes of
rice have gone to West Bengal, In a
situatior. where there has been apbso-
lutely no rice given s even landless
labour in the vast countryside, this is
the position,

Even with regard to wheat, the
promised quota was one lakh tunoes.
Last month, he has suid, he has oniy
given 80,000 tonnes.

The Minister of Food, Agricuitare,
Community Development and Co-ope-
ration (Shri C. Subramaniam): I may
clurify here that, st month, ‘he
quota was only 60,000, This month
they wanted an increased quota of
one lakh tonnes and that has beer
given,

Shrimati Remm Chakravartty: I
know what he would say.

My information from West Bengal
sources is that one lakh tonnes were
promised. This is almost the end of
February und they have not yet got
it. Ours is not a wheat-eating pro-
vince and let me make that clear.
Our people in the villages are not
eating wheat; it ia with very great
difficulty that they can take two
‘rhoties’ and they cannot take more.

With regard to another situation,
there is scareity of rice. We ull know
that there ls scarcity of rice in  the
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intenational market, We have mo

foreign ecxchange, Qur Stale has
staried procurement. What types of
procurement it is, I do not know; I
shall go into it later and not now.
The question is that they need money
to buy the paddy which is given to
the rice mills. The rice mills were
supposed to be nationulised by the
Bhubaneswar Resolution, but nothing
has been done yet. Now you have lo
pay the rice mills to get rice which
is being milled there and then It has
to be taken to the government godown.
Prior to that there can be no loan.
The Central Government had promis-
ed earlicr that, if we procured, they
would ¢ive Rs. 8 crores and then laer
there was a stock and they went up
to Rs. i3 crores. Uptill now the West
Bengal Govermment have invested
Rs, 18 crores. Now they cannot buy
the rice mill stock. The Reserve Bank
sticks to ils rigld rules.

Mr. Speaker: She should finish now.

Shrimati Reng Chakravarity: The
Reserve Bank is under the conires of
the Central Government.

Mr, Speaker: I will request ‘he
member io satisfy me with regard to
Rule 58(vi) on anticipation,

Shri Mohammad Elas (Howrah):
Enough facts have been given by Mrs.
Renu Chakravarity. These should be
admitted and the House should ad-
journ to discuss this burning question.
The situation in West Bengal is very
grave,

Mr. Speaker: I do not know
how . . . . .

Shrimati Renn Chakravarity: It is a
very specific issue, We want really
to censure Government. It has beem
telling us confidently that they have
done everything. But here the young
children are being shot dewd.

Mr. Speaker: 1 am doubtful about
this question, I want to be clear
about it—this anticipation. The plea
made hare is that, because that would
be a general discission and this ls =
specific issue it should be allowed.
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Can any hon. member from the
Government speak on this to satisty
me?

Bhri Daji (Indore):
word?

May I add a

Mr. Speaker; I can allow only one,

Shri Daji: Just a word.

Mr. Speaker: No,

Shri C. Subramaniam: Just now the
Minister in charge of Peiroleum &
Chemicals has indicated the supply
position  with regard to kerosene.
With regard to rice, the position was
discussed and it was indicaled to West
Bengal and the Chief Minister, West
Bengal, is quite aware of it *ha; the
availability for 1866 will be one lakh
lonnes of rice and the rest, they will
have 1o manage from within their
own production , . .

Shrimati Rean Chakravartty: How
ean that be possible?

Shri C, Subramanlam: . .. parti-
sularly because, compared to the other
States, the production in West Bengal
hag been almost normal. 1 am saying,
“compared to the other States”. (In-
terruptions) .

Shri Mohammad Ellas: The people
of West Bengal will not be satisfled
with these wrong and misleading
statistics, Let the question be discus-
sed here openly.

Mr. Speaker: Let me hear him,

Shri C. Sebramanlam: As far as
that is concerned, we have indicated
that we would be able to give one
lakh tonnes from outside sources to
West Bengal. Five thousand tonnes
were allotted last month and fAfteen
thousand tonnes, during this month.
This is more than the proportion which
will have to be allotted for the two
months Therefore, as far as we are
concernied, with regard to the supply
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of rice, we have kept up the und.er-'
takings that we have Egiven,

With regard to wheat, it Is not as
if there was a quota. Lust month we
gave 80,000 tonnes and this month also
We gave only 80,000 tonnes, but ihe
Chief Minister wanted that {here
should be an additional allocation of
20,000 tonnes which was immediately
given and these allocations are being
worked out. Therefore, I do not see
where we have faileq us far as our
supply position is concerned. What-
ever might be happening in the State,
there is an Assembly there; a govern-
ment responsible to it is there and it
is being discussed there. As far as
we are concerned, we have fulfilled

all the undertakings that we have
given.
Shri H. N. Mukerjee (Calcutta

Central): W are not concenaed quite
30 much with the details of what
Government has done or has not
done. The fact remains that the West
Bengal Government rightly or
wrongly has asked or the immediate
despatch of 1 lakh tonnes of
rice . .

Shri C. Subramaniam: WNo, no; I
want to correct the hon, Member,
because he is proceeding on u wrong
report in the newspapers. I have
not received any request from West
Bengal for one lakh tonnes, and even
for 10,000 tonnes,

Shri H. N. Mukerjee: We can only
proceed on the information we re-
ceive. But apart from that, the
¢ Mculty is that the Governments at
the Centre and in the States together
have created situation in West Ben-
gal where not only shooting has taken
place on a large scale, and young
children have been killed and shot
through the heart, but also the com-
munity life seems to have come to a
standstill. Shrimati Renu Chekra-
vartty was there for two days I
have been here and I read in the
papers that schools are to be closed
for a whole week Trom the 21st
February to the 26th February, that
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is to say, community living of a
normal sort appears to have come 1o
a full stop; on account of the food
disturbances about which the leading
Bengali writer who is nominated to
the other House by the President, Mr,
Tarn Shankar Banerjee writes in the
Bengali daily Jugantar and the right-
wing Congress newspapurs quote
statements by Congress-minded head-
masters of schools in the Basirhat
area where the shooling had taken
place and all that kind of thing, there
is dislocation and there is apprehen-
sion in the minds of the people, and
Government give here a certain kind
of statistics.

My point is that gquite apert from
tht discussion with regard to the Pre-
sident's Address which is an overall
discussion, which is a matter where
we may not consider, on certain points
or on certain considerations, to go
against the Government, quite apart
from that, in regard to this particular
matter, the failure of the foud admi-
nistration, and the failure of the dis-
tribution and despatch of kerosene,
which is a Central responsibility, and
the consequential results of that in
‘West Bengal, in the Calcutia region
and elsewhere in that State, have
created a situation where it is up to
us to take notice of it and it is on
that basis that we want to censure
Government on the foundation of this
adjournment motion. That would be
my submission to you,

Shri Ranga (Chittoor): May I just
make one submission? During the last
session, again and again, our friends
from Bengal had asked for 5 discus-
sion and also warned Government in
regard to the impending shortage of
kerosene. At thet time, the Minister
concerned said that there cou!d be no
such apprehensions at all, and there
would be no difficulty and ¢erything
was looked after well. But just now,
we have had the confession on the
part of the Government, from the
hon. Minister himself. . . .

Shri Alagesan: 1 do not know how
roy hon. friend considers it as a
ceonfession.
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Shri Ranga: Even if you were %o
consider the discussion on the food
side of it unnecessary in view of the
general discussion that we are going
to have, so far as the kerosene ques-
tion is concerned, it is a specific one;
there is an obvious failure on the part
of the Government i the face of the
warnings repeatedly given by hoa.
Members from various parts of this
House, and all these riots which are
taking place there.
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Therefore, 1 would plead with you
to allow us to have a separate dis-
cussion on that alone, on kerosene at
least, on this adjournment motion.

Bhri Harl Vishno Kamath (Hoshan-
gabad): May I say a word about the
question of anticipation? . . .

Shri Nath Pai (Rajapur): May I
just make one submission?

Mr. Speaker: 1 am feeling rather
nervous that we have spent so much
time on the preliminary thing itself.

Shri Nath Pal: 1 quite agree; [
shall be very mindful of this. You,
Sir, have raised two questions about
the admissibility. I venture to plead
with you that you should be pleased
to admit it. If you peint out that
ihere is debate pending. in the frst
place, it contradicts your own earlier
decision, which I think was a right
onek, in sdmitting the sdjournment
motion on Kerala, because the same
arguments could have been udvanced
then also that a debate wus pending.

ore, [ submit to you that 1o
say that we are going to discuss the
President’s Address under which
everything under the sun can be
brought in, and, therefore, matters of
routine. publle mmportance should be
kept away will not be very health.
‘That is my first submission.

Secondly, | plead with you very
earnestly that if every time on the
eve of the d on of the Pres-
dent's Address which gives the House
an opportunity of discusdng e
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[Shri Math Pai]
whole gamut of governmental poli-
cles, this privilege is to be used
against another right of ours 1o table
adjournment motiens, 1 do not think
that it will be 3 very healthy prece-
dent.

Thirdly, there has been a clear and
definite failure on the part of the
Government, particularly with regard
%0 the food position, and, therefore, my
interest is there, because it is a wide-
spread calamity; partly it is the fai-
lure of nature, but very largely it is
the failure and incompetence of
Government, and we muat get an
epportunity to bring it to the notice
of this House. We know the fate of
adjourpment motions here; none-the-
lass they serve a useful purpose.

In the light of this, therefore, 1
plead with you that the fact that we
are going to discuss everything under
the President’s Address should mnot
eome in the way, and you should not
be oblivious of the urgency and
seriousness of the situation which is
not limited only to Bengal but which
extends to Maharashtra and other
States too.

Seme hom. Members rose—

Ml' Speaker: 1 cannot upen out the

ion on the adjour t motion
now,

Shri 8. M. Banerjes (Kanpur): W
have something to say in addition to
what has been stated.

Shri Daji: I want to make one
submission to you.
Mr. Sp : If the submissi are

to continue for an hour and a half,
and then the adjournment motion
also comes, then it would mean three
to three and a half hours. Therefore,
T had gaid that I would call only one
Member, and I had allowed one Mem-
ber to speak. Earlier I had asked
either Shri S. M. Banerjee or Shri
K. N. Mukerjee or Shrimati Renu
Chakravnrity to stand.
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Shri 5. M. Bamerjee: I want to sup-
plement the information,

li'f;mw wEA (FATW) ¢
oo wgEd, & fragw e S g
fe gt ™ & *1 wew T
T g

WUR WA qg v el T
g1l ww W oAt war R
HATY §5E W1 ATEE £ ) oW
¥ew w1 ow F far @ g
@ At MR AT a9 ¥ e gl
LI

Always I have found that there are
obstructions put even when I am
just supporting the Opposition; the fact
that 1 hag allowed an adjournment
motion once is used now ag an argu-
ment against me saying that I-had
allowed earlier the discussion on the
Kerala food situation. Is it fair to
use that argument now? At that time
we had not known when the Address
was going to be taken up, . But to-
day we know definitely that we are
taking it up today. Therefore, the
two adjournment motions are dis-
tinct from each other. But in any
case, I find that it is a serious situa-
tion, no doubt, and there had been
much of damage. Therefore, T would
ask Shri S, M. Banerjee to ask for the
leave of the House,

Mr. Speaker: Those ‘who
favour of leave being granted . .
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Bhri 5. M. Bamerjee: Some Mem-
bers have just now gone out . . .
Mr. Speaker:....may rise in their
Places. & wwm [ fv fad 37
W @y gr & qfF www dew
¥ @ gr §, W fWr W e
sra AFT A1 o awat &

Shri 5. M, Banerjee: Some
Members have gone out.

hon.

Shri Mohammad Ellas: Why should
it be insisted every time that 50
Members saould rise in favour of an
adjournment motion? If one Mem-
ber tables an adjournment motion,
why should he be required to have
49 supporters?

Mr. Speaker; Would the Leader of
the party ask the Member to resume
his seat? Is it fair to continue like
this?

Shrimati Renu Chakravartty: No..

Mr. Speaker: There
some end.

ought to be

Shri S. M. Banerjee: Some hon
Members have gone out; that was why
1 wanted to request you to take it up
Iater,

- Mir. Speaker: Should I go and call
them in? Is there any such rule?

Shri 8. ‘M. Banerjee: The hon.
Minister was making a long statement,
and, therefore, thinking that he
would take some time, some hon.
Members had gone out.

Mr, Speaker: There are some other
adjournment motions also but they
are generally about the food situation
and the shortage of kerosene oil.
They could be taken up during the
discussion on the President's Address,
and, therefore, they cannot be taken
up separately now.
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Now, Papers to be Laid on the
Table,

Ehri Hem Barua: What about the
statement about the talks with the
Naga hostiles?

Mr. Speaker: The hon. Prime Min-
ister would make that statement at
3 pm,

13.08 hre,
RE. QUESTION OF PRIVILEGE

St T Raw qrEaw: (aTa)
woaw  agEm, 1 ow fadwfuer -
wagem & g & &t § g W)
fomr av

wogwr wgtem: 3 G w ferer
1 3m w1y o ffrr ) fex
¥ s ar sfrem gar

13.08} hrs.
PAPERS LAID ON THE TABLE

Navy (Pay AND Arrowances) Recu-
LATIONE

The Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
On bebalf of Shri Y. B. Chavan, I beg
to lay on the Table a copy of the Navy
(Pay and Allowances) Regulations
1966, published in Notification No.
SRO. 1-E in Guzette of India dated
the 5th January, 1988 under section
185 of the Navy Act, 1857. [Placed
in Library. See No. LT-5402/66].

Recorp orF DIBCUBSION BETWEERN CHmw
or AmMy STary, Inpia amp C-me-C,
Paxmstan Aamy,

Shri A M. Thomas: On behsalf of
Shri Y. B. Chavan, I beg to lay on the
Table a copy of Racord of discussion
at Rawalpindi on #th and 10th Feb-
ruary, 18668, between Chief nf Army

Staff, India and C-in-C, Pakistan
Army. [Placed A Library. See No.
LT-3493(68).
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Rerorts oFr CommITTEE OoN Broap-
CASTING AND INFORMATION MEDIA ON

(1) Rapro CoOVERAGE FOR DBORDER
ARrEAs, (2) DBroaDCASTS FOR RURAL
AREAS, AND (3) TELEVISION FOR
INDIA.

The Minister of State in the Minls-
try of Law -Shri C. R, Pattabhi
Raman); On behal!f of Shri Raj
Bahadur, I beg to lay on the Table
a copy each of the following Reports
submitted to the Government by the
Committee on Broadcasting and Infor-
mation Media headed by Shri A, K.
Chanda:--

(1) Radio Coverage for Border
Areas,

(2) Broadeasts for Rural Areas, and
(3) Television for Indis,

[Placed in Library. See No.
5494166 to LT-5496(66).

Shri Hari Vishau Kamath (Hoshan-
gabad): On a point of information
with regard to this item. May I know
whether the committee is yet to make
any more reports? Secondly, now
thet, this report on radio coverage
for border wreas has been submitted,
can the House be assured that with
a view to countering the Chinese pro-
paganda on the border, All Indira
Radio, I am sorry, All India Radio
will now be effective and efficient in
radio coverage for border arcas?

Mr, Bpedker; What assurance can
be given on this question?

Shri Harl Vishou Eamath: Are
many more reports coming?

The Mnister of Parliamentary
Affalrs and Communications (Shri
Satya Narayan Sinha): Yes.

Shri C. R. Pattabhl Raman: I think
the Deputy Minister in charge.

Shri Harl Vishau Kamath: Oh, he
is not the Minister now.

Mr. Speaker: That information

must be given to the House by
3 O'clock,

LT-
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ANNUAL REPORT OF THE RECISTRAR eF
NEWSPAPERS

The Deputy Minister in the Minle-
try of Information and Broadcastimg
(Shrimati Nandini Satpatl): I beg te
lay on the Table a copy of the Annual
Report of the Registrar of News-
papers for India, 1965 (Part II)
[Placed in Library. See No. LT-5487/
G6. |

1311 hrs.

PUBLIC ACCOUNTS COMMITTER
THIRTY-SEVENTH REPORT

Shrl Morarka (Jhunjhunu): While
presen this Report, 1 beg to state
that the Public Accounts Committee
(1964-65) approved their 37th Report
on paras 12, 13, 14 and 28 of the Audit
Report (Defence Services) 1964, at
their sitting held on the 18th April,
1965. At their sitting held on the
28th April, 1965, the Public Accounts
Commitiee (1964-85) had decided
that the presentation of this Report
be deferred in view of the tense bor=-
der situation with Pakistan. Subse-
quently, at their sitting held on the
20th January. 1986, the Committee
(1985-68) decided that owing to the
changed situation, the Report in
question might now be presented to
the House, '

Accordingly, I do hereby present
the 37th Report of the Public Ae-
counts Committee (1964-85) on paras
12, 13, 14 and 28 of the Audit Repurt
(Defence Services), 1984.

Shri B. M. Bamerjee (Hanpur): I
would like to know one thing about
the report which has been presented.
It was stated by Shri Morarks (hat
the report was not presented earlier
in the public interest, becduse ol the
tense border situation. Does this Re-
port include the Comnmittee's observa-
tions on Avro-T48 or are the¥ orhit-
ted?

M. Speikii: The Report hui 10 B8
mesm.
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Shri Morarka: Actually, one of

the paras concerns Avro-748 and this

Report deals extensively with that.

1313 hrs, '

MOTION RE: TASHKENT
RATION—contd.

DECLA-

Mr. Speaker: Further consideration
of the following motion moved by Shri
Swaran Singh on the 16th February,
1966, namely:i—

“That the Tashkent Declaration
be tuken into consideration™.
and amendments thereon.

S WA W AT (TATH) A
& frasT

Shrl Harl Vishau Kamath (Hoshan-
gabad): She should be present at least,

! TwEww grew [ qETeEr)
s wgrew, Ifw ) gvn e gfe
amez  awern  wgn weend ¥
W =g waw At A ¥W O
gearet fadr @, TH orex quE Y
o= Tm oarw w1 e ¥

weaw wgww ogener A1 fEd
¥, ug 4rv 3, Afeq m et fag
W v W oA,

=t pvR WX wwE® i A
yoM AdT ¥ 1 FEL A WE
t
3445 (i) L3-T
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Bhri H. N, Mukerjee (Calcutta

Central): Could it be conveyed to the
Prime Minister that it ig the desice
ot the House that on this very pre-
eminently important matter, she
should make a statement in the House?
There is a qualitative character to a
statement made by the Prime Minister
in the House rather than In some
meeting somewhere outside the
House. It ig very important that she
makes a statement in regard to the
Tashkent Declaration. We have ail
respect for our friend, Shri Swaran
Singh, but we do desire that the
Prime Minister should make g state-
ment in the House on this question.

Mr. Speaker: It is for Government.
This wish of the House should be
conveyed to the Prime Minister,

st e et o (faee)
weaw wgrew, ¥ Frdmw won W
g fs mwex gantar v v aeeed
Y &1 v sww wdt & ger-
fosrly Fxg aem ¥ o= A femrar
Sfaraed frag o1 oY www w1 Fw™
&y ar agw & frolty vl oW o
fir g At fag ff aEww T
T vp gar aw mIw ¥ pia oy Y
gomm T gfe ¥ @
o w1 el st ®f mwer
@A g7 o oat § o3 own
Faeofaes fwm &1 W@ A
Luicfl

weaw W o ome a1 owed
ay mpaget Ko & wree ae gfer-
®E wTAT I WM X[dTA A AW
agwr & amrfr Afer v & wx
fafrer. arw 1 vy f& o wvn
ey Y ¥ wew § 7

oft gwn wx wwww ;. WT wE
avd § fr ggm At woy £
9 iTE v g owgh £
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it THEwe oveY : Wi aEe
AR TN I A% oATT F AR
@EET & Iaw W A v @
W | XqTa ¥ g qgwr § A ww
TR R |

. Wuyaewd mer d@wre sa (o
wa Awmw fag): s gl
® qwe JIET T f 1 wER
e § & B oag wmi 4 g oY
W W W T g2 o
o EN X yam AdT o gw o E
I W9 A W gWg IAFT (A
N IW QT A1 ag marfe Aa
A AT A% 43 ¥ FTH W §b

T 99} wwWa wwr Ix mar AR
FA W 7 O o Wt ¥ oo
A oW o w R

Shrimat! Renu Chakravartty (Bar-
rackpore): When does the debate on
the President's Address begin?

Mr, Speaker: Immediately aftcer
this

Shrimati Renu Chakravartty: May
we request that at Peast then the
Prime Minister should be in ‘he
House?

Mr. Speaker: By that Lime, she

would come—L suppose.

Shri Harl Vishno EKamath: Sappose!

Mr. Speaker: 1 can only suppose.

Shri Bard Vihan Kamath: You can
direct the Leader.

The Ministey of External Affalrs
(Shri Swraran Singh): Mr. Speaker.
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Sir, I am gratetul to hon. Membeurs
who, while participating in this de-
bate, lent massive support to the
Tashkent Declaration, I am wvery
happy that this support came not only
from houn. Members belonging tg this
side of the House but several hon.
Members from the Opposition Benches
also supporied the Tashkent Declara-
tion, and have given on many occasions
more reasons and arguments s
favour of acreptance of the Declaration
by the country. This expresses the
determination of our people to treat
this as 8 non-party issue, a3 a
nationa) issue.

My task in replying has been great-
ly lightened. It is very much easmer
as several hon. Members who have
already participated snd have lent
their support to the Tashkent Decla-
ration have given various arguments
and ressons to remeove some of the
doubts that had been raised by those
hon. Members who criticised the
Declaration. 1 will not, therefowe, be
leng in my reply. I will iry to con-
fine myself to meeting some of the
specific points that have been raived
by hom. Members who criticised the
Declaration.

At this stage, 1 would hke to say
that a desire has been expressed by
hon, Members that the Prime Minis-
ter should also make some statement
on the Tashkent Declatation in the
House, 1 am surc that this request,
this wish that has been expressed om
the floor of the House will e coo-
vewed to the Prime Minister, and i
her intervention in the debate on the
President's Address, she can imclude
her own statement on the Declara-
tion,

1
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Shri Swaran Singh: The question
of withdrawals of armed personnel
from Haji Pir, Tithwal and Kargil
has come up for comments; it has alsoe
been criticised by certain hon. Mem-
* bers. The question of infiltrators has
also been mentioned. As a matter of
fact, these two points are inter-
connected, and I would like to say
something on these iwo poinis
together. We have first 1o see the
objective that we had before us when
the Indiom armed forces mreved (o
Kargil, to Tithwal and to Haji Pir.
It iz very importamt, because we were
facing aggression, and this massive
aggression originated in the form of
a Jarge number of armed personnel
crossing over to that part of Jammu
and Kashmir which is in the actual
possession and control, sdministrative
and the rest, of the Govermment of
India.

When we took up this matter with
the Pakistan Government and point-
ed out to them the serious sitwafion
created by these armed inffitrators
esming ®eross inte Indiam territory,
the Government of Pakisten &id not
accept and responsibility. It -then
became necessary for us to take
defermive measures to check inflltra-
tisn, becamse the responsibility in thiz
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respect was not accepted by the Gov-
ernment of Pakistan. It was in that
eontext that the Indian armed forces
moved into these iwo passes, Tithwal
-and Héji Pir; end we moved inte
Kargil because our line of communi-
cation to the Ladakh area was under
constamt threat by the sniping and
other provecative acts which were
indulged in by the Pakistan forces.
"These were the objectives before us
when we moved to these passes

13250

We have now to see whether, when
we agreed to withdraw, our objective
had not been reallsed, whether the
reason for which we moved to these
passes still persisted at the time we
agreed to this withdrawal. We gave
very careful consideration to the
variour aspects. This was a very
serions matter, and we attached a
very great deal of importance to it;
it was necessary for us to give the
most careful consideration to the
implications of the step that we were
taking in agreetng to the withdrawal
from these greas.

As T said when 1 initiated this
debate, three condilions were agreed
to by Pukistan. Firstly, beth ceun-
tries agreed that the use of force
would be abjured in the setilement of
any dispute; geeondly, that ceuwse-flre
terms on the cease-fire line would be
adhered to and respected by the two
partics; and thirdly that there would
be non-interference in each other's
internal affairs. Even ong of these
consideratlons or conditions is emough
to correst the mischief that can be
created by the movement of infilira-
tors.

Shri Frank Antbomy (Nominated—
Anglo-Indians): Question,

Bhrt Bwatem Bingh: Let me finisk

Shri Hari Vishas NKamath: You
need not finish He can question.

Shri Swarsa Bimgh: Bending armed
mﬁm&brfmnmu‘;'rknﬂ!
use of force, and #f bofh parties agree
that force will be used for the
eriforcement of gny chim or thé
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settlement of any dispute, obviougly
they cannot say that they will send
these infiltrators in the exercise of
their right to enforce a claim or to
settle a dispute. It is quite another
thing, a separate ' issue to which I
will come, as to whether they will
respect this or not, but my point is:
is the sending of inflitrators protected
or can it be resorted to by any loop-
hole that is there in the agreement?
My contention is that we should keep
these two things separate, the inter-
pretation of the agreements, and then
other party’s intentions or the ques-
tion whether they will respect the
terms of the agreement or not. At
this stage, I am on this question
whether the agreement itself covers
armed infiltrators or whether, not-
withstanding the terms of this agree-
ment, and even if they are adhered
to, they can make out a case that they
can send infiltrators.

Shri Hem Barua (Gauhati):
have already made out g case.

They

Shri Swaran -Singh: They have
mot.

Shri Hem Barua: Yes, they have.

Shri Bwaran Bingh: I know what
you mean to say. That is no neWw
point, you know fully well. Pakistan
has at no stage sald that they have
got the right to send inflitrators. All
along they have denied having sent
infiltrators, and even now they do not
sy that they have the right to send
infiltrators. That is an important
point.

Shri Hem Barua: Pakistan has not
accepted the argument that Kashmir
is an internal matter. President Ayub
and Mr. Bhutto have made it clear,

Shri Swaran Singh: He has jumped
on to the second issue. I am saying
that one of the first conditions of the
agreement is not to use force, and
sending armed infiltrators is use of
force. That is what I am trying to
eontend. It iz quite clear that even
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Pakistan has not said that they are
entitled to send infiltrators or to use
force even if Kashmir iz not an
internal matter of India. We do not
accept Pakistan's contention that
Jammu and Kashmir is not an inte-
gral part of India, and any interfer-
ence by sending infiltrators, even by
whipping up agitations there or try-
ing to support those who are not
acceptling the writ’ of the local gov-
ernment there, is very much inter-
ference, We do not accept their
interpretation of Jammu and Kashmir
not being an internal problem or an
internal responsibility of the Gov-
ernment of India.

Shri Hem Barua: Kashmir is an
integral part of India. Then why did
they discuss Kashmir at Tashkent,

Shri Bade (Khargone): We want
your guidance. The hon. Minister is
repeating the same argument which
he advanced in the beginning. Mr.
Anthony has pointed out that though .
Pakistan is not owning responsibility
for the infiltrators, they are stll
there. So, what is the reply to that?

Shri Swaran Singh: If the hon.
Member waits, he will get the reply.

Mr. Speaker: After hearing him,
my guidance is that he will kindly
resume his seat and for some time
listen patiently.

Shri Hem Barua: My submission is
this, We have been saying that
Kashmir is an integral part of India,
and we have been saying that very
rightly. Then 1 do not understand
why Kashmir was discussed at
Tashkent. If it is an integral part,
we do not discusg it with anybody,
anywhere.

Shri Swaran Singh: That is a
separate issue about which I will
have to say somethmg but at the
present stage

Hr, Speaker: If the Minister does
not yield, the hon. Members should

exercise patience and listen to him.
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Shri Swaran Singh: The important
point that I was mentioning at this
stage was that this question of infillira-
tors and their being sent is covered
by this condition which has been
agreed upon between the two sides.
I need not repeat it.

The second point
mentioned is that they do not accept
Jammu and Kashmir as the internal
problem of Indis, and therefore there
may be o loophole for sending infil-
trators. My reply to this is two-fold,
Firstly, it is our interpretation, it is
our very firm stand, that Jammu and
Kashmir is an integral part of India,
and that its sovereignty is not nego-
tiable, In these circumstances, any
uniiateral interpretation

Shri Swaran Singh: We do not
accept this interpretation that they
have got the right to interfere in this.
So far us the question uf armed In-
filtralors is concerned, whatever may
be their position with regard to
Jammu and Kashmir, even if the,
are kveping up a dispute on that is-
sue, which v do not accept—we
clearly say that there is no dispute—-
even then I contend that the clause
relating to non-use of force covers
this completely and any step that
they take to intcrfere with the estab-
lished administration on our side of
the cease fire line is a clear viola-
tion of the Tashkent declaration. It
is therefore something about which
we need not have any doubt in our
minds. Prof. Hem Barua says: if it
Is an internal matter why was it
discussed? It is very clear im the
Tashkent declaration it is not left in
doubt. I would recall that Prime
Minister Shastrl had on more than
one occasion mads the position
clear in this House: ' I am not going
1o discuss Kashmir®

that has been
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Shri Hem Barua: He discussed it,

Bhri Swaran Singh: He had also
said: if the other party says that it
wants to discuss Kashmir or they
want to raise some point, all that I
have to do is tp state clearly that
Jammu and Kashmir is an integral
part of India; that iy the position to
which he said India would stead-
fastly adhere. In this context, at the
meetings in Tashkent between our
late Prime Minister and President
Ayub Khan, it is a fact that Presi-
dent Ayub did raise the question of
Kashmir, ’

Shri Tyagli (Dehra Dun): What
did he zay? What did he claim?

Shri Swaran SBingh: Our late
Prime Minister made g clear and
categorieal statement that Jammu and
Kashmir is an integra] part of India
and that is the position to which he
strongly adhered; we are not going
to alter that position, As to what
President Ayub sald, or their Forelgn
Minister said, it is well-known; they
say from time to time that the peo-
ple of that area should be permitted
to express thelr desire about their
future. If in reply to that we cate-
gorically reject uny such claims and
reiterate our stand on Jammu and
Kashmir, it is not dlscussing the
question of Kashmir: it is only a re-
iteration of the position, and that
fact, Mr. Spcaker, is clearly enun=
ciated in the declaration. The de-
claration sayy that the twp sides re-
iterated their position. Prof. Hem
Darua s hurling the declaration at
us. We went through every word of it.
Shri Dwivedy ralsed a point that the
position and manners {n which this
sentence is used perhapg might cast
same cloud on our assertion. That
is not at all correct. Article T says
that the Prime Minister of India
and the President of Pakistan agree
that both sides will exert all efforts
to creste good neighbourliness bat-
ween India and Pakistan in occor-
dance with UN charter, That Is
unexceptionable. , They reaffirm
their obligation under the charter
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not to have recourse to force but to
scltle their disputes Lhrough peace-
ful means. 1 would very strongly
urge that this is a very clear and
categonical reaffirmation of ‘the ob-
ligation not to use force. This
should not pe lightly dismissed; it is
a clear affirmation of their obligation.
They considersed that the interests
of peace in the region, particularly
in the Indo-Palkistan sub-continent
and indeed the interests of the
people  of india and Pakistaa,
were nol served by the continuunce
of tension between the two countries.
They also said that our attitude
should be to develop good neighbour-

ly relations, to discontinue tension,
It wag in this context and against
this background that Jammu end

Kashmir was discussed and edeh side
sat forth ils respective  position. [
have already said what our position
was: namely, that it js an integral
part of India. The other party said
that they have got their ovwn claim.
They agreed tp disagree on this is-
sue. To bring about good neigh-
bourly relations, it was said there
were other matters which should be
attended to and the rest of the de-
claration preceeds to mention some
of the other matiers. The mention of
this background against which Jam-
mu and Kashmir was discussed is a
point which bring out our clear
statement and position on Jamma
and Kashmir. I would also like to
mention that in the course of my
talkg with the Foreign/ Minister of
Pakistan and his colleagues, talks
during which on our side my ool
league Shri Chavan and other mem-
bers of the delcgation were present,
I reiterated our position and our
siapd on Jammu and Kashmir in un-
mistakable terms.

Bame hon, Members here and
some outside hacd mentioned that the
eountry should be told as to what
wags tilked between the two swdes. 1
would like 1o clarify the position.

Shri Hari Vishno KEamath: Mr.
Tyagi was not told perhapa.
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Shri Swaran Singh: There are a
large numbur of others. The lodisu
position on  Jamumu  and Kashmir
was pot whittled down in the slight-
csl, we reiterated in clear and un-
mistakable lerms owr stand, and

Pakistan is in no doubt about ouwr
stand,

Shri Tyagl: Very good.

Shri Swaran Singh: No news-
paper, ni critie or supporter
of the Tashkent declaratiun
from Pakistan has ever  assertea

that India has deviated from its stand
on Jammu and Kashmir. On an issue
on which even Pakistan does not
claim that we have changed our stand
on Jammu and Kashmir, it is not
wise or in our national interest to
continue to agitate these points and
unneecessarily to create doubts even.
when the other party is in no doubt.

1 do not want to go into the whole
history of how this wave of infiltra-
tion started and how we took pre-
ventive action by moving into some
of the passes and how vigorously our
security forces took wery stern and
effective measures to deal with the
inflitrators who were operating in
Jammu and Kashmir territory .
(Interruptions.)

Shri Hari Vishnu Kamath: Rather
late,

Shrl Swaran Bimgh: There caanot
be a running commentary.
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8hrl Swaran 8ingh: I cannot reply
to all questions in one breath, If I
attempl to answer one argument and
the hon. Member feels it is incon-
venient. then he goes to something
else; that is not fair,
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Shri Bham Lal Sarsf (Jammu and
Kashmir): My submission is: let the
hon. Minister speak and let us know
what he says. Later on, we can put
guestions. This sort of heckling will
not do.

Mr. Speaker: 1 am not promising
whether I would allow questions or
not.

Shri Swaran Siagh: The infiltrators
whn had crossed over were being
dealt with and our security forces
and our police made a very thorough
job of it. If ultimately we were able
to control the situation it was due
to the effective steps that were taken
by the security forces, I would also
Iike to add that the government of
Jammu and Kashmir end. if I may
add, the people there, acted wvery
strongly and they fully cooperated
with these steps taken by the autho-
rities in dealing with the infiltrators.
It was this support given to us, the
lack of the response which mistaken-
ly Pakistan thought they would get
from the people, which was mainly
responsible for thwarting the designs
of the infiltrators,

W WiT &
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We are grateful to the peaple who
gave information to the local guthu-
ritles,. We had a large number of
non-officials who traced the move-
ment of these people and supplied
information tg the authorities whin
ultimately led to the mopplng up
operationy and in providing the ne-
cessary eecurity to the areas and to
the targets which unfortunately had
been aimed at by the inflitrators.

I would also llke tp add that afler
the cease flre operations, although
Pakistan did continue to keep this
posture that they had never sent
these infiltrators, and continued 10
disown their responsibility, we have
definite information that they called
upon these people, who had been
sent across, to return to that area.
We hud definite information on that
score, gnd & large bulk of the pen-

ple aclually crossed over into the
other territory. (interruption). Our
security forces also have been strp-

ping up their efforts, which continu-
ed after the cease fire, because our
Prime Minister had made it absolu-
tely clear that any ceasc fire agree-
ment that is arrived at or any cease
fire arrangement thaf is acvepted does
not mean that gur efforts to  deal
with the Infiltrators or to dea]l with
them ecffectively would in anyway be
influenced by the cease fire. We made
the position clear that thig is an in-
ternal, law and order matter, and
we had to function effectively. It

was the combined effect of thewe
two things; the contlnuous drive
by our securily and  armed
forces, the civilians and  the
civiliaon government—al| this com-

bined effort put s much pressure
on them and they found, particular-
ly after the cease fire, that there wa:
no point in their gtaying on. A large
number were gctually thrown out
and pushed back inte the other tar-
ritory, We have definite informatiow
sbout the order which was availalile
with us when they sent across thesc
inflltrators, through a variety of
sources, that after the cease fire,
pariicularly—
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Shrli  Surendranath Dwivedy
(Kendrapara): Is it your case that
there are no infiltrators inside Kash-
mir now?

Shri Swaran Singh: I am coming
lo that. Out of the total number of
inflitrators, who were in thousands,
a4 good bulk has been thrown back.
A large number of them were killed;
sume of them were alsg arrested.
The number that might be left there
might be very, very small. It s
very difficult for me to give any
number, but it cannot be more than
& few odds apd ends, say, half a
dozen or. 10 people in one remote
area or the other. I have not got the
census or the list. If we knew the
exact number, we would get hold of

them or kill them or shoot them,
those who come here without any
authority. But the point is, the

Pakistan, Government, naturally from
the very beginning, had taken the at-
titude that they are not concerned
with these, that they have not sent
tnem; we have information that they
had done so and they had sent ac-
ross these people. We had informa-
tion thal they were receiving mes-
sages and we intercepted some of
those messages, and it was on that
basis that we kept the country and
this House fully informed about
their getivity; that they were sent
across and they were supported. We
had also information—we had de-
finite information—that they were
withdrawn after the cease fire. So,
this was a combined effect of the
two-pronged operation, pressure by
us, by our security forces, and also
their attitude that they wanted to
withdraw,

In a matter like this, we have to
sep the results and need mot insist on
a public statement that they have
withdrawn, T am sure that even on
this statement of mine they might
say, “No; we never sent anyone; we
have not withdrawn anyone® They
may say, as in their earlier state-
ment, that “We have not sent any
man even in the initial stages™ Bo,
we have to look to the situation on
the ground and view it realistically,
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and realise that in future, these con-
ditions are accepted: that non-use of
force is accepted; nbn-interference
in one's internal affairs is accepted;
and that observance of the ceass
fire terms on the cease fire line is
accepted, for after that sending in
armed personne] across the cease
fire line is a clear violatlon of the
cease fire termg and the cease fire
line. So. in actual fact also, based
upon this agreement that they have
entercd upon, we were fully satis-
fled that the question of infiltrators
is not likely to arise hereafter, and
it is covered by the agreement. It was
thereafter that we agreed in respect
of Haji Pir and Tithwal the passage
through which we had moved in order
to check further infiltration,

Shri Nath Pai (Rajapur): Now
that you have covered this point—I
have been listening very patiently—
may [ put one question? How would
you say that they disown, when they
sent them?  They now disowpn that
they have issued orders to withdraw
thenmi. 1 ask you very simply; it
has been annoying cvery Indian.
Ultimately, again, they will send
them and when the time has come
to disown, they may say “we have
not sent them"! What ig your pro-
tection against this kind of perfidy?

Shri Swaran Siogh: It is a wsepa-

rate issue and 1 will answer it. We
are clear that if the terms of the
agreement arc adhered to, then, the
question of sending infiltrators does

not arise. It is a very perlinent
question and a practical question, that
it they do pot adhere to the obliga-
tions that they have undertaken, then
what is our guarantee? IL is & very
pertinent question. But the answer
to this is the same as with all1 the
other agreements that have been
entered into between two countries.
In g matter like this, If we start with
this attitude that any agreement that
is entered into is not likely to be ad-
hered to that they wil] find some ax-
cuses to go back upon the agreement,
then, the reply iy that we know how
to deal with the situation Then a
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new situation develops  altogether.
The agreement is clear. If they do
not adhere to it, if they go behind the
ayreement and do not faithfully car-
ry out their obligations under it but
surreptitiously take resort to some-
thing else, then it is a clear violation

of the agreement; then a situation
arises, and we will {ake the
sterncst measure {o meet the situa-
tion, and of that we have never

made any secret. I would beg of this
House to see that the agreement is
very clear, and that the ultimate
prutection in this emse is provided by
the agreement and by their adher-
ence to this agreement, If the agree-
ment is not adhered to, what follows
depends upon our capacity to deal
with the situation. Many of our
foreign friends, sympathetic friends,
have many times mentioned to us
that a country of 45 crores or 48
crores of people hardly needs to go
to the international community to
say that this is a nuisance by the
infiltrators. But there should be
some solemn agreement on their part
that they will never send infiltrators.
They have admitted their responsi-
bility: though it is not in these clear
words, if the terms ure adhered to,
it is covered. If they do not observe
these terms then it is a  situation
where our strength and our capacity
tn deal with them will be" the real
guarantee. That is something which
we have not to lose sight of.

13. 48 hrs.
[Mgr. DeruTy-SeEaker in the Chai-)

Shri Hem Barua: Clause ITI of the
Tashkent Agreement says that "rela-
tions between India and Pakistan
shall be based on the principle of
non-interference in the internal
affairs of each other”

Mr. Deputy-Speaker: Order, order.

Shri Hem Barma: My submission is
FPakistan has not mccepted this.

Mr. Deputy-Speaker: Order, order,

Shri Bade: He {s bringing forward
a point to the attention of the

1887 (SAKA) Declaration
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Minister; it is a very important ques-

tion.
Mr. Deputy-Speaker: The hom

Minister is not ylelding. I cannot
allow questions to go on like this.
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Shri Swaran Bingh: I do not know
why hon. Members are repeating the
points agaln and again. I have
attempted to clarify these points.

ot vy fawg :  qEfaena &
it ¥ ow feafr 87
Mr. Deputy-Speaker: Order, order.

Shrl Bade: Such intervention is
right on the part of the hon. Mcmber;
he has the right to put a question.
It is a pertinent question and it is
for the Minister to reply to it

Mr. Deputy-Speaker: The hon.
Minister is not yielding. Order,
order,

Shri Swaran Singh: Sending infil-
trators is a clear interference in cur
internal affairs,. Even if they un-
ilaterally do not accept It, it cannot
be an explanation of the declaration
terms. Thirdly, this is a contraven-
tion of the ccase fire terms. Sending
in armed personnel across the cease
fire line is coniravention of the
cease fire terms,

The other broad political issue
which Mr. Nath Pai raised is vital
In fact, that is the most important
issue which cuts across any words
that might be used: What is the
ultimate guarantee in these cases?
For that the reply is, we have to
depend upon our strength and we
have to tell the world, =s they have
told us on many occasions, if the
infiltrators come, notwithstanding this
agreement, the answer is, shoot them;
hang them in the passes. That will
be the biggest deterrent. Even on
this occasion, although they staried
in a surreptitious manner, although
it caused some worry to us, the way
we dealt with fhis problem effec-
tively is the biggest guarantee that
they will not try again, What bawve
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they gained by this, except that they
buve lost hundreds of people and
they had to eat their words? When
Pakistan embarked upon this mis-
adventure, they had all types of
fameboyant statements ¢o make:
“We are doing this with this object
or that object”. It is not for me to
remind the Pakistani leaders, but
without introducing any element of
eriticismn of their earlier statements
on this issue, I would certainly ask,
whereas Pakistan had embarked upon
this io realise certain objectives, viz.,
to get a solution of the Jammu and
Kashmir problem which they thought
fits in with their pattern, have they
succeeded? No; they have not.

Shri Hari Vishom Kamath: It was
a dismal failure.

Shri Swaman Singh: Regarding the
sending of infiltrators, we dealt with
that problem effectively.

ot oftere e dewn (w®eT)
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Shri Swaran Simgh: The terms of
the agreement are such that any
action of that nature will be covered.
Will they do it again? If they adhere
to the terms of the agreement, they
-would not do it. But if they do not
sdhere (o the terms of the agreement,
& new situation ariges, which the
country will have to deal with, with
all determination. I am wsure that
the full support of thix House and of
the country will be with any steps
that are taken to deal with that
situstion.

Furthermore, the date Sth  August
is important, because it was om 35th
August that this infiitration etarbed.
Withdrawal of all armed personnel
o positions which obtained prior to
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5th August definitely covers the infll-
trators also.

Another point which has been
mentioned is that it appears as if
some prepsure was exercised on the
late Prime Minister, Shri Lal Bahadur
Shastri. 1 am very sorry that any
such suggestion directly or indirectly
was made.

o STEETT omewt ;s WITRAT
¥ o\ oW fNi—am oY =7
Tgv—w fafs & fag feme
£
Shri Swaran Singh: Mysel! and
Mr. Chavan were in constant touch
with the late Prime Minister, It has
become a fashion with Mr. Prakash
Vir Shastri to make these stalements
in & very light-hearted manner.

ot WETREiT WEW . §ImT
vt fgg % fau og dw 3 omm §
fs wem xa ®& AewEfawar st
sirmTE frar amy

Shri Swarap Singh: I would appesal
tp him that he should take these
things, a.little more seriously. To say
that anyone, either 1 or unybody else
should be responsible for creating
such a situation is a most unkind state-
ment to be made by anyone who has
the least sense of responsibility. (/n-
terruptions). I do not give in. There
should be an end to this sort of thing.
That Mr. Prakash Vir Shastri, who all
the time raises these highly conirover-
sial and communal issues, frying to
give 8 communal tinge to all these
matters, was the real protecior of the
conscience of Shri Lal Bahadur Shastri
in something which we will not accepl.
It must be clearly understood. This
is very unfasir and wrong: this is hit-
ting below the belt which we will
never accept.

off TeTEC WTeRt W W
e ot it 8 framd
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Shri Swaran Singh: I will not take
back u single word, becauge I never
loge temper, even if I speak at a high
piteh. I will not give in. This is
very wnfair that any idea should be
created in the mind of any citizen of
India that our delegation, whg were
doing a very difficult task, trying to
discharge the very onerous responsi-
bility which this House and the coun-
try had cast on us, acted in any man-
ner otherwise shan in the best inte-
rests of the country. You may say
our judgment was not-correet; I can
acoapt that and try tp aoswer that
But I would humbly sppeal to the hon.
mamber in all earnestness that to in-
sinuate things of the nature that hawe
been iosi d iy ing which
should not be attempted, because this
really pains ang annoys us very much,
Some of us wepe so much atlachad 1o
the Jate Prime Minister, attained per-
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sonally, apari from his being the out-
standing leader of the couatry. Any
such remarks as have been made due
really not fair ang proper and I would
very strongly urge and appeal that
this effort should be given up once for
all. This type of special solicitousness
to oae or the other members of the
government, a pastime which the hon.
member and others gometimes attempt,
should be given up, because we are
one in this respet and any attempt of
this pature iz absolutely uncalled for.

oft vy fomd ;. f) wREw A W
fe & wa e fow & w0 w7 73§,
afe w@y avwarfowa w1 qow et
8?

Shri Swaram Simgh: About the
alleged pressure, those of us who were
in touch with Shri Lal Bahadur
Shastri can say thal the actual volume
of his work. the actual physical pres-
sure, in those days was much less
compared to the work he used to do
in India where his responsibilities
were ag great, meeting a large num-
ber of persong from all sections of the
House and leaders of various politiea!
parties, apart from his administrative
work. But in Tashkent, we had gone
for a special purpose. Myself, my col-
leagues and even the Press people who
were there at Tashkent, everyone
knows that, judged in terms of sheer
volume of work, it was much less
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compared to his normal routine in
Delhi.
Bhri Harl Vishow Kaomth: Even

you fell ill

Shri Swaran Sisgh: Regarding the
secongd point whether the functioning
of the Soviei leaders and the Soviet
delegation wag such as 1o create the
sliphtest feeling in our mind that they
were trying to sell any particular idea,
I would like to say calegorically that
the aftitude of the Soviet leade in
this respect was one of full under-
sanding of our position. Ewen before
going 1o Tashkant, I hed paid a visit
to Moscow and had long talks with
the Chairman of'the Council of Minls-
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[Shri Swaran Singh]
ters, Mr. Kosygin and also with their
Foregin Minister, Mr, Gromyko. I
had explained in full detail our stand
on the various issues that were likely
to come up during the Tashkent talks.
Our stand on all these issues was fully
known to the Soviet leaders. There
was a great deal of understanding and
they were quite objective. It would
be absolutely wrong to suggest that
they exercised any pressure directly
or indirectly. It would be wrong on
our part to suggest anything of that
nature,

=t Wy fawg : 7o) qERT AY
foF gt ==er & Aw-fgm &1 wh fem
g

Shri Swaran Singh: I would like to
reiterate the expression of our grati-
tude to the Soviet leaders for all the
understanding that they showed. If
vou look at the circumstances, what
could be the pressure? I fail to under-
stand. Mr. Shastri had gone to Tash-
kent u: a groat hero. He had the will
and support of the entire country with
him. Our army was standing on the
outskirts of Sialkot and Lahore and
we woere occupying strategie  passes.
In the Security Council this matter
has been agitated and we demonstrat-
ed very clearly that India will not
brook any interference—we know
what our case is and we will adhere
to it steadfastly. So, what was the
circumstantial pressure on him? Here
wag » person who was more gr less in
command of the situation. To suggest
that there was any pressure either
circumstantial or otherwise which im-
pelled him to adopt this attitude fis
absolutely unjustified. There was only
pressure on him in the sense that he
saw what was in the best interests of
the 600 mlillion people of Indla and
Pakistan. He, as a great leader, whe
could fight bravely the battles also
knew that India's general attitude of
peace !s also something which re-
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quires all possible support and
nursing. Therefore, if he acted im
the interest of peace, when he was in
that streng position, when he had this
support you cannot say there was any
pressure of any kind, direct or indi-
direct, on him. He acted in a very
brave manner in reversing past un-
happy trends by signing the agree-
ment, in g sincere effort to reverse
the trends without yielding on any
essential matters. Therefore, I would
like very categorically and clearly :0
reilerate that there is no question of
any pressure either factual or ecir-
cumstantial. He knew what he was
doing, and he did it as 5 great ges-
ture, with great strength, and it is for
us really to honour that.

14 hrs.

Shri Nath Pai;: Now that you have
finished that point......

Shri Swaran Singh: Let me finish,
and then I will be prepared to answer
one or two gquestions.

ot qy fowd . oerfam & a4t
¥ W 3 wfgw

Shri Swaran Singh: The Indian
objective, when we had to face fhis
armed conflict, was to repel aggres-
sion, That objective had been fully
realised. We successfully met this
aggression on the ground and also in
igning this agr t

Now, some test of this can be the
reactions of other countries. This is

‘one of those rare ggreements which

has been welcomed by all countries
excepting one, our northern neigh-
bour, China, or some critics on the
other side. It is very interesting to
see how the Chinese leaders look at
it. Ewen their reaction wasg not very
spontaneous to start with.

started building up their attitude and
they took some weeks before they
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actually gave out what was in their
heart of hearts with regard to this.
Apart from their hostility to India,
about which we know, the House
knows and the country knows—it is
pot that aspect that 1 want to put for-

ward so much ‘at this stage—un-
fortunately, China is one country
which continues to hold that this

doctrine of peaceful co-existence or
the efficacy of peaceful means for
resolving disputes is not good. All
these are doctrines which, unfortu-
nately, are not accepied by China.
They saw in the Tashkeni Declara-
tion a clear vindication of these two
very important principles of inter-
national behaviour, namely, the im-
portance and the efficacy of peaceful
co-existence and the determination to
solve disputes by peacefu] means. On
both these grounds the official Chinese
reaction is against this Declaration.
They say the Soviet Unionp wants to
demonstrate that, by bringing India
and Pakistan together, and by asking
them to abjure the use of force for
the settlement of any dispute,
notwithstanding  differences they
can co-exist and they can perse-
vere ipn & patient manner to
regolve their differences—the very
doctrine which  China is out to
destroy. This is precisely their com-
ment in their official newspapers.
They say, by doing this the Sowviet
Union wanted to demonstrate that
peaceful co-existence is possible and
that settlement of disputes by peace-
ful means is also possible. As you
know, the Chinese believe in the
inevitability of war. They stead-
fastly hold this view that nothing can
be resolved except through viclence
and resort to force. That is m doc-
trine which we bhave never accepted,
which the rest of the world does not
heeept, and I would very humbly but
very strongly place this aspect, not
in any spirit of animositv against
China because that relates to a
matter which we can square—to have
got our problem—but et us take it
at a higher level:—their adherence
to these doctrines of the inevitability
of war—this Declaration is g clear
blow to their doctrine., For that rea-
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son also, this is a vindication of the
genera] code of behaviour which the
international community has embark-
ed upon &nd is going assiduously to
follow.

1  would, before, ending, Mr.
Deputy-Speaker, earnestly appeal,
now that we have had the dcbate,
now that we have had our full say
on this issue, let us now herea
bring about a general support for
this in our country so that the un-
fortunate trends of deterioraling re-
lations, continuous friction and conti-
nuoug tension might be reversed (in-
terruption). I know that the process
is difficult. I know that therc may
be difficulties which may be created
by statements from the other side,
maybe that there may also be some
difficulties on our side. But I would
appeal that this Declaration is some-
thing worth working for; wur and
armed conflict is to be resorted to
only if necessary in order to safe-
guard our security and integrity, but
if peare can be restored by peaceful
means and peaceful approaches, how-
soever impracticable these efforts
may appear to resolve all differences,
it is something which is worth try-
ing, and it is in that spirit that we
should wview this Tashkent Declara-
tion.

1887 (SAKA)

Some hon, Members rose—

Mr. Deputy-Speaker: [ am sorry,
1 cannot allow any questions.

Bhri Swaran Singh: Sir, T would
like to say that I oppose all amend-
ments, but T accept the amendment
which has been moved by Shri K. C.
Pant.

Shri Nath Pal: Sir, he promised
to answer my question after he had
finished.

Mr. Deputy-Speaker:
lowing any questions.

Some hon. Members: He had pro-
mised to answer our quesiions

I am not gl=

ot gen wx wwAw : gE TEE
weft oft & werw oA £
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Mr. Deputy-Speaker:
We had a full-fledged
have already exceeded
an hour.

I am sorry.
debate. We
the time by

Sbri Surendramath Dwivedy: Mr.
Deputy -Speaker, this is something
unusual, When the Minister was
spepking some hon. Members wanted
te put questisns. Because he did not

vield he said he would answer the
questions jn the end,
Mr. Depuiy-Speaker: He might

have said. 1 am sorry I cannot allow
that.
Shri Satya Narayan BSinha: Mr.
Deputy-Speaker, I would suggest
«that one question from each party
may be allowed.
Mr. Depuly-Speaker: Then I will

have to find time for eight questions.

An hon. Member: This is an impor-
tani matber.

Mr. Depuiy-Spesker: 1 wifl allow

the oppeemg parties to ask one
qrestion each.

Bhwi Tysgli: There cannet be any
critmism new, they cam only ask for
some clarification.

Shri Hart Viskes Kamaile: How ean
he put an embarge like that? He bas
resigned. Let him go back to the
Treasury Benches.

it wy fowrg g @ s A
Ly A

Shat Nathk Pal: Mr. Depwiy-Speaiser,
1 very mach thmmk you and, parti-
cularly, the Leader of the House for
agreeing not to curtail a well estab-
lished right of the House to ask Yor
clarifications. May I know of the
Minister of Extarnal Affairs—he
laboured the point and took great
pains and efforts to dispel the doubts
in some quarters that Shri Shastri
aeted under presmsure, that hie arm
was twisted; we @o not wish to gy
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who did it, we do not want to make
any insinuation; so far as the Soviet
Umien is concerned it has genuime
interest in peace which we also appre-
ciate. ... ..

Mr. Deputy-Speaker; What is your
question?

Shrl Nath Pal: Mr. Depuly-
Speaker, it is not good to go ea
pushing like that. With you, Mr,
Deputy-Speaker, in particular, I want
to make this plea that the observance
of decorum is a universally accepted
responsibility which applies to Mem-
bers and those who occupy the Chair
also. It is not that you can go om
interrupting a Member who is seri-
ously asking a question.

Mr. Depaty-Speaker:
your question.

Please ask

Shri Nath Pai: If you will aullow
me to complete, I will You are not
allowing me. You are interrupting
n the middle of my sentence.

Mr. Deputy-Speaker: Flease put
your question now.

Shel Nath Pri: I want to ask the
Minister of Bwternal Affairs because
he has repeatedly said that there was
me presture, Wil he plempe tell w
how a man lidse Shri Shasiri, whe
prided himself on Rhis pledged werd,
who told us—Shri Framk Antheny,
Shri Surendrammty  Dwivedy, Shri
Marni Singhji and wymsif:

wre gfar ot prrt fawrs ao At

W EET o fwarw T e
“Come what may. we shall mot give
in"— how did @ man of that honesy,
that imtegrity, that unimpeachable
taith in his own pledged wiord, retract
his promise givem so solemnly on 30
vital g issue? If it was not on some
pressure, what made him ge back om
ihis very solemn premise go repea-
tedly given to wa? Wauld the Mimw-
ter of EBxtermal Afieirg be pleased to
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lell us this?

Shri Swaran Singh: Other questions
might alsu be asked. I will answer
them together.

Soeme hen. Members: No, no.

Shri Swaram Singhk; A]l right, I
wil] answer this question first. The
statements made by Shri Lal Bahadur
Shastri have been quoted by many
hon. Members, including Shri Dwive-
1 did not want 1o take the time

dy.

of the House by referring to it. The
hon. Member has read out only  the
first paragraph of that statement.

Perhaps, he did not think il necessary
to read out his following words. This
ie what Shri Shastri has said after the
portion read out by Shri Dwivedy:

“Once Pakistan gencrally em-
barks on the path of peace, the
Government and the people of

India will be ready tg recipro-
cate.”
Once Pakistan reverted to the path

of peace, gave assurance of theiwr ac-
ceptance of the obligation not to use
force and agreed to other things,
Indig reciprocated in a beﬂlljng man=
ner and inhen withdrew those forces
from the points up Lo which they had
moved with g particular objective.
Once that objective was realised, there
was np puoint im sticking to the ponts
they had occupied.

Shri Bade: Shri Dwivedy and
so  many other hon. Members
read put exiracts from the speeches
of President Ayub Khan. Shri
Bhutlg and the Pakistan Foreign
Secretary,  Shri Ariz Ahmad
wfter the  signing  of  the Tash-
kent Agreement.  On the very day
afier the Tashkent Agreement was
comncluded, the Pakistan Foreign
Minisber said that armed personne:
did not include infiltrators On the
13th and 14th Mr. Avub Khan and
Mr. Bhuttn said that Kashmir is a
disputed 1erritory. Have our
Government written to Pakistan that

those specches have created a cloud

(SAKA) Declaration

{ Motiom)
of doubt and susprions about their

intentions?

Sari Swarag Singh: There is no
question or doubl to dispel regarding
infitrators. [ have dealt with thet
problem at pgreat length. 1t s our
clear case that the conditions which
have been accepted by the 1wo coua=
Iries cover armej infiltrutors and if
they adhere to this agresment they
vannot send armed infiltrators. That
is the answer.

1887 1274

Mr, Deputly-Speaker: Next question,
Shri Prakash Vir Shastri,

Shri Bade: On the 13th and 14th
they have said that Kashmir 1z a dis-
puted territory and it is not an intog-
ral part of India. Have we wriltep le
them about that? '

He
How

has
Shrl

Mr. Deputy-Speaker:
answered that gquestion.
Prakash Vir Shastri.

Shri Bade: Sir, how cun we wark
in this House if apportunities are not
Riven to ask questions?

Mr, Peputy-Speaker: He lag asked
the question and the answer Mus siso
came, 1! he wants somg more s
formation, he can take some other
opportunity. He cannet go on inter-
rupling like this

Shri Bade: What is lhe use of put-
ting a question when the reply s not
fortheoming”

My, Depuiy-8peaker: He has givem
the answer, .

Shri Bade: Not about the dimed -
filtrators

Mr. Depaiy-Bpeaker: Have vyvou
writlten to Pakistan in the matter?

Shri Swaram ¥mgh: | du ol know
why the hon Member is worried
rhout this. I have said :0 many
1umes that when President Avub Khan
raise~i this qu-stion abouy Mashmir,
we made our position ralegercally
clear. I have said it here on @ num-
ber of times. ‘Whst = the point m
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writing to them? They know our
position and they are not in doubt.
Unfortunately, Shri Bade alone is in

doubt. I will ask him fo shed that
doubt.

Shri Bade: The public is also in
doubt,

off seme  emeNt : aqrfeer
& wegfa s wOgE T AmeER ¥
#ER & ag ff & a7 wod W ¥
w2 WTar ¥ STEET 1 anfaa s
g T o i iy o wromdy o
e #1 W W i qifeeETe
fam aig & wa a% 39 W 92T A @
&S AR B oAOe qam oW
oWt 7% qifrET % T 4§ fiw an
@, gl 31, qifed domT 9T st
i awafe fady wewmn, @ mmew-
Tifas W Y wEwTAT | W qifeer
FUTL g AR A R gen w
N®IT ®7AT § WY AT gEER X
IeRuA fim ¢ o wan o wfafaT ar
ghrn ot v wfer it & w1 w7 of
wA R farw w0 anfr o wmad
TEANT T EY ah W W IH W I
grm a7 ag 3§ e wwc y e ?

gAY W qg, W qIA W §
W) ¥ g ary o qur a1, fF W &
9\ g Frewa far § fie soop e wmeie
H @ 1049 ¥ &7 1 N1 A% o IW
HIAT % 9 w0, & AT F Ol
#z & ofafor Wi w1 o o gwr
§ e & mw F wia fafes w0 &
7% wwe TE f § Wi R w7
FE TV § TS W S 6 E
T s g 7

Shri Swaran Simgh: I would wvery
strongly refute any such insination.
I do not Xnow what he gains by
making this suggestion. For ins-
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tance, what he asks is, is it a fact
that we have decided slowly to hand
over Jammu and Kashmir. It is an
amazing sort of attitude which grips
the hon. Member which we cannot
understand. 1 want to say very
clearly that apart from this Declara-
tion, & copy of which has been placed
on the Table of the House, and the
explanation that has been given on
behalf of the Gouvernment, there is
no secret arrangement, no secret
agreement, of any type and any such
insinuation is completely unjustified.
The other question was . . .

Mr. Deputy-Speaker: He need ans-
wer only one question,

Shri Swaran Singh: I do not want
that to remain unanswered. He asked
whether the sending of arms, armed
inflitrators or carrying on provoca-
tive acts in the area of Jammu and
Kashmir is allowed under the agree-
ment. I say very clearly that all this
is prohibited by the agreement and
any depariure in any direction will
be a clear violation of the agreement.

ot ST TmeWt ¢ Gar g At
w1 wfafaT e ¥ gEnT 54 7

Shri Swaran Singh: We should
depend on our own strength and not
look to any outside help, whether
from the Soviet Uniom or USA or
any other power. That is the attitude
which we want Shri Prakash Vir
Shastri to develop,

Shri Tyagi: The interpretation of
the word ‘“armed personnel” as
given by U Thant and agreed to by
us . . .

Shri Indrajit Guapta (Calcutta
South West): Which party does he
repregent? You said that only oppo-
sition parties will be permitted to ask
questions.

Mr. y-Speak
tion parties,

Shri Indrajit Gapta: You sald that.
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Mr. nmtr-ﬁneater.-. He opposes
this Resolution.

Shri Harl Vishnn Eamath: He is a
dissident.

He has re-
on this

Mr. Deputy-Speaker:
signed from the Cabinet
issue.

Shri Warlor (Trichur): He
come to our side.

Mr, Deputy-Speaker: You can per-
suade him; I have no objection.

Shrl Tyagl: The interpretation of
the word “armed personnel”, as given
by U Thant, and agreed to by us, was
armed personnel, whether in uniform
or otherwise. Now, within three
hours of the signing of thls agreement
at Tashkent a rep tative of
Pakistan addressed a press confer-
ence and said that the withdrawal of
armed personnel did not include in-
filtrators and that Kashmir was a dis-
puted territory. Was it orly afier
gigning the agreement that this inter.
pretation was given by the represen-
tatives of Pakistan or even pefore the
signing of the agreement tney had
insisted that they would not take rcs-
ponsibility for the inflltrators thut
had crosseqi the border? Did they
make it clear before signing the
agreement and after .hat clarifled
that thzy were not owning the infil-
trators, thousands of ‘hem, now in
our country? Did they say that they
have agreed to withdraw only armed
personnel in uniform and for the
future Pakistan has andertaken not
to send armed personnel of any kind,
inclwiing infitrators? In other words,
docs it according to them apply only
to future infiltrators? That is to
say, the infiltrators will be those
whom they recognise as guch and non-
Pakistani infiltrators might stii] come,
as they have come in the past,

Shri Swaran Singh: Non-Pakistani
infiltrators?

Shri Tyagl: Yes. Thousands of in-
filtrators have come 10 ou- couniry
whom Pakistan have not claimed to

2465 (al) LS8
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be thoir own people. So, 1 would
call them “non-Pakistani infiltrators”.
Such people wi.: continue to comg be-
cause you have ngreed to it.] I want
a clarification on this issue. Did
they make it clear before signing ibe
agreement that they will not own
responsibility for the withdrawal of
infiltrators already in Jndia and that
the withdrawal of armed personnel
will not include infiitrators? Did
they make it clear before signing the
agreement?

Shri Swaran Singh: I would appeal
to hon, Members not to base their
attitudes merely on Ppress reports of
certain statements. I have got con-
flicting press reports of the statements
of their representatives. Even the
Forelgn Secretary of Pakistan in one
of his statements, which is reported
in press, is reported to have said that
according to his interpretation all
armied personnel whether in uniform
or not will be considered armed per-
sonnel unier the agreement,

Shri Tyagi: That is right.

8Shri Swaran Singh: I do not wame
to repeat this but we should under-
stang their attitude, They have
never said that they have got the
right to send inflitrators. Having
sent infliirators they disowned all
responsibility, That has got nothing
to do with the agreement.

Shri Tyagi: This is contradictory to

what you said just now.

8hri Swaran Singh: That 1= a
broader political issu..

Shrl Tyagi: He has said that Pakis-
tan does not own these Inflltrators
Did they disown them before signing
it or afterwards?

Shri Swarap Singh: It was never
the suggestion of any Pakistani
spokesman or representative 1n the
course of talks thal they have the
right to send armed infiltrators. They
never said that they had any right or
authority to do that. Which repre-
sentative of aky government can =y



1279 Tashkent FEBRUARY 21, 1968  Declaration (Motion) 1280

[Shri Swaran Singh]

that they have got the right to send
infiitrators?

Mr. Deputy-Speaker: I am not al-
lowing this question. Please #it
down.

8hri Tyagi: T am talking of with-
drawal of armed personnel.

st aq fmd : 17 MR, 1965
® W g A, &% qwr ¥, flw wedh A
wwnaw fear ar fy & wegE TERET
Wt # gt qown §, g a@ o o
o 3% W & AT T W
o STH AT FT HUMH § S9H gH WeR
wT F1 aarT §, oY o aTeEer ST HY
AT & AT g e s gy e
w1 &1 gfa 54 a1 ¥ fF geirdT ar
e T F A g AT @ It
WG ¥ wwd A g A 7

Farem wfieT : g uer Al |
ot vy fomd c qE T § ?

Mr. Deputy-Speaker: It has no-
thing to do with this.

wiwgfemd : & oo g e B
§ ? Wy R e A ey § oA
& 2war g | AT wUT A OF qm@
5 weawA Wl ¥ geasia A faean
wlT |

Mr. Deputy-Speaker: I am not al-
lowing this.

ot v fomdl : e WO A oF

Mr. Deputy-Speaker:
Pakhtoonistan.

It is about

vy fmd ;. arwm & At
Wl &1 Wi MEE aTweR WO
L (IE 1O S

of gy femd@ : g} e
FIT AT O A §. AR HAT
# wgr 1 ¢ e WA ATaE § gy
e frm o at & s g g,
fe a1 aegfrenT € wramd) w aeng
% ¥ gl FO0, 47 Ag 7

Mr. Deputy-Speaker: 1 do not
allow this question. Order, order;
I have disallowed this question.

S W WO T A
sTTX T g w7 (vwwm), .
o7 T ATEd § W qer § o\ !

o wy fomd : oy o ave &
wrafraT § WY FHET AT WA Ty |
O qar 7Y & wront FEF Ak H .,

~Bhrl Shivajl Rao S, Deshmukh

(Parbhani): Sir, I rise on a point of
order.

oft wy feed : 77 T aw ww

ARGE SRR cCh IR C R
WY & § 3 5w 7 o e
W et oA AL L.

Mr. Deputy-Speaker: Order, order.

Shri Satya Narayan Sinha: Sir,
after a question is not allowed by
the Chair, should an hon, Member
insist that his guestion must be put?
If we persist in this, I think, that

will be an end of parliamentary
debate.

a1 Gwd Iy A ¥ a-
faa ¢, o2 & o ®T AEATE. ..
Shri Ranga (Chittoor): How is it
possible for the Opposition to keep
patience? 1 would not agree with
what he says—that is another matter.
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Mr, Deputy-Speaker: He assked a
uestion about Khan Abdul Ghaffar
han. That is a separate question;
that is not about this.

Shrl Shivajl Rao S. Deshmukh: My
point of order is . ..

Mr, Deputy-Speaker: Please sit

down.

8hri SBhivajl Rao 8. Deshmnkh: Is
it permissible for any hon. Member
to ask a question addressed to the
Chair whether or not the Chair has
read a particular document or not?
Is it not a reflection on the behaviour
and authority of the Chair?

aﬂmmm«.a : WrqE "R,
wuif frar gor § vy wwt & @Xw
%

o wg fod : 8F wgy wmow wred
Wt

8hri Shivajl Rao 5. Deshmukh: Is
it permissible for an hon. Member...

&Y gew o v o b
¥ e s eIl ?

e g far e Er g ?
fram e o

Mr. Depuly-Speaker: Under what
rule?

Bhri Bhiva)l Rao 8. Deshmuokh:
First Jet me make my point of order.
The rule relates to parliamentary
practice,

Mr. Deputy-Speaker: You have to
indicate the rule that has been in-
tringed, '

Bhri Shivaji Rao 8. Deshmpkh:
Will you not allow me to make my
point of arder?

Mr. Deputy-Speaker: You haye to
quote the rule.
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Bhri Shivajl Rao 8. Deshmukh:
Rule 348. :

Mr. Deputy-Speaker: That has to
be observed as much by you as by
anybody else. Please sit down. Shri

Maurya.
Qe (wm ) ; Joreem W .

Bhri Bhivaji Rao 8. Deshmukh
Please read sub-clause (v) of rule
340,

Wt =y frad - W OF § O oo
aar awy § 7 9 g awa fagw
B OO IRt wErey | .. (meww)
Tg W7 ROTE WW @r § ®7q wfww
L1 O S

Mr. Deputy-Speaker: Please ot

down.

Bbri Maurya: “The Council of Min=
isters shall be collectively respdnsible
to the House of the People”. ’

77 W ¥ diema e & 1 oy
® wl & O W aga ¥ e
§o & dar e wor ot X oyt o g
wife AT W agrge e o ¥
frram & T ot Y wErgew § o awmw
ard oA § ST o) a2 WY o
§, @ xu #fadz 1 gF TEEw ow It
% og wga & fe oo 1 owmem;
W W ifeens & wiwrt & q4w
wqrfa w73 & foag oredt § fr ool o
AT &Y 9Ig | A w4 Ay i ww
fafreesd, At damg § ag W T fawe
gra @ k! o wnT A & A wEe
A A Y mgi g7 §, wErwiar sEm
gat oY @ & AT v¥m, 77 fEr oy
wifas wrs fufreed #1 ¢ a7 1 favig
aff § o #fadz o1 (afec ox g
o O aarA Far fat g ey & wifaw
wre Fafaezs maer 7 @7 v ar new

. b oY v I faars o T <t
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[ % |

gt AR W a7 9 § A W wifaa
s fafreed a9 & 0F T Gy 5
A !

o Wt Aa aX afer gu (shea
<fro aisht) - gt WY FE G
¥l amew ga we
wog R arad § A T gk Wk g
A wrf arvr AL & 7w F A
# goeTe ATEw WY g A& §, a9 w1 0
W g, o O &7 @ § A W W
t 3

arwty : dfag ® a0 § 9@ o
qC g IgE A ¥ (=)

wat {fra et : w@ew, aeR
e AT @A, aWN A Td C gwY’
IR WAL FAAT § A AT IR Ay
rfarg, a7 aF I9 g av T4 W< W
e §8 g e § o Agarh v
wa @ |

AT gAT T Y ool TR oY
$ T 7 I T W W H @
wffaar etz 3 =% ik v AT Y wgey
gl fr v ¥ Fa-%q aF ok 0k
o ag 3w ¥ s ow awr #, o
0 3% ag TR AEl g e va e e
1 ag 917 A QY | e o g A
qUFER FT G § ARG P A€ N
g famw gty g1 g s e
Y AR ag JaEd WA E A
QAT

st atg
wft w0  (smwwm)
w5, a’ﬂﬂaﬁﬂ’ﬂmlﬂﬂ’fﬂ'ﬂ
wwaﬂﬁtq,aaaﬁmw JoaT ww
s a Wiy 1 9y aga TE WA

FEBRUARY 21,

I A T GEFT I
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Shrimati Lakshmikanthamma

(Khammam): On a point of nuhr
Sir.

Mr. Deputy-Speaker: Nu more
questions, We have spent half am
hour over this.

There are 11 amendments . . .
. (Interruption).

st gt fao wiwa - 5w w1 FaC
wTaT =rfEd

oY W : 70 T ® v T
T |

Mr. Deputy-Speaker: He should
take some other opportunity.

There are 11 substitule motlons.
Substitute motions Nos. 1, 6, 7, 8 and
11 are regarding its disapproval. You
may choose anyone of them and
other substitute motions will become
barred.

Shri Bade: No. 6,

Mr. Deputy-Speaker: Mr, Prakash
Vir Shastri, do you agree?

Bhri Prakash Vir Shastri: Yes.

Mr. Deputy-Speaker: 1 shall now
put substitute motion No. 6 to the
wvote of the House. The question is:

“That for the original motion,
the following be substituted,
namely:—

This House, having consider-

ed the Tashkent Declaration,
records its disapproval of the
Declaration and calls upon the
Government to halt immediate-
ly the steps being taken towards
withdrawal of troops from Hajl
Pir, Tithwal, Kargil and other
liberated areas in Pak occupied
Kashmir.” (6)

The motion was negatived
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tion (Motion)
Mr. Depuly-Speaker: So, substitute
motions Nos. 1, 7, & and 11 are
barred.

Then, there are motions Nos, 4, 5,
10, 12 and 13 making suggestions. Do
you want all of them to be put to the
House?

Shri Surendranath Dwivedy: Yes.
No. 4 is mine.

Mr. Deputy-Speaker: I shall put
substitute motion No. 4 to the House.

The question is:

“That for the original motion,
the following be substituted,
namely:—

This House, having consider-
ed the Tashkent Declaration,
while appreciating the cfforts
made by the late Prime Minister
towards normalisation of rela-
tions between India and Pakis-
tan, is of opinion that the deci-
sion embodied ln the Tashkent
Declaration to withdraw our
armed personnel from the Kargil,
‘Tithwal, Uri-Poonch and Haji
Pir areas which are legally
Indian territory is against our
national interest and detrimental
to our national security and
directs the Government not to
withdraw from these areas till
such time as Pakistan agrees to a
ro-war pact with India” (4).

The motion was negatived.

At Ay fsed O 11 AT
& I g ;
Mr. Deputy-Speaker: Substitute

Motion No. 11 is barred. That Is
barred,

Then, 1 shall put substitute motions
Nos. §, 10, 12 and 18, to the House.

The substitute motions Nox, §, 10,
12 and 13 were put and negitived.

Mr. Depuiy-Speaker: 1 shall now
put substitute motion No. # of Bhri
K C. Pant

(Motion)
The question is:

“That for the original molion,
the following be substiluted,
namely.—

That this House having taken
into consideration the Tashkent
Declaration, approves the stand of
the Government of India thereon.™
(9.

The motion was adopted.

Shri Bade; With the passing of this
motion, today will be considered as
the saddest day in the history of
Parliament. The withdrawal of our
army from Haji Pir, Tithwal, Kargil
and Uri-Poonch means exposing our
country to serious danger from Pakls-
tan and China. The Government
will repent and the country will
suffer We walk out as we do not
want to share in the passing of this
Agreement,

Shri Bade and some other Members
then left the House.

14.35 hrs,

MOTION ON THE PRESIDENT'S
ADDRESS

8hri S8hivajl Rao 8, Neshmakh (Par-
bhani): T beg to move:

“That an Addiress be presented
to the President in the following
terms:

That the Members of Lok
Sabhe assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he
has been pleassd to deliver to
.both Houses of Parliamens
assembled together on the l4th
February, 1006."

Sir, while making this motion, I
cannot escape thinking in terms of
this being a valedictory Address be-
cause this is the last year of the pre-
sent Parliament and, perhaps, we may
not be here to hear the President at
the commencement of the new Parlia-
ment—those feellngs are understand-
able. But it ig with g deep tinge of
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anguish that I move this motion of
thanks because the Address hag also
made a reference to the sad and sud-
den demise of our revered leader Shri
Lal Bahadur Shastri at Tashkent. In
the midst of crisis, in the midst of
turbulent situation, we have list a
leader of his eminence and this irrep-
. arable loss and the vacuum will be
difficult to fill. I joln my hum-
ble tributes to the departed leader
an] mourn his sad and sudden
demise.

At Tashkent, our great leader, Shri
Lal Bahadur Shastri, literally signed
in his blood the Declaration of his-
toric significance and I am sure his
supreme sacrifice at the alter of the
Goddess of Peace will be appreciated
throughout the world. The fact that
be did so with the full confidence of
this Housc anj the nation behind him
is a surest guarantee that we will
observe the Tashkent Declaration not
anly in letter but in spirit. There-
fore, I am thankful to the President
for a praticular portion of his Address
whorein he says:

. “More even than the letter, it
is the spirit of the Tashkent Dec-
laration that is important....”

At Tashkent, Indla had attempted
to open a new chapter of cordial and
friendly relations with hor neigh-
bours. The historic Declaration sign-
ed at Tashkent is important for us
and even from the point of view of
those who say that we demand that
Pakistan be proclaime) as an aggres-
sor. The significant mention of both
withdrowing to th: position ag on the
$th August, 1965 is an international
recognition for that because it was on
§th Aupgust, 1965 that a process com-
menced, when a massive infiltration
overtook us, and we went to Kargil,
Hnji Pir, Tithwal and Uri-Poonch
sector and we dealt effectively with
that massive infiltration,  Therefore,
to those who insist that in the Indo-
Pak conflict Pakistan hag not been
dubbed as an aggressor, there is the
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answer of a specific mention of the
date, the 5th of August, 1835, Whea
we agrec to withdraw to the position
as on the 5th August, 1965, the entire
international public opinion has to
take stock of the situation as to what
happened on the 5th August, 1965,

In the very Declaration itself, we
have said that we have discussed the
Kashmir issue in its limited context.
It is not that Kashmir wag discussed
as to its future status. It was dis-
cussed because Indin and Pakistan
agreed to have normal relatlons, It

was against this background that
Kashmir was discussed. 1 empha-
size the word ‘backgroumd' in the

Tashkent Declaration and, therefore,
there is much truth, when we say
that there has been absolutely mno
change In our basic stand on Kashmir.
Kashmir shall remain an integral part
of India and Kashmir's future shall
not be negotiable. It is not that we
are propared to negotiate at any
cost—war or no war—the future
status of Kashmir, the poditical ques-
tion related to Kashmir.

The repatriation of prisoners, the
repatriation of seized property and
also the normalisation of diplomatic
relations are only routine rcsults aof
the Tashkent Declaration, But the
major achievement of Tashkent Dec-
laration lies in this fact that, for the
first time in the history of Indo-
Pakistan relations, Pakistan has ex-
plicity renunciated the use of force.
Now it remains with Pakistan to
honour the pledge given by it; it is
for that country’to enforee the provi-
sions of the Declaration which they
have signed in Tashkent. But so far
as we are concerned, we cannot for-
get that Tashkent Declaration gave
us a valusble time. 1 will be the
last person to say that, btorause we
have signed a  Declaration at
Tashkcnt, because Pakistan has agreed
to renunciation of the use of force,
there should be slackening of Defence
preparedness. On the contrary, our
concerted and concentrated efforts at
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Defence preparedness at meeting the
increasing tension on our narthern
‘borders received a boost and
encouragement at Tashkent when at
least one chapter of our tension was
closed; at least one side of our border
is temporarily taken care of by this
Declaration. Therefore, even those
who were moved by the sad history
of the past 18 years, even those who
are less optimistic about the fact
whether Pakistan will or will not
honour the pledge, should realige that
Tashkent Declaration has given a
valueble time for our Defence pre-
paredness. It is up to us to decide
a3 to what use we cap put that time
to.

The question that is uppermost in
every Indian's mind today is how far
Tashkent Declaration meets our stra-
tegic requiremcnts. Jt is no doubt
true that certain posts—Kargil and
Tithwal—and the strategic impor-
tance of Haji Pir Pasg have all been
interlinked with the active question
of defence of Kashmir. It is true
that Pakistan, by posting a few
soldiers at Kargil, can jeopardize our
vital communication link. But it is
also true that, if Pakistan does it,.the
Indian army is in a position certainly
to deel with them most effectively.
Therefore, if at all there is to be any
guarantee against the violation of
Tashkent agreement, if at all there is
to be any commitment on behalf of
eny authority, it is the commitment
of our own gtrength, the confidence in
our own armed forces and in the
capability of our security forces to
deal effiectively with any violation as
and when it is made.

When we speak of Defence pre-
parcdness, we cannot forget that it is
impossible, with the limited resourc-
es that we have at our disposal, to
face two formidable enemies simul-
taneously. Those who are very care-
ful about considerations of sirategy.
thos» who concede that the Chinese
threat on our northern borders is
very real, should realise that, to have
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the reduction of tenaion on borders
with Pakistan cannot be discounted
as not a matter of immense value to
our strateglc requirements. Tt is &
common-sense question that we can-
not face two enemies simultanesusly
and it we couli honourably arrive at
&an arrangement with one of them by
which there would be reduction of
tension, it is a cause to be proud of.
It, certainly, is the greatest victory
and the greatest tribute to the per-
sona] statesmanship of the late Lal
Bahadur Shastri in the politico-mili-
tary ficld. For the first time, a man
of the masses, a commoner, rather a
man who was publicly accused of
being less diplomatic, has wrought
for this country a big diplomatic vic-
tory by arrangement for reduction of
tension on our borders with Pakistan

Doubts have been expressed about
our agreement on reduction of forces
in Kashmir to 1948 level and there
had been pointed questions whether
there had been some other agrec-
ment, secret or open, besides what we
have agreed to at Tashkent., But, In
my opinion, our agrecment with
Pakistan to reduce the armed strength
to 1049 level with the specific under-
standing that jt shall have no rele-
vance with our forces that confront
the Chiness is, for the first time, an
international recognition by Pakistan
that Ladakh i not only part of
Kashmir, but the reduction in the
armed strength in Kashmir in rela-
tion to Ladakh ia definitcly with re-
lation to the Chinese threat. There-
fore, It ls an international recornitlon
by Pakistan of the fact that Chinese
confromtation in Kashmir cannot be
met effectively unlesg there is marked
increase In the strength of Indian
forces which are confronted with .
Chinese, So it Is a progress in this
sense.  Only a few months back, we
were under the active threat of armed
confrontation with twoa forces—one
of thrm was the Pakistani forces. But
Pakistan has climbed down; they have
rome to this position that there would
he no confrontation of Indlan forces
with the Pakistan army, Pakistan
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agrees that there should be increase
in the concentration of forces so far
as Chinese confrontation is concern-
ed. Therefore, I think this is a
definite pointer to the clear cleavage
between Pakistan and China. Diplo-
matically, politically ang also mili-
tarily we must take the maximum ad-
vantage out of that  Therefore, I
se in this commitment of reduction
of armed strength to 1040 Jlevel a
marked diplomatic gain for Indian
forces.

The Opposition's reaction to
Tashkent Declaration in Pakistan it-
self has been most severe. We
should ponder and consider as to why
it is that the Opposition elementg in
Pakistan are unanimous in the point
that Pakistan did not -gain anything
at Tashkent. It is worthwhile to con-
sider from their point of view also.
The Opposition leaders in Pakistan
have alleged that, at Tashkent, Pakis-
tan agreed to renounce the use of
force without creating any machinery
for the settlement of Kashmir
dispute, So, for Pakistan, inter-
nationally it is more or less a status
quo position. It is, more or less,
an indirect confession by Pakistan
that Kashmir is an integral part of
India and shall remain with India be-
cause Pakistan, without creation of a
satisfactory machinery for solution of
this, say that Kashmir exists as a
problem for Pakistan. She has ad-
mitted that Kashmir exists as a pro-
blem and if Pakistan is satistied, by
renunciation of the use of force and
without creation of ad te hi
nery, with golving that, thlt is an in-
direct confeasion that it is no more a
problem so far as the Indian position
in Kashmir is concerned, so far as
Kashmir being part of India is con-
cerned, Su, from this angle also, I
think we stand to benefit,

Pakistan has, more or less, indirect-
1y submitted to Indian position, as
you have seen, by agreeing to renun-
ciation of force in Kashmir,
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Now, the significant mention of the
date of 6th August can tag, indirectly
at least, the blame on Pakistan of .
being an aggressor in Kashmir. The
very definition of the word ‘armed
personnel’ has been a subject matter
of active controversy both in Pakistan
and here. The words ‘armed person-
nel'’ and ‘5th August, 1965’ are also
mentioned in the United Nations’
Security Council Resolution.  There
at least it has been amply clarifled
and admiited by international public
opinion that ‘armed personne]’ includ-
eg infiltrators because armed person-
nel means persons with uniform or
without uniform. Even the Secre-
tary-General of the United Nations
has assured us that the term ‘armed
personnel’ includes infiltrators. There-
fore, when we have got an inter-
national public opinion behind us on
the specific question of the definition
of the term ‘armed personnel’, why
should we go about discussing thia?
Simply because somebody in Pakis-
tan says that armed personnel does
not include infiltrators, it does not
mean that it actually does not in-
clude them. The Tashkent Declara-
tion, more than adequately, takes care
oY the inflltrators and if at all there
is to be any security or guarantee
beyond what the Tashkent Declara-
tion has admitted on all sides, it i
the gtrength of India's armed forces.

I must join in paying my humble
tribute to the Important role played
by Mr. Kosygin. Our Government
has already thanked the good offices
of the Chairman of the Council of
Ministers of Soviet Russia. For Mr.
Kosygin, this is a two-way diplomatie
victory, because, in the context of
Sino-Russian conflict, the Soviet
Russia have conclusively proved at
Tashkent that Russia is basically an
Asian power; not only they proved it,
but they made Pakistan also agree to
it In the process at Tashkent, I
think, they have enunciated the pro-
cess of separation of Communist
China from Pakistan ang also, to e
very limilad extent, the process of
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separation of Pakistan from America
also, So, displomatically Pakistan is
no more with China in the sense in
which she was with China a few
months back.

Against this background, I wish to
draw your pointed attention to the
Chinese approach to the Teshkent
negotiations, China not merely In-
creased her threat to India virtually
o the eve of the Tashkent talks but
she armed Pakistan to teeth only a
few days before the announcement of
the Tashkent Declaration, So, it is
amply clear that what happened at
Tashkent or what was going to happen
at Tashkent was not palatable or at
any rate was not acceptable to the
Chinese People's Republic.  There-
fore, they had gone to the extent of
expressing a guarded resentment on
the Tashkent Declaration. So, In my
opinion, Tashkent represents the big-
gest diplomatic rebuff to Communist
China, so far as their relations vis-a-
vig Pakistan are concerned.

Our wvaliant jawanas have opened a
new chapter in the history of India's
Armed Forces; they have opened a
glorious chapter at the time of the
sad Indo-Pakistan hostilities; but the
same jawana of ours today are facing
the Chinese concentration on our
northern borders with greater corfi-
dence, with greater preparedness and
with greater vigil and zeal. There-
fore, we are helping India’s Armed
Forces by reducing tension in certain
quarters with Pakistan, and by with-
drawing them from the borders with
East Pakistan ag well; we are help-
ing them in more effective concentra-
tions to mect the large-scale concen-
trations of the Chinese with improv-
od communications, both aerial and
surface, in Tibet and Sinkiang. So,
while welcoming the Tashkent Dee-
laration, let us not let down our de-
fence preparedness so far as the con-
frontation with China is concerned
for, only the other day, the Defence
Minister had mentionai thig threat
from the Chi trations om
our northern borders.
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This threat assumes importance in
two ways. Firstly, there has been o
tremendous increase in the gquantum
of Chinese forces stationed on our
northern borders during the last fow
months, and secondly, this large con-
concentration of forces, helped by im-
proved communications and by con-
struction of improved air-fields and
mobility of Chinese forces anj the
improvement therein, constitutes =
bigger threat.

In this context, I wish to draw the
attention of the House to another
Chi threat, ly the Chinese
atom bomb. It was only perhaps a
few weeks back that the Defence
Secretary of America was warning
the NATO Powers of the developing
Chinesy threat on the atomic horizon.
Mr, Robert McNamara wag specific
that by 1966-67 China would have
developed an  intermediate range
ballistic missile capable of delivering
at 600 to 800 miles from thy bases,
and by 1970, according to him, China
would be capable of developing the
inter-continential  ballistic  missile.
The Chinese testing of atomic device
at Lake Lop Mor a ycar back, 1t is
now conclusively proved, was hased
on weapon-grade uranium rather thag
weapon-grade plutonium, So0, they
assess that the explosive strength of
the Chinese nuclear device which they
have already tested already exceeds
20 kilotons, and the Chinese would
be travelling in the area of megaton
only by 1970. So, if China can deve-
lop 30 active a nuclear threat by 1970
where she would be in a position lo
develop one mega-ton nuclear bombs
probably basei on fission-fusion pro-
cess and she could also develop a
very powerful and effective inter-
continental ballistic missile to deliver
it, then naturally, China, according
to Mr. Robert McNamara, would
stand as an active threat to even the
USA, by 1970. We in India, in our
ignorance are slow in realising thu,
and we are unaware of this fact that
even loday at least half a dozen very
crowded Indian cities stand in danger
of a very active threat of nuclear
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annihiltation if our northern fricnd
China so decides,

Therefore, I would very honestly
urge the Prime Minister to look to
this problem of nuclear armament
and to look to thid problem of whe-
ther or not India should possess an
atom bomb in the light of the active
Chinese threat. It is for the first
time that India's first woman Prime
Minister is faced with the most manly
-question of her political career where-
in she is called upon to decide whe-
ther to have or not to have a nuclear
bomb., We were very confldent when
it was said that if we decided to have
a nuclcar wzapon we could have it
within a year or two,
position when Dr, Bhabha was alive.
But death having suddenly remowved
an eminent sclentist of the standing
of Dr, Bhabha, India without Dr.
Bhabha op the nuclear horizon is cer-
tainly not the same as India with Dr.
Bhabha on the nuclear horizon; there-
fore, concerted concentrated and
honest efforts at the development of
atomic energy for peaceful purposes,
as has been promised by the late
Shri Lal Bahadur Shastri to this
House, should be made so that it and
when the time comes, we can switch
over to nuclear armament produc-
tion if the nuclear threat so demands.

The preparation of an atom bomb
or a nuclecar bomb is not a thing
which you can just have overnight.
While being influenced by your in-
tentions to develop atomic energy for
peaceful purposes, you can put the
same technigque to military use, pro-
vided you kmow how to do that. And
knowledge of any kind is always wel-
come; so, A8 & scientist, and as @
student of scicnce, I believe that our
scientists should be encouraged even
in the military field of nuclcar uses,
and, therefore, a thermo-nuclear pro-
gramme of eppreciable strength is
the requirement of the day.

Even Britain and France first had
testod & nuclear device based on
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weapon-grade plutonium, but China
is now supposed to have tested a
nuclear device based on weapon-grade
uranium. So, it means that atomic
science in China has alreaiy advanec-
ed to a stage where they can sepa-
rate Uranium-235 from Uranium-238,
and if that be 80, a large-scale gaseus
diffusion plant which would consume
about 10 per cent of elecirical energy
could be manufactured in China; if
the Chinese could make use of such
an amount of electrical energy for the
operation of one plant, then obvious-
ly they must already have undertaken
an atomic programme with an annual
‘investment exceeding about 100 mil-
lion dollars. If we take this iInto
account we shall realise that we are
yet miles away from our ability to
develop our own gaseous diffusion
plant. Already in the world, the
U.S.A. had only three, Russiag 2, and
Britain and France one each, and
perhaps China one. So, in this fleld
also, I urge the Prime Minister to see
how far we can proceed.

A recent development worth being
taken note of in this House relates to
the presence of nuclear submarines,
and the Polaris-equipped missiles in
the Indiapn Ocean. We shall be over-
looking this at our own peril if we
forget that Britain and America have
entered into a sort of conspiracy at
the Chagos Archipelago to establish
a communication-;um-refueliing cen~
tre; if they do so, it means an active
presence of nuclear-powered and
nuclear-missile-equipped submarines
in the Indian Ocean, possibly attract-
ing the Russian submarines too. So,
diplomatically and militarily, it would
become & worse situation wherein the
numerous submarines of numerous
Powers, many of them nuclear
Powers, would be plying to and fro
in the Tndian Ocean. In this back
round, I :would submit that our anxiety
to acquire a sufficiently large strength
of nuclear flcet should also be coupl-
o4 with our anxiety to power them
with nuclear energy, if we could do
30,
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This gives an added dimension to
\he Viet Nam conflict. The other day
we heard that Dr. Ho Chi Min had
written a letter to our President and
therein he had requested for India's
Intervention in the Viet Nam con-
flict. Our concern as the chairman of
the ICC has been reiterated, and 1
think we must endorse it, But we
cannot forget that it is our duty to
move the Soviet Union and Britain as
the co-chairman of the Geneva Con-
ference to reconvene the Geneva Con-
ference to solve the Viet Nam dispute.
When even a man of the status and
standing of Senator Robert Kennedy
could go to the extent of moving In
the Senate that Viet Nam and Viet
Cong should be invited together for
negotiations, I think India owes &
duty as the chairman of the ICC, and
as the baslc Asian power, to move
for the reconvening of the Geneva
Conference.

On the question of disarmament, 17
nations are discussing at Geneva the
pros and cons of disarmament, and
many of them seem tp be very anxi-
ous to check the proliferation of nue-
lear arms and knowledge. T wish to
add that even the pilferage of nue-
lear knowledge should be taken care
of,

The President has referred in his
Addre=q to the unilateral declaration
of independence by Rhodesia which
shows even today signs of being the
result of a British conspiracy, be-
cause even today Britain {s reluctant
to enforce economic sanctions against
Rhodesla. We should, therefore, raise
our voice and =ee to it that the
Rhodesian question is solved tn the
satisfaction of African public opinion.

Coming to food policy, the basic re
quirements of sucrh a food policy are
that there should be an adequate
quantity of food dirtribution to the
people at reasonable price. As far as
our production is concerned, it is not
likely to exceed this year TT million
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tonnes, I think we tannot impott more
than 13 million tonnes. So our total
food availability cannot exceed 50
million tonnes while our requirements
are of the order of 105 million tonnes.
The shortage of 15 million tonnes is
not & small one. To meet this 15 mil-
lion tonne deficit in a short span of
twelve months calls for the mobilisa-
tion of all the energles, never and ad-
ministrative capacity of even the best
government in the world. Therefore,
I believe that the problem of distri-
bution of food has to be tackled on
a really national level and I have no
doubt our Government will do so.

Even in this year of acute scarcity,
there has been a fall in agricultural
prices, of foodgrain prices, Even
when we are short of foodgraing to
the tune of nearly 15 million tonnes,
there are anomalies in the distribu-
tion of food. Therefore, the only sa-
tistactory solution of the food problem
can be not on the basis of the aboli-
tion of zomes but on the basig of
monopoly procurement and gtate trad.
ing. 1 hope Government will move
in that direction.

Shrimati Rema Chakravartty (Bar-
rackpore): You can never do it

Shri Shivajl Rao 8, Deshmukh:
Whatever is at our command should
be adequately shared. It is no use just
paying lip-sympathy as the State
Chief Ministers have done by saying
that not only the deficit but even the
surplug has to be shared by the en-
tire country. The deficit Statey are
pleading for the abolition of zones
We from thig side have nlso been de-
manding of Government the immedi-
ate aholition of zones. We must un-
derstand and appreciate this fact that
if wr are to distribute ratiomally, we
must have the power to distribute and
for that we must have at our com-
manAd the necessary quantity.

For this purpose, there should he
state trading in foodgrains, T earnest-
}y urge upon Government that they
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[Shri Shivaji Rao S. Deshmulkh]
should not fall short of this expecta-
tion; 1 hope they will take cudgels in
their hands and see that state trading
in foodgrains is introduced imme-
diately.

Now our Food Corporation has un-
doubtedly proved to be a rank flasco.
They did not dg anything in terms of
active collection or monopoly procure-
ment of foodgrains, nor anything in
regard to distribution. I think in the
years to come, they will play an im-

portant  role with state trading in
foodgrains.
On the food production side, we

have beecn suffering from gross im-
pediments. The biggest of them is
the lack of remunerative prices. We
have stated from time to time ¢hat
we will pay remunerative prices to
agriculturists, but we have never paid
them. We have not even fixed them,
what to speak of paying them those
prices. More lip-service t0 remunera-
tive prices will not do, We must take
actlve steps to see that the cost of
production of foodgrains, of every
agricultural production in this coun-
try is carefully calculated and fixed
and on that and that basis alone
should agricultural prices be fixed. 1
plead with Government to look into
this problem.

Lack of adequate facilities impedes
the growth of oproduction of
foodgrains. Even short-and medium-
term loans are not available. The
Reserve  Bank's  appreciation of
the demands of rural credit s
also faulty. This must be cor-
rected, Fertilizers should be made
available in adequate quantities and
at reasonable prices. We are short of
fertilisers to the extent of 40 per cent
and we are moving heaven and earth
for importing fertilisers instead of
producing them indigenously, Seo
a large-scale public sector undertak-
ing to manufacture fertilizers in
quantities which will enmpletely take
care of our need in this direction is
a basic necessity I hope Government
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will look inte this aspect and take
adequate steps immediately.

Sir, 1 move.

Mr. Deputy-Speaker: Shri Jyotishi
may speak after the statement of the
Prime Minister.

—

16.05 hrs,
STATEMENT re. TALKS 'NITH
NAGA DELEGATION
Mr, Deputy-Speaker: The Prime

Minister will make a statement.

Shri Harj Vishnu Eamath (Hoshan-
gabad): On a point of order. I would
like to invite your attention to a very
salutary convention and practice esta-
blished in the House about calling at-
tention notices, But [ find that
it is being side-tracked by this
new technique that is being ad-
opted whereby the Minister concern-
ed suo motu makeg a statement so
that we are baulked and cheated of
the right {0 raise the matter and pur-
sue it ourselves. This is wvery unfair
and jnsalutary.

Shri 8. M. Banerjee
support Shri Kamath.

(Kanpur): 1

Mr. Deputy-Speaker: I will allow
questions,

Shry Harl Vishnu Kamath: I am re-
ferring to the side-tracking of rule
197,

Mr. Depuiy-Speaker: The Prime
Minister said that she would make a
statemnent. The Speaker allowed it
Now she i3 making it

Shri 8. M, Banerjee: What about the
point we have raised? Under rule 197,
it is our rirht to caly attention to mat-
ters of urgent public importance,

Mr. Deputy-Speaker: I have got the
names here, T will allow each of them.
- —
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Shri S, M. Banerjee: Thank you.

The Prime Minister and Minister of
Atomio Energy (Shrimatl Indira
Gandhi): A delegation of Nagas in-
cluding Shri Khugato, Shri Inkong-
meren Ao and Shri Isack Swu, ac-
companied by the three members of
the Peace Mission met me on the 16th
and 19th February, 1966, This meet-
ing, ag the House will recall, had been
arranged in the time of my predeces-
sor. It was intended to be a good-will
visit and the talks which took place
were fully in conformity with this
idea, The main subject of our talk
was the importance of preserving
peace, and stopping the many ugly

incidents which still take place,
resulting in loss of life and pro-
perty. The observer team of the

Peace Mission is being strengthened
by attaching two officials on each side
to ensure that all incidents of breach
of the agreement on the suspension
of operations are speedily investiga-
ted. Tt has also been agreed that both
parties will take effective and quick
action on the findings of the obser-
vers. In order to create a better at-
mosphere and to facilitate a fina] set-
tlement, the Peace Mission have sug-
gested the release of the Naga prison-
ers. This matter will be examined.

1 was impressed by the sincerity
and parnestness of the Naga leaders
whom I met. They seemed genuinely
anxious to ensure the implementation
of the agreement entered into in Sep-
tember 1964 and to prevemt further
violent incidents and loss of life. I
am not without hope that as a result
of this meeting, a certain amount of
unnecessary distrust and suspicion,
which had developed on both sides,
has been dispelled,

We have agreed to have a further
meeting for which the Naga leaders
will visit Delhi again some time
in April, 1966, It is possible—and
I would not put it more strongly
than that—that at this next meeting,
some real progress may be made to-
wards a settlement which would put

1887 (SAKA) Naga Delegation
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an end to bloodshed and see the resto-
ration of peace throughout Nageland.
The way will then be clear for all
sections of the Nagas to play their
rightfu] part in the progress and wel-
fare of Nagaland.

Mr. Deputy-Speaker: We are on a
delicate mission. I would request
hon. Members not to ask questions
which might jeopardise agreement.

Shri flari Vishnn HKamath: We
know our responsibilities.

Mr. Deputy-Speaker: I would re-
quest them to exercise restraint.

ot wewnie ol (frotc) ¢
At & freewea & gurr Fat of 3
frery ¥ e fadowy Iq% Aar &
ez ®7 § gg awreq faar & fe fdY
WY ara yur WAt @ Y 4 g, ammie
R g gaw Ty Few § aforr v @
w1 9 gaTT i § g wew § WO qH
WSt W1 R 9w gW T Y g o
Qe Feafer & ararat & frewiasr g
T ATAYTE ST T At AY A A W
wrdanfeat st v § 9-f S
2 ¥ whirfoer g fimesizw & arg qradt
are w1, at fs gF faaelt sofer
TR w1 w1 T e
arar w1 afeen 48 2 @t § fe Armite
¥ frevs o) fodt gt aw & ez
At g e femar g 7
Y &Y TRt ' W) qw Aty F qemd
wr afwwg § 7

s ffro e e
ofYa faver ¥ wzer & WP T T W €Y
ag gwt a1 fe Q7 fowm et &
i & @ wram | R A g
% wafeqfa 9
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ot e W Fizie AT gaTT § o st
gel ¥ frar, T w1 wew R fe oy Wi
vt &Y @ 8 71 # e wiv o I
wgar Ty ¢ 1 afer g St ag wre
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W Y A AE ¥ R w ot
i wra €1 faeA e g & B
gw fel ooy Yos ga A A FUw
T & TE W1, I AT g ag A
WU &% | qrfEer 8 WY gET ana—
Wag g dgh | oW af A arow
o frew 7 et oF 9T o WY A
WE Y aTer gt Y T aga & v
wgfrat /e adr 1§ oy st § i ow
owT |ToE # fae a1 IR g FT aw
€ 1 3w s g wF B 9 o froamw
! ar W WA Y G4 A §, gty
@ R o @ e T ogw I
AN §FS § WL 7 ag gATL T qWH
wwE

15 hrs.

oY growy o sW (W) @ AT
oz %Y 2 s #Y v F w aoeToRY
wrardy & wfafafa) ) Wik @ Ca e

§ fir ag fadrmfaane i @ & Wit
o i @ & ot 9% faafad & made
¥v w1 sfafear g€ !

R s TEN D A
ot ¥ w fawg wr A o af
forger & e ggi forw faam € fF oY
oy arEna g @ ¥ wfrge W arar §
WK Tt Ay ¥ o, S Jwwm &
ferg wdY o &Y WESad € | WE IAEr
whr oF & s wTawEE w1 agmr
i wWifs g8 O ¥R AE g
o I ot gy 4, e o wrd wfgwre
wil @t | ), & AT gy A ¥
T @ & W 2 At A aTE W
War G E | WG i 6 ) g
et aew @ Tg) & afww g s A
%, SEA g fgwr & TEAEY o,
w 0 fe I7% o @1d W
war & s v T W) g eEE
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Shri Hem Barua (Gauhati): Shri
Jai Prakash Narain, a member of the
Nagaland Peace Mission, has said that
further autonomy should be granted
to Nagaland with a separate flag and
a separate constitution, the Central
Government only controlling defence,
flanance and external affairs. In the
face of that, the Foreign Minister of
the Magaland Federal Government,
whom our Prime Minister met recent-
ly in Delhi, has said that nothing short
of independence would ever satisfy
the aspirations of the Naga people.
He is very firm on that. In this con-
text, may I know whether our Prime
Minister has told the Naga Federal
Government representatives who met
her recently here, or is she prepared
to tell them that there can be no
settlement of the Naga problem out-
side the Indian Constitution? May 1
know if our Government have evolv-
ed any formula for a politica] settle-

‘ment on their own?

Shrimati Indira Gandhl: As T men-
tioned earlier, no such demand was
made, no such matter came up for dis-
cussion even. The purpose of these
talks was just to create goodwill and
an atmosphere in which we could
discuss further, As I have alsp said
earlier, our stand of Nagaland being
a part of India remains what it was.
Many statements have been made by
MNaga leaders and by other people
Naturally we cannot control their
statements, but our stand remaing the
same. .

Shrl Surendranath Dwivedy (Kend-
rapara): We will be happy as the
Prime Minister hag said ¥ real pro-
gress is made when they meet next,
but 1 would like to know whether,
when they meet next, the role of the
Peace Mission, so far as the Naga
people are concerned, will be over,
and they will have direct talks with
these underground Naga leaders. Se-
condly, has it been made clear to un-
derground Naga leaders that if, in the
meantime, they go on malntalning
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contact with foreign countries 1like
Pakistan for getting armg etc., then
it will prejudice the very mission for
which they would like to meet the
Prime Minister?

Shrimati Indira Gandhi; It has not
been decided who will be present at
the next meeting, nor has the date of
the meeting been finalised

Shri Surendranath Dwivedy: What
is the Peace Mission's role?

SBhrimati Indira Gaadhi: This is
what I am saying. It hag not been
decided whether or not thev will be
present, becduse it has not been dis-
cussed as to who will be participat-
ing. With regard to their contacts
with other countries, again this wa3s
not discussed, but naturally this is
something which has to be discour-
aged and this message has been put
to them many times by the Peace
Mission and also by our own autho-
rities.

o URAWS oW (ARt )
FuTeTR WERET, OF § w9 i o
fr ox wor a1 frad e # qury w X
w7 a7 i wg e w1 ) § e A fex
IF AV FT FATH W ATGAT 4 qE S
aff ot g Wt wfger for smr. L

SETW AEICT ¢ GTTET ATH G )

il THHWE TTaN : JTLAH AR,
g wWeT gy ¥ awen frar qr W
wam ®aT ¥ w57 v e ag amma dan

Shri Hari Vishnu Kamath: While 1
and my party yield to none in our
desire for a peaceful settlement of
this long-standing problem, has the
Prime Minister's attention been
drawn to the press characterisation
of, or reference. to these talks as
talks between the Prime Minister of
India, the Federal Government of
Neagaland and the Peace Mission, and
i 8o, does the Government also accept
this position, and while we do not
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object to the talks, does the Gov-
ernment, does the Prime Minister,
think that attendance at a reception
held in honour—I stress the word
“honour"—of underground or hostile
or rebel Nagas in the Capital, on the
point of the Chief Minister of Assam,
Chief Minister of a State, was desir-
able at all or proper?

Shrimati Indira Gandhl: He was
there in hils capacity as a member of
the Peace Mission.

Shri Hari Vishnu Kamath: Plcase
answer my question first, this is not
the way.

Mr. Deputy-Speaker: He was there
as a member of the Peace Mission,

Shri Harl Vishnu Kamath: The
first part of the question was: did the
Government also accept the position
that they are negotiating with the
Federal Covernment of Nagaland,
that, as the press describes it, there
were talks between the Prime Min-
ister of India, the Federal Govern-
ment of Nagaland and the Pesce
Mission? Is that the position?

Shrimati Indira Gandhi: No, Sir.

Bhri Harl Vishno Kamath: Then,
what is the position?

Mr. Deputy-Speaker; BShe has
answered.

Shri Harl Vishen Kamath: Flease
don't be in a hurry. Why do you
hustle matters? What is the position
then? Let us know.

Mr. Deputy-Bpeaker: He has got
the answer.

Shri Harl Vishnu Kamath: You do
not seem to understand, [ am sorry.
She was about to say, *“The position
is*, and you cut her short.

Mr. Deputy-Bpesker: 1 dont think
s0.

Shrimat! Indira Gandhi: We are
not responsible as to how the press
characterises this.

Shri Harl Vishas Hamath: Why did
you not give your own wversion?
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Shri Joachlm Alva (Kanara): Shri
Chaliha has played a noble, notable
part in these peace negotiations,

Shrl 8. M. Banerjee: While we
welcome the talks, 1 would like to
know from the Prime Minister whe-
ther during the talks she wag able to
get some information as to whether
still the Naga rebel leaders and Mr.
Michael Scott are drawing inspiration
from the Naga rebel leader, Mr.
Phizo, and if so, whether she was able
to break this axis of Phizo, Scott and
Naga rebels,

Shrimatl Indira Gandhi: Mr. Phizo's
nume was not mentioned.

o feg ($TAT ) : §S
ag onfgz wft fearm fs Aoy &
greerEd AreT o § IAH WY g g
§oaTE A ¢ Faary ga¥ fe ag arm-
e ga Trgdy & o1 gw T ol gy
& 1 agwind §, @ gw g wiw v gy
ww Y & ot W A g o faw
f &g Crmar I3 ST wY amvar omar §
ot I T Y e € qren g4 o?
*= & w@en 3ar § 0 o g AT A,
3

st ghwer widh - v B qEr
waer ag & fr ol N waer W @ k
frod w3reg A4 ¥ a1 IFH 7H Y WY
g R ), Wt waer g g farad
AT FY F7AT WY R aeEr Ay
WAt FE ¥ § 45 wilT A @ T W
Iufa v &% 1

& mnaTe oy ag Fga & fe o
% armeE ) A, a9 I W
e a A AL

Shrimat! Tarkeshwari Sinha
(Barh): Just now the Prime Minis-
ter made a statement that no talks
about any independeni status of
Nagaland was ever made when the
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underground Nagaland leaders met
and talked with the Prime Minister,
but how does it relate to the state-
ment made by Mr. Isak Swu, in
which he has mentioned in quota-
tions, “we are ready to come to any
agreement or terms on matters of
mutual understanding, but as two
inedpendent States”? He has also
mentioned that he has communicated
this to the Government of India as
well as the Peace Mission

Mr. Deputy-Speaker: The reply has
already been given.

Shrimati Indira Gandhi: The hon.
Member is a little late perhaps.

Shrimati Tarkeshwari Sinha: I am
not at all late. I have heard the
statement of the hon. Prime Minister.

Mr. Deputy-Speaker:
alreday replied.

She has

Shrimatl Tarkeshwarl Sinha: No,
Sir; she said that I was late, 1 am
trying to give this quotation from the
Press Conference in which Mr. Isak
Swu said this.

Mr. Deputy-Speaker: That questiom
was asked.

Shrimati Tarkeshwarl Sinha: What
is the stand of the Prime Minister?

Mr. Deputy-Speaker;
already replied.

She has

Shrimati Indira Gandhl: I have
replied to this question; it is that
they have brcen making  this state-
ment consistently for many years, it
has not been made to me directly.

st wy famd (<) : IUTEEw
T, & A STET g e A
fazE) AT &E oAl W WH B T
qrdwte wre wEa Ew &1 afaffa 7
@, Tar & 1§ & W € TR
X FETE F TR @ IE A IR
w;wwfvmmﬁmﬁiﬂ



1309 Talks with
YT et amar & &1 g% OF O8 W
wirer stgre agq s #fet”
B G AEA | I F AT F gAw geT
mat e “wae #fe T @ W wwaa
g o 97 %7 7 wara hi—

“T cannot spell out ‘unknown
destiny’ beyond saying that the
repurcussions would be very bad.
We may also be forced to seek
the assistance of foreign countries
to achieve our objective.”

o g AT % 1 A @ A
WrgF A M RFEA AT av
¥ %700 77 § P g o qgra snfeare
armr § 39 1 famad wgi A% g7 w0
w1 garer R ¥5 ot wgm § Afer
wméw er o 3 S o SN FY ey
T w1 %TH w7 7 § g T #1 IwAr
@ e g A o e o fafeew
Aty wgt wrf S ger wa fe TAer
AT TAT B T AT I EY WETC FT w6
Aare § Y wg1 m f ware o fafren
ot yan ot A § R & oY o 9 wiw
7 7R & A1 §F T ¥ v o e
&1 WY TFATH §1 FH 7 770§ o AQ
SIAT w1 W wA gu waT e Al
oA TR FT T WA for s weve
A7 N W arew A § O o fadet
ot & wfafaf & w3 o o fiey
= i P 23w ae A oY fah
s § 378wt wT wr o frare femr
way?

stwat oo mioft : o @ afye
& fie st weet AT wre A AT
R 9T i 7 vk 7 awmT, ST w e
fre™ et # 3w remwefwar gl ¥ vt
A1 a7 AT A § T %7 w7 farearw
it § a1 o7 wge @ avwrr go f P
T R e Aq qfeww g

2485 (Ai) L5—8.
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it mrare fig ;AT AT Y §
Arat fasgr §

st aq fermrd . I W w1 e Al
st | gt aw ar fagifgai o g
YITA AT FA TR gu @ v
t &fet arbws el w1 a1 oy ferw
g g Ao I ra A o

Shri P. O. Borocah (Blbsagar):
While we welcome the talks our
Prime Minister is having with the
Prime Minister and other Ministars of
the so-called Nags federal govern-
ment, may we be assured that nothing
would be done to Injure the feelings
of the nationalist Nagas and ne
leniency would be shown to the
hostile Nagas who mre indulging im
hostile actlvities?

1310

Shri Surendranath Dwivedy: The
Prime Minister did not have talks
with the ‘Prime Minister of Naga-
. (Interruptions).

An hom. Member: He
called’.

Shrimati Indira Gandhi: All these
suggestions will be kept in view.

said ‘se-

Shri Jashvant Mehia (Bhavnagar):
The Prime Minister said that on the
one side the peace efforis were going
on and on the other side, in that
area, there were three groups, one
nationalist Nagas, another those whe
are negotiating and third, the Naga
hostiles or under ground Nagas. They
have started sabotage activity. What
will be the attitude of the govern-
ment to those people who are trying
to continue the hostlle activities and
sabotage the peace efforts?

Shrimati Indira ‘Gamdhi: Naturally,
those who are found guilty of break-
ing law and order or indulging im
acts of sabotage will be punished.

off Toiwe e . aw feni
m wgt wet feel ¥ ogw &
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sitet gy wivt: gw & W A
it gt

o TRAEEOTE | TSRy REET
¥ qv W I AG qv@T | AY W

gt a1 s sur T o FY @ O
§ art ¥ v wfefwar oY L

T g yaw § foar
w1 ol saferdt

1625 hrs

RE. PAPERS LAID ON THE TABLE
Shrl Hari Vishno Kamath (Hos-

hangebad); There is another item

held over—item 4 of the Order Paper,

Mr. Deputy-Speaker: I am not con-
eerned with that item.

Bhrl Harl Vishem Kamath: We are
eoncerned; the House Is concerned;
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you may not be concerned. They have
tc make a statement. Shri Raj

Bahodur has to make a statement....
(Interruptions.)

W1 TAaw Y (arTEEr)
WY R IR ATEA & |

Mr. Deputy-Speaker: Order, ' Order.

Shri Hari Vishnu Kamath: I am
sorry, Sir; it is very unfortunate that
you make such a statement. I would
request you to refrain in future from
making such brusque and brash state-
ments. It was the Speaker who held
it over but you said that you are not
concerned.

Mr. Deputy-Speaker: 1 did not
know that. Iz Mr, Raj Bahadur mak-
ing any statement?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
I have no statement to make. We
have laid some reports of the Chanda
committee on the Table of the House.
I am told that Mr. Kamath put a
question whether we are going to lay
more reports. The main report of
the committee is expected by the end
of March and we shall lay a copy of
that report before the House as soon
as possible,

Shri Hari Vishnu Kamath: That is
what is needed. Nobody said it them.
Your Deputy was umable to say so.

‘Mr. Deputy-Speaker: Now, Mr.
Jyotishi.

1527 hrs.

MOTION ON PRESIDENT'S
ADDRESS —contd.

WY waro Wo vt (wrrT) :
Fareae wgrea, & wod e ot e
T e e o wewar wiow & e
W oW T §T wRa ey e
AW T § | WERY, wgrAigw er-
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qfy off ¥ gt wiwwron Fwrow F
w3 weR W F Frew 9T A W
wez femr | faverg Y ot oY o4
Rw 4 graTey fagt @ 93 FT Ao A
fpmrara Fam aw 93 1 W & avw
© v Wt & faoe @ | 7 AT,
shre o TOE & Ay s
® | I % e o WY awewe
wwiE i FrerE) ga widTE o
% tfagra # w3 |

wgreT, g A § e wredt of e free
g8 #ww § g o fs I mia ¥
o W A & emeRr wr o
# o 77 5 9q & Famfor w1 g
ezt q1 1 aTwEE TRy F WA IW
A Y A IW TR F KR AT AT
s g1 awa § | Har i frw ety
A fow 3w §Y T g7 Wl gwr f 7
T FT AW Y gEwEA wT AT E )
e wrfaa ® ogefar gy
N} FHEYAT §X TF T&T W AT AR
& Frafor € fawr ¥ &Y Fow wit @
aE FERAT WTECOTT g § 4

15.28 hrs.

[SmriMATT RENU CHAKRAVARTTY in the
Chair]

wgr, faers & 08 aftad ey
Wit g oA ¥ afsaT ArgaT W
w3 FIXIEZ KT IWEF wrow fgav
wrr favr 7 feafirnt ox amr ey
ufm s my ) afcag v}
i wwrr g g mfea o £, v g@t
T wTEAT WTEA §, g §T A W WA
1 Al ¥ W g7 b ey frawy
amai 31T oy W wmgE § oo Faf
%7 8 Freres Srgvn gArd wrew! € ot
&1 7o waw § ) gw efe wa ®
wera st wvetfire & Fafeer = @ qrard
i frf ofior wis ¥ ot wgry T
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! (FES e oF gyy wifern e
¥ fmfor ¥ fwr ¥ oF s Fam@r § o

g7 Wy & fw arwex shemr
T & st #T e & fag
TF WA AW AN & 1 W ag W
areiy ¥ fis o ST Bw e wearer
T FT ATAAT WA &, § 9T o W
am &t wiferw w8 f fggema e
aifeeTT & e ¥ e a gy Afa
warR f fir o | gt wereg T,
w, 3 fr 3w & o= & TamQ o
wfir w1 fear wh geet & 48 Y,
wgt i AT W gy Al g e §
fis arfirerm aramht a5t ¥ A
# wfY wrirm 1 g9 o § e arfeermy
o W% & Hud §ogaw Ao WA ¥
FTE ¥T TER  OTAT AAT %1 feaw
LU R U RO o
wrf fn waeg pWT R 1 W oaw &
vy ¥ 3% % g famn faar gvm fs
43 39 ¥ feo ferss mft g@ arm &
™ e Wy & fF gw g Wt A
qrog # W w1 fwm Awar o
¥ ot favrw § e ow 2w arfeer
ag FWH T g R g & weama
¥ W W9 owet & W o wor A
Y wiforw saeTE gy

g WO § e e W Aaer
ofrqr wx ® FM €7 ST wUET
wft, agt WA ot 2z &, IH AOA K
qUE TR 4 FH T AR
*1 7w |7 g & vy s g
R wrvwd @ e qeren s g @
aTH TS AW GvAT "gAr wqriTr v
& fAu wrx A1 areew Afr v
¢ & & aon wvan g f Arees e
T won {rfadifr o7 qafeerr w3
% fav arey ¥ | fier & fify
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[t waTo o vaYfeedt]

¥ g fafeag &9 & oF a7 777 ¥ F¢
@A | W Foars &1 s A
A FC AT T F SOIAT F gAArT
¥ wg Afawranir 7 a50 § & g
TH aTuwE qmOT F gra ofwmn ®
UF Y A T oATeq W § 1 AR
fraa & f& o wwn & g gfen
wifr &t famr § wfas ofem & @
S99 ® "wuET geir |

wgafgw weaia & & arfeer
o ¥ wEm gm A1 w1 |zt
wiE 77 gu 39w aggd w
swiaT 1, frg i st e gra 3w %
e tfree #§ oor T s
wrer 1 g fafra ¢ fr ol & wawr
#1 At wERT #r gfgal o gt
&1 o e wEeT AT O R A
¥ ey, 3T F T wfrgre & qusf @
e ot w6 £ | 2% rex & ¥w A
wfs g I asifr g W A RE,
ot wfegmr ¥ oR-EEE W mgEl
qafeni w1 gwy ¥ qrifea W ¥
frewa &Y g7 wifer W1 99 & gerew
§ 1 Ffew mfm o 97 s
w7 #1 JoEe A @ Ty
Hfe® qgeaE ATET A ©: A W@ Ay
qFH FgT 97 EA & FA AT g4 Fw,
fac 2 qir 2 O g | Tw W
a0 W § WA At ¥ Wt 3T I
¥ o A A oW T 9w 97§t
T wT I T §, wfr v uway
%t g ana § 1| 3w wier o Tt
w waara o gufa & et #
AT & 1 IH ag) w1 g 5o oA
s faw w1 T A ST A AT
wH B oEd ww A W M ke
fow 07 ¥ g1t AW § AEml A,
FHTY ¥w ®Y I A ¥W aw e fay
w7 frn e & verea o ware o fdft
wig 7 dS R

FEBRUARY 21, 1968
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gt = & & 5 e #71 fr Tenfe
1 7 71z-fwm wfopt sg-wfae
# gurer Aifa #1 gregEw fam g
o o ¢ fe gfm B o
W Wi—FY @0 gW R RW O1 W
1z ¥ wfew v & fag avaw
wew faar @ § 1 guiwaw gan
aw ¥ o1 3@ oF wwfaw o= E S
ST AT TR €Y { EW 4T IH AL K
e g & v aw o f dfe
g & fawmer gt aq ® T A
fam fwi@r Aife &1 g fam,
T & W ggET WA A7 F A
# ot &w 3w Aifad o = oA
wimafer gf=a ot ¥ Fgea § oA
AT wTETC 99 Afa oX waEAr ¥
wfT {1 ag 9w e g gt e
frrrere ddr food A ot & wfe
gl wrdr ¥ | Q¥ el & gw oaaEn
# fag Lo faw § 1 &fes oz o
gw & fs gu w1 ot ot Ofa wic
#ife % Frafer & wod fads ol
wt aUe W BF 7 awA 1 dare A
& | g HURTC TW AT R ATEATC
sifer w7 761 § fr gw et Ty &%
@ ¥ g T E ) W AE W
e § e gardr ve A w1 ogwT
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¥ AW T WA HT §, T EW WA
feamar w1 44 o Aqeaw @, w@P g
wyrsfa o gaedf 3 wifet W<
wrifedi & ama &

g1 A A g femmn & fE gl
wigr fava # wraEr 1 OF W
wa & 1 9 aF AR fava wma
ft fr ¥, g A T ® agw
ARy § | gary qAr A g fewm § i
T HETT OF 3 o 39 AT & Afa
g9 A UHaT &7 WA wqied o g
g OTITET AT ®EIT AT Wy ¥
wag ¥ | I AF FW ®IL AETC Y
T FTF § FH AL G §, A«
o arardr wad ¥

g i ¥ e arepfa o A afew
wET § avive & fasg s 1 A
% sfr wwt wgrqqfe wwe o 1 @
o waq 3w § e, afa, w1 a
% WEi %1 EU TH §T gRiAAT W7
o% T waqis & famior & 92 £
dufes fasra o qfogt amdmar &
FTT & g T e oy e, oo e
WA BT WY sqfrdt, Tal edar
o ¥ W % g faddt §
T QU & § 9 % fao, 9 g,
AW ®F owE 9 gETEn & feg
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9 7 o agy fear | o gt am
¥ g gu ot 3w A s & qF w
FEWET | gEr A, www b fe o
Aqq & IR AT IW A A9 w1 o
9 ®T WY ¥ wTr F K@ wvAT |
EATY RW ET NAAT &1 €W 41 mEA
HEAT & | gH 9% W % W 6T AR
gwt fe o9 & v ¥ amdw, g
AT, WO 0 o g & e gz
o wifrw & WY 3% oy fed )
ST % Awed & Y & gurd wEr A,
Teefaar e, ¥ g e s go
o fardY i o) S Ty % 01 T
a1 | @ g & e & g v
FAR A1 wear A w aré o 1w
oz ¢ fr fae® @ qwet & QYo fae
g waark ok Aifr ¥ pre e Iw ok

#t 7 ¥ farrRret ¥ e gart frETC
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[ﬁmoﬂam]
‘oA a=T F0, 7 ¥ WY
o ¥ W, g W woara § )
ug av ¥ fr 3o fadwt goet g wo@
¥ WY-HFC H qganT A1 g Gre |
§ g% ww AR weREE ¥ afg
T IOETT X R qACE 1 gw
ITEFF AN § | awm faw B
wFaT W WTE-ATT F19W 3 & fau
W a% T g HrAEE §1 g WK
aioefra | Afew g FwT T
=ifgd f a1gdt agmar &1 &9 § w7
IyEm F3¢ | fadwt agmar §1 g wEw
BT TATAEEA § 9T F FH RO §
o aw e v o feafa ot
WAl § | gW WEEAl AmNifee
safat # fars g 39 wray W)
furrmd 723 & 1 #¥ T gRm WK
e e g fe oagd Ae-
qifree T8 2w ¥ A7 S @ A
I | wT sy st e Fifa
1 g7 uw a7 e At Twe ¥ e
g gz fafea g fs a1 wldww
T A1 §@ agT a7 Afgat § @ g
form & &w & gewrzw # afe 1 a7
foet 721 @ an foe o arfwr G avat &
TF 7Y & A1 IR # EY IF AT w7
3 & & apaw w2 g e e faw
T 9T AT §, qE TH A A4y ¥
fawrg & g o § I § sgEE A
LR AR IR UL A B 1
TaNT ) ge TRy ¥
¥ T TEE ¥ [T WA wWQ
1 zo W v ar @ E g
ofegd, & wgge w<on § frdelr Feaey
A aw facfgr @ &
TE ® AW W g W
% g wfus §, ag wmar o9 &1 o
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W 9 uWa H Ehn i wewa &
% & ot wfas & 7 4, oF far
T@TE T A A aga awl
wowan § fF amew & wwfa @
WTET & Arfr o fART & W9 aew
= & fau woae feam w0 afx
T SIS BT WEA J[AAT AR § A
o Taw gvm fe @R A o fraifar
Hifoai o7 forRrd WX geEr §
|19 o¥T &7 |

sl St & F= w1 faw
w2 gT 2 F grarw awEn o7 faan
qT AT | BN TH I ¥ I
w7 § 5 g w1 gmafre §
fr ag 3@ f& ow Y ot var 7
® | ATER Awr oy fasemr A
woft W 57 qfY g7 AT & 1 fW o
I F owE g @ R owzw A ®
qZ AT EW IW R mTOTR & wmE W
st aff @ &% § 1 AfeT a2
fafram a1 & & qof smagdr &
wite w1€ st qvwErr ¥ At TE
W ALY FT FHAT B gAY A wH v
o wmfagfe o3ft, gov A
forerit ¥ wAt sfiwor R, agfr Fr
gz W AR 8 ardy W w8
W 2w w7 W A oafer F oafge
AT AT HIA FIW AGY &1 @TR AT
v fedt o wear @ oW owvw A
1 g ezt qae § o 0E g
d|r 9 ®a & W @ S aeg am
& R A weA qEE wANET & qAT
&%, o Y9 T EW ST W

® Q@ T T SRR FgAT W
fe guimew w7 e W ogw v
# dw gruw & #t afmfer = ¥
fiwre Wt & Fraffer fed g el
o et § e A v W b 0w
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WY wra & A difen w1 dawn fea
d@ifer & wiafom st qfadmt &
foafes =<7 #r awow 1 dfe
afiad & v & freer W T
AT TOX F 90 T IGT qET | FTA
¢ #ifam g aar 1 FfeT wff Ay
B ¥ Arq TC A1 FE FATIET TR
& & oam g wfeaef adtm w0
AT Iq% w7 AT @ 0§ qga
fe 5q & Fwdar gart amA we
arfgn fs w7 & woec 7 Aifgr =
daar frar 3, I3 A X FT W@ AW
ferdt qfa affae & w7 ¥ Fwa
T TOw e & we, i &
are a7+t & 1 & &t ag qwee § fe o
®1 uzg Taar =fgy fe gqe o Ofa
T AcTew ® O § g dIF Al &/
wmaffar g o & ar 7 2 wf &

Fn & qur & g @@, -9
W waAt feart raawi W wai-
fraa fear mar o gy qEfimas
#are gar Afww w4 fafer sa & wAT-
T W TTEA € F1oaar 9w
frard ¥ a4 w1 9w £ gAAA
w#t &1 & sforwr eefems wr qo
Foarr A fear mar | wA owEES
&1 Wit & fuo wewe & Hfear
w?t w1 7l | 37 ¥ faw Ty A g
w1 wEY amrs A faet ofr 8
it | #feT oW ¥ JeEa w1 we
¥ fag am vl ¥ w1 w71
faa €t sodvr fear w1 g dwr-
=it o ow dar wox v et ® ar
o fearf & qiEet Y ge ¥ §r
Y forat mqr e 70 ¥ af Y
T 7% & difirr v AT Qe
¥ @ it aron g wr ot
#ro gk 1 e wwre frger @ g,
el wrr wfins gur W asfer g ww
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g9 1 B B ad T am 9T ot wf
wafe aff g 1« o e A i @
g & qrit T et i 8 gy w5
g Wy Aad §of e K ww el
a6 IAFr e A AT | e b wE
¥ a% T Gy g frwr § woeww
Torg T, ag faaroim § )

g fayr 1 gusw A
AT qqT ATHEE WYE AT TETC A
T @ o AfEggR aw aEEyy
® gTEET AT KT 9T g WYL

wET ® uA e g g
wgwarT A€ fear @ W T W
ift Farer v K

== & Agel w1 foew wax
€ a7 97 W AT ST s AT
At 3t & agr qerr suwar ) faon
7 WW AT 97 A ad AT § ag Ar
wq frm o fom & e gqfw o
37 FY ot afty fag avefr o & s
ff g7 9@ @ fwxl o e oS
o7¥ T4 £ N Gi7 Af IHq@ Aqre
w7 ¥ 3q & aqw =1 w7 o ffm
w1 | & w 1 IfT qeww g fe
i & oF oF w7 § ¥« A
TF T% wor aftT A ¥ Iw % agt
o P T Ty fe ¥ ewey wia
& i ¥ wE 3 wfgr @1 R IF
apfeaer £ aefr wfgy o, T o
o ¥ arhr wfer frofe ¥ 79
wiet & uw & % awd W & O
&t qw ¥ g ff W oA @
v % oy forw oty o
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[t sate 5o wuMFad]

¥ ag oY Tgan § 5w g
® X o famr am g, 9w W
WEA ¥ TETAT W1 | FEIL T A
¥t o § 0 & s g e ot omt
Wt % §% &, ot @ Wt W |
& agr gt o< wre feg " o feari
W1 WEX AT I WITAT I FTHGE FL
aife & wudY TFF I 9T T wT
AT ®Y T g%, WX T A% wY g
HraT gEAATH &7 fw |

UL A W7 WEREE F7 qifedr
Tk §, N I A afwdr @ g,
vw a7 # fawad &y & w=f wom g
w1 ¥ wgge s g e AWM ew
w1 W § o i g awlh §
ey § i gt aw # w4Y v og grem
=1 7 @1 Afw fafewr maddz & T
¥ wm aw ¥ gf off ol wEwen @y
TR H W F aw ¥ wrow g
wredt it 7 g & & e g e
wree v frafa ¥ & #1 wod | o
KT ARAL K1 T A AT sy af
w1 qg weN 9% § fe ER T 9
weT S Y & § ) §fe oW o7 it §
W AR WEA A T B v 9
W Y ffs waee s o }
R "#q @ o S A Gif
* WWETC B 9§ | AW W A
&1 3@ 2 fe ¥8 517, yo gofafa s
forr %7 & 2w w1 rcrr R K W 59
frar o & ot wEt TR qx wert
W § QT ¥ a7 wegw wor am g
f& 37 & 3 w1 TeETEEAT AT ¥
& T g wAww  gawa § fe
feam &t 3o e w sfee g
far a1Q 1 AfeT @ I @ i Kaga
ael wwwan F fvow am % wiw
szt ®y wr & fow vawes wan %
wfem 7 X ww I fear o

FEBRUARY 21, 1966 Address (Motion)

1324

sATE Y #Y ot wafe avf arr @, o
d& arer §, W1 Gy WA E F W W
AT 37 FTAT ARA § WHE A IT K
W e wrfgg 1 mrw femm &
W) Ty &y maafer a4 2y W A
TgaT & o At wwRa § 1 F wgm
fr feae wv 6 #Y T BT
SN rhm § 7oz ok AfE oW
aw & o s wo & 6T T wreE
oY @A & | T H T oA
o1 Y, & wwwar g fr ogvw 7oA
I foren = mar @, #AmT T o
& 3w w7 goir g\ F wgam & g
fis &w w1 ww ¥ Y fear mar g,
T Al ¥ @ A1 weenr fram
Lo

w1 vl & a1 v wfe weiafaw
weafa ot & W mfwwmw fomm @
g8 w1 & mmm wrar § oA swee

T AT e A g @, W AT & ad
w1 g

Mr. : Chalrman; Motion moved:

“That an Address be presented
to the President in the following
terms:

*“That the Members of Lok
Sabha assembled in this Ses-
sion are deeply grateful to the
President for the Address
which he has been pleased to
deliver to both Houses aof
Parlisment assembled together
on the 14th February, 1066°."

1 will now ask hon. Members to move
their substitute motions, amendments.

Shri Ranga (Chittoor): I propose to
move my amendments Nos. 1 and 12.

Mr. Chairman: Shri Yamuna Prasad
Mandal—absent.



1325 President’s PHALGUNA 2,

Shri Sivamurthj Swamy (Koppal):
1 propose to move my amendments
Nos. 3, 4, 54 and 55,

Mr, Chairman: Shri H. N. Mukerijee,
Shri Daji, Shri Ranen Sen, Shri
Warior—absent. 1 think I have to
move them myself! Nos. 5, 6 and 7.

8hri Ehadilkar (Khed): Is it per-
misgible for the Chair to move amend.
menta?

Mr. Chairman: No, no; the Chair is
mot moving,

Shri Ranga: Then what happens to
your amendments?

Mr. Chairman: They fall. There is
nobody to move them.

Shri Hari Vishnu Kamath (Hoshan-
gabad): That is a misfortune. You
exn move them tomorrow, .

Pr. L. M. Singhvi (Jodhpur): I pro-
pese {0 move my amendments 13 to
32, both inclusive,

Shri Pottekkatt (Tellicherry): I pro-
poke to move my amendments 35 and
3.

Shri Madhe Limaye (Monghyr): I
would move my amendment No. 37.

Shri Masoharan (Madrag South): I
propoge 40 move my amendments
Nos. 38, 39, 40, 41.

Shri Kashi Ram Gupta (Alwar): I
move my amendment No. 42.

Shri RBam Sewak Yadav (Bara
Banki): I propose to move my amend-
ments Nos, 43 to 49,

Shri Bade (Khargone): I wanted to
move my amendment No. 51.

Dr. M. B. Aney (Nagpur): I want
1o move my amendment No. 82.

Shri Harl Vishow Kamath: Madam,
while commisersting with you om
your inability to move your owa
smendments, I 'wamt to move my
amendment No. 58,

1887 (SAKAq Address (Motion) 1326

Mr. Chairman: Thank you very
much.

Shr} Dinen Bhattacharys (Seram-
pore): I propose to move my amend-
menty Nos. 59, 60, 61.

Shri Mohammed Koya (Kozhikode):
Madam, 1 was in a committes, I may
be allowed to move my amendments
Nos. 9 and 10.

Shri Ranga: I beg to move:

(i) That at the end of the motion,
the following be added, namely:—

“but regret that the Address does
not give any indication of an
intention immediately to end
the state of Emergency dec-
lared by the President and io
restore the norma] function-
ing of full democratic libert-
iea in the country” (1),

(li) That at the end of the motion,
the following be added, namely:—

“but regret that—

(a) the Address fails to suggest
@ complete recrientation of
the Governmemt'y policies
to deal with the serious
economic situation and the
distress caused by its faulty
food policies and concrete
measures to put agriculture
on its feet 50 a3 {5 end the
present over-dependence on
imported foodgrains, such
an—

(i) abolishing of zonal and local
restrictions on the sale and
movement of foodgrains,
gur, groundnut and all edi-
ble oils and the re-ests
blishment of a common
market throughout India;

giving the highest priority
in all plans and allocations
for water, credit, roads and
providing incentives and’
facilities to farmery through

)
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{Shri Ranga}

(1ii)

(iv)

)

by

1ec)

the availability of imple-
ments, diesel and kerosene
oll at reasonable prices;

putting an end to compul-
sory procurement end ac-
cepting the right of the
farmer to sel] his grain in
the free market without
any maximum price being

immd:

working out a price support
policy under which the
Government would along-
side of the traders, be an
unlimited buyer of food-
graing from producers at re.
munerative prices to be de-
termined according to cleaT-

ly stated principles enun- .

clated by an Apgricultural
Price Commission fune-
tioning as an indcpendent
statutory body; and

as a temporary measure,
until production catches up
with demand. supplying the
poorer scctions of the po-
pulation  with subsidised
foodgraing purchased by the
Government {rom the larger
farmers at remunerative
prices;

the Address fails to admit
the Union Government’s
respongibility for the cur-
rent debacle in the provi-
sion of adequate food sup-
plies to-the people of Kerala
and to mention the exist-
ence of scarcity conditions
in Orissa;

the Address does not show
any recognition of the fact
that the defence of South
Vietnam and of Malaysia
against @eggression is in
India's vital national inte-
rests nor any readiness to
take the Inltiative in bufld-
ing up a eystem of regional
oooperation and security

FEBRUARY 21, 1066
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among the countries that lie
between India, Japan and
Australia to meet the threat
of Chinese Communist ex-
pansionlem; and

the Address does not indi-
cate any readiness to fol-
low up the implementation
of the Tashkent Agreement
by building an economic
basis for friendship between
India and Pakistan by the
abolition of tariffs and dut-
ies on goods crossing the
frontier between the two
countries and by setting up
a Joint Committee to com-
sider ways and means by
which economic and other
forms of cooperation bet-
ween the two countries may
be furthered to the mutual
benefit of both”. (12).

Shri Slvamurthi Swamy: I beg to

(i) That at the end of the motion;
the following be added, namely:—

) “but regret that in the Address
no direction has been given to the
Government to— :

(a) make the country self-guffi-

cient and a welfare State by
reserving at least 5I' per
cent. of its budget for nation
building activities instead of
only 19 per cent; -

“.1 provide at least 51 per cent.

of its yearly budget for food
and agriculture; and

(c) increase the expenditure on

productive purposes rather
than on non-productive pur-
poses”. (3).

(i) That at the end of the motion,
the following be added, namely: —

“but regret that the Address has
failed to call upon all Members of
Parliament to rise above narrow
party feelings to solve the difficult
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problems of the nation as a whole
by becoming:—

(a) responsible to the general
voters or the people of their
respective constituencles

which they represent in Par-

liament; and

(b) united with other political
and non-political parties to
make the Government really
a national one which could
save the natlon from pover-
ty and outside aggression."™
(4).

(iii} That at the end of the motion,
the following be added, namely:—

“but regret that the Address has
not mentioned anything about
inter-state water disputes and the*
appointment of a tribunal under
the Inter-State Water Disputes
Act, 19568 before the beginning of
the Fourth Five Year Plan (54).

(iv) That at the end of the motion,
the following be added, namely: —

“but regret the failure to draw
up a masler plan to irrigate the
famine stricken arcas in the coun-
trv hy launching upon small or big
projects during the Fourth Five
Year Plan™.  (55).

Dr. L. M, Singhvi: I beg to move:

(i) That at the end of the motion,
the following be added, mamely:—

“but regret that the Address
containg neither an analysls nor an
appreciation of the tasks facing
the nation.” (13),

(ii) That at the end of the motion,
the following be added, namely: —
. L]

“but regret that the Address
does not refer to the political,
legal and strategic implications of
the withdrawal of Indisn armed
personnel from certain Indian ter-
riories™ (14),

(iii) That at the end of the motiom,
the following be added, namely:—

“but regret that the withdrawal
of India from Indian territory is
an act of cession which the Consti-
tution does not countenance with=
out an gmendment of the Constitu-
tion itself" (18).

(iv) That at the end of the motion,
the following be added, namely:—
“bul regret that the Address
fails to apprise the Parliament and
the nation of the deterioration in
the economic situation and the
virtua)l stagnation brought about
by slogan-mongering." (18).
(v} That at the end of the motion,
the following be added, namely:—
“but regret that that the Address
does not disclose the low ebb at
which the public sector is func-
tioning and fails to give an indica-
tion of how the Government pro=-
pose to improve their working.”
{17y,
(vi) That at the end of the motion,
the following be added, namely: —
“but regret that the Address
contains no reference to the plan
of the Government to bring about
extensive and radical administra-
tive reforms to lift the country
from stagnation and cyniclsm.™
(18).
(vii) That at the end of the motion.
the following be added, namely: —
“hut regret that the Address
does not confain a blueprint for
streamlining agricullural produc-
tion and for providing substantial
incentives.” (18). .
(vitl) That at the end of the motion,
the following be added, namely:—
“but regret that the Address does
not deal with the gigantic propor-
tions of the runaway inflation
with which the country s afflict-
ed’ (20)
(ix) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not contaln sny reference to
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[Dr. L. M. Singhvi)

the need for administrative re-
forms and for eradication of cor-
ruption in administration.” (21).

(x) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not concern itself with the
sharp decline in the growth rate
of our economy.” (22). .

(xi) That at the end of the motion,

the following be added, namely: —

“but regrel that the Address
contains no assurance of emancl-
pating planning from orthodox
ideological and dogmatic consi-
derations.” (23).

(xii) That at the end of the motion,

the following be added, namely:—

“but regret that the Address
esontains no assurance of reorient-
ing our educational system to
subserve more adequately the
needs of the nation.” (24).

(xiii) That at the end of the motion,

the fullowing be added, nemely:—

“but regret that the Address
does not contain ap assurance re-
garding the establishment of a
Desert Development Authority.”
(23).

(xlv) That at the end of the motion,

the following be added namely:—

" “but regret that the Address
does not spell out the Gowvern-
ment's policy regarding the estab-
lishment of an Ombudsman-type
institution in Indla.” (26).

(xv) That at the end of the motion,

the following be added namely:—

*“but regret that the Addrees
does not contain any reference
the lifting of emergency which
seems to have no ground for its
esontinuance™ (27).
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(xvi) That at the cnd of the motion,
the following be added namely:—

“but regret that the Address
does not include any statement
of policy regarding dearness al-
lownees and particularly regard-
ing adequate dearness allowances
for lower, middle and upper middle
classes of employees.” (28).

(xvii) That at the end of the motion,

-the following be added namely:—

“but regret that the Address
does not contain an assessment of
the magnitude of the Chinese
threat.” (29).

« (xviii) That at the end of the
motion the following be added, namaew
ly:—

“but regret that the Address
does not spell out the Govern-
ment’s stand on manufacture of
nuclear weapons in view of the
failure to check proliferation and
particularly in view of the fact
that Pakistan and China are mak-
ing great strides in the fleld.”
(30).

(xix) That at the end of the motion,
the following be added namely:—

“but regret that the Address
does not refer to increasing unem-
ployment and under-employment
in the country.” (31).

(xx) That at the end of the motion,
the following be added namely:—

*hut regret that the Address
does not contain any reference to
the grave foreign exchange crises
confronting the country and the
increasing idleness in installed
capacity.” (32). . .

Shri Pottekkait: T beg to move:

(i) That at the end of the motion,
the following be added namely:—

“but regret that no mention has
been made in the Address of any
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suitable ang immediate steps to
meet the alarming food situation
in Kerala State” (35).

(i} That at the end of the motion,
the following be added namely:—

“but regret that no steps have
been taken against the Police ex-
cesses that have taken place In
various parts of Kerala State dur-
ing the recent food agitation.”
(38).,

Shri Madhu Limaye: I beg to move:

That at the end of the motion, the
following be added, namely: —

“but regret that mention hasg not
been made in the Address of the
following:

(a) free and adequate supply of
water to poor farmers for
irrigation purposes;

(b) suggestion to State Govern-
ments to abolish langd reve-
nue in respect of unremune-
rative farming;

—

(c) policy to bring about a
balance between the prices
of finished products, cash-
crops and the prices of food.

grains;

(d) ban on giving. licences to
close relatives of Minlsters
and Secretaries in order to
wipe out corruption, accept-
ance of jobs in private com-
panies by Government offi-
cials and the appointment
of Judges to other posts;

{c

-

ending the state of Emer-
gency and releaging all de-
tenus held under D.LR.;

immediate
Orissa; and

(f) provision for
elections  in
Kerala: and

(g) intention to fulfil the pro-
mise, in regard to Haji Pir,
Tithwal,  Kargll,  Uri-
Poonch.,” (37).

PHALGUNA 2,
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Shri Manoharan: I beg to move:

(i) That at the end of the motion,
the following be added, namely:—

“but regret that in the Address
no mention has been made of the
desirability of ending the stats of
Emergency and the DIR to create
a healthy atmosphere for proper
functioning of democracy In the
country.” (38).

(i) That at the end of the motiom,
the following be added, namely: —

“but regret that in the Address
no mention has been made of the
failure of the Government to
tackle the food situation especially
in Kerala” (38).

(iii) That at the end of the motion,
the following be added, namely:—

“but regret that jn the Address
no mention has been made of the
failure of the Government in mnot
implementing in statutory form
Pandit Nehru's assurance to the
non-Hindi speaking peopls and not
according equal statug to all the
national languages of the country.”
(40).

(iv) That at the end of the motiom,
the following be added, namely: —

“but regret that in the Address
no mention has been made of any
concrete steps to eliminate corrup-
tion and to control rising prices.”
(41).

Shri Kashl Ram Gupta:

move:

1 beg to

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
nn mention has been made of—

(a) scarcity of food materials in
several parts of the country
resulting in famine condi-
tions, viclency and lawless-
neas;
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(b) any scheme of the Govern-
ment of India to take imme-
diate steps to provide famine
relief in such parts of the
couniry which have really
been hard hit on account of
failure of Kharif crop;

(<) soaring prices of essential
commodities and absence of
any scheme of Government
to compensate proportion-
ately in the shape of D.A
to Government employees;

(d) growing corruption in every
walk of life particularly in
the fair and equitable dis-
tribution of daily necessities
to common folk;

(e

—

continuance of zonal restric-
tions in the movement of
food grains which is a chal-
lenge to national integrity;

64

appointment of a large
number of Cabinet, State
and Deputy Ministers from
amongst the members of
Rajva Sabha which is an
apen challenge to cardinal
principles of democratic set
up in the country based on
adult franchise;

(g) failure to implement the
mandatory  provision of
Constitution regarding free
education to the children up
to the age limit as prescrib-
ed; and

#h) lack of proper measures in
tackling the problems of
weaker sections of the popu-
lation including Scheduled
Castes, Scheduled Tribes,
Adivasis and hill area peo-
ple” (42).

Shri Ram Sewak Yadav: I beg to
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disparity and poverty and any pro-
gramme to bring about equality
and eradication of poverty among
people.”  (43).

(ii) That at the end of the motion,

the following be added, namely:—

“bui regret that there is no men-
tion in the Address of the ever-
increasing dearness ang critical
situation arising therefrom and any
proposal ur programme to counter
it"  (44).

(iii) That at the end of the motion,

the following be added, namely: —

“but regret that there is no men-
tion in the Address of increasing
law lessness, corruption, favourit-
ism, bribery and any proposal to
eradicate the same.” (45).

{iv) That at the end of the motion,

the following be added, namely:—

“but regret that there is no men-
tion in the Addresg of the misuse
of D.LR., and steps to abrogate it.”
(48).

(v) That at the end of the motion,

the following be added, namely:—

“but regret that the Government
had gone back on the assurance
given by the late Prime Minister
to Lok Sabha and the country re-
garding not withdrawing from
Haji-Peer, Kargil, Uri and Poonch
in any circumstances and has failed
to establish lasting peace between
India and Pakistan, by the forma-
tion of Indo-Pak confederation or
the merger of the two countries.”
(47).

(vi) That at the end of the motion,

the following be added, namely: —

movye:

(i) That at the end of the motion,
the following be added, namely: —

. *"but regret that there is no men-
tion im the Address of increasing

“but regret that there iz no
mention in the Address of the
failure to replace English by Indian
languages according to the provi-
sions of the Constitution.” (48).
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(vil) That at the end of the motion,
the following be added, namely:—

“but regret that there is no men-
tion in the Address of the failure
to stop dispensation of education
in two different ways—uviz, through
public schools and ordinary schools
resulting in the failure to bring
uniformity in education of all eiti--
zens in the country.” (49).

Shri Ramchandra Vithal Bade: I
beg to move:

That at the end of the motion,
the following be added, namely:—

“but regret—

(a) that in the Address there
is no concrete programme
chalked out as to ways and
means of making country
strong and vigilant against
the Chinese menace;

(b) that the Address falls to
mention the solemn pledge
taken by Parliament to drive
out the Chinese aggression
from our sacred soil;

that in the Address no men-
tion has been made of the
economic crisis due to the
shortage of foreign ex-
change;

(d) that the Address falls to
mention the anti-national
activities carried by hostile
Nagas and the failure of the
peace mission to establish
lew and order in Nagaland;

(e) that the Address has not
laid sufficient stress on the
failure of Government to
supply sufficient foodgrain
in famine stricken areas such
as Kerala, Madhya Pradesgh,
Rajasthan, Gujarat ete.;

(f) that in the Address no refer-
ence hay been made about
the manufacture of atomic
bomb especially when China
has already prepared the
same;

(¢

—

(g) that the Address fails to
mention the deplorable con-
dition of refugees in Jammu
& Dundakaranyva;

(h) that the Address has made
no declaration that compul-
sory military training will
be given in all Higher Se-
condory Schools ang Colle-
ges and to all young men,
women above the age of
eightecn;
that in the Address no refer-
ence has been made about
the failure of Government
to bring self-sufficiency In
foodgrain;
no reference has been made
in the Address regarding
the failure of Government
to supply adequate quantity
of fertilisers and seeds and
pesticides;

(k) in the Address no mention
has been made about the
failure of Government to
give cultivable waste land
in Tribal arcas to Adivasis
and monetary ald and imple=
menis to grow more food;

(1) the Address fails to men-
tion the failure of the Gov-
ernment to take ecffective
steps to remove indebtedness
and illiteracy among agricul-
turlsts in wribal areas and to
give more aid to the States
which are thickly populat-
ed by Adivasis;

(m) that the Address has not
mentioned the incresse In
prices and ronsequently the
price Index and thus steps to
increase the salary of the
Government employees;

(n) that the Address has not
mentioned as to how the gap
between lowest ang highest
Income be brought down so
that it may not he more than
in the ratio of 1 to 10: and

(o) that in the Address while
mentioning the Tashkent

(i

—

(j
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Agreement it has not been
mentioned that the Govern-
ment has miserably failed
in diplomacy and ceded
that portion of Kashmir
which legltimately belonged
to India and which was con-
quered by our brave Jawans
and thus by agreeing to
withdraw our forces from
Haji Pir pass, Tithwal and
Kargil without taking guar-
antee from Pakistan not to
send  infiltrators in future
and to call back the infiltra-
tors already sent, the Gov-
ernment has failed to keep
up solemn assurances given
to Parliament and people.”
(51).

Dr. M S. Aney: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not refer to the discontent
prevailing in certain States like
Punjab, Himachal Pradesh, Vidar-
bha for a reconsideration of the
present existance of the State of
Punjab into two or three States
based on linguistic, cultural, econo-
mic or other considerations as well
as the position of States like
Hariana in Punjab or Vidarbha in
Maharashtra for separation from
the existing Punjab State or Ma=
harashtra State etc.; and has taken
no notice of the Consultative Par-
liamentary Committee and the
Cabinet Committee appointed by
the Government of India to consi-
der the demang of Punjabi Suba
made by a certain section of the
people of the Punjab.”" (52).

Shri Hari Vishnu Kamath: T beg to

move:

That at the end of the motion, the
following be added, namely:—

“but regret—

(a) that there is no clear men-
tion in the Addrem of fhe
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measures and steps, such as
reduction in income disparl-
ties and provision of social
security, to be tuken to fur-
ther the nationally accepted
goal of a democratie soclallst
society;

(k) the failure to check the
spiralling arise in prices of

essential commodities of
every dey use;

(c) the fallure to ensure #he
equitable  distribution of
foodgrains at controlled
prices;

(d) the failure to revoke the
Proclamation of Emergency
and thus restore fundamen=
tal freedoms to our people;
and

that the Address make no
mention of steps to mitigate
the hardship caused to large
masses of our people by
growing unemployment and
continuing  retrenchment.”
(53),

-

(e

Shri Dinen Bhaitacharya: I beg o

move:

(i) That at the end of the motion,

the following be added, namely: —

“but regret that the Address
does mnot contain any indicatiom
about the intention of the Gov-
ernment to immediately revoke
emergency and release all politi-
cal detenus." (58).

(ii) That at the end of the motion,

the following be added, namely:—

“but regret that the Address
does not mention that India will
extend the Tashkent spirit te
settle peacefully all border dis-
putes with all neighbouring coum-
tries including China" (60).



President’s PHALGUNA 12,

T341
(iii) That at the end of the motion,
the following be added, namely:—
“but regret that the Address
does not mention the gravity of
the most alarming food situation
prevailing in the country due to
the wrong policy pursued by the
Government.” (81),

Shri Mohammeg Koya: I
move:

beg 1o

(i) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
has not taken adequate notice of
the grave food situation in Kerala
nor does it contain any adequate
measures to relieve the situation.”
(9.

(il) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not mention at all the police
repression and indiscriminate
arrests that are taking place in
Kerala at present” (10).

Mr., Chairman: These amendments
are before the House.

Bhri N, Dandeker (Gonda): Madam
Chairman, I have great pleasure to
have

in spots, but on this occasion
is only one spot that seems to

as [ could make out,
the Mover of the motion to thank the
President spent most of his time,
namely, that concerned with the
‘Tashkent Declaration. For the rest,
T am unable to find in the Address
saything to get enthusiastic about. I
will deal with some of the main de-
fecty as I see in them and then, per-
haps, if I have time, I will also deal
with the Tashkent Declaration very
briefly.

Madam, on the home front, in so
far as political matters and develop-
ments in this country are concerned,
2465 (Ai) L5—]0.
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I notice that a vell of complete silence
has been lowered by the President
over some major matters of urgent
public Interest and concern. Firstly,
for example, there is the utterly un-
constitutional continuance of | the
Governor's rule in Kerala. There
can be no doubt whatever that, from
the debate that took place on the
subject in this House as well as the
public notice that this matter recelv-
ed in the Press, there is a consider-
able body of opinion which, quite
rightly, objects to the basically un-
constitutional procedure in continu-
ing the Governor's rule in Kerala.

Equally, Madam, another serious
matter is the expressed intentlon of
Government to be deliberately wun-
constitutional, as shown by the deci-
slon announced by Government at
the end of the last session that they
intended to continue the life of the
Orissa legislature by another year.
It was an extraordinary proposition
which they have made, and they have
done it, quite obviously, for party
reasons, because it Is plain to anyone
who makes even a brief visit and goes
round Orissa that the Governmeht
today and the legislature today In
that State do not command the con-
fidence of the publlc. The proper
thing would have been that this year,
with the completion of the full term
of the State legislature, that legisla-
ture ought to go out and there ought
to be fresh elections. But, as 1 said
earlier, the Government have taken
the utterly unconstitutional decision,
for no reason that is justifiable
except only of administrative conve-
nience, that the life of tha legislature
in Orissa should be extended so as
to coincide the next general elections
to the State legislature with the
general elections for the country as a
whole.

Yet another matter of great concern
in interna! affairs about which the
Address is completely silent is the
mounting corruption in public life at
high levels. There was a debate about
this last year in this House. It was 8
debate, in general terms, about ne-
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confidence; but the House agreed that
it should be & debate concerned main-
ly with the tremendous extent of
corruption revealed in the acts and
doings of Mr. Biju Patnaik and Mr.
Biren Mitra at the time when they
were Chief Minister and Deputy
Chie! Minister respectively in the
State of Orissa, The House knows
with what greal concern this matter
was approached by everybody and
the notice which it recelved in the
Press and, in particular, in Orissa
which was immedialely concerned
with the matter. Nevertheless, one
fnds no mention whatever of this
growing corruption. 1 will cencede
that among the last great acts which
the late Prime Minister had the
courage lo do—infact, on the New
Year Day—was the great decision he
took that there had to be certain pro-
vedural forms and certain procedaral
necessities for dealing with matters of
corruption at high levels; and that if
that was not acceptable to any high
level person concerned, then that
high level person was perfectly at
liherty to quit.

Now, if someone should object that
it is not usual to refer to matters
like corruption in the President's Ad-
dress, T would like to correct them,
Mudam, by referring to the Presi-
dent’s Address of 1964 in which there
wak a reference to corruption, at that
time, at administrative levels. This
is what paragraph 12 of thet Address
snid:

“Toe improve the tone of admin-
istration and to deul cfactively
and promptly with complaints of
corruption, or lack of integrity,
it has been decided to set up a
Central VYigilance  Commission
which will have a status in ils
own sphere broadly correspond-
ing to that of the Union Public

- Service Commission. Its annual
reports will be placed before both
Houses of Parliament.”

1 would have expected, Madam, a
similar announcement of policy and
procedure in relation to complaints
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of corruption at higher ministerial
levels as distinguished from corrup-
tion at administrative level. The
absence of this in the Alidress, I con-
sider a very serious matter in view
of the developments in the course of
lasi year.

16 hrs.

Another matter of internal politics
that causes grave concern, and which
has been referred to even during the
few days that this session has been
in progress, is the thoroughly unjus-
tifiable continuance of the *“Emer-
gency" by Proclamation. That em-
ergency proclamation, as everybody
is aware, is supported by innumerable
statutory rules called the Defence of
India Rules which today pervade the
entire range of human activities in
this country, economic, political, law
and order, every conceivable matter
in this country is now being dealt
with, practically wholly, under the
Defence of India Rules. And every=
body is equall aware that the chief
characteristies of the Defence of India
Rules are that they involve tolal sus-
pemsion of all persona) liberties and
all freedoms and all fundamental
rights, whereas in fact no emergency
any longer exists in reality. There
was & defence attempted about this
in this House when the hon. Shrl
Hathi said that Government had no
intention whatsoever of using these
powers for political purposes, It is
an assurance which no one believes
and no one is prepared fo accept. 1
gathered subsequently there was a
meeting of the Home Ministers of the
various States and they found that
the artificlal continuance of emer-
gency and the proclamation of emer-
gency and the Defence of India Rules
were very convenient tools in their
hand in order to govern the country
in 8 lawless way. When this tool
gives them so much power, I do not
suppose they will ever give conside-
ration to its abrogation. It is in the
light of this that T fear that this sug-
gestion will not receive the slightest
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responss and that is why I particu-
larly feel that we on this side of the
House must reiterate, in view of what
1 have said before, the urgeni need
of a review of the continuance of the
vast powers under the Defence of
India Rules. I would like to reiterate
the appeal which wo made before the
general elections, namely, that six
montha before the next general elec-
tions all the State governments ought
to go out of office, because that alone
would ensure impartiality and tan;-
ness in elections. “Free and fair
elections” should not be Jjust a
phrase; it should be something im-
plemented and known to be imple-
mented. 1 am asking for this assur-
ance because so long as the state of
affairs continues @a 1 have described
it and so long as these vast powers
continue to be exercised by the State
Governments and the Central Gov-
ernment, we do not expect that there
wili be a fair use of these powers,
nor will there be free and fair elec-
tions.

Shri Ranga: It is a challenge tu
their conscience,

Shrl N. Dandeker: 1 speak about
this from considerable personal ex-
perience as to what constitutes free
and fair clections.

Turning now to the economic ok
pects of the whole affair, on reading
the President's Address I find thae
same dismal dirge, the samc funcral
song repeated for the last two years,
not only in the President's Address,
but also in the statements made by
Finance Ministers, in statements made
by various Ministers, thal the state
of the economy is continually deter-
iorating. It is an oft repeawd story
of extravagant public expeoditure
which must be stupped but nobody
is doing anything about stopping that
extravagance, of leading to merciless
taxation and gencrous deficit financ-
ing. which again the Governments
keeps on repeating must be stopped,
but nothing is done about stopping it.
In this connection, 1 was astonished
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the other day when | was reading, I
think about two or three wecks ago,
the periodical statements issued by
the Reserve Bank 1o find that the
State Governments have sn overdraft
with the Reserve Bank of India of
semething like Rs. 180 crores,

Shri Ramga: Bankruptcy.

Shri N. Dandeker: [t is, therefore,
not merely the Central Government
thal is continuing to resuri to deficit
finaneing, both overt and covert, but
also the State Governmenls are ap=
parently attempling 1o do the same
on an extensive scale. Of course, the
consequences of this are again well-
known, namely, an acute and conti-
nuing state of inflation reflected in
steadily rising prices and ever-mount-
ing cost of living. Again, it is & re-
petition of & tale year afler year; the
tale of backruptcy in food and foreign
exchunge, of continuing mismanage-
ment and costly failures in the pub-
lie scctor enterprises which yield
little or no return; of deadly stag-
nancy in the privete seclor, and of
steadily falling rate of growth in real
terms, whether it is industrial growih
of economic growth generally, or
whether it is growth in the sgricul=
tural sector. The story is the same.

In other words, the chief characters
istics of the President’s Address, in
so far as the economic front is con-
cerned, are that it is the same story,
of the same disease, of the same
symptoms and of the same quack re=
medies and nostrums, of the same
promises which sre never fulfilled
Year afler vear, in the President’s
Address, in the Finance Ministers
windy speeches, broadcasts and state-
ments thev keep on repeuling ihese
things ad nauseam. They go on re-
peating sume of the remedies Jike
culting down non-Plan expenditure,
about the need to economise on Plan
expenditure, about the need for
quickening up the pace of production
in the public seetor within the Flan
expenditure, but nolhing seemn ever
to happen. It is a story of failures
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and shortcomings of policy, not ad-
mitted, and of the need for radical
changes in policy, also not admitted.

1 would like to illustrate it this a
few minules by some observations on
the food situation, which is an excel-
lent example of allowing in the same
muck year after year, It is a story
of reviling traders and abusing the
farmers, bul saying nothing at all
either about incompetence or profi-
teering by the various State Govern-
ments. It is a story of persisling in
food zones with their logical corollary
of smaller and smaller sealed off
areas, such as districts, talukas and
even groups of villages, with sepa-
rate food zones of their own, and of
compulsory procurement or levy in
excessive quantities at unremunera-
tive prices.

Today India is no longer one coun-
iry; it i1s a moth-eaten fabric. It
reminds me of the state of affairs
with us in the years 1948 and 1049,
immediately after the Indian Inde-
pendence Act of 1847, when there
were in this country apart from the
British Provinces which we in India
inherited, something like 560 Indian
States. And in case Hon'ble Members
are not aware of the fact, I would
like to remind them that every Indian
State and every Province was then
a food zone and would prevent the
movement of food from one area to
another. That was the state of affairs
right up to the end of 1949. In 1050
the country was united into one zone.
All these food barriers, customa bar-
riers and land customs, all those
kinds of things that cut up the coun-
try into several bits—they were all
abolished by the Constitution, when
it came into force on the 26th Janu-
ary, 1050,

16.07 hrs.
[Mr, Derurv-Sexaxer in the Chair]
About the same time the compulsory

procurement was also  abolished,
largely under the lead of Shri
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Rajagopalachari, who was then the
Chief Minister of Madras.

I would like to indicate very briefly
the consequences of 3o integrating the
country into one zone, in not break-
ing it into food districts, food talukas
and food groups of villages. The
consequence of such abolition of food
zones and of compulsory procurement
can be seen by one very simple test,
namely, what was the effect on pro-
duction and, therafore, what was the
effect on imports. I would like to
give only the figures for imports.
The flgure for import of foodgrains
in 1851, at the commencement of the
policy of abolition of compulsory pro-
curement based on food zones and
restriction on movements stood at
4:8 million tons. In 1952 it was down
to 3:6 million tons. In 1983 it went
down to 2 millipn tons, in 1854 to
0.8 million tons and in 1955 it was
down to 0.7 millions. Then began our
Second Five Year Plan, followed by
the Third Five Year Plan, These
were ten years of utter indifference
and total absence of food policy, with
neither a floor price policy, nor a
policy of remunerative price, but just
a policy of drift; merely speaking of
high targets but doing nothing for
effectively achleving them, talking a
lot about fertilizers, but with utter
neglect in  estab’ishing fertilizer
plants and, in fact, taking years and
years over negotiations for the estab-
lishment of fertilizer planis until it
was only in 1965 that there appeared
some possibility of new (fertilizer
plants on & glant scale being estab-
lished in this country, under utillsa-
tion of Irrigation potential, and neg-
lect of small irrigation schemes, fail-
ure to supply diesel oil and electric
power for irrigation purposes, neg-
lect of seed farms. There was over
this decade nothing done in fact that
one would call a policy geared to the
needs of the grand eloquent targets
which were solemnly propounded In
the two Plans,

Again, T would like to give a plc-
ture of the consequences of all this,
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quite straightforwardly, on the im-
port of foodgrains over the past ten
years commencing from 1056. As [
said, in 1955 the import of foodgrains
was down to 0.7 million tons. Here
is the subsequent story. In 1956 it
was 1.4 million tons, in 1857 it was
36 million tons, in 1858 it
was 2:3 million tons, in 1950 It was
3.9 million tons and in 1960 5.1 million
tons. That covers the Second Plan.
In 1961 there was a little drop In
import as compared to the previous
two years; it was 3'3 million tons.
Then it started rising agein. In
1962 it was 3.6 million tons, in 1963
it was 4' 6 million tons, in 1964 it was
6:3 millions and in 1965 it was T'5
million tons.

Now, perhaps, it will be 12, 13 or
15 million tonnes 1986;,—heaven only
knows what. But the conclusion that
emerges here is that we need not have
been in any of these years so short of
foodgrains as we apparently were;
we need not have had a food shor-
tage, except in a year of particularly
bad drought, of anything more than
about a milllon or @ milllon and a
halt tonnes whereas in fact we had
been importing in the Second Five
Year Plan al an average 3} million
tonnes per annum and in the Third
Five Year Plan up to over 5 million
tonnes per annum on the avcrage.

Sir, we are going back again to the
conditions of 1850 in all respects. The
Government want to have food zones;
they want to have districts hived off
from districts; they want to have
talukag and villages hived off from
other talukas and villages. You can-
no'! move rice from A to B; you can-
not move wheat from B to C and so
on, The whole couniry is one block-
ed economy cut up Into fractiong so
far as movement in foodgrains is com-
cerned.

Shri Bade: The collectors also are
Moghul emperors.

Shri N. Dandeker: On the top of it,
the justification is that that lIs the
only wiy we could have ecinpulsory
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procurement. I would like to suggest,
in the first place, that this is about
the best atmosphere for a thriving
industry in corruption; I cannot think
of any other name for it. Ome thing I
am certain, namely that the activity
that is going to thrive in a very big
way over this year, next year and so
long s we continue this wretched
zone system and restriction on
movement, is corruption; you are
going to have a vast trade in organi-
sed corruptlon. However, the policy
of compulsory procurement will not,
of course, be effectively implemented
because it cannot be effectively im-
plemented. You cannot have millions
of farmers being subjected to measu-
res of this kind, in terms of compul-
sory procurement and so on, and hope
to get away with it

The only right policy, I submit,
would be to restore the first and pri-
mary thing, the incentive of a free
market and a free market price io
the farmer to produce the best thst
he can coupled with—and this is ne-
cessary because the agricultural cco-
nomy depends so much on the vagar-
ies of monsoon which rcan alse play
the opposite trick, namely, there could
be such a good monsoon and you can
have such a bumper crop that prices
may collapse—remunerative floor
prices which are also an essential
part of a proper pricing policy. That
will be the time for facilities to
secure the necessary inputs. Yeu
cannol expect the agriculturist to be
enthusiastic about inputs on the sval:
and of the type that are being
envisaged in all the speeches made by
the Food Minister. You camnnot ox-
pect any farmer to put in inputs on
the scale and of the kind involved in

ientific farming—chemicals, water,
irrigation, improved seedg and all that
kind of thing: inputs that are going
to cost a good deal—unlesg in the first
place he is assured of the floor price
and secondly, and much more impor-
tantly, he is also sssured of the free
market price if the free market price
happans to be better than the floor
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price. Then and then only you can
have interim measures for deficit
arcas based largely upon {ree move-
ment of trade within the country
supplemented by imports.

Now, Sir, I will briefly turn to the
Yoreign affairs part of the President's
Address. The hollowness of our claim
to success in foreign policy, it is well
known, wasg expossd last year, when
we stood glone and friendless. Every-
one, including Russia, stood mnon-
aligned ageinst ug except for two
little friends, that have always stood
by us—Malaysia and Singapore. It
is obvious to everybody after that
situstion that arose during those three
or four months of conflict with
Pakistan when the eyes of everybody
were opened to the utter futility of
the foreign policies until then follow-
ed. There was a debate in this House
and it was clearly accepted that the
situation demanded a reappraisal of
the principles of our foreign policy
and of our friends and foes. Re-
oricntation was indeed promised in
the course of that debate. I think,
Shri Chagla who spoke quite piainly
and bluntly sajd that there waig no
doubt abou' it that the foreign policy
of this country needed re-orientation
as to its basic principles.

T ulso feel bound to say that subse-
quently a re-oriented policy was in-
deed followed by our late beloved
Prime Minister, Lal Bahadur Shastri,
wilth very happy results in Burma,
Ceylon and Nepal and with conspi-
cuous success at Tashkent. I have no
doubt, had destiny spered him to
serve this country u little longer, he
would Wave carried this on and re-
oriented our Yoreign policy on the

 lines on which, i was agreed during
the debete in this House, re-orienta-
tion was necessary.

Unfortunately. we have lost him;
and we seem to be back again to the
old, old chants.

I was, in fact, astonished to read
this. It could have been something
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written in Prime Minister Nehru's
times. 1 find in it a remarkable ex-
position of the same old foreign policy
that we had been following over all
the years; a policy that threw us into
the. ditch vis-a-vis China and which
threw us into another ditch vis-a-wvis
Pakistan. . "Our  Government  will

continue to work for pemce in the
world.  “Om ! . Shantih, shantih,
shantih, “Peace is essential for our

own development and progress and
for the well-being of all peoples. To
this end, we shall strive to strengthen
international cooperation, based on tne
principles of peaceful co-existence,
non-interference in the internal
affairg of others”—and it must always
be there—"non-alignment”; ang sp on.
All this ig in the President's Address.
When 1 read this 1 begin wondering.
1 asked, are we back again to the an-
cient timas so to speak? Apparently,
we were; though I hope, we are not.

It is in the light of our experi - nce
hoth as to the need for changing our
foreign policy principles, its basic
objective and its mode of operation
that I would like to examine what is
stated here in relation to, for instance,
our relationship with China. China
is dismissed, notwithstanding the long
time which the External Affairg Min-
ister took over China, in the Presi-
dent’s speech in three lineg of 'wo
seniences; and they are masterpicces
of understatement. “Unfortunately"”,
says the President, ‘our relations
with the People’s Republic of China
still continue to be strained”™ We
just do not get on; we are just a little
bit estranged. And so “The country
has to be vigilant and strong.” That
is a1l of our Chinese policy. It is a
remarkable exposition, a masterly un-
derstatement, as I said, of which an
Englishman might well be proud, be-
cause they are supposed to be masters
of understatement.

Now ang again when there are offi-
cial speeches about China, we huve
also 5 continued insistence on Colambo
proposals as if the Colombo proposals
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ever were, or ever will be, a substi-
tute for a foreign policy vis-a-vis
China. The Colombo proposals were,
everybody knows, stillborn.  They
were nol merely rejected, but they
have been flouted by China. There is
no part of the demilitarizeq zone
which the Chinese do not occupy, if
they wish to with impunity. The
Chinese for their part have also com-
mitted breach of the agreément about
Tibet, in regard to the autonomy of
Tibet. What do we do? We say,
“No; we are bound by the agreement
about Tibet; all that we will do is to
join in a resolution about the il
treatment of the people of Tibet”

Shri Ranga: That too in an apolo-
getic manner.

Shri N. Dandeker: The Chinese are
flouting all agreements. They have
openly said so. They do not sccept
what they have previously agreed to
about our relationship with Bhutan
and Sikkim. The specia] position of
Bhutan gnd Sikkim with or within
the Indian Union, or the Indian Con-
stitution or whatever you like to call
it, is now rejected by China.

And what has happened to those
famous Colombo powers that pro-
pounded these wonder Colambe pro-
posals? The UAR and Ghana stand
exposed as a result of the happen-
ings of last year and the things they
then said. Burma and Cambodia are
of no consequence. In fact, one Mem-
ber of Parliament whom [ will not
name, did not quite know where Cam-
bodia was: whether in South Africa
or in South America. I told him thal
Cambodia was in South East Asie,
and he said. “Is that so?" Ceylon has
a different Governmen! now and Indo.
nesia has no government at all. Those
are the Culomby powers and those
are Lthe Columbo proposals that we
keep on repeating like parrots.

What should be our policy vis-g-vis
‘China? Before 1 answer that or at-

tempt to do go, 1 think, we must take-

a look at South Viet-Nam, because
‘Bouth Viet-nsm. in my judgement, is
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a specific example of the Chinese
Communist policy of deliberate and
ruthless expansion . . . (Interrap-
tion). I have gol here with me
some papers which will take too long
to read but which contain ample evi-
dence to prove for instance, that Dr.
Ho Chi-minh always intended to and
did in fact sabotage 1he Geneva
Agreement of 1954 We keep on
harping back to thig Geneva Agree-
ment of 1954.. ... (Interruption). [
do not want to quote from newspapers,
but if Members who keep on inter-
rupting me from the back would care
to read the reports of the Interna--
tiona] Contro] Commission.... (In-
terruption), there will be plenty of
evidence to show that this situation in
fact is one which Dr. Ho Chi-minh al-
ways intended and that he has bean
steadily planning for the overthrow
of South Viet-nam. Since 1962, In
any event in so far as India is con-
cerned, the attitude of North Viet-
nam to India is paiently and abeo-
lutely clear; and it is one of conti-
nuing hostility.

Here, I will take a little time of the
House to refer to certain outstanding
indications of this. In 1962, this is
what the Party Organ of North Viet-
nam remarked:

“In opposition to China's policy
for peace are the policies of the
Indian authorities to seize Chinese
territories by force and their atti-
tude of obstinately rejecting
China’'s reasonable proposition”.

On July 13, 1985 last year, Hoang
Van Hoan, leading a delegation of

North Vietaam National Assembly
said at Peking:
‘“While opposing imperialism,

Ching has been holding high the
banner of anii-revisionism to de-
fend the purity of Marxism-
Leninlsm . .,

—lot of ‘isms'—

“. .. to push forward thc revo-
lutionary struggle in Asia . . "
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In reply to Ho Chi-Minh's letter of
January 24 a Chinese gentleman called
Liu Shao-chi who holds an important
position, said:

“China ang Vietnam are neigh-
bourg closely related like the
lips ang the teeth”.

‘That hostility towards India, and that
declared intention to swallow South
Vietnam by subversive movements
called “liberating movements”, has
been the pollcy of North Vietnam
vig-a-vis South Vietnam.

As 1 sald earlier, however, one has
to understand this asg part of the
over-al] Chinese policy, not just part
of the North Vietnam policy. It is
essential 1o recognise what is happen-
ing to North Korea and South
Korea. .....(Interruption). and the
attitude as between China and Taiwan;
the chinese position vis-a-vis North
Vietnam and South Vietnam, Cam-
bodin  and Laos; Thagla Ridge,
Bhutan angd Sikkim, Bara Hoti and
Ladakh—the whole thing. You have
to look at the whole picture that
begins somewhere in the north-east
corner of Asia and ends with the
noth-west corner of India. It js a
picture of power politics; it is g pic-
ture of China doing everything possi-
ble to establish Chinese hegemony in
the whole of east and shouth-east

Asia.

Sir, I submit what has to be re-
cognised is that tive Chinese problem
is a power problem. It is not a pro-
blem of border disputes. It ig not a
problem of some Vietcong or any
other such thing. It is a problem of
power. It is a problem in which the
Chinese recognise us as the only obs-
tacle In this part of the world to their
galning complete hegemony and ron-
trol over the whole of south-nast
Asia. ] submit, in that situstion,
what s needed is that we must be-
come very realistic. But we keep
mouthing thesc phrases of non-align-
ment and co-existence and what not.

FEBRUARY 21, 1068

Address (Motion) 1356

Let us, I say, vome down to brasg tacks
instead. So what should we do
about this? Let us work out a sys-
tem of regional collective security
and cooperative assistance in this
part of the world, with Japan and
Taiwan, with Malaysia who has stood
by us all the time, with possibly
Ceylon with its new Government,
with Australia, with Philippines, with
all those people who are frightened
about China, frighteneg of China,
knowing that we could be tlre only
effective block in the way of the ex-
panding Chinese power. I submit our
policy must be one of approaching
this problem from that angle and at-
tempting to evolve a Chinese policy
that jg not concerned just with borders
in the Thagla Ridge or Bara Hoti or
some place in Ladakh, not just
mouthing Colombo proposals land a
whole lot of nonsense of that kind
whichr became meaningless years ago.

Finally, Sir, a word agbout Pakistan.
I regard the Tashkent Declaration as
a great act of faith, I consider the
Tashkent Declaration as something
which, if ever possible, human beings
ought to endeavour to achleve. As
might be expected, it will encounter
strong oppositions from the last dit-
chers in this country and from the
obscurantists in Pakistan. 1 know
attempts will be made to whittle down
all kinds of things in it. But the
main thing remains that the two
couniries at last did not have their
heads knocked together by M.
Kosygin as some people believed
Possibly, under the persuasive atmoe-
phere presided over by Mr. Kosygin
—one does not know what Mr. Kosygin
said to them; maybe, he described
the sort of picture about Chinese
hegemony or whatever it is—the point
to be remembered is that it is one of
the greatest acts of faith in interna-
tional affairs. It is not just a matter
of a little clause here and a little
word there. What, after all, is the
difference between human beings and
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animals? The difference is gqualita-
tive: that we have judgment; thut we
can distinguish between the good
and the bad and that we are capable
of committing acts of faith for the
sake of human good. But I submit,
acts of faith cannot thrive on barren
s0i] nor in an environment that is
hostile. If you believe in faith, if you
believe jn goodness, If you believe in
the essential goodness of man . . .

Shri Bade: Pakistan does not believe
in that.

Shri N. Dandeker: I stress it does
not matter what Pakistan does or does
not believe. What matters, Sir, is
what you and | believe. I am not
concerned with what Mr. Bhutto gays
or somebody else says. But what 1
am concerned with is that the great
little man, our late Prime Minister
and the greatman, President Mr. Ayub
Khan—I] have had also the honour of
knowing him, though much less than
Mr. La] Bahadur Stastri—got together
and committed an act of faith, If it
comes off—I zttach importance to the
word 'if'; for I am nol one who livesr
in the clouds; ] am a realist—I eay,
it this sort of act of faith comes off,
what is the future, the great future,
for both India and Pakistan? I
suggest, Sir, instead of carping criti-
cisms and having obscurantist ap-
proaches and legalistic quibbles about
this and that—if the Agreement i3
broken, it is broken; we are back
where we were and everybody rcog-
niseg that. But if on the other hand
the Agresment is to be implemerted,
which is the only way in which things
can move along the path that was
being given to us by our late Prime
Minister, iy is necessary to abide by
it and to commit other acts of falth,
to develop trade gnd economic rela-
tions with Pakistan. It Is, I suggest,
fantastic that whereas formerly bet-
ween this country and what is now
Pakistan, there used to be enormous
trade and traffic, al] that has come 12
a stand-still. Is anybody gning 1o
tell me that—that is for the gocd of
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either of these countries? 1 suggest
what is required is further acts of
faith. If a breach of faith is com-
mitted, well, we get back to where
we were. Bul the possibility of a
breach of faitl is I submit no arswer
and is no ground for suggesting that
we have no faith in the essential
goodness of man. I suggest that are
vast flelds for mutual benefit to be
explored; there are financial disputes
with Pakistan; there are trade dis-
putes with Pakistan; there are also
poasibilities of tremendous economle
development in both countries if we
got together and if we made our best
attempts to get together and not keep
on looking back at the past all the
time.

In this connection, Sir, I would like
to remind the House sbout the great
change that has taken place in ten
years in Western Europe as a result of
the European Common Market. It is
a fantastic change. 1f one were {o go
to Europe, if one were to read the
European journals, if one were to see
the economic development in Wes-
tern Europe over the past decade, one
would reallse what an act of faith
can mean. They have their difficul-
ties. T am not going to blame any-
body for those difficulties. Maybe,
some may blame De Gaulle; some
may blame Adenauer and others may
blame Erhard. But that is not the
point. The point iz thiz that there is
a lively and continual attempt 1o get
together and to build on acts of faith
which constituted the European Com-
mon Market, the Coal Community,
the Steel Community and so on. There
is no reason why in this great sub-
continent similar acts of faith cannot
be committed.

However, 8ir,. with this single ex-
ception—ang it ig a great exception—
of the Tashkent Declaration that is
referred to with due and just praise
in the President’s Address, I am sorTy
I find very little else to commend to
this House in that Address.
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Shrimatl Benu Chakravartly: Sir,
may I be permilted to move my
amendments? The npumbers are 5,
6, 7 and 11.

Mr. Deputy-Speaker: They will be
treaied as mowved.

Shrimati Renu Chakravartty: 1 beg
to move:

(i) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
{ails to condemn the resumption
of bombing of North Vietnam and
the continued violation of the
Geneva Agreement and  escala-
tion of hostilities by U.S.A. en-
dangering world peace and par-
ticular]ly peace in South East
Asia."  (5)

(ii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
fails to recognise the dismal
failure of the food and agricul-
ture policy of the Government
leading to starvation, high prices,
widespread distress whose ex-
treme cxample was Kerala and
dangerous dependence on jmports;

and also fails to spell out the
necessary steps for self-suffi-
ciency in food ang the national

control over the wholesale trade
and distribution of food-grains.™
(6)

(iil) That at the end of the motion.
- the following be added, namely:—

“but regret that the Address
falls to announce the immediate
end of the State of Emergency
and the release of the palitical
detenus.” (7)

(iv) That at the cnd of the motion,
* the following be added. namely:—

“but regret that in the Address
no mention has been made of—

() any concrete steps to  raise
the riee ration in Kerala State
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to the satisfaction of the
people there;

(b) Police repression let loose on
the people especially on stu-
dents in Quilon, Trichur and

other gisiricts of Kerala
State;
(c) release of arrested persons

and withdrawal of prosecu-
tiong in connection with the
recent food agitation in
Kerala;

(d) misuse of DIR to arrest and
detain political workers of
the Opposition Parties; and

(e) failure of the Government to
take steps to hold elections
ang sel up g popular govern-
ment in Kerala." (11)

Mr. Deputy-Speaker:
Renu Chakravartty.

Shrimati

Shrimati ‘Renu - Chakravarity: [
wanted to spesk tomorrow morning.

Bbri Warier (Trichur): We thought.
after the opening 'speech made by
Mr, Dandeker, you would be calling
somebody from the Congress Benches.

Mr. Deputy-Speaker: Shri Kashi
Ram Gupta.
o Wt Om e SRl 80 B
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g W Tosfaw i § e e
Y | AT AT T HTOFETT
FH LT T FE E T weTar
Iqa § wit ot g ¥ afew & gwwon §
for o wTeA ¥ g ot I 1w
§ form W & I arE & §
¥t |z § S qEd A1 Wawg
wez v 1 A oW A ® wd %
T ¥ ¥ qw e 1 e w1 a0
W & T gfagw W ownosm
ar, wEW # A wraT § )

o WMAIE W o serd o

off Wl TR W R W
e wg STE o7 Ay wré
o Y g

& wd s g g ey faw
TN WA & T it o wfke g
w7 | WE 9T OF ATEE AW T 9
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g 7 o o1 fe ganfear o e
¥ To wrfo Yo Hre ¥ FFL T7A
ot @ § 1 TEET AgT ag gwn fE
IR AT TEAT TATAT 4qT, OFAT T AT
WAEHT AYAT AT, IAWT GXTEW A
™., .

ot forw wveraw (art) o osth
qurfear o @ grow % dw agr K
grer AW Y e e wfgd o
@Y ¥ e W TEE

ot wrnfnarte wtadt (7 a1)
BT oamz Wre 9rit g 1 g
AR T% Wi & wew qAT

ot v aTw §owr (¥ET)
S & ®F & qgT W ANE WTE
Wi T W § ?

IO WEINT ;. ¥ §T wW
wier gur ¢ 7

ot W are Wt ;&
T § o 9Ty W y g AT

Mr. Deputy-Speaker: Let not the
hon, Member bring in pnames of
persons who are not here to defend
themselves.

ft wreft ™M 9o ;. & oy e
®T T ur fF agt 9T 0w AWM oATY
THET P W O A A F ww
# e T g Ay av o, (8 (O
ATE T FHT T RIAT JOTHA A7 7 fE
fadnft w17 ag W g e T @Y
o v e § 1 WA o AT T
& ot fra g g g7 v wfgy
o1 e qra off g w7 F A o wear
B ww ot wmw &

Shri Sheo Naraln: Tomorrow, you

fhould permit us to take names from
the other side also.

PHALGUNA 2, 1887 (SAKA) Address (Motion) 1366

Mr. Depuiy-Speaker: He should set
his own house in order first before
referring to others.

st wreft o o ;- & A AT Y
& g § forw & forey safily w1 o
s graew g 1 & ar fos fa W
zh Fiwmz AT R G E |

# fadaq § fs afcgwawag
wied £ Fe gure 3w F o Y Ay
g @ A gy wifed e gw o
QT ®fgAT &5 W WG, FT § O
oF ¥ al g e o wredr fe Wy
d, forg fevz o g s gmaT B, IW
qrzd! ¥ I T ® w7 oW ofEA
T FT WHETT T 8

Mr. Deputy-Speaker: All must
combine. Then only democracy can
be saved.

Shri Eashi Eam Gupta: Demo-
cracy can be sustained only When
people attach importance to the
voters who elected them.

Mr. Deputy-Speaker: Voters know

what to do.

ot wrtom = owrx Gaat &
gt ag grere & fie g o am S A T
wr § e o W & ae ¥ auefr
ot wr gy w fest g w2 § war
ay, ¢ el fft o fpow o
wg %7 7Y v o feey form e &
agi TrATAT wre-are wen §, e
grft &, wg o ff wrre o ot
T @ owE W N gy won
wifegl | v\ foll OF I9W § ww
&, Afem oo aff o I o W
a1 wff | % 39 ax & i W e
& ot fegmawwi & T g o
qwe-guw gf, forw & quf & o1 s
g & WY & S Ay & T W
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[t it )

w | feg aft ag 7 fer o a% @
¥ ¥ W A [ fagl & nrer W
X & T7 W fr e o wEe foR
st Wt ToEfaE g g 3w ¥ SR
¥ iy famg we g1 W e aar
¥ T g w9 A W F wg
a9 F IA ¥ A A o g §
g T afcfeafaat w1 3wy g w2
% oty won worr £ wifew 1w
ZaTe Aw ¥ feufiy agd fs &t Sw &
ot W o W § o e e
Wit g ¥ 1 e v & fw
A a1 N §m oW
W 1 %1 WS gu A e widw &
wERTT # 40 wfawe i wfien ww
fas, @ aw & & W o
oW & @ owee ¥
At A Al W & fad wt g g
ag W OF WRTETT ®t SmIETd | Sw
1 FATA T T A0RY

¥ ¥ ww-a1q oF awedt ag §,
71 ot & 5 wive & axer x@ €1 g
IETG A Iawr WY oF w8 faindt
aw ¥ we §, i fadndt z9i ) dem
frelt s AW T8 A
T wE v § i 6 3 der
T Wt § 1 o f xw awa
qr a% g% wgfae 9@ 6, 5@ S
ok § | W AALAT FHTAETE T wHTH
AET e 1 TS AR wfEw
¥t afwT fgx wewr www 1A
gy At amw et T @A gt
1 2fw W ooy wgg # I & A H 9
6 frie Ty W s T w@ite
ag WUAT Mg 9T ANE §

w8 g o foeat § e
€ Ew ¥ et am i gerc e
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Fatd ! oww A ¥ wor o frg
ATTA AR TS {

ot farer wveraw ¢ wer, owT

«fY €Ty T e ¢ ST wTA W
vafmfmany wwr § gww
efrony g gvent & fos v v syt
HFEa AT AT & | 100 e FY ol
A& vt & AT 500 Fo TFTH H AW
o & fored wTon wfaetal A a7 gte
air g famm Y v
o g v § 0% ot B o
i, JuT qzArd Hifad £1 orew ¥ w7
adT gre ® war 2 K fr ag wmmt
frcy & 1 wYIT AU oAgr A% e F
oA § & w27 § 5 a0 ooftm 7 faait
N w=ST AT | afew OF Wl gErt
T WA AT FgA AT F I o g
et a1 g & i ag geardt ¥ I A
frera &1 # X %1 fr o7 9T IxF
frmTer TR AET TR | wwERT WA
T & <EY & I FT AT FEATER
T w77, 3T Ay e oyt o i
w1 T g § a1 fkaat 71 et oA
fasht 2, W7 Fo0 fwr e WY
e & o F, A1 T g Qe ey
XEAART | AT A 0T A o o
guTT g § I8 w1 waEn v et A
e § A wfsTarsi & v & a1 -
Arfeatt 3 Torar & 1 &R G S ) AAH
ok § Forgia it g & gra A s
w7 | W WET ¥ & 97 FEaE v
§ o it ¥ s wAe w1 A T
§ wify ag Temardt = & gwaw §
T AT 2 % TR AW
atg * diwree Wt & o i
qETC W1 X e dm oA fm
WWRATEA 1 FAT G AG EAT |
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Ty, At TR 7 o wiw-
wrwwr i vy & fr gw il ¥ faoeht
e | Afem e gw R A fE

1 w1 % fors ol fpmn mr fe fiser -

& ww o T § o P Y
T T W SRW E AT AT dn
g T qAfawet ¥ g w1 aer g,
g A AT THT & O I & fdr wg
v § o aret Y w1 § e g
g FF T oI &m & o7 G g
f ort adt avaar 1 afz S o
xq avg &1 a1 &1 wf fir faweft maf
¥ g & A AT O A A A
e ot a=TE g WY 3w o
g 1 wfEr T a1 i feg
q et my P & mawen g fE o
w  fimrdt e W osoRT &
ot fimft & T ol ur se @
oT¥ 9w "R W fawet § #r At ar
aret wt wry faoel & wwT W 7 oW
ferdt wiferwraor & oft @t wroRTT Feraft
w A g W framaga g
fr Tt w0 W oA § O faw
w15 2, 78 P T firvrry wy
o7 &t F A 4 gAIHT

T T FT ATE THAAT W |
8 ¥ fordr wre-arT s Wi 1@ 1 wifae
LA AR C I R B
@ w1 ot wyaT efogra @ 1 s g
dmfre gad s fr T 0 dw
wfs aff 1 wwr @ 3w
®Y wTE YT E A oA A
frm ag & Wit aw g o W fR
et ¥ weme wifem W Ty

T SPT W g9 T
[ Ll

ﬁmqw ;9 WELHY A
oifer | g e oo ¥ ot ey
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WIE | W ol e # e i
¥ aer A W ¥ v I & 1 R
¥ w wt foF @ 100 Agfaw Sz
et YT T 1 A ag faserer
oren & fF == sov s ama o faE
¥T IO et FY U AT TE %y T
waiifE ag wodt aC 43 & Afew e
IO § IT & WY A wiiww qw
o 7 I H TR FIA AT AHGT AW
|m'5's_tfcﬂwﬁmﬁmi
ani § ag a@ T & fer & A A
% o SUmiE T aragwteE ¥
figr % grie § oitx 1 =ogdd & fgmr B v

*§ ) ag T w o O T wY g

aff woht fe o2 Iowi w1 o §
L

wHI-wAT ZATY wpt Az A ¥
fir mrwre 3 v e fafedn s
w7 v g A & fAn o arfaEs
%% ¥ oEw AT G Jfww o v
T 4 g f& wTew graT en
T F T TR
ZAT & 1 A w3 et & e B,
Stdm ot @ az a7 iw frar e
¥ qm Frm s ¥ aftw wr mmw
T AT ATFT ¥ W 1w AT X
oy srfr¥z wx wry fr mar AT T
Tagel w1 37 F vk ey AA Fm
o ay gt f69 0 Ta ofT WYY
oIt & F1 aeA mavmeAr ¥ o1 o
Ay ¥ WTT w1 @TAT AT |
g fr Far feaven @ fA0 20 Amerd?
areAT firree ¥ fAT oie ST AT A
| AT @ | HT Y AN H 20 AR
otr arq g off wrw 1 soifaa e
forar mm & T & u§EE €1 RO
ot ¥ 9% oy W 34 T FNY
TmrAt g # mrwar &
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[st WY Ty )

oA A TE wvar fr e
Gwifrs wwfr 2, 3w & far W
TTE aATE ATt § I A g
it ¥ afz gw aff st e @
F1E0E A F3T AV ot grewr st gy
qraATet 1 g WY ¥ 37 7 T
€ e

WA & TRA ¥ deIq ¥ faao
¥ qh v oo e g
LU B B SR B
Y ¥Aw  owd ¥ w97
a1 FE § WA 9T 9d7 a7 aF
WY ®T & 316 & A T g §
T g™ v E S som g A
WY F TNt ¥ WK 9w
AT 9T a1 EoT | Y 38 fow
T Te ®o THw T ¥ ¢%  gwrE
fear ar fir g dar w @ ary ot Ry
£ 37 ¥ fd weawr gisAr qany
& TUTT T wE-we R & fay
QorTd awet § oY avg ¥ & ww
gt § e orgt o oY o dav g
& Ie% wET qrwr Tk oy ) g
sqraT 1% Fr

W qT wraT § el wfawer w7
arft wfirw forg g & g1 W
W T § A ATHAT A A aieT o
ot wegAt o g 7 faar ot
F O 7 T Y | 77 AT W TG
Femf iy fFead R awmiw
wmE NI U I oW
v i wya M wm
wTa T wrrar g § o T et et
w1 | EH g qw gfada o wras-
Ter &, AfeA o3 ww B aww
# ¥ aifr 37 ¥ ag = o § e
amz @ar w7 &7 &t o7 Fre amy € 99
&Y M wREr Wi el § ag #w
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gt vefer @ &1 g
¥ fq mmw W @
AT 7 Twd ™t Te  wEE ofQY
AT AT AT FoawT A= ot
Yoo domam § ) O @ ww
¥ IFH G WL W

L R LU
Tl & art F Al fmr & oAt ¥
T A% T AW Y ox Ay 7f oy
T oF W o7 FoU AG A1 FEAT
W WA T W ww wew

ATl & weET fF owoaeE 3 4

oTg. . . . (vowwmwr) .
wl Wl wwew A A

oft WY oW quy : g W T,
W WIW &I AORTY, WETOR &Y

- FORTT AT FORTE O Air w1 Y E

f& e gzt

ux f§ 0% ATH I ¥ ATE ISR
WEITT F1 ST WA T § W ag
ag e a7 o = w1 owww § WX
stifaft w1 aww @ Tow e ot Todrfr
wr v § a¢ W & T waw aTrEwQ
& 1 T &Y §TETT FT T FE ATMEY
e Fawt fgeme wff & el o wamdt
WA Fg e ST T W ey
W WTT TEET g AT HAE gy AT
IEwt Id | vt & wEe mm o agt
g Wy qrar @ fe g T
A & | gz afefefy agf a7 og
i ZW F WU ALY &Y % g
wafan gt & avw ¥ a1 3w &Y
0% A9 AFETE OF TIE "R 2aw
qORTC W1 wCI AfEgw W1 AT
A FTAT ATIEC wAAr qE AN AW &
ZHE Fom, fawdr &om o) g
WIT 0d ¥ I wEh |
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Shri Karni Singhji (Bikaner): Sir,
I want to move any amendment No.
50,
Mr. Deputy-Speaker: It will be
taken as moved.

Shrl Karnl Singhjl: I beg to move:

That at the end of the motlon, the
following be added, pamely:—

“but regret that in the Address
no men‘ion has been made—

(a) sbout the proposed positive
steps to be taken tp provide
drinking water to the brackish
water belt areas in Rajasthan,
as for example the Lunkaran-
sar grea in Bikaner Dist:icts;
and

(b) about the steps to be taken
to arrest the rising price level
of essential commodities.”
(50)

Shri Khadilkar: We are grateful to
the President for delivering thils
annual address to both Houses or
Parliament because in my view It
p.ovides an opportunity to this House
lo review the natlenal and in‘erna-
tiopas situation, our achievements and
our failures in the past and see what
prospects are before us for the future.
As the. hon. Members have referred.
the greatest achievement to the credit
of the government during the last year
in my opénisn in that when Pakistan
committed aggression on a maswgive
scale, we on our side mobilised all
the resources and drove the aggressor
back. This military victory on the
battle fromt to my mind has resulted
in & great moral victory for this caun-
try because what lias happened at
Tashkent is not simply just the :ign-
ing of a document. It has brought
Pakistan and India together, of course
after nearly 18 years of strife, Palis-
tan has been persuaded to accept 8
course of action which all these years
she has spurned, Pakistan bas ac-
cepted at Tashkent that she is pre-
pared to remounce force for the settle-
ment of disputes. T think it ig g moral

PHALGUNA 2, 1887 (SAKA)
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victory \bat was mchieved ot Tash-
kent and it will go g long way in
b inging sgbout further closer under-
standing between these two nelghboury.
During the last elghteen years be-
cauge of this partition one country
was artificially divided into two
nations; all the time we were at
logger heads, We had a common
history, common civilisation, common
popular life. In this artificial division
ol thiy country some western powery
thought it wise to use Pakistan as a
lever ggaingt India and all 'he time
hatred, mutual suspicion, border
disputes and border firing were going
on. This House will remember that
only after Tashkent during this ses-
sion we lhave not heard either of an
adjournmént motion or a call atten-
tion notice or u question regarding
somz firing on the border, This is
due to Tashkent. As my hon, friend
from the Opposition just now said, it
is an act of faith. 1 think during the
18 monthg. of the regime of our late
Prime Minister, Shrii Lal Bahadur
Shastri, the events were so crowded;
challenges were thrown. There was
war; though not declsred, it was war
none-the-less. Facing the situation,
facing every challenge at home ar!
abroad, our late Prime Minister has
laid down his life in the hour of glory
and triump by signing the Tash-
kent agreemen'; that wi]l change the
course of history in the coming yearr

Why do I say this? The hon.
Member. Shri Dandeker, welcomes
the, agreement byt unfortunately he
has not given up his rigid attitude
towards those who are Ins‘rumental
in bringing about India and Pakistan
together. Kosygin, by bringlng these
two countries st war togcther, and
getting this agrecmen' by persunsion
by diplomacy, has ach'eved ome
thing. 1 think in th2 Sovict diploma-
tir history this will be recorded as the
greatest achievement of Soviet diplo-
macy. Because, by ‘his act, what has
he achieved? Firstly, the leader of
the sociallst world came forward
settle a dispute between two coun-
tries belonging to the Cammonweslth
and ngt part of the socialimt world
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and more with the west. The western
powers, in our eyes during this strife,
were suspect. They could not do
anything, and the Chinese were
taking advantage of this position and
‘rying to win over Pakistan. In such
a situation, Soviet diplomacy has
triumphed at Tashkent so far as
India and Pakistan are concerned.

(Interruption).

ot wy fowd @ wT Ow W fe
¥ | e wC wgfaee art v o A
fier 4

Shri Khadilkar: gz ot o1 sy o

It has brought these
gether, and so far as our borders
with China are concerned, fthough
China is still assuming u war posture,
the cold war tension or the border
tension has bean considerably re-
duced. Not only that. Soviet diplo-
macy has gone further; excluding
South Vietnam, she has entered into
an agreement with Japan. The Soviet
Union could not see eye to eye as
zhe is not seeing with China, and she
has diplomatically, more or less
isolated China, and the only spot of
conflict that remains now is Viet
Nam. Therefore if we looR at
Tashkent, Tashkent will be a divide
in modern history, a turning-point in
world history, if we look at it from
the proper angle and try to under-
stand the deep significance of this
act of diplomacy that was achieved
and an act of crowning glory of our
late Prizne Minister who achleved it
From this angle 1 think a great,
successful career unfortunately has

countries to-

.
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been brought to an end in Tashkent.
So, Tashkeat will always be remem-
bered in history for these two events.

17 hrs.

My hon. friend Shri Dandeker in
the same breath, was unfortunately
looking at the world events from the
same old angle; though he was saying
that there is nothing new in the
address, if he were to remove his
past blinkers from his eyes, he will
have a clearer vision. In Viewam
today, the last conflict, strife and war
on the Asiatic mainland is being
fought; on the Asiatic mainland,
Asians are fighting against Asians on
the issue, and all over the world
democratic opinion is stirred. In
America itself, all the intellectuals,
all the academicians, all the liberals
in sizeable sections of the ruling
party are deadly set against this war
in South Vietnam. We may be a little
weak and poor, but we are a big
nation, That big nation image of
our country has been developed all
over the world by the late Pandit
Jawsharlal Nehru. We should not
forget it. We should not forget it and
act in a cringing manner keeping our
mouth  shut where we feel, as
a matter of principle, we must have
our say. Whether our saying has
wright or not militarily, certainly we
can change this chein of events and
restore peace in Vietnam.

Mr., Deputy-Speaker: He may con-
tinue tomorrow.

17.01 b,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, Feb-,
ruary 22, 1966/Phalguna 38, 1887
(Saka).
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